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E-mail: judicial-ngi@eov.in / neMling@email.com
Sub:  OA No.05/2023/PB - Surendra Panigrahi v. State of Odisha & Ors,
Rel:  This Board letter Ne.6932 did.29.04.2023.

Sir.

The Hen“ble Tribunal vide their arder d14.21,02.2023 has been pleased to constitute
n joinl commillce com prising State PCR, Bhava Atomic Rescarch Centre. Dircctor Mines,
DFO, Ganjam and Collector, Ganjam and direcicd for submission of a repan for further
consideration on 01.05.2023. The Staie PCR has been declared as the Modal Agency for
coordination and complisnce, In the above refienred letter, the Buard hos soughi for two
months more time for submission of report. The case is now posted 10 04,08.2023 for
hearing.

In the meantime, the Regional Officer of this Board al Berhampur, who has been
hominated o represent the joint committee and also to nct as Nodal Officer vide his better
MNo.2338 did.27.07.2023 has submiued the repan of the jeint commitiee which was held on
23.07.2021 for consideration by the Hon'ble Tribunal. It is indicated in the said leter that
the Bhava Alomic Research Centre has submiied the report as per action plan of the join
commitice which has been annesed in the commitice report as Annexure-1X, therelone
thert is no need of puiting signmure of the representstive maurely Dr. 5K Jha in the joim
commitice report. Copy of the letier dwd.2338 did.27.07.202) alongwith the report of the
Joiml committee is enclosed lor kind reference.

In view of the above. it is requesied 1o please place the matier belare (he [ lan"bic
Tribunal on did.04.08.2023 during hearing of this case lor their kingd perisil and orders,
Yours fithiully -

LEncl: As abowe, 3

Member Seqretary

MemoNo. 12 14__..3 tate: 03[0 EJ‘ o922 E-mail
Copy forwarded to the Regiontl OfMicer, SPC Busrd, Berhampur Tor informati
and necessary action with reference to his lewer No.2338 did.27.07.2023.
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The & Law Officer, L-I
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Sub: Submission of Joint Commiliee Repoit In the mafter of O.A. No. 05/2023/PB- Surendrc
Panigrahl vs. State of Odisho- reg.
Ref: Heod Office Lefter No. 7043 did. 03.05.2023.

Sir. -
with reference to the abaove, the report of joint committee os per order did. 21.02.2023
of Hon'bla NGT, P8, New Delhlin the matter of O.A, No. 05/2023/P8- Surendra Panigrahi vs. State
of Odisha is herewith submitted. All the members of the Joint Committea have signed the report
excepl Dr. 5.K. Jha, Scientific Officer [H) ond Head, RPS [NF), HPD. BARC, Mumbdi, Dr, 5.K. Jha
was presnt during inifial joint commitiee meefing held on 12.04.2023. As per oclion plan, BARC
has submitted the detall radioactivity analysis of collected Ground waoter ond Swfoce water
samples. They hove ako submitted the racioactivity analysis w.r.t Alpha, Beta from 2018 fo 2022
of aleged Grom Panchayals |Agyapall, Konamana and Kalipok). Report of B.AR.C is annexed
as Annexure-I¥ in ihe Joint Commiffes repar.

Coclueding mesting of the Jiont Committee wos held on 25.07. 2023, whare Mrs. A. Roul,
SOJE. HPU, O5COM and 3 Abinash Sahu, Officer-in-Charge of HPU, OSCOM were preseni as a
representafive of Dr. 5.K. Jha. They have informed that B.A.R.C has sumitted the delail report o3
per ochion plan of Joint Commiftes, which is annexed in the committee report. Therefore thewme
% no need of putting signature of Dr. 5.K. Jha in the Jiont Committee Report. Accordingly the
Jeint Commiltee Report is submitled herewith withoul signature of Dr. 3.K. Jha, reprasenting
B.AR.C.

This is for your kind information and necessary action.
' Yours Eau’rhﬂ.div

Encl: As Above %
Memo Nn_ﬁ.g'f?‘:}' ot ‘;:?'fc‘“ﬂ ;ﬁ -ﬁ_-?‘ {?ﬁ B EEGJDNAL OFFICER

Copy forwardad to the PS5 fo Member Secretary for kind informotion of the Member
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Memo No EE‘L?IQ {1, d@;r-—ﬂ ?Jﬂﬁg

Cnmr along with Joint Commities report forwarded lo ihe Collecior & District wj,ngslrnle
Ganjam, Chatrapur for kind information. é JII:-l._ i
P

REGIONAL OFFICER

Memo Muﬁ‘gtf} IDIE E 'ﬂFFCf:?Oﬁ?g
Copy along with Joint Committees repor forwarded to the D. F.O., Berhampur Enr kind
infarmation. 0"
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Copy along with Joint Commiitee report forwarded to the Deputy Director of Mines,

Berhampur for kind information. L 51,
S
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Cum-'r.:mng wilh Jeint Commitlee report lorwarded o the Dr, 5.K. Jha, Scientific Officer
{H) and Heaad, RFS [NF), HFD, BARC, Mumbai for kind information. @ '[, 4
04 )7
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REPORT OF THE JOINT COMMITTEE MEMBERS CONSTITUTED BY
HON'BLE NGT, PB, NEW DELHI'IN COMPLIANCE TO THE' ORDER
DTD.21.02.2023 IN 0.A NO. 05/2023 PB- SURENDRA PANIGRAHI V5.
STATE OF ODISHA.

_——  — —_— —  _ — — — —— e

A. Bachkground:

The Hon'ble NGT, PB, New Delhi in their Order ded. 21.02.2023. has constituted a
joint committee in O.A. No. 05/2023/PB- Surendra Panigrahi vs. State of Odisha
comprising of State PCH, Bhabha Atomic Research Centre, Director Mining, DFO,
Berhampur and Collector, Ganjam. The committee has to submit its report regarding
current status of environment in Gram Panchayats alleged to be affected, particularly with
reference to granting mining operations, preventing ground and surface water
contamination and safeguarding health of citizens. The Regional Officer, SPCB, Odisha,
Berhampur was nominated as the Nodal Officer. and representative of SPC Board, Odisha
vide Board's letter no.2899 dtd. 27.02.2023 for coordination and compliance.

The meeting of the joint committee members was held on 12.04.2023 at 10.30 AM in
the Sadbhabana Conference Hall of Collectorate, Ganjam. After detail deliberations the
concerned authorities were assigned specific action points for compliance of the order of
Hon'ble NGT. (Copy of the proceedings of the meeting enclosed as annexure-1),

M/s IREL(India)Limited formerly Indian Rare Earth Limited, At- Matilkhalo,
Chatrapur is having mining of Beach Sand Minerals, Mineral Separation unit & Monazite
Processing Plant Inside mining lease area of 2464.054 Ha.

B. Status of Environmental Clearance, Consent to Operate and Water Pallution
Control Measures adopted by M/s IREL (INDIA) limited:

1. Statns of Environmental E:leara;mE:sEnva'nment Clearance was issued oy
MoEF& CC, Government of India vide no. J-11015/528/2007-1A.11 (M) dtd.
11.01.2019 for enhancement of capacity of Beach Sand Minerals from 25,00,000
TPA to 75,00,000 TPA (ROM) to be processed in the Mineral Separation Plant to
extract limenite & other associated minerals (Rutile, Zircon, Monazite, Sillimanite
& Garnet) by M/s IREL{India) Limited, located At/Po-Matikhalo, Chatrapur, Dist-
Ganjam [Copy Enclosed As Annexure-II).

2. Environmental Clearance was issued by MoEF & CC, Government of India vide No.
J-11015/348/2009-1A11 (M) dtd. 09.02.2011 for setting up of a Monazite
Processing Plant (Presently REEP) having capacity of 10,000 TPA within the
premises of M/s [ndian Rare Earths Limited (Presently M/s [REL [INDIA) limited).
[Copy Enclosed As Annexure-III).
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3. Status of Consent to Operate under section 25/26 of of Water [PCP) Act,
1974 & section 21 of Air (PCP) Act, 1981 and amended there after:

a)

Mining and Mineral Separation unit: The unit has obtained Consent to
Operate issued by S.P.C. Board, Odisha vide consent order no: 636 dated
16.02.2023 valid up to 31-03-2024 for production of Beach Sand Mineral
Froducts (Ilmenite, Rutile, Zircon, Monagzite, Sillimanite, Garnet) - 6,35,000
TPA and Zirconia/Stabilised Zirconia/Zirconia based chemicals - 3.5 TPA
(Copy Enclosed As Annexure-1V).

b) Water Pollution Control Measures adopted by the Mining and Mineral

Separation umit: Water is mainly required for dredging and mineral
separation at mining site, slurry transport, spiral concentrator at plant, forth
flotation, zirconia plant and domestic purpose. Waste water generated from
dredging and mineral separation at mining site is pumped back along with
tailing for back filling. Waste water generated from spiral concentrator at
plant is partly pumped back to the dredging site. Balance waste water from
spiral concentrator and forth flotation collected in pond no- 1. Effiuent
containing HCl of Zirconia plant is neutralized in a neutralization pit before
discharge to common pond no. 1. After gravitational settling, water from this
pond is recyeled in the process.

Monazite Processing Plant: The'unit has obtained Consent to Operate issued
by 5.P.C. Board, Odisha vide consent order no: 2794 dated 31.03,2023 valid up
to 31-03-2024 for production of Tri Sodium Phosphate- 13,500 TPA, Rare
Earths Chloride- 10,375 TPA, Ammonium Di-Uranate- 26 TPA, Thorium
Oxalate- 2000 TPA, Thorium Nitrate- 150 TPA [Copy Enclosed as Annexure-

V).

d} Water Pollution Control Measures adopted by the Monazite processing

Plant: M/s IREL (India) Limited has installed ETP of capacity 5 m3/hr for
freatment of non-nitrate effluent generated from the process. ETP is having
three lined tanks. The treated effluent from post treatment tank after ensu ring
discharge parameters (Radicactivity level, pH etc) Is pumped to common
holding pond of MSP area and reused in MSP. Nitrate effluents are being stored
in*sodium nitrate storage pond: (lined) under shed for solar evaporation.
Deactivating chemicals are added to reduce the radioactivity level conforming
to AERE stipulations. After drying the Sodium Nitrate salts were stored in RCC
Trenches along with radioactive solid wastes. Boiler blow down and DM plant
effluent of Power Plant are Neutralized and channelized to post treatment tank
(pond-3) of ETP for reuse. Periodical blow down from cooling tower of Power
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Plant is channelized to post treatment tank (pond-3) of ETP for reuse

L Domestic waste water generated from the colony is treated in a dedicated

. sewerage treatment plant (STF) having capacity 600 KLD. Treated effluent is
«* « = being used forplantation purpose inside 03COM Housing Colony.

e) Details of ETP; The unit has installed 100 KLD (5 m3/hr) ETP for treatment of
non-nitrate effluent generated from the process. ETFP is having three lined
tanks. The effluents are collected in the pre-treatment holding tank. Effluent
from this tanlt is pumped to filter press to remove suspended solids. Generated

' filter cake Is disposed in RCC trenches. The filtered effluent is stored in tank-2.
Effiuent from tank-2 is pumped to static mixer wherein deactivating agents
are added. Mixing of these effluents results In a precipitate, which carries a
major portion of the radio nuciides. It is then mixed with calcium chloride
where hydroxy apatite of Calelum Phosphates Cal0 (PO4)6 (OH)2 is
precipitated. The suspension is mixed with Poly-electrolyte solution for
flocculation. The slurry from flash mixer is let into the flocculator compartment
of clariflocculatpr and allowed fo settle. A retention time of about 3 hours is
provided in the clariflocculator. The overflow from this is taken to post
treatment tank-3 for monitoring. The settled mass is pumped to a frame type
filter press. The sludge discharged from the flter press is collected in HDPE
laminated bags, tied and disposed in the RCC trenches. The filtrate is pumped
to post treatment tank for disposal or to pre-treatment tank for further
treatment depending upon its quality. The treated effluent from post
treatment tank after ensuring discharge parameters (Radioactivity level, pH
etc] is pumped to common holding pond [Pond-1) of MSP area and reused in

MSP.

1. Action point 1(a): Issue of Mining Operation- The detail status of Mining Lease and
compliance to mining operation including development of green belt in backfilled
mined out area shall be enquired by Deputy Director Mines, Berhampur for

submission of status report.
Compliance; DDM, Berhampur vide memeo no.314 dtd 24.04.2023 has submitted

report [Copy enclosed as Annexure-VI).
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® Status of Mining Lease:
i The mining lease in favour of M/s. IRE Ltd. for [Ilmenite, Rutile, Zircon,

Monazite,*Garnet, Quartz & Silimanite over an area of Ac. 7400,00 was granted
in villages of Uppulaputty, Basanaputti, Zimi, Agasti Nuagaon, Humuribana,
Humuri Tampara, Arjipalli Kanamana, Matikhalo, Badaputti, Sagarpur and
Nagarpur in the district of Ganjam vide Govt. Proceeding No. 6038/MG dtd.
07.06.1973 for a period of 20 years.

ii. Subsequently the mining lease was revised to 2877.76 Hectres or Ac. 711.00
vide Department Proceeding No. 10468/MG dtd. 24.09.1975.

jil. The first renewal of mining lease over an area of 2618.490 Hectres was granted
vide Department Proceeding No. 10663 dtd. 25.11.2022 w.e.l dtd. 21.03.1999
for another 20 years. The lease area was further reduced to 2464.054 Hectres
vide thiz Dept G.P no. 9159 dt. 15.09.2005. Accordingly the lease deed was
executed on dt. 27.10.2005 over an area of 2464.054 Hects or 6088.670 acres
w.e.f 21.03.1999 for another period of 20 years L.e upto dt. 20.03.2019.

iv. Further the extension of mining lease over area of 2464.054 Hectres for beach
sand minerals was made for period from 21.03.2019 to 31.03.2047 vide
Department of Steel and Mines letter no. 4409 /5M /BBSR/dt01.06.2018.

¥ Status of Mining operation including reclamation and plantation:

i) The area put for mining operation for the period from 2019 to 2024 is 135
hects.

i) Dredging method of mining is adopted for excavation of beach sand minerals
deposit. In mine operation the excavation/dredging and back filling of mined
out area move simultaneously. Total mined out mineral concentrate is
transported to mineral separation plant in slurry form through pipes. For
surface operation, the trees are being cleared off as per requirement.

iii) The details of actual creation of green belt and reclamation data for the year
2018-19 to 2022-23 is mention below as per Table-1:

Table -1:
SiNa Year Mined outareafin | Backfilled area/reclaimed Green Belt
Acres) area(in Acres) Development
e _ Areafin Acres)

1 Z2018-19 119.21 75211 5490

2 2019-20 73.67 105.33 5600

3 2020-21 7121 0878 = _50.00

L) 2021-22 B6.27 79.18 50.50

g s 2022-23 _Bz2pe B4.73 75.00

Total #33.25 443.231 LR

(Backfilled area is more than mined out area due to the fact that backlogged mined area (mined outarea
prior to 2018-19) covered under reclamation}
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Z. Action point 1(b): Issue of Forest-Status of Forest Clearance, status of compensatory
afforestation, tree felling permission for mining operation in forest and non-forest
land, status«of green belt development by the lessee inside and outside mining lease

darea,

Compliance: DFO, Berhampur Divisign vide letter no. 3161 dt 29.04.2023 has
submitted report (Copy enclosed as Annexure-VII].
. * Status of Forest Clearance:

v i
¥

il

Mining lease area is 2464.054 Ha. which includes 157.702 Ha. of Forest land.
stage -l approval has been issued by the MoEF& CC vide File No. 8-
15/2018/FC dtd. 18.10.2018 for diversion of 157.702 Ha. of DLC forest land
including 5.660 ha of DLC forest land in safety Zone.

Stage-ll approval was granted by FE& CC Department Government of Odisha
vide letter no. 2465 dtd. 08.02.2023 for non-forestry use of 157.702 Ha, of DLC
forest land including 5.660 Ha. of DLC forest land in safety zone.

¥ Status of Compensatory Afforestation:

il

iv.

The user agency has deposited Rs. 5,03,84,900.00 towards cost of
Compensatory Afforestation amd Rs. 2,89,24.300.00 towards additional
compensatory afforesatation. In addition to this they have deposited Rs.
81,52,309.00 towards 1.5 times of Safety Zone identified in degraded forest
land.

Compensatory afforestation will be taken up in Ranipur DPF over 320 Ha. in
ANR mode @ 200 plants per Ha. and the additional Compensatory
Afforestation will be taken up In Dumangiri DPF over 120 Ha. in ANR mode @
800 plant per Ha. The 1.5 safety zone will be taken up in Antaraipur DPF over
55 Ha @ 500 plant per Ha, After realization of the funds from State CAMPA the
plantations will be taken up.

# Status of tree felling permission for mining operation in forest and non-

V.

forest land: ,

The no. of trees enumerated for' felling over forest land for mining operations
on 2014 were 14,679, But till date no felling permission has been issued for
felling of trees in the 157.702 Ha. of forest land for which Stage-I and Stage-1]
forest clearance has been granted by MoEF& CC.

The user agency in non-forest land has conducted tree enumeration in
presence of Forest Officials, Revenue Officials and the Occupier of that land and
the enumeration list is vetted by the Tahasildar cum compensation officers.
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The details of tree feiled after enumeration & finalization of compensation in
non-forest land for undertaking mining operation by IREL in last five years is
mentloned below at Table-2:

Table -2:
SINo |Year Area put for Mining | No. of trees felled for|
Operations(in undertaking mining
Acres) operations
1 | 2018-19 | 119.21 11102 -
2 2019-20 73.67 6967
3 | 2020-21 7121 6615 .
4 1'2021-22 | 86.27 7672
5 2022-23 82.89 7783
Total 433.25 40139

» Status of green belt development by the lessee Inside and outside mining

lease areafrom 2018-19 to 2022-23:The user agency has planted 2,86,400
nos. of seedlings in the mined out area and 4700 nos. outside of mines area
against 40139 nos. felling of trees for mining purpose,

3. Action point Z(a): Ground and Surface water contamination- Ground and surface
water samplings will be carried out jointly by SPCB, Odisha and Health Physics unit of
B.AR.C, Chatrapur to ascertain the current water quality standards in alleged to be
affected Gryam Panchayats I.e. Konamand, Arjyapalli & Kalipalli.

Compliance:

i)

i)

Ground water (12 nos. of sources) and Surface water {4 nos. of sources)
samples were collected jointly by officials of Regional Office, Berhampur, SPC
Board, Odisha and Health Physics Unit of BA.R.C, Chatrapur on dtd. 19.04.2023
from the alleged to be affected Gram Panchayats i.e. Konamana, Arjyapalli and
Kalipalli. The Collected samples were submitted to Central Laboratory of Board
for analysis. Similarly samples were also collected by Health Physics Unit of
B.AR.C, Chatrapur for radioactivity analysis.

The Central Laboratory of 5.P.C. Board, Odisha has submitted tests reports vide
letter no. 9095 dtd 05.06.2023(Copy enclosed as Annexure-VIII).

As the pond water is being ‘mostly used for bathing purpose, to assess the
exiting water quality status of the pond, comparison has been made with
respect to the primary water quality criteria for Designated best use
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Classification for Class-B (Outdoor bathing (Organized)(IS: 2296(1982)) and
Primary water quality criteria for outdoor bathing laid down by Ministry
MoEF& CC vide notification no. GSR 74Z(E) dt 25.09.2000. In absence of
tolerance limit for the metals in Class B & MoEF Standards tolerance limit
prescribed under class- C (Drinking water after conventional treatment and
aiter disinfection) has been used for assessment of pond water quality.

From the analysis results it is observed that water quality of pond near
Badaputi Village, Ganjam did nét conform to the criteria limit specifled for
Biochemical Oxygen Demand (BOD), Total Coliform Bacteria (TC) and Faecal
Coliform [FC) Bacteria. High value of Dissolved Oxygen (7.8 mg/L) observed in
the analysls result may be ascribed to eutrophic condition of the pond. All
tested heavy metals conform to the respective specified limits. Such non-
conformance with respect to BOD, TC & FC values prescribed under class-B
indicated that the water 1s not fit for bathing purpose.

Water quality of Pond near entrance to Kanamana village, Ganjam did not
conform to the criteria limit specified for Dissolve Oxygen (DO0), Biochemical
Oxygen Demand (BOD) & Total Coliform Bacteria (TC). All tested heavy metals
conform to the respective specified limits. Such non-conformance with respect
to BOD & TC values prescribed under class-B indicated that the water is not fit
for bathing purpose. : . .

Water quality of Pond near re-habitation colony of Kalipalll village did not
conform to the criteria limit specified for Total Coliform Bacteria (TC). All tested
heavy metals conform to the respective specified limits. Such marginal
deviation in total coliform values may be ascribed to the human activities in the
pond.

Water quality of Pond near Pond near K Arjipalli village, Ganjam did not
conform to the criteria limit specified for Total Coliform Bacteria (TC). Such
deviation in total coliform values may be ascribed to the human activities in the
pond. All tested heavy metals conform to the respective specified limits except
cadmium-0.07mg/L.

Analysis reports of all the 12 nos of ground water samples were compared
along with drinking water specification IS 10500:2012,

From the analysis report it is revealed that ground water quality of Hand Pump
No.1 in Kalipalli village conform to the drinking water specification for all tested
parameters except Nitrate content (73.403 mg/L in comparison to the
stipulated limit of 45 mg/L). Ground water quality of Hand Pump No.2 in
Kalipalli village has non-compliance w.r.t Ammonia, Total Iron, Cadmium, Lead,
Nickel. Ground water quality of Hand Pump No.3 in Kalipalli village shows non-
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[

compliance w.rt Ammonia, Lead and Mickel. The Total iron content [1.090
mg/L) is marginaily higher than the stipulated limit (1.0 mg/L). Ground water
quality of hand Pump in Badaputi village conform to the drinking water
specification for all tested parameters except Ammonia [0.56 mg/L) with a
marginal deviation from the stipulated limit (0.5 mg/L). Ground water quality
of hand Pump at the Basanaputi village conforms to the drinking water
specification for all tested parameters. Ground water quality of Hand Pump-1 in
K Arjipalli village conform the drinking specification w.r.t all tested parameters
except Nitrate content which has very high values (112,082 mg/L) in
comparision to stipulated limit of 45 mg/L. Ground water quality of Hand
Pump-2 In K Arjipalli village conform ko the drinking water specification w.r.t all
tested parameters except Tatal Colliform(TC) and Faecal Celliform(FC) bacteria
values. Ground water quality of hand Pump in Bada Arjipalli village conform to
the drinking water specification w.rt all tested parameters except Ammonia
content. Ground water quality of hand Pump in Sana Arjipalli village conform to
the drinking water specification w.rt all tested parameters except Total [ron
content. Ground water quality of hand Pump in Takiria village has non-
compliance w.r.t Nitrate, Sulphate, Cadmium, Lead and Nickel content. Ground
water quality of hand Pump in Kanamana village has non-compliance w.rt
Nitrate, Total [ron, Lead, Total Colliform (TC) and Faecal Colliform(FC) bacteria
values The Cadmium and Nicke] concentration are found to be very much close
to the stipulated limits of 0,003 mg/L and 0.02 mg/L respectively. Ground
water quality of hand Pump in Matikhalo village conforms to the drinking water
specification except Total Iron content.

4. Action point 2(a): Ground and Surface water contamination- Ground and surface
water samplings will be carried out Jointly by SPCB, Odisha and Health Physics unit of
B.ARC, Chatrapur to ascertain the turrent water quality standards in alleged to he
affected Gryam Panchayats Le. Konamana, Arjyapalli & Kalipalii,

i)

i)

Health Physics Unit of BARC Chatrapur has submitted its réport vide letter

collected Ground water (12 nos. of sources) and Surface water (4 nos. of
sources) at HPU, QSCOM.

The analysis data shows that the present radfoactivity in the watar sarples
were within permissible limit as prescribed by the national regulatory bodies'
Le AERE and BIS. Traces of actiyi ties present in the water samples are natural
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and not related to anthropogenic activities, Although the study area is ane of the
natural high background radiation areas,

w
-

g, Action pu?ilt 2(b): I]ﬁL[lNDIﬁfLTII will stibmit the féfet_-,r auditgi'epurtg undertalken
by AERE at Rare Earth Processing Plant, Matikhalo, LR.E.L, 0SCOM with respect to
health of lining of effluent treatment plant and radioactive waste disposal sites of past
five years as per guideline of Atomic Energy Regulatory Board to prevent ground
water contamination.

Compliance: '

i) IREL {India) Limited, OSCOM has submitted its compline report vide letter no.
- IREL/OSCOM/REEP/909 A’ dtd. 25.04.2023 (Copy Enclosed As Aunexure-X).
[}  Atomic Energy Regulatory Board (AERB), Government of India is monitoring
radiological aspects of Monagite processing plant. Periodically AERB is

conducting inspections of IREL (I ndia) Limited,

iif) AERB, Government of India has Issued Licence for processing of 10,000 TPA
Monazite vide letter no. AERB/OPSD/55222 /2021 /478A dtd. 19.04.2021 valid
up to 30.04.2025, '

iv]  AERB, Government of India has issyed Authorization under G.S.R. 125 Atomic
Energy (Safe Disposal of radiactive Waste) Rules 1987, Rule-5 for safe disposal
or transfers of radicactive waste vide authorization no. 0021 valid up to
30.04.2025. ' : "

6. Action point 2(c): BARC will submit the surface and ground water monitoring report
in the vicinity of last five years,

Compliance:

i) Health Physics Unit of B.AR.C, Chatrapur has submitted irs report vide letter
dated 27,04.2023(Copy enclosed as Annexure-iX ). The radioactivity analysis
w.rt Alpha, Beta from 2018 to 2022 wers submitted for alleged Gram
Panchayats( Arjyapalli, Kanamana and Kalj pali).

i) The analysis data shows that the radioactivity levels were with in permissible
limit as prescribed by the national regulatory bodies.
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7. Action point 3: Health of Local Citizens- Investigation by Chief District Medical
Officer, Ganjam regarding health impacts w.r.t Kidney disease in alleged to be affected
Gram PFanchayats iLe. Konamana, Arjyapalli & Kalipalli with a comparison to other
areas like Berhampur, Chatrapur and Ganjam.

Compliance:

i}

i)

i)

Chief District Medical & Public Health Officer, Ganjam, Berhampur has submitted
information on prevalence of Kidney disease in comparison to affected GP ie
Kanamana, Bada Arjyapali, Kalipalll with Berhampur, Chatrapur & Ganjam urban
area vide letter no. 10380 dtd. 24.07.2023(Copy enclosed as Anexure-XI ).

The chronic Kidney disease cases (New & 0ld) are presently under treatment at
G.P Kanamana, G.P Bada Arjyapali, G.P Kalipalli, NAC Chatfapur, NAC Ganjam
and BeMC, Berhampur is mentioned as below as per table No.-3:

Table-3

Namfe of GP/Urban | Population ' Cases Prevalence [(per
Area ; 100 population)
| G.P Kanamana 8530 2 0.02

G.P Badaaarjyapali | 10889 & 0.05

G.P Kalipalli 7796 35 0.45 )
NAC Chatrapur 23610 22 0.09

NAC Ganjam 12875 5 0.04

BeMC, Berhampur | 356598 __ |63 0.02

The burden of prevalence of the chronic kidney disease is less than 1 % in
rural area and less that 0.5 % in urban area which has low indicator with
reference to the data on disease burden.

D. Conclusions:

1. Envirohment Clearance was Issued by MoEF& CC, Government of India vide no. J-

11015/528/2007-IA11(M) dtd. 11,01.2019 for enhancement of capacity of Beach
Sand Minerals from 25,00,000 TPA to 75,00,000 TPA (ROM] to be processed in the
Mineral Separation Plant to extract llmenite & other associated minerals (Rutile,
Zircon, Monazite, Sillimanite& Garnet) by M/s IREL(India) Limited, located At/Po-
Matikhalop, Chatrapur, Dist-Ganjam.,

Environmental Clearance was Issued by MoEF & CC, Government of India vide No. |-
11015/348/2009-IA.11 (M) dtd. 09.02.2011 for setting up of a Monazite Processing
Plant (Presently REEP) having capacity of 10,000 TPA within the premises of M/s
Indian Rare Earths Limited {Presently M/s IREL [INDIA) limited).
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" 31-03-2024 for production of Beach Sand Minera Products (limenite, Rutile,
Zircon, < Maonazita, Sillimanite, Garnet) - 6,35,000 TPA and Zirconia/Stabilised
Zirconia/Zirconia based chemicals - 3.5 Tpa,

Board, Odisha vide consent order ng: 2794 dated 31.03.2023 valid up to 31-03-

2024 for production of Tri Sodium Phosphate- 13,500TPA, Rare Earths Chloride-

- 10,375 TPA, Ammonium Di-Uranate- 26 T PA, Thorium Oxalate- Zoog TPA, Thorium
. -Nitrate- 150 TPA, :

. 31.03.2047 granted by Department of Steel and Mines, Government of Odisha vi de
* letter ncr.-4¢DBJSM,FEEER,H:ILDI.H&EGIEL

6. The area put for mining operation for the period from 2019 to 20 24 i5 135 hects,

7. From 2018-19 g 2022-23 Mined oput area is 433.25 Acres, Baclkfilled
area/reclaimed area s 433.231 Acres and , Gresn Belt Development Area §s 286,40
Acres,

B. Mining lease area is 2464.054 Ha, which includes 157.702 Ha. of Forest land. Stage

10.The no. of trees enumerated for felling over forest land for mining operations on
2014 were 14,679, But ] date no félling permission has been issued for felling of
rees in the 157.702 Ha, of forest land for which Stage-I and Stage-ll forest
clearance has been granted by MoEF& CC,

11.The user agency in non-forest land has conducted tree enumeration in presence of
Forest Officials, Revenue Dfficials and the Occupier of that land and the
enumeration list is vetted by the Tahasildar cum compensation officers,

12,From 2018-19 to 2022-23 area put for mining operation is 433.25 Acres. About
40139 nos, of trees were felled In non-forest land for mining.

13.The user agency has planted 2,86,400 nos, Of seedlings in the mined out area and
4700 nos. outside of mines area against 40139 nos, felling of trees for mining
purpose from 2018-19 to 2022-23,

14.M/s IREL (India) Limited has installed ETP of tapacity 5 m3/hr for treatment of
non-nitrate effluent generated from the process. ETP is having three lined tanks.
The treated effluent from post treatment tan after ensuring discharge parameters
(Radioactivity level, PH etc) is pumped to common holding pond of MSP area and

Page 11 of 14




19

Li

reused in MSP. Nitrate effluents are being stored in sodium nitrate storage pond
(lined] under shed for solar evaporation. Deactivating chemicals are added to
reduce’ the radicactivity level conforfning to AERE stipulations. After drying the
Sodium Nitrate salts were stored in RCC Trenches along with radioactive selid
wastes. Domestic waste water generated from the colony is treated in a dedicated
sewerage treatment plant (STF) having capacity 600 KLD. Treated effluent is being
used for plantation purpose inside 0SCOM Housing Colony.

15.Ground water (12 nos. of sources) and Surface water (4 nos. of sources) samples
were collected jointly by officials of Regional Office, Berhampur, SPC Board, Odisha
and Health Physics Unit of BAR.C, Chatrapur on dtd. 19.04.2023 from the alleged to
be affected Gram Panchayats [e Konamana, Arjyapalli and Kalipalli. Collected
samples were submitted to Central Laboratory of Board for analysis. Similarly
samples were also collected by Health Physics Unit of B.ARC, Chatrapur for
radioactivity analysis.

16.As the pond water is being mostly used for bathing purpose, to assess the exiting
water quality status of the pond, comparison has been made with respect to the
primary water quality criteria for Designated best use Classification for Class-B
(Outdoor bathing (Organized)(IS: 2296{1982)) and Primary water quality criteria
for outdoor bathing laid down by MoEF & CC vide notification no. GSR 742(E) dt
25.09.2000. In absence of tolerance limit for the metals in Class B & MoEF
Standards tolerance limit prescribed under class- C [Drinking water after
conventional treatment and after disinfection) has been used for assessment of
pond water quality. Analysis report of Central Laboratory of State Pollution Control
Board revealed that non-conformance with respect to Biochemical Oxygen Demand
(BOD), Total Coliform Bacteria (TC) and Faecal Coliform [FC) Bacteria and Dissolve
Oxygen (DO) in pond water. This deviation may be ascribed to the human activities
in the pond.

17.Analysis reports of all the 12 nos. of ground water samples were compared along
with drinking water specification IS 10500:2012. Analysis report of Central
Lzboratory of State Pollution Control Board revealed that non-conformance with
respect certaln parameters w.r.t drinking water specifications. The actual cause of
the deviation of certain parameters in ground water is not ascertained. The
presence of nitrate may be due to use of fertilizers for agriculture purpose.

18.The radioactivity analysis w.rt Alpha, Beta and Uranium concentration were
carried out for all the collected Ground water (12 nos. of sources) and Surface
water (4 nos. of sources) at HPU, OSCOM. The analysis data shows that the present
radisactivity in the water samples were within permissible limit as prescribed by
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the national regulatory bodies' i.e AERB and BIS. Traces of activities present in the
water samples are natural and not related to anthropogenic activities,

19.The radioactivity analysis w.r.t Alpha, Beta from 2018 to 2022 were also submitted
for alleged Gram Panchayats( Arjyapalli, Kanamana and Kalipali). The submitted
data shows that the radioactivity levels were within the permissible limit as
prescribed by the national regulatory bodies,

Z0.Atomic Energy Regulatory Board (AERE), Government of India is maonitoring
radiclogical aspects of Monazite pracessing plant, AERB, Government of [ndia has
issued Licence for processing of 10,000 TPA Monazite vide letter no.
AERB/OPSD/55222/2021/4784A dtd. 19.04.2021 valid up to 30.04.2025, AERB,
Government of India has issued Authorization under G.5.R. 125 Atomic Energy [Safe
Disposal of radioactive Waste) Rules 1987, Rule-5 for safe disposal or transfers of
radioactive waste vide authorization no. 0021 valid up to 30.04.2025,

21.The chronic Kidney disease cases [New & Old) are presently under treatment at G.P
Kanamana- 02 nos, G.P Badaaariyapali-06 nos ' G.P Kalipalli-35 nos, , NAC
Chatrapur- 22 nos, NAC Ganjam- 05 nos. and BeMC, Berhampur-05 nos. The
burden of prevalence of the chronic kidney disease is less that 1 % in rural area and
less that 0.5 % in urban area which has low indicator with reference to the data on
disease burden.

22, Executive Engineer (RWSS), Berhampur vide letter no, 173(Lab) dtd.
27.07.2023(Copy enclosed As Annexure-XII:) has submitted test reports of

fferent water quality parameters during 2016-2017 & 2017-2018. Water
supplied from the bore wells & tube wells those water quality was within
permissible limit as per 15-10500-2012. Periodically District laboratory have been
testing the water samples of tube wells and production wells from Kanamana,
Arjipalli & Kalipali, Recently water samples from above GPs were sent tn State
‘Laboratory, Khandagiri , Bubaneswar for testing,

23. A Mega water supply scheme work is also going on, taking River Rushikulys as
source of water to provide safe drinking water to all the villages of Kanamana,
Arfipalli & Kalipali G.Ps. ;

i l;..""
BAn
Regional Officer Deputy Director of Mines
State Pollution Control Board, Berhampur
Berhampur
fl.";"!'l'ﬂ
Shri Sunn khar, LF.5. Shri Diby
DFQ, Berhampur, Ganjam Collector
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*ROCEEDINGS OF THE MEETING OF THE JOINT COMMITTEE MEMBERS
HELD ON 12.04.2023 (WEDNESDAY) AT 10.30AM IN THE SADBHABANA
CONFERENCE HALL OF COLLECTORATE, GANJAM CONSTITUTED BY
HON'BLE NGT, PB, NEW DELH! VIDE ORDER DTD. 21.02.2023 IN
0.A NO. 05/2023

B e ey = T T

The meeting of the joint committee members was held on 12.04.2023 at 10.30 AM
for compliance of order dtd. 21.02.2023 of the Hon'ble NGT, PB, New Delhi in O.A. No.
(15/2023/PB- Surendra Panigrahi vs. State of Odisha- Indian Rare Earth Ltd.

The list of members attended the meeting are as below and attendance sheel is
enclosed as Annexure-I:

1) Ms. Lina Kumari Xess, 0.A5, A.D.M. (Gen), Ganjam representative of Collecior
Ganjam.

£) Sri Sunny Khokhar, L.FS, Divisional Forest Officer(D.F.Q), Berhampur, Ganjam,

3) 5ri Prasanna Kumar Patra, O.AS, Sub-Collector; Chatrapur representative of
Collecror Ganjam,

4} Dr.5.K |ha, Scientific Officer{H). Health Physics Division, B.A.R.C.

3] 5ri Priyadarshi Bal, Deputy Director of Mines{D.D.M), Serhampur

6) 5ri Despak Kumar Sahoo, Regional Officer, S.P.C.B, Berhampur, representative
5.P.C.B, Odisha,

7] Representatives from IREL, 0SCOM were also present in the meeting.

At the outset the Regional Officer, SPCB, Odisha, Berhampur, the reprosentative of
SPCB, Odisha welcomed all the committee members and apprised that the Hon'hle NGT,
PB, New Delhi in their Order dtd. 21,02.2023 has constituted a joint commiltee compristng
State PCE, Bhabha Atomic Research Centre, Director Mining, DFO, Ganjam and Collector,
Ganjam. The committee will submit its report to give current status of environment in
Gram Panchayats alleged to be alffected, particularly with reference to granting mining
operailons, preventing ground and surface water contamination and safeguarding health
ol citizens. The State PCE is the nedal agency for coordination and compliance. The case 1s
posted to 01.05.2023.

Dr. 5K |ka, Scientific Officer (H), Health Physics Division, B.A.R.C. Mumbai has given o
power point presentation regarding radiological and environmental surveillance activities
ol HPD, BARC. He mentioned that the southwest and southeast coastal regions of India
have rich deposits of monazite containing approximately 9 % Th as ThOa Depending on
the local geology and geochemical processes, average concentrations of thorium in soils is
around 9mg/kg. Health Physics Unit (HPU) of Radiation Protectinn Section{Nuclear Fuels)
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Health Physics Division located at IREL [India) Ltd., OSCOM, is carrying out periecdic
radiological surveillance in and around the IREL facilities, as an independent scientific
investigating agency of Bhabha Atomic Research Centre, Mumbai, The surveillance
activities of the HPU include monitoring of plant facilities, occupational workers, public
and the environment. The activities pertaining to the operations of IREL facilities are
carried out under specified regulatory guidelines of Atomic Energy Regulatory Board
(AERB) to ensure radiological safety. He presented before the committee the existing
levels of trace elements in different water sources. He stressed that the findings of the
research work and periodic evaluation/review by the scientific community unanimously
agree that the level of radiation exposure around these facilities are unlikely to cause an
adverse health impact. He also informed the committee that studies from the thorlum rich
mineral beit of Kerala did not indicate significant varlation in health attributes between
the population groups of High Background Radiation Areas (HBRA) and central areas [ar
away from the HBRA. Also, other studies carried out across the globe for HBRA of Braxil,
China and Iran reflect similar findings, ruling out the association between radiation
exposure in HBRA and adverse health impact.

After detail deliberations following action points were decided by the joint commiltee
membpers:

1} lssue of Mining Operation and Forest:

a) The detail status of Mining lease and compliance to mining operation including
development of green belt in backfilled mined out area will be enquired by the
D.D.M. Berhampur and he will submit the report by 24.04.2023,

Action: Deputy Director of Mines (D.D.M), Berhampur

b) Status Forest Clearance, status of compensatory afforestation, tree felling
permission for mining operation in forest and non-forest land, status of green belt
development by the lessee inside and ourside mining lease area will be enquired by
the D.F.0, Berhampur and he will submit the detail report by 24.04.20235.

Action: D.F.0, Berhampur

2. Ground and Surface water contamination :
) Ground and surface water samplings will be carried out jointly by SPCB, Odisha and

Health Physics unit of BARC, Chatrapur to ascertain the current water quality
standards in alleged to be affected Gryam Panchayats le Konamana. Arjyapalli &
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Kalipalli. Health Physics unit of BARC, Chatrapur will undertake analvsis wrt
radig-activity level in the ground and surface water bodies.
Action: SPCB, Odisha and Health Physics unit of B.A.R.C, Chatrapur

IREL {INDIA) LTD, will submit the salety audil reports underlaken by AERB at Rare
Earth Processing Plani, Matikhalo, |.R.E.L, OSCOM with respect ta health of lining of
effluent treatment plant and radioactive waste disposal sites of past five years as per
guideline of Atomic Energy Regulatory Board te prevent ground water
contamination, The reports shall be submitted by 25.04.2023.

Action: IREL (INDIA] LTD, Chatrapur
Dr. SK. Jha, Scientific Officer (H), Health Physics Division, BARC, Mumbai hag
apprised that BARC is conducting regular monitering of Surface and Ground water in
the vicinity. Accordingly B.A.R.C is requested to submit the analysis report of |past
five years. The reports shall be submitted by 25.04.2023.

Action: Health Physics unit of B.AR.C, Chatrapur

. Health of Local citizens :

a] The Collector and District Magistrate, Ganajam will instruct Chief District Medical
Oificer, Ganjam to investigate health impacts w.r.t Kidney Disease in alleged to be
allected affected Gram Panchavats ie Konamana, Arjyapalli & Kalipalli with a
comparison to other areas like Berhampur, Chatrapur and Ganjam.

Action: Chief District Medical Officer, Ganjam

The meeting ended with vote of thanks to the chair,

Approved by

Additional District MaEiQMTdﬁjam. Chatrapur
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e NG, 3-11015/528/ 20071411 (M)
Government of India
Ministry of Environment, Forest and Climate Change
Impact mgﬁs?ant Division

sk

Indira Paryavaran Bhavan,
Vayu Wing, 3™ Floor, Aliganj,
Jor Bagh Road, New Dalhi-110 003

Dated: 11™ January, 2019

“"";;s Indian Rare Earths Limited (IREL) - Fw—‘“‘ﬁ
Odhisa Sands Gemplex (OSCOM) o £
Matikhala (P.0)Chatrapur g M E".‘ES )

District Ganjam, Odhisa-761 045
Phone : 06811-257890 to 257895
Emaii: - ;

" *]
Sub.: Enhancemant of capacity of Beach Sand Minerals from 25,00,000 TP nﬂl"’\-

75,00,000 TPA (ROM) te be processed in the Mineral Separation Plant to
extract ilmenite and other associated minerals (rutile, zircon, monazite,
sillimanite and garnet) by M/s Indian Rare Earths Ltd., located at p.o.
Matikhalo, Chatarpur, District Ganjam, Odisha (MLA 2464.054ha)-
Environmental Clearance regarding.

Ref.:-Online proposal no. IAIEHIMIH}E#-DEEIEMQ.

This has reference to your letter no, TS/ENVR/43A/7211A dated 09.09.2011 and
subsequent letters dated 24.07.2012, 30.04.2013, 01.07.2014 and 18.10.2018 an the
subject mentioned above, The mine Is located at P.O. Matikhalo, Chatarpur, District
Ganjam, Odisha in the MLA 2464.054ha,

v 8 The proposal is for enhancement of capacity of Beach Sand Minerals from
zﬁ,un,nun*ﬁwl w 75,00,000 TPA (ROM) which will be processed in the mineral
separation plant to extract ilmenite and other associated minerals (rutile, zircon,
monazite, sillimanite and garnet) In the mine lease area of 2464.054 ha, The Orissa
Sands Complex (OSCOM) of IREL Is situated in Ganjam District of Orissa State, on the
east coast adjoining the Bay of Bengal and is engaged in mining and mineral separation
of limenite, Rutlie, Zircon, Sillimanite, Garnet and Monazite from the mining lease area,
The mining lease area of QSCOM, IREL axtends over a stretch of 18 km along Bay of
Bengal with an average width of 1.5 km, Atomic Mineral Directorate for Explaration and
Ressarch (AMD) has explored this deposit and proven the avajlability of beach sand
minerals. The mining lease area of OSCOM, IREL is locatad aver the toposhaet nos:
74A/15 and 74E/3 and existing within coordinates: 15" 21 38"N, B5® 03’ 23"E and 180
15" 38"N, B4" 55' DOE, Rushikulys river flows at the northern side of the mining lease
area and the distance of mine lease boundary from the Rushikulya River Bank varies

fram 50 m to 1500 m.
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3. | 'Fh; pr::-je-d'fq was priﬁ'at_h‘i, = {TORs) on 20.10.2009 for
undertaking detailed EIA study for TE: environmental clearance.
The proposal of EC was considens Fr

November 28¥-30%, 2011. The propas in the 30" Meeting of the

Expert Appraisal Committee held derifig : 175 2012 wherein the proposal
recommended for environmental " CiEaRanes. Further, the requisite
formation/dlarification was sought from the Project Biggbnent. The MoEF&CC, vide

|atter of even no. dated 93.9,2014 has agprow the: enwironmental clearance for
enhancement of raw sand mining from 25 p;000 TRA ter 75,00,000 TPA with- the
mineral separation plant vy extract Iimenite and othier assoclated minerals (Rutile,
Zircon, Monazite, gjllimanite and Garnet) subject to submission of Stage-1 Forest
Clearance and requested M/s IREL to submit Stage-1 Forest Clearance for further action.
1n this context, the PP has now submitted the Stage-1 Forest Clearance vide Ministry's
letter no: F.NO §-15/2018-FC, dated: 18.10,2018 for diversion of 157.702ha DLC forest
jand. M/s OSCOM, IREL uploaded and submitted the details of Stage-1 forest ciearance
to MoEFRCC on 23.10.2018 and accordingly the proposal was placed before the EAC in
jts meating heid during November 15-16; 2018, as the forest clearance has been
submitted after 18 months. The Enmmitme__dellbemtﬂd the recommendation of Odisha
State Coastal Zone Managemeant authorty (QCZMA) and recommended the proposal

for grant of EC.

4. The mine lease ama is 2,464,054 ha which Includes 2306,352ha Barren land and
157.702ha of forestiand. It Is reported Dy the Proponent that 2191.194ha area is for
axcavation, 70.480h8 for overburden/dumps, 2.860ha for mineral storage, 34.790ha for
infrastructure, 3.340ha for road, 6.000ha for railways, 148.530nha for plantation and
6.860ha for mineral separation plant/cozl handling plant. Stage-I Forect Clearance has
been recalved by the Ministry vide letter no: F.No B-15/2018-FC, dated: 18.10.2018 for
diversion af 157,702ha DLC forest land. The Minz plan Including progressive mine
closure plan was approved by the Atomic Minerals Directorate for Exploration &
research, Hyderabad, {AMD) vide letter no AMD-2Z0 (2)}/90-PMSG/1, dated 05.02.1999.
The mining scheme Was approved by the Atomic Minerals Directorate for Exploration &
research, Hyderabad vide letter no. AHD}HF&EMIIREUGEEDMIHE'#.DS Ha/2011/1
dgted 29.07.2011. Atomic Mineral Directorate for Exploration & research, Department of
Atomic Energy, Government of India vide latter dated: 12.12.2013 approved the mining
plan in favour of IREL, OSCOM, for undertaking mining of raw sand In the mining lease
area at the rate of 75,00.000 TPA [ROM).

5. Project Proponent reported that State pollution Control Board, Odisha (OSPCE)
jssued the Consent to Operate (CT0) under the Air and Water Acts for mining and
mineral separation activities in 02.03.1588 and renewing the CTO in regular Intervals
as per the statule. It Is noted that MoEF has . eariler granted environmental clearance
on 14th May, 1991 for production of 94,850 TPA of synthatic rutile and other minerals
such 2s Sillimanite (30,000 TPA), Rutile (10,000 TPA), Zlrcon (2,000 TPA) and
monazite (4000 TRA). The proponent informed that the first mining lease was granted
over an area of 2B77.76ha for a period from 21.03,1979 to 20.03.1993. The mining
cperations started during end of 1983-84, Further, the renewed mining lease deed was
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executed on 27.10.2005 and is valid for a period of 20 years l.e. from 21.03.1999 to
20.03.2019 over an area of 2464.054ha. Regional Office {MoEF), Bhubaneswar is

. certifying the Environment Clearance compliances for the existing mining and minaral

separation operations In regular intervals,

6. Government of Odisha has renewed the mining lease over an extent of
2464.054 ha for a further period of 20 years w.e.f. 21.3.1999 to 20.2.2019 for mining
of Iimenite, Rutile, Zircon, Monazite, Sillimanite & Garnet and executed tha mining
lease deed. Atomic Mineral Directorate for Exploration and Research (AMD) approved
the mining plan for mining and production of beach sand minerals. Schemea of mining
document under MCDR 1988 has been approved by AMD in regular intervals as per the
statute In review of the approved mining plan. The heavy mineral deposit of OSCOM,
IREL mining lease area ~2464.054 ha contains the monazits above threshold valua as
specified under the Atomic Mineral Concession Rules 2016. Beach sand minerals also
notified as “Atomic Minerals” under Part-8 of first schedule of MMDR Act 1957 w.a.f.
11.7.2016. The mining operations at OSCOM, IREL have bsen undertaken as per the

approved mining plan In a sustainable manner,

/. Project Proponent reported that M/s IREL is euthorized to use 13,500 m¥/day of

, Water, supplied by Odisha Public Health & Engineering Department (OPHED) as per

contractual agreement and 1,776 m/day of bore well water for existing operations.
Haowever, for Capacity Expansion project, there will be additicnal reguirement of 2,580
mfday water out of which 2,200 m¥/day will be met by digging 10 number of bore
wells at plant site for which permission is already obtalned from Central Ground Water
Authorities. Drinking water will be met from the existing network. Additional power
requirement will be 6 MW for CEMMU project and the total power requirement
Induding existing units and township would be of the order of 14.4 MW. This power
requirement will be met by increasing contract demand of existing power supply
agreement with SOUTHCO. The additional fuel requirement will be about 28 tpd for
CEMMU project. The effiuents generated from the attrition of zircon/sillimanite, will

. be coliected in separate collection tanks and treated at Efflusnt Treatment system of

Mineral Separation Plant. It will be ensured that the treated wastewsaler quallty mests
the limits for disposal norm set by Orissa State Pollution Control Board {(OSPCB).

o
8. Project Proponent reported that Opencast Mining operations carded out at
USCOM utilizing (a) Dredge & Wet Upgradation {DWUP) and {b) Supplementary Minling
Plant (SMP). The Dredge mining process comprises of dredging of raw sand (ROM),
pumping It to surge bin in form of slurry through a rotary trommel screen, The
trommel removes over size pebbles, boulders & grass roots etc. from the sand slurry.
From the surge bin, the slurry is fed to a seres of spirals at a constant puip dansity for
separation of heavy minerals. The heavy mineral output so obtained fe pumped Lo
Mineral Separation Plant in form of slurry using stage booster pumps depending upon
the distance of mining unit. The water used for slurry pumping again returns back to
mining area through open channels existing in mining area and water table is
malntained. The tailings are simultanecusly backfilled in the mined out araas, The area
is levelled to near original topography and planation of local species developed over
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the mined out area, In case of Euppjmen!ary mining Plants, the RoM Is mined
Endaging Heavy Earth Moving Machinery. The mined out ROM is cleaned through
sereens/trommels to remoye the trash materials prior to feeding to the gravity spirais
in the form of slurry. The heavy minerg| output from the SMps is either Pumped ar
transported to Minesa Separation Plant for further separation of individual minerals,
The tailings generated in SMP are utilized for backfilling of the minedout arsas, The
Dredging / sMp eperations adoptad by IREL, OSCOM does nat affect the Ground Water
Table &s there |z oo net drawl of water from the ground.

9, Project Proponent réported that in Mineraj Separation Plant (MSP), the
separation of the individual minerals Is carried out utiizing the physlcal properties of
the individual minerals hamely electrical conductivity, magnetic Suscaptibility, surface
characteristics, Specific gravity erc, The major Separation equipment consists of
electrodynamice (high tension) Separators, electrostatic plate Separators, electrostatic
SCreen separators, various types of low and high intensity magnetic separators,
attritioners, rake classifiers, conditioners, fotation celis, spirals, wat tables, air tables,
flotex, carona stat HT separators etc. In addition, a number of dryers are provided to
ellminate malsture in the feed concentrate and producte from wat Separators, and alsg
to heat up dry sclids before high-tension separators. The sub-grade minerals are
stored for future uge, Fhe reject sands are back filled in mined out ares and plantation
daveloped, During capacity Bxpansion, advanced mineral procassing (physical
“eparation) equipments like Dryers, WHIMS, HT Separators, Rarp Earth Magnetic
Separators, Jigs, Hydrosizers, etc, will be added suitably to the existing Minersj

this context, NOC has been granted by Principal Chisf Conservator of Forests & Chief
Wildlife Warden vide letter o SESEML{C]{SSP}“HB{EME dated 11" May 2017 for
camrying out mining In north Sector with respect to Capacity Expansion of Mining &
Minera) Separation Units (CEMMU), Odisha State Coastal Zone Management Autheriry
(OCZMma) recommended for the Capacity expansion of mining and miners separation
units of OSCOM, IREL under CRZ -2011 notification vide letter dated: 13716/E&F, dated
24.7.2012, The mining area is mostiy barren, does not contain much vegetation. Afier
Separation of heavy minerals, the minag out area s simultaneausly back filled with the
tailings which Mmostly consists of Quartz in its native state. The minad out arga is leveled

restored back. For all the plantation and nursery activities, an annuai budgetary
Provision Js being made which will alss pe practiced far mining during Capacity
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- The representative from the Od 1;1_,1.'1-?
" Issues raised by public were add sssad by the project proponent, Praject Proponent has
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NiEFprpject was held on 29" March, 2011 under the
Chairmanship of Dr. Sashibhusan/padhi, Additional District Magistrate, Ganjam District.
te Pollution Control Board was also present, The

ate./ litihation is pending against this project. The
dliiiertaking by way of affidavit dated 14.11,2018 as
required under para 5 (1) thelh|r 5 Office Memorandum No. F:3-50/2017-
IA.L(PL.), dated 30.05.2018, THEBP undertakes to comply with all the statutory
requirements and judgement of Hoh!ble Supreme Court dated the 2 August, 2017 In
Writ Petition (Civil) No. 114 of 2014%in the matter of Common Cause versus Union of
Indla and Cthers.

Project proponent has submitted

S L)

12, The capital cost of the project is Rs. 138 Crores {Rs. 48 crores for Mining Unit and
Rs.50 crores for Mineral Separation ‘Plant). The propanent has reported that Rs, 11.47
crgres had already made expenditure towards for environmental protection measures.
'Further, a budget provision Rs. 1.46 crores has been made towards capital Investment
and Rs. 1,07 crores proposed towards recurring expensefannum towards for
environmental protection measures. As reported by the Proponent, Rs 1.3 Crore
Eaymarked for socle-economic welfare measures for the nearby villagers and Rs. 231.03
apteres under RAR plans. Praject Proponent, vide letter dated 16.11.2018, has reported
thEt they have earmarked Rs, 1.035 Crores/= towards Corporate Envircnmental
“REsponsibiiity (CER) as per Ministry’s OM dated 01.05.2018.

;@ . The Ministry of Environment, Forest and Climate Change has examined the
Epplication In accordance with the EIA Metification, 2006 and hereby accords
environmental clearance under the provisions thereof to the above mentioned proposal
#iFiM/s Indian Rare Earths Ltd., for enhancement of capacity of Beach Sand
“Minerals from 25,00,000 TPA to 75,00,000 TPA (ROM) to be processed in tha
Mineral Separation Plant (MSP) to extract ilmenite and other associated
‘minerals (rutile, zircon, monazite, sillimanite and garnet), located at P.0O.
Matikhale, Chatarpur, District Ganjam, Odisha in the mine lease area of
2464.054ha subject to implamentation of the following conditions and environmental
safeguards,

A, Specific Conditions

1)  This Environmental clearance is granted subject to outcome of Hon'ble Supreme
Court of India, Hon'ble High Court of Odisha, Hon'ble NGT or any other Court of
Law, If any, a5 may be applicable to this project.

2)  This Environmental Clearance will not be operational till such time the Project
Proponent complies with all the statutory requirements and judgment of Hon'ble
Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014
in the matter of Common Cause versus Union of India and Ors..
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13)
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The Department of M'mﬁﬂ'i& Geclogy, StatsfEisvernment shall ensure that mining

Operation shall not commence till the 1[ “ompensation levied, for fllegal
mining paid by the Projest Propanent FOUEN thelr respective Department of
Mining & Geology in strigh compiiancs of Fjid

dated the 2nd August 201%in Wrir PEUHORHEIVT) No. 114 of 2014 in the matter
of Common Cause versys Union of India asid:ers,

Ne mining activities will be allowed in forest area, if any, for which the Forest
Clearance is not available.

The Environmenta] Clearance js subject to obtaining requisite HBWLI Clearance, if
any, from the Standing Committes of Natlonal Board for Wildlife for Mining

project.

The Project Proponent shall obtaln Consent to Operate from the State Poillution
Lontrol Board, Odisha and effectively Implement ail the conditions stipulated

therein,

In Inter-tidal zone, only manual mining operations shall be carried out deploying
PErsons using baskats and hand spades for collection or ore or minerals as per the

approved mining plan,

Mecessary AERB clearance shall be obtained under the Atomic Energy (Radiation
Protection) Rules, 2004 for operstion of BSM (Beach Sand Minerals) Facility,

No mining shall be carried out in "NO GO ZONE / NO OPERATION ZONE™ as
stipulated in the conditions in the NOC letter no, ESSEHWL{E}{SSP}-HEIIEIE,
dated 11% May 2012, granted by Principa! Chief Conservator of Forests & Chiaf

Wildlife Warden.
No mining shall be carried oyt in the CRZ-I araa J.a. the area within HTL & LTL,

Ne drilling and blasting shall be involved,

After mining, the mined qut area shall be backfilled and levelied to near original
topegraphy and plantation should be developed over the same, so that, mining
activity do not affect tha beach profile. $

Conditions as laid down by the Odisha State Coastal Zone Management Authority
8s stipulated vide letter No.13716/FaE dated 24th July 2012 whila recommending
for CRZ clearance shall be strictly complied as gheen below:

() Green belt with local Species has to be taken up If Govt. land is available,

(b} The present status of sand dunes in the proposed mine area is to be mapped
by Odisha Space Application Centre {CRSAC) and validated hy DFO,
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(c} The sand dunes should nat be mined.
(d)} During breeding season of Olive Ridiey turtles, the restrictions imposed by

PCCF{Wildlife) are to be followed.

Conditions of NOC, granted by Principal Chief Conservator of Forests & Chlef
‘Wildlife Warden (PCCF & CWLW) vide letter ND.353'E,I'WL[C][EEP]-149R{IIE dated
11" May 2012, shall be strictly complied as given below;

{2) - No mining shall be carried out in "NO GO ZONE / NO OPERATICN ZONE",

{b) The Capacity expansicn of Mining and Mineral Separation Unit has to be within
the premises of the existing unit of OSCOM premises of Indian Rare Earths
Ltd. at village Matikhalo, Chhatrapur, District: Ganjam, Odisha under
oparation and no esxtra land or deforestation shall be made,

g

) The S {five} Km zone of the nesting/ mass nesting site of endangered Olive
“Ridley sea turties from Rushikulya river mouth are shall be as 2 NO GO AREA
or NO DEVELOPEMNT ZONE. No mining or sand extraction or habitat
alteration or activities of similar nature shall be done in the area as per the
map authenticated by competent authorities of the Odisha Forest Department,

£y

(d) The Proponent shall take up the mining or sand extraction activities starting
from tha scuthern extreme end of the lease hold area Hil 10 km zone of tha
Rushikulya river area as per the map authenticated by competent authorities
of the Odisha Forest Department. This may give the working perod of 8-9
years. Befors one year of reaching the 10 km zone segment of the
Rushikulya river mouth area, the User Agency shall apply for fresh “No

Objection”, ' .

(2) Within the existing unit as well as proposed expansion site, the User Agency
shall take all necessary steps to reduce its cutdoor illumination during the
mass emergence of Olive Ridley sea turtles and their hatchlings.

(F) Release of effluents or by-products of the factory shall be as per the norms of
the OSPCB. Toxic chemicals and by-products shall not be released into the
Rushikulya River since it is fikely to result in reducing the food base of marine
turtles, and likely to cause pollution of river / sea water affecting estuarine

_ar_ll:l marine wildiife.

{g) This NOC will remain valld from ‘the date of issua of this letter tll 2019 or il
reaching the 10 km zone from the Rushikulya river mouth or till the ares
remains under safe category on wildlife resource conservation considerations,
whichever is' earller in the interest of environmental protection.

15) A 15 m barrler of ng mining zone all along the side facing the nallah/water body
{Tamparalake) passing through the lease area or if passing adjacent the lease
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shall be demarcated and thick vegetation of natlve species raised. Status of _

implementation shall be submitted to the Regional Office of the Ministry on half
yvearly basis.

Out of 1395.400ha of mineable land, 20.737ha of land covers four small villages
of Arjipalli Panchayat namely Bara Arjipalli, Sana Aripalli, Sana Arfipall {Katuru)
and KandraArjipalli. As informed by the Proponent, though the displacement is
temporary In nature, Rehabllitation & Resettlement (R&R) benefits to the

temporarily displaced Project Affectsd Familias (PAFs} shall be provided in

consultation with Local Administration as per the provisions of Odhisa
Resettiement & Rehabilitation Policy, 2006, National Rehabilitation &
Resettlement Policy, 2007 and payment of compensation B annual lease rent
shall be as per the provisions under MM{D&R) Act, 1057 . Nead based assassment
for the nearby villages shall be conducted to study economic measures which
can help in upliftment of poor section of society. Income genarating
projects/tools such as development of fodder farm, frult bearing orchards,
vocational training etc, can form a part of such programme. Company shall
provide separate budget for community development activities and Income
generating programmes. This will be In addition to vocational training for
individuals imparted to take up self-employment and jobs.

Implementation of Conservation Plan for Schedule I species as approved by the
Chief Wild Life Wardan, Bhubaneswar.,

Identification of sand dunes shall be done prior to undertaking mining activities
and their conservation shall be as per MoEFRCC guidelines from time to time. No
flattening of sand dunes shall be camled out, Dressing or altering the sand
dunes, hills, natural features including landscape changes shall not be carried
out for beautificatlon/recreational purposes. Precautions shall be taken to
prevent intrusion of sea water into hinterland to aveld problem  of

submersion/flooding.

Tailings and rejects shall be filled baci systematically afler separating the
heavy/rare minerals. Sand talling shall be put back at the mined area on
completion of extraction of rare minerals. Afforestation shall be taken up with
suitable species on minad out areas to prevent eroslon of shorellne. Under no
clrcumstances, the tailings will be dumped in agricultural lands, wet lands,
paddy flelds, canals and the backfilling will be carried out only In the inland

mined aut areas. ;

Tha mining activities shall be reguiated in such a way that there will be
minimum disturbance to the fauna during spawning and brooding period [.e.
from MNevember ta March.

Mining shall be carried out in phasas only. Simultanecus ocpening of entire beach
front is not permissible, There shall be uninterrupted access to the seafront.
Minimum 20m width of approach roads shall ba provided where necessary.
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Mining shall be carried out by permitted methods without the usa of any forms
of blasting. Use of explosives far blasting is prohibited. The mining should be
stated near sea side and mining should be progressed parallel to sea eoast so
that Inland water tabie is nat disturbed,

Radiation survey shall be carried out as stipulated by the Atomic Minerals
Directorate for Exploration and Research, Department of Atomic Energy,
Government of India to ascertaln the effects of radloactive minerals,

Regular monitoring of water quality upstream and downstream of adioining
water bodies shall be camied out and record of moenitoring data should be
maintained and submitted to Ministry of Environment, Forests & Climate Change
¢ Its Reglonal Office, Odisha, Central Groundwater Authority, Regional Director,
Central Ground Water Board, State Pollution Control Board and Central Pollution
Conlrol Board.

Mineral handling plant shall be provided with adequate number of high efficiency
dust extraction systern, Loading and unioading areas including all the transfar
points should also have efficlent dust control arrangements, Thase should be
properly maintained and ocperatad.

A Final Mine Closure Plan along with details of Corpus Fund shail be submitted to
- the Ministry of Environment, Forest and Climate Change 5 vears In advance of
final mine closure for approval,

Standard Conditlons

No change in mining technology and scope of working should be made without
prior appraval of the Ministry of Environment, Forest and Climate Change,

No change in the calendar plan Inciuding excavation, quantum. of beach sand
mineral i.e. Ilemnite, Rutile, Zircon, Monozite, sillimanita and Garnet and waste

should be made,

The project proponent shall obtain necessary prior permission of tha competent
authorities for drawl of requisite quantity of water {surface water and ground

water) for the project.

Mining shall be carried out as per the provisions outlined in mining plan approved
by AMD as well as by abiding to the guldelines of Directorate General Mines Safety

(DGMS}),

The lands which are not owned by Proponent, mining will be carried out only after
obtalning the consents from all the concerned jand OWnNers as per the provisions of
the Atomic Mineral Concessian Rules, 1960 and MMDR Act, 1957,
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Digital processing of the entire lease area using remote sensing technique shall be
carried out regularly once In threas years for monitoring land use pattern and EE
report submitted to Ministry of Environment, Forest and Climate Change its

Regional Office.

The critical parameters as per the Notification 2009 such as PMy,, PiMa,s, NOy, and
S0x ete, In the ambient air within the impact zone, peak particle velocity at 300m
distance or within the nearest habitation, whichever |s closer shall ba monitored
periodically. Further, quality of discharged water shall also be menitored [(TDS,
DO, PH and Total Suspended Solids (TS5)]. The monitored data shali be uploaded
on the wabsite of the company as well as displayed on a display board at the
project site at a sultable location near the main gate of the Company in public
domain. The circular No. J-20012/1/2006-1A.11 (M) dated 27.05.2009 Issued by
Ministry of Environment, Forest and Climate Change shall alss be refarred in this

regard for its compliance.,

Effective safeguard measures such as reguiar water sprinkiing shall be carried out
In critical areas prone to air pollution and having high levels of PMyg and PMy.e such
as haul road, loading and unicading point and transfer points. Fugitive dust
emissions from all the sources shall be controlled regularly. It shall be ensured
that the Amblent Air Quality parameters conform to the norms prescribed by the
Central Pollution Contro! Board In this regard, Monltoring of Amblent Alr Quality to
be carried out based on the Notification 2009, as amended from time to time by
the Central Pollution Control Board.,

Regular monitoring of ground water level and quality shall be carried out in and
around the mine lease by establishing & network of existing wells and constructing
new piezometers during the mining operation. The project proponent shall ensure
that no natural water course and/or water resources shall be obstructed due to
any mining operations. The monitoring shall be carried oul four times In a year
pre- monscon (April-May), monsoon (August), post-menscon (November) and
winter (January) and the data thus collected may be sent regularly to Ministry of
Environment, Forest and Climate Change and its Regional Office, Central Ground
Water Authority and Regional Director, Central Ground Water Board,

Reguiar menitoring of the flow rate of the springs and perennial nallahs flowing in
and around the mine lease shall be carried oyt and records maintain, The natural
water bodies and or streams which are flowing in an around the village, should
not be disturbed. The Water Tahle should be nurtured so as not to go down below
the pre-mining perlod. In case of any water scarcity in the area, the Project
Proponent has to provide water to the villagers for their use. A provision for
regular monitoring of water tabie in @pen dug wall located in village should be
incorporated to ascertain the impact of mining over ground water table,

Regular meonitoring of water quality upstream and downstream of water bodies
shall be carried cut and record of monitoring data should be maintained and
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submitted to the Ministry of Environment, Forest and Climate Change and its
Regional Office, Central Ground Water Authority, Regional Director, Central
Ground Water Board, State Pollutlon Control Board and Central Pollution Contral

Board.

The ilumination and sound at night at project sites disturb the villages in respect
of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations,
Habitations have a right for darkness and minimal noise lavels at night. PPs must
ensure that the bioclogical clock of the villages Is not disturbed; by orlenting the
floodiights/ masks away from the villagers and keeping the noise levels well within

the prescribed limits for day [ight/night hours.

13). Main haulage road in the mine should be provided with permanent water

sprinklers and cther roads should be regularly wetted with water tankers fitted
: with sprinkiers. The material transfer points should invarlably be provided with
' Bag filters and or dry fogging system. In case of Belt-conveyors facilities the
system should be fully covered to aveoid air borne dust; Use of effective sprinkler
system to suppress fugitive dust on haul roads and other transport roads shall be

ansured,

I Tmanbl s =

14). Sufficlent number of Gullies to be provided for better management of water.
Regular Monitoring of pH shall be included in the monitoring plan and report shall
be submitted to the Ministry of Environment, Forest and Climate Change and its
Regional Office on six moenthly basis.

18). There shall be planning, developing and implementing facility of rainwater
harvesting measures on long term basis and Implementation of conservation
measures ‘to augment ground water resources in the area in consultation with

Cantral Ground Water Board.

16). The reclamation at waste dump sites shall be ecologically sustainakble. Sclentiflc
reclamation shall be followed. The local species may be encouraged and species
are so chosen that the slope, bottom of the dumps and top of the dumps are able
to sustain these species. The aspect of the dump Is also a factor which regulates
some climatic parametars and allows only species adopted to that micra climate.

e 17). The top soil, if any, shall temporarily be stored at earmaried site(s) only and it
should not be kept unutilized for long. The topsoll shall be used for land
reclamation and plantation. The over burden (OB) generated during the mining
operations shall be stacked at earmarkad dump site(s) only and If should not be
kept active for a long perfod of time. The OB dumps should be scientifically
vegetated with suitable native species to prevent eroslon and surface run off. In
critical areas, use of geo textiles shall be undertaken for stabilization of tha
dump. The entire excavated area shajl be backfilled and afforested. Menitoring
and management of rehabllitated areas should continue until the vegetation
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22),

23).

24),

Ehe;;artment and as per CPCB Guldelines. The density of the trees should be
sround 2500 plants per ha. Greenbelt shall be developed all along the mine lease
area In a phased manner and shall be complated within first five years,

Project Propenent shall follow the mitigation measuras provided In Office
Memorandum Na, 2—111]13}5?,-’2&14-Lﬂ..11 (M), dated 29¢h October, 2014, titled
“Impact of mining actlivities on Habitations-lesyes reiated to the mining Projects
wherein Habitations and villages are the part of mine lease areas or Habltations
and villages are surrounded by the mine lease arza”, if any, applicable to the

Climate Change and its Reglonal Office,

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobila toilets,
mobile STP, safe drinking water, medica nealth care, créche etc. The housing
may be in the form of temporary structures to be removed after the completion of
the project,

Measures should be taken for control of noise levels below 85 dBA In the wosk
environment. Workers engaged In operations of HEMM, ete, should be provided
with ear plugs / muffs,

Industrial waste water (workshop and waste water from the mine) should be
Properly collected, treated %0 as o conform Lo the standards prescribad under
GSR 422 (E) dated 1g™ May, 1993 ang 314 December, 1993 or as amended from
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27.

7 ii-separate account and should not be diverted for other purpose. Year wise
= expenditure should be reported to the Ministry and its Regional Office.

38

time to time. Oil and grease trap should be Installed before discharge of workshop
effluents.

Personnel working in dusty areas should wear protective respiratory devices and

* they should also be provided with adequate training and information on safety
and health aspects.

A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report directly

to the Head of the QOrganizaticn.

The funds earmarked for environmental probection measures should be kept In

%f%ﬂhe project authorities should inform to the Reglonal Office regarding date of

31),

34).

33).

am:ial closures and final approval of the project by the concerned authorities
"-and the date of start of land development work.

The project proponent shall submit six menthly reports on the status of the
Implementation of the stipulated environmental safeguards to the Ministry of

Environment, Forest and Climate Change, its Regional Office, Central Poliution
Control Board and State Pollution Control Board.,

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The preject authorities should extend full cooperation to the officer (s)
of the Regional Office by furnishing the requisite data / information / manitoring

reports. G

A copy of clearance letter will be marked to concerned Panchayat / local NGO, If
any, from whom suggestion / representation has been received while processing

the proposal,

State Pollution Control Board should display a copy of the clearance letter at the
Regional office, District Industry Centre and Collector’s office/ Tehsildar's Office

for 30 days.

The project authorities should advertise at least in two local newspapers widely
circulated, cne of which shall ba in the vernacular language of the locality
concerned, within 7 days of the Issue of the clearance Jetter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at web site of
the Minlstry of Environment, Forest and Climate Change at

www environmentcledrance.nlc.in | parivesh.pic.in and a copy of the same should

be forwarded to the Regional Office.
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i4. The Ministry or any cother competent authority may alter/modify the abovess

conditions or stipulate any further condition in the interest of envirenment protection,

15. Concealing factual data or submission of false/fabricated data and
fallure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract  action under the

provisions of Environment {Protection) Act, 1985.

16. The above conditions will be enforced inter-afla, under tha provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability Insuranes Act,
1991 along with their amendments and rules made there under and also any other
orders passed by the Hon'ble Supreme Court of India/ High Court of Odhisa and any

other Court of Law relating to the subject matter,

17. Any appeal against this enﬁrnnmentaf clearance shall lie with the National Green
Tribunal, if preferrad, within a pericd of 30 days as prescribed under Sectlon 16 of the

Mational Green Tribunal Act, 2010.
( lyﬂﬁ

Addl. Director/ Sclentist “E’
Copy to:

1). The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New

Del i, )
2}. The Secretary, Department of Environment, Government of QOdisha, Secretariat,

Bhubaneswar,

3). The Secretary, Department of Mines and Geology, Government of Odisha,
Secretariat, Bhubaneswear.

4). The Secretary, Department of Forests, Government of Odisha, Secretarizt,
Bhubaneswar.

2). The Chalrman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032,

8). The Additional Principal Chief Conservator of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office (EZ), AS3,
Chandersekharpur, Bhubaneswar — 751023, >

7). The Member Secretary, Odisha State Polfution Control Board, Parivesh Bhawan,
A/118 Nilakantha Nagar, Unit-VIII, Bhubaneshwar-751012,

9). The Member Secretary, Odisha State Coastal Zene Management Authority
(OCZMA), Odisha.

2). The Director, AMD / DAE, AMD Complex, Begumpet, Hyderabad-500 016
(INDIA),

10). The Controller General, Indian Bureau of Mines, Indira Bhavan, Civll Lines,
MNagpur-440 001,

11). The Member Secretary, Central Ground Water Board Ministry of Agriculture and
Irrigation, 12/1 Jam Nagar House, Shahjahan Road, New Delhi 110011,
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12), The District Collector, District- Keonjhar, State of Odisha.

13). Guard File. (//
. MoEF&CC Wabsite.
Lo ) Dr. R. B. Lal)

Addl. Director/ Scientist ‘E’

£ i s
£
o
L :
.-:
s '% |
|
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bvernmaeant of India
of Environment g Forests
Paryavaran Bhavan,
CG.0, Compiex, Lodj Road,
New Deihi-110 043,

Dated the gt February, 2011

M/s Indlan Rara Earths Limited

{A Govarnment of India Undertaking)
Orissa Sands Complax,

Matikhalo (P.0), Chatrapur

District Ganfam,

Orissa-761 p4s

E-mail: headiro@sanchamet. jn

This has reference ip your letter Mo, T'EIENURJ'ILEMEEE 7'A" dated
12.07.2010 and subsequent later datad 01.02.2011 an the subject mentionag
above. The Proposal was earlier Prescribed Tarms of Reference (TORs) by the
Ministry of Environment and Forests pn 18.01.2010 for undertaking detailed
ElA study for the Purpose of obtaining environmental clearance. The Proposai
Is for s&lting up of a manazjte processing plant (MOPEy having 2 capacity of
10,000 snnes per annum {TPA) within the Bxisting premisss of Orissa Sands

Disiiding, warehousa for Storage of raw material ang droducts, chimng S,
Compressor houss, cooling towars and cocling water PUmMp house ete. ﬂ.ﬁ,
* Jlr-
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|

3. Mo National Parky Wildiife Sanctuary Is reported within 10km of the
roject area, In support of this the proponent has provided a fetter
Mo.3755/4F deted 23.06.2008 from the DFO Behrampur Cilvislon. The
proponent have submitted a copy of the letter Memo Mo, 1195/1WL{T)-FC-
438/2008 dated 20.2.2009 from the Conservafor of Forests (WL) Informing
that the scheme for conservation of Olive Ridley sea turties at Rushikulya
mouth fundad by Indlan Rare Earths Ltd. has been approvad by Chief Wildlife
Warden with a financial forecast of Rs 46 lakhs.

4.  The menazite Is @ natural mineral ke sand of about 150mieron size and
is mainly a phesphate of rare earths B thorium contalning very low (l.e. 0.3%)
uranium. Menazite 1s ground to fine particles of about 45micran and reacted
with caustic lye at 150 degree centgrade to braak the phosphate bond, During
the process of caustic attack of the monazite mineral helium gas entrapped In
the mineral lattice (a product of the radio-active decay of natural thorium) Is
libarated. This helium gas is collected and further purified for industrial use.
The phesphate In monazite is converted fo tri-sodjum phosphate which s
lsached in hot water. The in-soizhlas are hydrogides of thorfum, uranium and
rare @arths. The Tri-sodium phosphate solulion |s each separated from the
insolubles by Altration and further concentrated ko crystallize out the trl-
sodium phosphate as dodecahydrate (Mas POy , 12H; ) as a product. The
insoluble hydroxides of uranfum, thorum, and rare earths are reacted with
dilute hydrochloric acid for prefarantially separating the rare earths as rare
aarthe chioride which is soluble in water, Throlum and uranium hydroxide are
laft un-reacted a5 Inselubles and separated from rare earths chioride sclution
by filtration, The clear rare earths chlaride solution after sultable treatment for
making It frem from the redio-activity Is evaporated to rere earths chloride
crystals. The Insoluble thorlum and uranium hydroxides ara digested In further
quantities of hydrochioric acid and the un-reacted in-solubles mostly monazite
and fts mineral impurities are separated by filtration and discarded as muck.
The acidic chloride solution of thorium and urenium is subjected to solvent
extraction to separate thorum and uranium into their relatively purer forms
such as thorium oxalate and nuclaar grade uranium di-uranate respactivaly.
The treatad effluants will partly be reused. The lead barium mixed cale,
fnsoluble sand based, iron carbonate and calcium sulphate cake will be
disposad in FRF lined RCC trenchas, while ETP cake will be disposed In PVC
bags in earthen trenches. The total water requirement of the project Is
astimated as 152.6m? per hour, out of which 54m’ per hour will be obtained
fram the OPHED.

5.  The Public hearing of the project was held on 28.05.2010 for
astablishment of 10,000TPA of monazite processing plant by M/s Indlan Rare
Earths Ltd. at Orissa sand Complex. The expected cost of the project is
fs.98.31Crores. It was stated by the proponent that there is no court case
pending against tha project.

6.  The Ministry of Environment and Forests has cxarmined the application in
accordance with the ELA Notification, 2006 and hersby accords environmental
wwkd =+
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clearance under the provisions thereof to the above mentioned project for
g&tting up of a Monazita Processing Plant by M/s Indian Rare Earths Limited for
an annual production capacity of 10,000tennes involving land requirement of
13ha, subject to implementation of the following conditions and environmentz

safeguards,

A. Specific conditions

(i} The project proponent shail obtain prior Consent bo Establish and
- Consent to Operate for the preject from the State Pollution Control
Board, Orissa and shall effectively implement all the conditions
stipulated therein.

() The project proponent shall ensure that no natural watercourse and/for
water resources shall ba ebstructed due to any operations of the praject.

() The existing slurry pipeline shall be used and no new pipeline shall ba
laid through the CRZ area. The discharge shall also be made through the
existing plpeline. Mo new activity relating to the project shall be
undertaken in CRZ area without obtaining requisite prior clesrance under
the CRZ Netification, 2011.

(v} Mo ash/waste shall be discharged or dumped in the CRZ area.

(v) The project proponent shall develop effective emergency response
precedura b5 ensure appropriste risk management measures in the
public domain, if any, due to the project.

(vi) The AERB clearance for the site as applicable shall be obtained bafore
starting any constructlon wark and @ copy of the same shall ba provided
to the Ministry of Environment and Forests and its regional office located
at Bhubaneswar.

(vil}) Effective safeguard measures such as regular water sprinkling shall be

- carried out In critical areas prone to air poliution and having high levels

of particulate matter such as loading and unloading point and all transfer

points. Extensive waler sprinkling shall be carried out on roads. It should

be ensured that the Ambilent Alr Quality parameters conform to the
norms prescribed by the Central Pollution Control Board In this regard,

(vill) Reguler monitoring of conventlonal gaseous pollutants, radloactive
poilutants in the air as well in the discharged water shall be monitored
regularly as per AERB standards,

(Ix} A Disaster Management Plan and Emergency Preparednress Plan shall he
prepared and put in place as per the norms of AERB. Regular mock drills
shall be undertaken and based on the same, any modification required, §f
any, shall plso be Incorporated. 9&*
g -
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- (xix) The project suthorities should undertzke sample survey to generate data
an pre-project community health status within a radius of 1 km from the
propossd; project.

(xx) Occupational heaith survelllance program of the workers shall be
undertaken periodicelly to observe any contractions due to gxposure to
dust and take corrective maasures, if needed. Health records of the
workers shall be maintained,

{xxi} Pre-placement medical examination and periodical medical axaminaton
of the workers engaged in the project shali be carried out and records
malntained. For the purpose, schedule of health examination of the
warkers should be drawn and followed accordingly.

{xxil} The plants growing In the area, sofl invertebrate animals and local
agricultural produce should be anaiysed to check the buildup of
radioactivity levels, if any.

(xxili)The project propoanent shall have an emergency response plan to ensure
that all potentially affected people understand the possible causes and
consaquencas of radiation and other project related activities.

(xxiv)The project proponent shall take all precautionary measures during
mining operation for conservation and protection of fiora and
endangered fauna namely oilve ridley turtle etc, spotted In the study
area, Action plan for conservation of flora 2nd fauna prepared shall be
implemented In consultation with the State Forest and Wikdiife
Department. All the safeguard measures brought out in the Wildlire
Consarvation Plan so approved specific to this project site shall be
efectively implemented. Wecessary allocation of funds far
implementation of the conservation plan shall be made and the funds o
allocated shall be included In the project cost. A copy of action plan shali
be subrmitted to the Ministry of Ervironment and Foerests and its Ragional
Office, Bhubaneswar,

{xxv]) Provision shall be made for the housing of construction labour within the
site with all necessary infrastructure and facilldes such as fusl for
cooking, moblie toflets, mobile STP, safe drinking water, medical health
care, ceche etc, The housing may be in the form of temporary
structures to be removed after the completion of the project.

B. Ganaral Conditions a

(i} Mo further expansion or modiEcations In the pant shall be carried out
without prior approval of the Ministry of Environment and Forests,

(i}  Four amblent air quality-monitoring stations should be astablished in the
core zone a5 well & in the buffer zone for RSPM (Particulate matter with
slze less than 10micron Le., FMg), NOx and 50; monitoring. Locatipn of

,i'-




(iii)

{iv)

(v)

(i)

(wii)

{viii)

(i)

(%)

&

tha stations should be decided based an the metasrologicsl data,
topographicat features and environmentally and ecologically sensitiya
targets and fraquency or manitering  should  pe undartaken in
consultation with the State Poliution Cdntral Bog rd.

Control Board once In six months,

Measures shall be taken for contral of nolse |evals below 85 daa in thi
WOrk environment., Yiorkers Engaged In operations of HEMM, etc. shail
be. provided with ear plugs / muffs,

Separate  environmantal management cell with suitable qualifled
personnel should be s8t-up under the sontrol of a Senjor Executive, wha
will report directly to the Head of the Qrganfzation,

Bubhneswar regarding date of finandial tlosures and finay approval of the
Project by the concamed autherities and the date of start of [ang
development wark,

The Regional Office of this Ministry located at Bubhneswar shal monitor
compliance of tha slipulated conditions. The project &uthorities shayld
extend full cooperstion to the officer (s) of the Regional Office by
furnishing the reguisite data / information / moniioring reports,

||-.:r|f‘—




(xi}

(ot}

{x0n)

(xiv)

(v}

7.
aboy
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The project proponent shall submit six monthly reperts on the status of
complignce of the stipulated environmental clearance conditions
Including resuits of monitored data (both in hard copies as well as by e-
mail) 't the Ministry of Environment and Forests, its Regional Office
Bhubaneswar, the respective Zonal Office of Certral Pollution Control
Board the State Pollution Contro! Board, The proponent shall upload the
status of compliance of the environmental clearance conditions, including
results of menitored data on thelr website and shall update the same
pericdically. It shall simultaneously be sant to the Regional Office of the
Ministry of Envirenment and Forests, Bhubaneswar, the respective Zonal
Orfice of Central Pollution Control Board and the State Pollution Control
Board.

A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisady Municipal Corporation, Urban Local
Body and the Local NGO, If any, from whom suggestions/
reprosentations, If any, were recaived while processing the proposal, The
clearance |etter shall also be put on the website of the Company by the
proponent.

The State Pollution Contral Beard should display a copy of the clearance
fettar at the Regional office, District Industry Centra and the Collector's
offica/ Tehsildar's Office for 30 days. .

The environmental statemert for each financlal year ending 31 March In
Form-V as is mandated to be submitted by the project proponent to the
concemed Stata Pollution Control Bosrd ae prescribed wnder the
Environment (Protection) Rules, 1988, as amended subseguently, shall
dlso be put on the website of the company along with the status of
compliance of environmental dearance conditions and shall 2lso be sent
to the Reglonal Office of the Ministry of Envircnment and Forests,
Bhubaneswar by e-mail,

The project authorities should advertise at least In twa local newspapers
widely circulated, one of which shall be In the vernacular language of the
locelity concerned, within 7 days of the ssue of the clasrance letter
informing thaot the project has been accorded enviranmental clearanca
and a copy of the clearance letter Is available with the State Pollution
Control Board and also at web site of the Ministry of Environment and
Forests at  hito://envfgr.nic.in and a copy of the same should be
forwarded to the Regional Office of this Ministry located at Bhubaneswar.

The Ministry or any ather :umpaient authority may alter/modify the
@ condidens or stipulate any further condition in the interest of

environment protection.

Fallure ta comply with any of the conditions mentioned ahove may result

In withdrawal of this dearance and attract action under the provisions of the
Environmant (Protection) Act, 1986,

i _||"
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Copy to:

() Tha Secretary, Cepartment of Atomle Energy, Governmant of India,
Chatrapus Shivaji Maharaj Marg, Mumbar =400 0Dy,

(i) The Secratary, Atomic Energy ﬂ.ﬂgl.h'!'-tﬂl"f Board, Mumbai, Nivamag
Bhawan, Anushal Nagar, Mumbai-40n 084,

(W) The Secretary, Department of Environment, Government of Origsa,
SEI:FHEHEL-EHHHHI'H#EH

(v} The Secretary, Department of Forests, Government of Origza
Secretarjat, Bhubanaswar, ;

{v] The Chief Wildiife Wardan, Governmeant of Orisza, Bhubanaswar,

(vi) The Chairman, Central Pollution Control Board, Parivash Bhawan,
CBO-cum-Office Complex, East Arjun Nagar, Deaj =110033,

(vil) The Chies Conservator of Forests, Regional Office (£, Ministry

of Environment and Forests, A-3 ﬁmdmmekhnmun Bhubaneshwar-
751023,

(viii) The Chalrman, Orissa State Pallution Contral Boarg, Parivash Bhawan,
Aflig Milakantha Nagar, LIHII:-UIII, Ehubm&shwar-?smﬂ,

{ix} The Mambear Secretary, Central Groung Watear Aurthority, A, W3 Curzan
Road Barracks, k.. Marg, New Deihl-1i0001,

(%)  The District Collector, Ganjam District, Government oF Orissa.

(xi) EI Divigion, Ministry of Environment g Forests, £f Division, New Defhi,
(xit) Monitaring File.

(=i} Guard Fiie.

(%} Record Fle.
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— REGIONAL OFFICE OF THE .
@ STATE POLLUTION CONTROL BOARD, ODISHA
B [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
2nd Floar, Mew Division Oifice, 1DCO, Berbamaur Divisien,

lntlustrial Esmpe, Berhamgur, Dist. Ganjam-760 008, Odisha, India
CONSENT ORDER
No.. B05  serouspna pole _{&| 2] 2023

& Begd Post
CONSENT ORDER NO. 624/ 2092.23

wibx  Consenl for discharge of sewage and/or Irage elfiven! under secfion 25726 of Wolar
(Frevention & Conlral af Follution) Act, 1974 ang lor exsiing/naw cperation of the plaonl unoe:
Sechion 21 of Ajr (Frevantion & Conlrad of Pollulion) Act, 1981,

Eef - Your online consent applicetion D No, 4275972
Conent lo operate is hereby grantad under seciion 25/24 of Wolsr |Prevention &

Coniral of Pollution jacl, 1974 and under Saction 21 of Alr {Preventian & Conlral of Follution)
Act, 1981 and nies framed ihera uncer sipersading the earlier consent erder ssued under A
(FCP) Act 1907 & Water {PCP) Ach, 1974 vide Board's letter no. 1012 daled 19.03.2021 to:
Mame of the industny : Mi/fs. IREL (Incia) Limifed, (O3com)

{Mining & Minera Separalion Plant)

AL/P.O.: Matikhals, Chafrapur,

Dist. Ganjam, Pin: 754045, (Qdisha)
Mome aof the Docupier & Deasignatfion:  sis Surya Kumar, Execulive Dirachor, OSCOM

Addresy: AlP.OL: Malkhalg, Chatrapur
Dist. Ganjom, Fin: 754045, (Odisha)
Ihis cong & 3.2024,
This consenl ovder valid for Ihe producis Quantlly, spaciied aullel, discharge

is
Qquanlity and quality. specified chimney/stack, emisshon quanlity ong quakly of emissions og
speciied below. This consenl s gronleg iubject to fhe genere! and special condifions
stipulolad thergin,

A, Detals of Praciucts Monutachired:
3l Na, Praduct{Mining & Minerg) Separalion Plant) Queniily

1 Beach Sand Mineral Producks 6,235,000 MT/Annum
(limenite, Rullle, Ilrcon, Monozile, sHlimanite, Garnel)
2 Ikconia/ Stablized Lirconio/Trconia based chemicals 3.5 MT/Annum j
B. Dischaorgs Penmelted Ihvough Ihe fellowing oufle wbject to the standord:
[ Culiel | Description Paind af | Quandiy Fresciibed standard Iy mgyy
na of pulfsf discharge af excep| pH
dischargs (a5 oD [ops g Fecol Cell |
:l.h%nf Grense farmiFC), i
r [mamn PR 100 mi
| Effusnt | S8tling 55 [ 100 | _ o : .
gensrols | logoors (Pand ho [
fromaaspe  —Nera ef?0 KD | 9
Ploni | recyciea in J
ihe proces;
2 Ouliatof | Rewse In 0KD 7635 =00 | a6 = <ioo0 |
S5TPof Phantations ]
copacily gardening 2.0 [ /
J'dm BLD | Fushing/ :
(Domastic woshing efc. q K
[am.renn | |

LA -
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% CONSENT ORDER i

The conien! & given by fhe Boord in considenoion of B parliculas ghean in the oppicofion. Any chonge: of
oliamgion of daviolion mode in aclual precice bom fhe porticulon: fumishied in he oppicoion will oiso be
the ground liable ol review/veriolion/mveealion ol the consenl onder uader seckon 27 of Ihe Acl of Woler
(Pravantipn & Contal of polulion] Act, 1974 and section 21 of s {Frenenltion & Conbol of Paltion] At 1981
and lo mots waeh wariclion o3 desmad B lor Ihe purpowe of Ine Achy
fra Induilry wokd immediabaly submil revised application kx congent 1o opanate o this Board In Ihe eveni ol
gny changa in the quonfly ond quoily of row maledolfond prodect/monulochsing proces: o
guaniny/ouaoity of the siftasnl/ rota of armission/ol pobuBan conlrol equeonenliytem alc.
The applican snall Aot chongs or olfer eliner the qually or quonlity or The rie of dichaige or lempenaluns o
iha fouhe of cisc horge withoul 1he peevious wilben peerision of e Boord.
fhe spadicoion shiol camaly wiih ond ooy oul the dicives/ordens ksvad by 1he Boord in Ihk comsenl orded
ong of of wisenuen limas wilhoul ooy nagligence on his pof.  In cose of noncomgliance of any
prciarfiecives Bsued of ooy time ondiod vickalon ol the lanms ond condiiprg al This cordsnl oroed Tha
apoicon sholl be Exble for legol oclion of per the pravisans of the Low/Acl.
Tha anpicon! shol maks on applicalon ke gront of Fash consent of leoal 90 dayl before Ine dols of sxpiry of
ihis conennd aedar,
frve isuonce of this comend does nol convey ony propary nght in eifher (eol or personcl property ar oy
sxciunive peniieges nor aoes il aulhorza any infury 1o privale propery of any invosion of personal nghks. noe ony
inirgement of Ceniral Slale i of ieguloEon.

PIO,

€. FEmission permilted theough the following slock sublect to the prescribed standord
Chimney | Descriphion of Stack | Stack height | Guaniity of | Prescribed Standard In mgfrenm?
Siock Mo | [Stock ottached o) | [m) obove BFTHESIOn o 80y | MO. | HiS
GL mdthr
1 Ruidized bed dryar 56 23100 100 . E -
of capocily |30 TPH.
2. Sillirmaniie dryar 20 5500 150
3 Zircon dryer 20 2250 150 . . -
4 honozile dryer 25 1400 150 . - -
5 Gaornet dryer b 5500 150 - -
& Shaoft dryas - | 24 1200 150 - = -
7 Snoit dryer -8 24 1200 150 - . .
8 Shall dryer - 24 1200 130 = - -
] Concenlrale dryers 37 100000 | 150 - e | =
D, Cipesal of solid woste permitied in the following mannsr
gl Mo | Type of Solid | Guantily Guanfity lo | Quaniity fo | Quaonlity Descripfionat |
Wasle generated | be reusad on | be reused disposed | disposol sile
[TFD} siter (TFD] off sita [TPD] _| ofl (TFO]
! Taifing from | 46,65.000 e - Ho% Bbock filing ol
kining TPA mines
operalan
02 MSP Toi's 2.00.000 & - 100% Slore as per
frown saneral | TRA rRnirg plarn.
Separafion Supply to outsids |
Pioni prleprensurs
hoving  consent
| o oparate of
SPCB for
recovery heovy
MinNercs,
E. GENERAL CONDITIONS:
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.

T2 Sladk maneonng Hiem ampicyed by the opplicon: thol be opaenad o inspaciion io Ins Boond ol any
Frri,

Trusne shiollnal b ary legithve o ooisookol disCha! o BoMm. Uk i ermlies.

T ool ol seth anitndol aschorga/embdion: ke ngusiry Snaft toke immedols oclion 1o bing cown 10
emistion vwithin she Bnils prescibed by tha Soord in poncilsas e Ehe aperalion of the pland, Ropo of such
cooigendol dechomeermeson sholl ba brougnl 1o ihe rotice ol ihe Boond wilhin 24 hows of occurmenca,

The opplcont sholl keap e premizes of e inchakiol plosl ond o polylon conirol eguipmants cloon ond
moke of hoods, piped, yobhvel, docki/chimneys ok prool. The oir polulian contal egquinmenks pcotion,
inspeciion chomibed, samglng port holes thof be mode eoally cocassinls al of Hmes,

. Any upie! condilion in any of Ihe pianlfplont of Ihe lociony which b Theky fo resul i incracsed afiyeni

femisdcn ol G polulonls ondf of sesull In woliolion of Ihe slondoeds mentioned chove shol be
mpated fa the Heodouorien ond Regonol Cifice of the Soord by fawspoed podl wiltin 24 noun o il
OCCUTENE,
T intfustry hos 1 Brdurs B0 miiermuen [hias sonieties of ees e plonted al 1he dandily of nod fess than (0O0

tem o ocre.  Tha Irﬂﬂ!ﬂwbﬂphﬂtﬂuhﬂnwm;m&mlnﬁmmihﬂnwm Tris
plontoign i sipwiabed over and obowe ihe DLk planiglion of tteas in hal area.

The sobd woshe fuch o seeeping, woiloge pockoges. amply conlonen. residus:, dudge Inciuding thal kom
air pofiulion conleal equipmenls colecied wishin fhe pramies of the indusbisl planl shot be ditposed odl
scignlificoly ko i solisfoction of 1he Baord, 50 0% no 10 cousa lugitive ambeien, il probiam hisugh sacking
afe. ol oy dnd

A3, Al polic! wosley OESNG I INe preqniies tholl e poopesly closiied ond disposed off 1o fhe solisfochon of 1ha

aw

i1,

a1,

Bogrd oy |
i Lond B in cope of Inert moledol, oo baing foken lo ensue fhat the motedol doas nod oive fse 1D
eachale wihich moy pascolals into oroamd waker or Camad Meony wilh Slarm nrecdl.
i Conitoled incinenoiion, whgeves poiibls in cose ol combusitla oigame maledol,
i Composiing i cote of bio-cesradabie rmalerol,

. vy Ioeic modedal shall be delodeolad T pomibie, cinerwise be secied in sael dremy ond buded in prolecied

cre0s afier obiaining opproval of this Booed in wiling. The delasicalion or s&oling cnd burging shol be caried
gut I kg pridence of Boord's ouihdrined posors only. Lailer of aulhodzaion hal be abiohned lor handing
and dlsposal of hozandous wosles,

. I due lo ony techrglogedl imprdgvemant or oiharese fnls Booed = of apirion fhal all of any of The condiions

redred 1o Gbove iscuirss vanclion [Intiuding Iha chonge of ey conliel equiprmand aifhar in whole of b pord)
this Bocrd shofl ofler giving e appicon! on oppotunity al being heornd, vady ol e oy of such concilion ond
inerdupan Ihe opobaon! thol b2 bowsd 1 camgly with (he gonditkons 5o vorksd

The applconl. histheis/fiagol representalive or amignesl shall hoes no cloim wholicsver Io he concilion o
fangenl of his corment alier the expliry paiod af bl consenl,

he Boond raserves e Sght 1o ey, inpise oddiiong concilons of condilion, rgvoke chonge of olier e
et ond concilions ol ihs consend,

. kahwiltdlionding anyihing confoinad n ihis conclifans igther ol consent | fhe Boord haneby retsrves to B Ihe

night! ond powed undlgr seclion 2F(2) of Ine Walar [Frevenfion & Coningl of Poflulion) Acl . 1974 o ieview ony
ondior ol the concliiant imposad heein obova and o moke such vosofions o deamed B 1o Ihe puipse al
Ine Act by Ehe Boord,

The condilion; impesed oF Chowe shok conlinue 1o ba in loice unlll woked unoer Seckon IHT] of Hw Water
{Fravention & Cenliol ol Polulion] Act, 1974 ond sechion 21 of Air (Prevention & Consrol of Polulion) sct, 1981,
n cose fha comenl M g ievidéd upwand dueing b padod ibe Tndiing dholl poy The diffessnliol less b ha
Boosd [har the remaining yaon] 1o keep Be comand order in Inice. il hey holl'lo pay the armouml wilbin B
perind ioulaled by the Boord 1he cormend ardanwil be mvaked willioul pror notice.

Tha Scawd 18sarves Ine ight 1o ravokeiehes contend 1o spanalo of any lene dudng pedod b which congant s
gronlad n cosa ony vololion & observed ond o mocifyfiipulode cooifongl condle o deomad
aporapioie,

PiO.




53

led :
" 4 Quoniiias of inchvidug) Produets ey vary subject to jhe lolal quaniinas ufﬁndq.:ihnfinw:ﬂ-
. fame -.-.dhm!nm-nl'unﬂehihl Frocess. Quaniym of o Pretiac fiar nrhﬁﬁmﬁmmm

’. The ming shaoy implemen; ihe polfon Eﬂnh'nl MEBCSNET gng MalEguarm, 5 DRIDosan in tha
Enﬁqnm.nmmuwrum Plon {ErdE) m&mﬂl impoc) ALEESErTIE E1A] repany.
. Mot

¥ ki OrEQE, oy

PO fond and i Glher crees of ihe rminms nof DEiND ulzed for MiNInG ae kvities. The ming b iokg
* NP ovenue claniolinn and plantakian i1 Negrty wioge ﬂ'emhthruull-uﬁm wilh UFG.I"HerHJtn

Deperimen Thig clergiby, ol lhp Fontalion gyon D8 oroing 2500 pionlg Par Facions. “ﬂﬁrmﬂhn

be daveiogeg for péomiehian Sciiviliey vﬂmrr:uhumnum free Sistibufion ufm:ﬂﬁ-rgﬁnﬂe-:my

¥iloges. The annuo| Hotemeni; Bertalning i e rumbe, of Iraey Blonfed, OFETs wharg Haniaion

s Bean HONe, survivar PaCenings ong areg in Hg, Covered unelar RanIalion sheg Be sbmitiagy

18 the Bogrg SRty yeor in Rrescribed fammoy.
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I

23,

24,

25,

0 [

10,
.

12;

Ambienl or gueolly monlfonng dalo, noie manitodng dolo ond waler) wostewaler oualify
menitong dato sholl be aleckenically diployed af the enly point of fhe ming or of o LR dale
acalan of fhe ming.

fne wnit sholl loke up odequale measure for roulineg healih checkup of its emploveasivworken ong
Ihe paopie residing in ihe neighborhood of the plont bee of coal,

The unil sholl selup o hi-fedged esvironmenial manifoding laborstery and o environmant
monggement cel with quoified perganns for manidoing ol poiutonl ond aflaciive ramediol
meciures in cosa of Rac ity

The mire sholl submit o declaralion by 30 Apel every yeor thof all pofytion condral sviiems ane in
@ooc condition. operaled ond ombien! ol gualily o5 well os woste water Queohly eonforms bo ihe
prescribad shondods,

B. WATER POLLUMON;
The water vsed for shary pumping purpase sholl be recyciad bock Iz Ive mining tile/dredoe pend
fior mudin loindng ground woler iobe, x
The prjec! prapanan! shaoll Emuuﬂwnuﬁmurn'wnlﬂcmmdjmwdummm
consinucled due io omy mining operalicms,
Appropriale miligolive maoiures shall be laiken fo crevent pollulien of nearsy woler bodies,
Relenlion wall of odequate height shall be conglrycled of the toe of slock yord of mining output
ond wbgrode dump ofeéo. Gardond ol shal be consfructad around milneral shack yends
lerminaiing of selling pit o prevent nwnoll of waler ond fiow of sedimants cirechy info nearby
waler bodies. Surlece run-off from Tailng aree, mineral slock yard, Mineral tomge shol be revled
Inrough edequale seifing pond [designed on masimum hourly roinfcd besis) lo meel prescdbed
standord, Godond drain ond sedimentation pil shall be de-iled offer monsoon of ai and when
requied. Tha dischorge qually  shall meel Ine stondords prescribed
EfP shall alsa be provided for wonshops, Sandce centars and oingr oneas. where walar polulion
cus lo waosh oty of ol and grease ond swspended wolids ore axpectad, Traaibed waler shdl be
recycied lor washing purpose alfer mealing prmscined slondorg,
Effluent gensmalea kom Mingwal ssparokon ploni, shail e propely collected in fugoon (pond no-1)
ond redled 0 on adequalely dasgned afiuen! msalmend planl (ETF) and recded waler shall be
ullized in Ihe process alter mesfing prescribed sandard.
Eiflueni ganercled from Zrconio plont thal ba propedy ireated ond tholl ba rewzad in the process,
The ming drolnoge woler i any shal bs odequalsly trecled before ciaposnl,
Chack doms of approprdale size shall be consliucied al oopropdiote ploces of mine 1o prevent
drect fliow ol sadimen into nearby waler boadkies, The suiface runof waler from the exiding ool
ronagement systemn sholl meel the prescdbed stiondards,
in no ot wasle wolar of the plont shol be cliowsd he discharge outsicle the foclory premises,
Regulor monilodng of graund waler level end quoilly should be coried ouf by eslablishing o
nelwork of axising wels. The monllodng should be done four Bimes o VRO N pre-monsoon
(Apsilitdcry]. monsoan [Augus). posi- monsson [Mavember) ond winler [Jarucry) secsons. Dala
Itws collacied sheuld be submilled lo the Board quotsty,
Reguiar menilodng of waler qually of ypsiream and gownilrzam of the nearby woler bodiss
axsled if ony within 3km shal be carfed cul oncs in Svary monlh and record shall be maolnicined
and wbmiltad lo the Slole Poliulion Coniral Boord ones in Svery yaor, Moniloing thall be couied
oul Iheough MotF & CC occrediled loboralony,

F.I.O




55

=~ o

g COMSENT ORDER .
13, Domeskic slflugnl from canleen, ofiice buildng ond olhar scurces shall b meoled in Sewoge

1%,

13

Tregtmant Planl ol edequola copaciy/ 400 KLD o maet ine Iolliowing sloadards o3 nolifed by the
MoEF LCC. Gowl. of ndka vide GI.R, 1245 [£]. dated 13.10.2017. The Weated walar shicl be raisad
for Mushifig. gorsening ond planiakion to The moximum possible extent.

S L Standards rs
1. &.5-8.0
2 30
3, (migh) 2 <100
£ Fecal Califarrn (PN Q0T < 100D

slom woler shall not be allowad e mix wilh efffuent ar floar washing ond shol be channelired
fhrough seporale drsing os per nolural gradient. The srom woler shoill B8 cofecied ond dared in
Pond-1 for use in dilleient proces

fha Mitrale effluant it any sholl be sold fo ouihomed pivale parfes for production of sodium nifrale
crysiol offer imatment, The non -Nifroie afluent shol be popety lealed and reysed.

i mmmwmmmmmmwumm Ihe:ﬁnmﬂar:ﬂib:rﬂdlrwnﬂ'nam-ufur e

odminigiralive buildings far recharging of ground woler within fhe premisas oz par lhe concesd and
praciices predcribed by CPCA.

C. AIR POLLUTION:

Regulor woler sprnkiing shall be comed out m crical weos prone fo air polulion such surlacs
mining oreq fe preven! hugilive dusl emission, Werdsr speinkling fnrough lixed waler Eovinkders fmobile
wagier lonkers shall oo be corfed out an houl reads ol desived inferval ond hgwd okvens ba i
wel condition. Houwoge foads shal be devoid of nuts ond potholes and shal be meainiohed
propedy o ovoid gensrofion ef dust cring mevamenl af vehiclss.

Looding & Hmmdhgmﬁﬂnnﬂﬂa#%pahhﬂﬂnh%umﬁaﬂdmrhmmﬁm
wrongemant (dry log system). This shall Be propery mainfoined and eperaied.

Mineral / sub-grade tronsparfing vehicles sholl be covered with larpaviine fo ovoid spilages of
malens! dudng Marspocalion. Ovedoading of Ironspar vahicles thall be ovoided. Reguior
colechion of splled over motedal ¥ any om Ihe houl road shed be procliced i pravent ihe
generolion al dust dus lo movemeni of dumpars Alppes/tivels oic,

Adempale dusl exhoction/suppresion sytlem shal be providad o polenilal gusl pEnemiion ooinls
of Minaral Seporelion plonl o canlol lugitive amisson, Fesa hoppers, ironsler poinds, digchonge

Eyil@m shall not excead 150 mgfMma,

Work one geo including |ha raed sumounding fhe plant thall be asphalled or concrafed,
Permanard high ReEsIuE walar spraying system shall bnmmdhmwﬂmaﬁgmwlerm
roads and work zone o mirimizing fugithve dusl &missian,

The, nil shol provide  adeguately designed dust exiroction system  with Cyclones/bog
Fifesscruiobar al all dust generaling loeations Ls, Rddited bed dryer, rotory drpars & shall OYyers 5o
Ihat porticulate emiston Mrowgh the slack shol noi axcaed |50 mg/Mm3,

Flue dusl colectad ol tha ropper of cyclanss one bag Mers shol be tecyeiad in Ihe pvscass o
swilobly cofec lad wiltksouw) tugilive dust emission,

The unil shol invall siock of adequote height lram grawnd level allached o the dryen for apdimao?
cspenion lor 302 o5 per the lormuda, He Height al the slock in miy, QO Rare of amission of 502 in
eghr. The: unil shofl provide parihele and plotlarm ol ilanie location wiln iofe apprecch 1
conduct emision ond monitorng al oll the sioeks,

FLO,
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COMNSENT ORDER i
-

0.

12,

13

i,

15,

Tre unil sholl install onling confinuous stock emirion moniforing systama [CEMS) ol ol e slocks of
the plonlfdders lor onfine real lima mordaing lor Paond dole irensmitsion irvough GPRS systemn
ko SPLE RTDAS servear,

. Adequale no. of Amblant A Quolily Monilotng Skolions shall be eslobished in cona 2one and

Bufler zona for monilonng of ombiant o quolly, The monilonng incalons shol be decided basad
on ihe matrologicol dola, lopographical fealuwes ond environmnanially and ecologically  sensiihva
lorgets in consultation with the Regianal Officer, Stole Paliulion Control Board,

The proponent ihall insloll one Online Conlinuous Ambban! Ar Qually Moniloning Siolion [CAAGRMS}
in brangportalion route Inside fhe miming lecse arsa 1o manilor PMID, PM2.5, 502, NOY, CO and
ather importenl poromalers for ondne real lvme dala nvgmisslon fhrough GPRS syslem 1o SPCE
£Z1DAS servar and alio uplood dato o CPCE,

Amblant Alr Quolly sholl be mainfalned inslde The loclory pramises $0 o5 ko conform the nafiona
ambiend ofr gualily stondard prescribed under E [P) Rula,

Helght of the stock alloched le DG Sel il any shal be h+0.2 JEVA wihsie b = roof haight, where DG
sel shodl be imgtollad ond KV A = Copadcly of DG Sal bh EVA

The DG sl sholl Sa instoled In on ocousticolly designed enclasure o conired nots leval a8 par e
E [P] Rulas. :

Good howsekeaping prochces shall be lollowed to improve he work arvilonmeani. All roods and
snop floors 3holl De claaned regulaly,

D. SOUD & HAZARDOUS WASTE;

Taiing: fram mining operafion and othar wostas thall be wed for bock flling of mined oul arpas.
Rajach rom Minerst Separaion Pland (Subgrade) shell be shacked propery in fhe ecrmarked areas
ot per the opproved mining plon. The praject proponent shall explore ways and means o
wlifzofion of sibgrode.

MEF 1oling sholl be stocked for fulwe use sholl be propery slored withoul cousing any
envionmaniol conlaminalion,

The reclomofion programme for the mingd out oo through concument reclomaolion shol be
implementad. Monsloring ond monogemsnt of ehobiilcted orea shall confinus undil the
vageiaion becomes sell-fustoimng,

said wastes generoied lrom fhe unil, including osh shall be properdy dispotad elf without cousing
any amvisnmanial nuiscnoe in ik suraunding.

The rodksochve wosles generated if any sholl be handied ond dispased oli os per the Atomic
Enengy Reguialary Board [AERB], Authorzollon and relum sholl be subrmillad e AERE o3 oar Atomsc
Energy [Sofe Dispossl of Rodio Aclive Waslas) Rules, 1987,

Al olher wostes onc producis which ore ocidie ond redio aclive i nalure shall be diposed off in
RCLC menches os par |he Horordous ond Odher Wosles [Manogemenl ond Trons-boundaony
Mavament} Rules. 2014 os amendiman! heeo! ond oy per the AERE normas,

Ine undl shall oblain Authadzalion under Hozordous and Crher Wasles Manogement Rules: 20146
and amandmenis mode |hare under,

P,
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[P Page. 9
-RRIEHA CONSENT ORDER
+ The eccupler myst Comply with Ihe condilions sHipulsled in seclion A BC. 0 Eandfip keep
this conment order valid, ;
T,
5if $.5urya Kumar, Exaculive Diracigr, DECOM -
M5, IREL (Indlia) Limiledg, OSCOM, =
AlfPo.: Modlkhalg, Ehﬂl:l'qn.lp
Disk, Ganjom, Pin: 734045, fﬂldhhn]- ';L
RECHOMAL CFFCER
@ ETAIEPGI‘.LUT]-QH EﬂHTH‘ﬂ-LBE.ﬂ.ID. DDHSHA
BERHAMPUR
Mamo Mo, —/Dale__ |Li02 A0
Copy forwordad 1o

4. The s i:':im:rn:. Foclodas & gene;
5. Tha Dy, Diraciar of Ming,

Ganjarn
Gonjamn Clrete, Barhampyy ﬁ e
6. Copy lo Guord fie,
W"
REGIONWAL OFRCER

PO,

| S,
Tme
—
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CONSENT ORDER
ANNEXURES
EFFLUENT QUALITY STANDARDS
SLhHe, Parameters Standards |
Infand surface Public | Land for Marine Costal Areas
BEWRS irfigation
(&} (B} {c) (d}
1, Colour & adour Colouress/Odow | —-— See G of See 6 of Annex-1
fless == far as Annec-1
practicable
2 Suspended Salids (mg/) 100 600 200 For process
wastewaler = 100
b; For cooling water
- efflusnt 10% abave
Iotal suspended malier
of infhuant.
3 Particuar size of 55 Shall pass 850 [—— —
5. pH value 55080 5508.0 | 55ta9.0 55t08.0
ls.  [vemperature Shall net exceed | —— g Shadi not exceed 5°C
6°c ahuw*t::a abova the receiving water
receiving walar femperature
lemparature
T. Cdl & Graass mgh max, 10 20 10 20
a Total restdual ehiorine 1.0 —a e 1.0
g Ammaniacal plrogen (as 50 50 —— 50
N) mgd max .
10. | Total Kjeldahl nitrogen 100 s B 100
(a5 WHs) mgf1 max.
11. Frai ammenia (83 NH,) 8.0 s CEE 5.0
il .
12 Hlochemical Dwygen 30 350 100 100
Diersard (5 days at
(20°C) moM max,
13 Chemizal Caxygan 250 = —_ 250
Demand, mg/ max.
14 |Amenic (as As) mg'1 0.2 0.2 0.2 0.2
M.
15. Mercury {as Hg) mgit 0,01 0.01 S 0.001
.
15. Lead (as Ph) mg/? max. 01, 1.0 S 20

P.T.O.
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P 17 CONSENT ORDER
1
i
[17. [cadmium (a2 o) malt 20 1.0 i 2.0
max.
18. Hexarvalent Chromium 0.4 20 e 1.0
i85 Cr + &) mgf max,
19 Tedal Chromium (as o 20 20 o —— 2.0
gl ma,
20, Copper (as Cu) mg/ 3.0 ap e a0
max.
21. Zinc (as Zn) mafl max 50 13 e 15
22 Selenium (as Se) mad 0.05 0.05 e 0.05
T,
23 Mickel (as MNIl) mgi! men 3.0 30 —— £
24, [Cyanide (as CN) mgi! 0.2 2.0 0.2 0.02
max
26, Flueride | 25 F) mgy 2.0 15 ——— 15
max,
26. Dissobved Phosphates 5.0 L e s
(a5 B) mgh mas.
7. |Sulghide (a5 5) mgy 20 — —— 5.0
max,
24 Phenolic compeunds 25 1.0 5.0 T — 5.0
(CoHaDH) mpd max.
23, Radioactive materials
a. Alpha emiier 10 10" 10 i’
micro curladimi,
b. Bets emitter 10° 10* 1w’ 10
iCn cufisdmi,
a0 Big-asgay teat 0% survival of 0% survival | 90% surviyal 0% survival of figh afler
fish after 96 | of sy after | of ish after | gg Rroure In 100% sfuam
hours in 1008 | o hours in | 86 hours in
effluen| 100% 100%
efluent afllien
3 Manganese (25 bn) 2 mgh 2 mgfl — 2 mgl
32 Iron (Fa) 3 mgl A mgh —ae 3 mgh
33 Vanadism (as ) 0.2 mgA 0.2 mgn ——— 0.2 mga
34, Mitrete Nitrogen 10 mgh ——— — 20 g ]

P.T.Q.
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CONSENT ORDER e
NEXURE - 1l
NATIOMAL ANMBIENT AR QUALITY STANDARDS
[ Tirme Toncentrate of Ambient Alr |
1::‘:;?;? T Industrial Ecologically Methods of Measurement
Residential, | Sensillve Area '
Rural and (notifind by
pther Area Gentral
Governmant) e
&l {2} {3 14 (5] ﬁiﬁm
[ Suphur Dloxide (907), | Annual * 50 20 mproved west and Gaeke
wgim® 24 Hours ™ | 80 &0 - Ultraviplst fuorescenca
7| Nitrogen Dicxide Annual * 40 30 ~Hiodfed Jacoh BHochhaiser |
(N3, pim’ { Ma-Arsenite)
24 Howrs ™} 80 a0 - Chemilyminsscence !
3. | Particulate Matta {size | Annual® 1] &0 ~Garavimetic
|g=g than 10um] o - TOEM
(=T Egm’ 24 Howrs ** 100 : 100 - Beta Atlenualion
5T Partculate Matter (size | Annual® 40 40 Cravimetrs:
[g25 than 2.5pm) OF ; -TOEM
Pl 24 Houra ™ | BD &0 - Bela Aftenualion 1)
5 Ozone (O4) & 8 Hours ** 100 100 - LIV Photometic
« Chamiluminescence
1 Hours** | 180 180 - Chemical Method
& | Lead (PO} pgim Annual 0.50 0.50 AASNGP method after sampling on
EMP 2000 or equivalent fller paper.
24 Hours ** | 1.0 1.0 - ED-XRF using Teflon filar
T | Carbon Manxdde 8 Howurs ** o2 (7] - hon Dispersive infra Red (NDIR)
(CO) mgfm’ 1Hours™ | Od 04 Spaciroscopy
," B8 | Ammania (NHa) pgimr | Annual® 100 100 -Chamiluminascence
24 Hours*™™ | 400 400 - Indophenal Biue Method
5 | Banzene (Corlg) ugim | Annul ® 05 (3 “Gas Chroemadography basad ]
cantinuous analyzer
- Adsacption and Desorption
e followed by GG enalysis
10 | Benen {a) Pyrene Annual® o1 4 ~Golvent extraction fofowed by
{Euﬂ-&fﬂ?ﬂllm phase HPLCASC analysis
only, n T
i | Arsenic (As), ngim Annual” i3 06 AASHCE maihad after sampling £
EPM 2000 or equivalent flter paper
2. | Mickel (Niy,ngim” | Annual 20 20 AAGICP method afler sampling on
EPM 2000 or equivalent filter paper 1

- Ammimi'r'lmmnmannrnﬂnﬁmlﬂnmumnmhlmﬂnpmﬁmlﬂsltammaumﬂ
24 hourly at uniform intenvale.

" 24 heurly er 08 hourly or O houry monitored values, s apphcabie, shall be comphied with 8B% of the
time in a year, 2% of the time, they miy exceed the limils best ot an two consecutive days of monilaring.
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. - il .

P P

B Q. TWITH

STATE POLLUTION CONTROL BOARD, ODISHA

[CEPARTMENT OF FOREST, ENVIRONMMENT B CLIMATE CHANGE, GOVERMMENT OF QS|
Al18, Nilakantha Nagar, Unit-ViIll, Bhubaneswar-751012
Phone-2561009, Po: 2562832, 2566045 E-mall: gartbeshlifasshoard g Websae: e ainchad i, adg

CONSENT ORDER
Ne. GRIn ¥ IND-1-CON-5418 Dt. E[ﬁglggﬂ I

CONSENT ORDER NO, 2794,

Sub : Consent for discharge of sewage and trade effluent under section 25/28 of
Water (PCP) Act, 1974 and for existing / new operation of the plant undar
section 21 of Air (PCP) Act, 1981.

Raf. Your oniine application ID No. 4588958 £3-12-2022 and online |

dated 29.03.2023.

Consent lo operate is hereby granted under section 25/28 of Waler (Prevention &
Control of Pollution) Act, 1974 and under seclion 21 of Alr (Prevention & Contrel of Potlution)
Act, 1981 and rules framed thereunder to

Name of the Industry: M/s Indian Rara Earths Ltd. (Maonazite Processing Plapt (MoPP)
Name of the Occupier & Dasignation: _Sri 5. 8. Ku Ex ve Director
Address: Qrissa Sands C lax, PO: Matikhalo. Ch apur, Dist: Ganjam-7510

This consent ordar suparsedes the sariier consent order issued vide Board's Letter
No. 2304, dtd,03.03.2018.

Details of Products Manufactured:

Sl Na. : Product Quantity
1. | Tr-Sodlum Pheosphale 13,500 TPA
2, Rare Earths Chieride 10,375 TPA
3. _{ Ammenium Di-Uranale 264 TPA
|4 Thorlum Oxalate 2,000 TPA =]
3. _ | Thorium Nilrale | 150 TPA

This consent order is valid for the pericd upto 31,03.2024.

This consert order is valid for the specified outlets, discharge quantity and guality
of effiuents (ii) quantity of emission and ite quality, specified chimnay / stack (iii) quantity
of solid waste and its disposal as spacified below.

This consent is granted subject to the General and Special Conditions stipulated
oslow:
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% CORSENT ORDER
AS INIIAS RARE, b A -
A.  Discharge permitted through the following cutlst subject to the standard i
Outlet | Description of Point of Quantity of | Prescribed Standard
He. outlet discharge dl;ﬁga;?u pH | 88 | 80D | COD
KL/hr - (mgll) {ﬂw_ﬂ] !l’:ﬂﬂ}
1 Process Stored in pond 30 KLO 55 | 100 | 30 | 250
gfffuent irealed | and recyched in
in the Efffvent | Mineral 8.0
Trealmenl Seperalion Linit
Plant
B. Emission permitied through the following stack subject to the preseribad standard
Chimney | Description of Stack Stack CQuantity Prescribed Standard
Stack (Stack Attached to) height of
Mo, {m} emission | Particulate Matter (PM)
{M*hr) in mg/Mm’
1 Bay fitar of boiler 0.0 40,460 150
2 Scrubber of Rare Earth 20.0 15,000 150
Chioride Plant ===
2 Sorubber of Active Plant 250 25,000 150
c. f s0 in the fo nner
"8l [Type of Sclid| Quantity [QuantityfQuantity| Quantity ?e:crlpl;]nn of disposal
No. waste generated| tobe | fo be |disposed site
{(Metric | reused | reused off
Tonne/ |onsite | offsite | (TPM)
Month) | (TPM] | {TPM) =
01, | Lesd-Barium 800 - - - To be disposed off in
Mixed Cake FRP lined RCC
i _ underground frenches
102 | ETP Cake 50 - - = Secured Landit
03 | Thontm 2000 - -- - To be disposed in
Oxalale RCC trepchas by
pumping
04. | Insoluble 1,200 - - - To be disposed off in
Sand FRP finad RCC
Wasles tranches
(Muck) -
05, | Iron | 2,500 - - - To be disposed off in
Carbonate | FRP limed RCC
{lran Cake) frenches
06 | Boler Ash 14,850 - - - Low land filing within
| plandt premises

FRP Hned RCC underground tranchag are a5 par guideline of Atamic Enargy Ministry and moniforad
by tham.,




1.

13

i4.
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Fege 3 af 12

CONSENMT ORDER
T :

GENERAL CONDITIONS FOR ALL UNITS

hcnmamwlmmmmunummmmnh#ﬂm Any change ar atesradian ar
deviation mads is achual precice fram the panioutirs furnished in the bpplication wil 8448 be tha ground for Hisdls (o
revicwivariationdrevocalion of the conaenl onder under Brclicr 27 of he Watss (Prevention & Control f Pallution] Az 1074
ond seclion 21 of Awr {Proveniian & Conbigd of Polkillon) Act 1881 ord o make such wadiilcns as deamed B led Ehe
purposn af ke Acis,

in the quanilly &ng qualty of mw m:ﬂlrpmrmmmumanmnrhmmﬂ
emizalon ! air pollulicn conbrol equismen | sysiam s
mwﬂmldmﬂaﬂu:ﬁthwW|muhmdﬂmﬁmmn1umm
dnﬂlmwlhwllhmmmmﬂhhrd.
Thuq:-pﬂmnrrlhﬂm‘np.ljllﬂbﬁﬂmrynﬂihl-ﬂﬂﬂhnﬁrdﬂhluuhyﬂuhudhﬂhmﬂmﬁrﬂhnmﬂ
mﬁmmhhﬂmplﬂ.huumemﬂwmaﬂmhmnwmmmnﬂnum
mdu:-ihi-:m.mruamumm.mnppd-:m-rubuh.uhrnﬂuﬂmmnwlhmmum-m
ﬁtammwﬂnmwﬂmmhwﬂu{m:mumumhdmhmmldmﬂqﬂﬂﬁ;m
eader,
Thluumnnullhhmudnnmqmmiﬂrnmﬂtrmﬂhmm:umnwmwlm
piiviiegen ror does & aulhorize any Injury b privede poparty of any imvasion of perzanad rights, nar any ialingemas of
Conial, Stals kv o mgulation
T-hhmdiunnnt:l-n.ru':nrmnrammmmmnnurﬂmr!hlummmmuuurmunu.-liu'r-gufa-..-
wadk It sy natural waler courge,
mmmmﬂﬁqw:m:mnuma-mmhrmﬂupummmpcﬁgm‘
af this Boand,

Mimmmummmmmnmmmmmmhmm

Tha epplcenl shall fumish to 1he waiting céfiesr of the Boavd any infovmalion mgardies) the consbruciion, insiafslicn or
eperalion ol the planl o ef ezl boamant aysiem § air polliion conlel sysiem [ staex meniiorng sysiem sy ckhar
mnmhpuwumﬁummmumnm

T applicant shall dsplany sulihi Gausion board ot the place whers tha atfvant i paieeeg inle any walee-body or any
olher pikts 1o be indleabed by tha lrd.Hh&wﬁmhn-hmmmhﬂmhnbﬂummhml
& for th comestic usafbathing.
Slnunwmudnutwlnwu:lumnﬂlummmmmm“mwmﬂnhﬂﬁmﬂﬂu
whers Ik fow meaparksg devices wil b irstalied,

B3 find Whair way in ssoin diaing or cpan areas,

The appficant sha? o1 a8 Gmes mlulain s good warking ardar and operale as eficicnily a5 possible all irealmesnl ar comnes
Faciliics or gyaiems nstall or used by him i pehieve with e bearifs) and candions of the consant.
h-lhnuhlﬂmhhuphmm.em.mlnm ond nol ulifeed as meve stagnation ponds,
The asserchiz lagosrs should bo fed wilh the tequired ntrinns foe eligetive digastion. Lugoons should by construciad
ImpErsom.

The uliEzation od irasted effiuont an Faciory's own lend, # m,.ﬂn.nu.nnmﬂmnhr-mmuhemmmw ol bhe
efiatnt paining s=oess inln mrm[m-arnnwmlmumﬂwm o by caslion

The sffluani ditposal on nd, if gey, shoold ke dann vl crealing any nnsance o the suwrcundings of nundalion of ihe
lends al any limes,

¥ 3l any e The dispessl of wealed afMusal on land becomigs ncamplaly & vasaliseciony or ciesle any problem or
m-mﬂmumihmmwummnwmmmwm“

The shudge frem Irealmont wnits shal hld-llﬂlr-FMIIﬂiﬂMlﬂhMﬁﬁthlﬂmiu“umm
lands

et elecinical ouilef porls and cihar arangemanls kor cimneyslsiochs and alher sourees of Bmissians 5o 88 15 cobed
mnﬂmwmmdwhqﬂmﬂnlnfﬁmhmﬂmuw the: peovitions of e Arts o Fides meda
Ihaamin.

The applicant sfea¥ peovide af facHilles and reader reauing aﬂm:nn!nﬂmnhwﬁmﬂumnmﬁ
menilodng | napadian
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Thve agpliconl shall nol changes o aler eiber fhe gquality or guanhity or rede ol amission o insisll, replecs of BEar the &ir

poliulion contral ecuigmant or change Bhe raw matsral oo manulacbuksg peocess resuling in ony change in girelily aadior

quantity of emsslons, wilkaul the previows writlen permission of ke Bemnd,

Ho coolied sguipreants or chimesy shall ba afered or reploced o as tha oose may be erccied o re-greciog axcap! with Iha

pranioun spprovel of tho Boand,

The tigeid effusnl arlsing ol of e aperaiion of te air polulian conlrod eguipmenl shall be eated in tho menner 30 28 12

gt Bt Elandands prascinsd by he Bosrd in acssddsnce wilh the provisions of Waler [Prevenlion and Caniral of Faliiion)

Acl, 1974 [na smanded).

The skeck monforing syslem émpioyed by the applicant shail be opened for inspaciian Lo this Boand 8t sny lime.

Thera shall nat be any lugtive ar episadal dschamge em Iha premises.

In case of such apiscdal dischargalemissicns (he ocoupies shall Iaks mmediale pclion ta béng dawa ine emission wilhin the

Emds preschibod by tha Bassd and stap the operation of the plant il reguired. Reparn of such accdantal diecharge Jemission

shall be Braught 1o e notice of e Boacd wilhén 24 Fows of coounesse.

The opplicant shad keep Ihe premises and air pellution contel eouipments claan and moke oll hooos, pipos. vaives.

stacksichifmenys eak proal. The air paBation conind acalpmania, lecalicn, Wepeclion chambess, samaling pari Rales shall

oo Made pasly acoeEaibie al all limes.

Any upbit coredilon i arry ol the plant/plasts of tho factory which is BRely 1o reeul in incrasssd etfuent dachaigolemssion

af dif pailbants and § ar résull in vialallon of the slenderds menlioned shall be rpofed 1o the Headguariers apd Raginal

Oifice of the Board by E-mail wilivia 2 howrs of i3 ooeumanss.

The opoupier has to enswre (het riremam (hee vadlslies of trees ae pianled 2 he density of pot less Usan 1000 trees par

aore, The inees may bo planded slong bowndarias of e premisss. Thés plantalion Is stipulaing over and sbove (ha bulk

plantation of rees in thal ama.

The sald wasle such a3 masoping. waslage paciages, emply containers reskdups, Wedge including thet frem alr pollution

conléol equipments calincled within (he premises of the shall be disposed off sclantiieslly 1o the safistaction of lhe Boasd,

AR nald wastas srising in lhe prerises shad bz propery classtied anvd diapoeass of 1o the astislactian of e Bosm by *

i Land fill in cage of irad malerzl, care Daing A 1o ensune thal ke maberal doas rol ghe ries bo Isachals wheeh may
peiooiabe inlo ground wabar or cacred oway with siarm man-afl

&) Cortrglled Incinesalion, wihenever passiole In cae of combusitila arganic maberial

iy Composticg, in axse of Big-degradabie matedial

Adry toxic mabenad had ba celokicaled if possihis, oihevise be saated in sleel diwns and buried in prolected areas aliar

abisimreg spprowsl of Fws Board in wnling.  Tha deloscalion ar 2eaing and barying shall be camisd ool o e pressnce of

Booed's suharized parsans andy  Lelier of outhortzslisn shell be ctained for handling and dizposal & hazarmces wasles

0 dwa fo gy echnoiogical inprovarment o othandsn this Boaed s o apinion thel al or ary ol Ike condisions misnet 1o

#bores mepiines varlalion Jincluding e change of ary conirel sguiperen sthar i whate o0 in par) this Beesd ahall after

giving the applicant 80 cppofurdy of baing beard. very @l o ery of swch condion and Ehersupan e sppEcort anall he

baund to camply with the condiflons g vasiad

The applcani, MisMeinfegel rapresadliies of assgnees hall have ne clam whalsoes to (e condisan o anawal of 1ha

consent after the exaky posiod of this consenl.

The Hosrd ressreas (e Aghl 16 meuisw. impose additiorsd condifioes o condifisn. ravoke changs o aler the farmg and

exndilions ol ihis consanl

Hobwithstarxding armything conlaired in this congitional iter of comsent, the Boasd harely reserves ba it iha right and paver

unded seclion ZNZ) of the Walgr (Prewenlion & Conlrel of Pollulion) Act, 1574 o mwiow any andor o the condilions

imposed herein abows and lo make such vedibons #s deemed At kor the purpese of the A by the Baard

Thes condians imposad as above shall eardinue s b in fofrca unlll revoked wnder sectios 27(3) of the 'Wailsd (Prevantcn &

Condrgd of Polubion) A<y, 1574 and seclion 21 A of Al (Prewantion & Caontrol of Polleglon) Asl, 1981,

In casa the consent fee s revised duing this peripd, the ocoupler shall pay The difemsnilal fees jo the Boad [or e

memakning years) to koop tha consant ordar in fovee. If they lail o pay the amaunt within the padod sipuated by the Board

iy conpant onmlar will ba revoked withao! priar nofice

Tha sccupier Bhall cemply i 1Pe candilions sSipulaled in CTE omier sseed By Odaha Slats Pollulion Sonired Baard and

condilians stpulatod i Enviresmesipl Clasrances mued by MoEELCE, Gowt of lndis

The accupiir shak abids by EiP) Ao, 1535 and Awes kmmod thesp-under,

The Bcard reserves he nght b sevokedrefuse cansand t aperai 85 sny ma dunng pencd Bor weinch consant i granksd in

CaFg any viglalinn i gbpread and o modify' shiculoby adddignal condibons A% deemed opomoonale.
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The applicant shall analyse the ofkuent ! emissions and Ambient Alr Ouality evary manih ihrough approvad
labaratery for the parametors indicated in TABLE- 'B', "C* & Parl -8 as menkioned in this order and shall furnish
he repon thereaf to the Board on monitily basis
The following informaton shall be farwarded io the Member Seeretary on o befare 107 of avery manth,
&} Ferformance ! progress of B trasbment pland,
b Marifiy stalsment of dadly discharge of domeslic andior irade efiyant
Non-compliance with affiuent Emitassns
g)  If for any resson the spplicant does rot comply with or i urable ts comply with any affiuent imitalions
spacified ir this consant, the appicant shalr immediataly notify the conssm iseuing authority by tetephong
and provide the consent lasuing suthorly with the lallowing imfaernation in wriling wilkin 5 days of such
nafification
Cauvses of non-compance
i} A descripiion of tha nar-compiance discharge incuding its Impact on the receiving waters,
i) Anticipaled lime of connyance of non-compliance if expecied io continue or if such condition has
been correcied the duration or pencd of non-complianca.

b} The applicani :haﬂﬁ-alrunmﬂ:rhntnnﬁhhemyaﬂmmhpmh ratural waters resulling

alectnic failure, accident or naturs| disagtar,

Proper housekeeping shall be maintaina inside the taclary premisas ncluding pracess aveas by a dadoaieg
Ieam,

The occupier muel constitute & leam of rasponsible and lechnically quatifisd personnel whe will Ensure
cnnurmmwnnnﬂ{ﬂwhrummdeﬂcnl rourd the slotk (including nighl hours) and should be in &
pogiiian 1o explein the stalus of uparation of Ihe pallution condred measures lo the inspecting officers of Ihe
Board at any palnt wﬁm.MMmudepammhlh&mnmmeﬁmmmm ghall be infimalad
Io Ikn concempd Regional Officer and Head Offica of te Board and In case of any change in the taam it shail
nehﬂnmnhﬂmﬂu-mlﬂummlr
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§ 1 LAY E

E. SPECIAL CONDITIONS: )

1)

2)

<)
4)

3)

7}

E)

10

1)

12)

The treated eifluent after meeting the standard prescribed for surface water
discharge mentioned in Section-B of this order shall be glored in lined pond
inside the factory premisss & shall be reused in the Mineral Processing Plant
{(MSP) and shall not be discharged to outside.

Wastewater from the process shall be collected in coliection sump and
treated in the Effluent Treatment Plant (ETF) & shall be used in Mineral
Separation Plant.

Storm water drain shall be separated from effluent drain.

The scrubbed liquid from wet scrubber shall be adequatsly treated and
recycled.

DM plant effluent shall be treated adequately & recycled.

The cooling water shall be treated completely and recycled and in no case
there shall be any discharge to oulside.

The domestic effiuent shall be discharged to soak pil wvia seplic tank
constructed as per BIS specification.

Solid waste so generated from the plant shall be disposed off in RCC

trenches as per the provisions of Energy (Safe Disposal of Radioactive
Waste) Rules, 1987.

The industry shall abide by &ll the provisions of E(P} Act, 1986 and rules
framed thereundar,

The unit shall obtain authorization from the Board under the Hezardous &
Other Wasles (Management and Transboundary Movemeant) Rules, 2018,

Process emission from storage tanks of HCL, Caustic Lye, Niric Acid,
Solvents and Reaction tanks, Midure settlers shall be reated in wet
gcrubber. The scrubbed liquid shall be treated In adequately in Efflusnt
Treatment Plant.

The height of the stack attached to DG set shall conform the followings
H = h+0.2VKVA

i = Height of building whare DG set is installed in metar

K\WA = capacity of DG Set

H = Height of the stack [n meter from ground lavel.




L)

&

13)

14)

15)
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The industry shall develop a green belt along its boundary and plant trees in
vacant areas available inside premises,

The industry shall install atleast 3 nos. of online Continucus Ambiant Ajr
Quality Monitoring Station (CAAQMS) around the industry to maonitor
important parameters. The location of menitoring stations shall be finalized in
censultation with Regional Officar, State Pollution Control Borad, Berhampur.

In case the consent fees is revised upwards during this period of consent, the
unit shall pay the differantial amount to the Board (for remaining years) to
keep the consent order in forca, I the industry fails to pay the amount within
the pericd stipulated by the Board the consent order will be revoked without
pricr notica,

16) The Board reserves the right to revoke / refuse Gonsent al any time during
this period incase any Viclation is observed and to maodify / stipulate
additional conditions as deemed appropriate.

DDITIONAL cONDI 8:

1) Adequate numbers of water sprinklers shall be instalied along the raw
material handling yards/coal ha ndling area to contral fugitive dust emission,

2) The unit shall also deploy adequate capacity mobile water tanker for dust
Suppression in internal roads and othar work Zone areas.

3)  The unit shall instafl dry fog dust suppression systems at feed hopper,
crushing, scresning and other material lransfer poinis of coal handling circuit
of Boiler house for dust suppression.

4) Tha unit shall instal aulomated dosing systems at ETP for bettar
performance,

9}  The unit shall periodically monitor the haalih of lining of nalding tanks of ETR,
pipelines, RCC trenches to prevent seepage of contaminated effluents.

8)  Radioactivity leval of treated water of ETP shall be conducted in each batch
before pumping to common holding pond of MSP for racyeling,

) The unit shalf always have a buffer space from top in each RCC trench
during disposal of Contaminated wastes, The active trenches shail be
covered under shed to prevent flooding during rain,

8) The unit shall take Up adequale measure for routing health checkup of its

employees/workers and the people residing in the neighborhood of the plant
free of cost,




68

& s
CONSENT DRDER
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8) The unit shall conduct regular monitoring of ground waier leval and quality by
astablishing a network of axisting wells. The monitering should be done four
times a year in pre-monsoon (ApriiMay), monsoon (August), post- monsoon
{Movember) and winter {Janusry) ssasons. Data thus collected should be
submilled to the Board quarterly.

10} Solid waste so genarated from the plant shall be sirictly disposed in RCG
tranches as per the provisions of Atomic Energy (Safe Disposal of
Radicactive Waste) Rules 1987 .

11) The unit shall conduct regular monitoring of ground water level and quality
around the RCC tranchas of disposal sites.

To

The Executive Director,

Mis Indian Rare Earths Ltd.

{Monazite Processing Plant (MaPP),

Orissa Sands Complex, PO: Matikhalo,

Chhatrapur, Dist: Ganjam, Odisha

oy TIPP 7
@\‘,;{EP“"'
CHIEF ENV, ENGINEER (M)
STATE POLLUTION CONTROL BOARD, ODISHA

Memo No.__ 5311 ot 3] [alapas !
Copy forwarded o : o

Iy  Reglonal Officer, SPC Board, Barhampur

i)  District Collector, Ganjam

iy DFO, Ganjam

v}y CES, Central Laboratory, SPC Board, Bhubaneswar

v)  ACEE, H.8.M. Call, (Head Offica)
M Né*uﬁi

vi) Consent Register
% ‘ga
ADDL. CHIEF ENV. ENGINEER
STATE POLLUTION CONTROL BOARD, ODISHA

al -

3
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GENERAL STANDARDS FOR DISCHARGE OF
ENVIRONMENT POLLUTANTS
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NG PLANLINOLT)

SCHARGE OF

OLLUTANTS PART — A= EFFLUENTS

TEL Mo, Parameters Standards
imland surface Publiz Land for | Marine Costal Arens
sewWers jrrigation
b - (&) () {c) (d)
1. |Colour & cdour Colouress! - See € of Sen G of Annex-1
Odouriess as far Annex-1
as practible
2 |suspended Sclids (i) 100 600 200 a For process
wastewaler — 100
b For cooling walas
sffweant 10%
above total
guspended manar
af inflwent.
a. | Particular size of 85 Shall pass 850 = -
5 | pHvalue 550 8.0 55po0 | 55wa0 551080
| 6 |Temperaturs all naol exceed - - Shall not excesd 5°C
anove (he above tha rcaiving
raceiving water water lemperatung
{amparsture
7. | 0il & Grease mgfl max. 10 20 12 20
2 |Total residual chioring 1.0 ” = 1.0
o, |Ammeonical nitrogen {as &0 50 - 5
M) mgh ma.
10. |Total ¥ajeldshl nitrogen 100 - - 100
tas MHa) mgl mas.
41. |Free ammania (=5 sl 540 - - 5.0
gl mac
3z |Biochemical  Oxygen 30 350 100 100
(5 days at
(20°C) mgf ma
13, |Chemical Dnzygen 250 - - 250
Demand, mgl max.
14 |Arsenic (83 Asy mall 0.2 02 0.2 i
fa.
45 |marcury (a5 Hgy mgi 0,01 0o - (.00
max
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5. Ha., Parameters SBtlandards
infand gurface | Public | Landfor | Marine Costal Arens
SEWErS Irrigation
{a) (b (c] {d}
16. |Lead (as pb) mgi max. 01. 1.0 - 20
17. |Cardmium (as Cd) mgh 20 10 - 2.0
e,
18, |Hexgvalent Chrombum 0.1 240 - 1.0
{as Cr # B) mgi mat.
10, |Total Chromivm (as Cr) 2.0 20 - 20
rrigil max.
20, |Copper (@s Cu) mgl 3.0 3.0 - a0
T,
21. | Zinc {as £n) mgl max. B0 15 - 15
Salenium (a8 Sc) med 0,05 0,05 - 0.0s
FrIam.
73, |Nickel (as Hil) mof max a0 30 - 50
24. |Cyanide (as CN) mgl D2 20 0.2 0.02
mia
75 |Flugride (as F) mofd max. 20 156 - 18
26, |Dissolved Phosphates 5,0 = . -
(s F) mg/l max. :
27. |Sulphide {as 3] mgl 2.0 - - 5.0
ITIE.
28. |Prannclic  compounds 1.0 50 - 50
' a5 (CgHgOH) migh max.
23 | Radioactive mabtarials
a Alpha amiter micro 10’ 10 lip 10"
curriedmi,
b, Bela emitiar micto 10" 10° 10’ 10°
curalml
30. |Bio-assay test 80% survival of | 80% senvival | B0% survival| 90% survival of fish
fish after 88 of fish afler | of fish after afker 96 howrs in
hours in 100% | 96 hours in | 96 howrs in 100% affluent
effluent 100% 100%
effluent eiftuent
31 |Manganese (25 Mn) 2 mgfl 2 mgfl - 2 mgll
32. |man (Fa) 3 mgll 3 mgil - 3 mg
33. |Venadium (as V) 0.2 mgh 0.2 mofl - 0.2 mgd
3. | Mitrate Nitrogen 10 mgdl - - 20 gl
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AR INDIAN %
MNATIONAL AMBIENT AIR QUALITY STANDARDS
5L | Pollutants Time Concentrate of Ambient Air i
o hwd Indusrial Ecslogically tethods of Mensusement -I
Residendal, | Sensirive Aoea
Ruraland | (notificd by
ather Area Centrnl
Governmenit} |
)] {2) 3 ) (=3 &
1. Sulpho: Dhoxide (SO4), | Avual = 50 20 Improved weit and Gaske |
o
ad 24 Hourg == i Bo - Wreodalet Buocencence
2 | Mitrogen Diaxide Annual = 40 3 - Modified Jacob & Hochlizaue
PO, pgfmd (o= Arsenbpe)
24 Flonrs ™ B a0 « Chemiluminescence
k3 Paroculate hlatier {m@e | Annvas] © o0 i L mvimetne
sy than  10pm) o -TE¥EM
PALg/m? 23 osars ** 101 ] - Bers Anenuapen
4, Parpculare hbarrer (slae | Anoas ¢ 40 I SO mvioete
less then L3pem) or = TOEM
PI"!” E!lfm! 2% Howrs ~- il Gk - Brta Anenoznon
b, Otnone {O4) pgfm? E Howrs - 100 ] « UV Phoromennic
» Chemillmincscence
| Haiers =" 18} 150 lvconacal Mieclvoel
[ Lesd (Pb) pg/m? Anmyal * .50 .30 ANSSICP mathad alier
sampling on EAP 2000 ar
t equivalent Blves paper
24 Houey ** 1.0 1.0 i« EDXAF using Teflan filner
7. | Carhon Monoxde B Hesss. =~ o2 02 | - Non Dispersive Infra Red
(CO) mp/ et DIR)
I Hiowrg =~ [11] 0+ Soccirascony
B | Ammoni (NH) pp/m? | Aamal ioo 140 -Chemilumineseenee
- Indopbencl Blie A lethod
| M Houri"* 400 00
0. Benzens [l:.,}[.} |J.l_,|'1'l|1 Anpud * 03 03 Aran CHMmlm‘thF Lispecl
1 ! Continuous analyier
! Adeprpion and Desorphion
, | foBowed by GC ansbay
10, | Beni (7) Pyrene (BaP) | Annual* i | ul ~Solvenr extesenon followed by
Fmi:'t:hll: phrse only, FIPLAZACHS amalyses
i
L | Amenic {As), mg/m®' | Annual’ [T T = ANEIET method afier
: srmplng HIIFL‘IZP."L[ 200 ar ;
equivalens flrer paper |
12 | kel 5, mpSent Al T 0 -AAS/ TCP merhad after 1
:l.1m|!|'h.n3nﬂ AT Jiu ot t
' |. equeralend flier paper |

Annual anthmete mean of mirimam (04 mensuscments @8 pear 3t 4 particubir site iken meice @ week 24
boudy st unifoom nneovab,
24 hourly or 08 hourly or 01 hourdy menitoed values, os upplicalile, shall be complied wids 95« of the e in
& veae, ol the tme, they mny exceed die lemirs but nsap paes Sasicedfve




DEPUTY DIRECTOR OF MINES GANJAM CIRCLE
STEEL AND MINES DEFARTMENT. GOVT. OF ODISHA
o BERHAMPUR -7s0011

Email: mo.berhampur@erissaminerals.gov.in
. ———onssominerals.goy

No._Z13 _/Mines DL 24 04-23
From
Deputy Director of Mines,
Ganjam Circle, Brahmapur.
To
The Collector & District Magistrate,
Ganjam, Chatrapur,
Sub: Reporl regarding Status of Mining lease and compliance to raining operation
including development of green belt in backfilled mined out area of Mis IRE
Limited.
Ref: 1. letter No.1075 (4)/Legal-58/2023, dL11.04.2023 of SPCB, Odisha,
Berhampur Division.
2, 0.A.No.05/2023PS- Surendra Panigrahl Vs State of Odisha - Indian Rare
Earth Limited. Matter - regarding,
Sir,

With reference {o the lstters and subject cited above please find the detail
repornt regarding Status of Mining lease and compliance to mining cperation including
development of green belt in backfiied mined out area of Mis IRE Limited attached
separalely.

This is for your kind information and necassary action,

‘f’nu{EithﬁJHp‘
' :""q'\-n"'. '

N L}
Deputy Director of Mines

G - +
Enct: As above; Uﬁ g2aam Circle, Berhampur
Mema Nﬂ'-EIﬂ_:’MIHEE, DI_.?H"_L-# 'EL._%

Copy along with the repon forwarded to Regi :
tor compitation and necessary action. VA ey PG g

5
\".‘-‘r

Deputy Director of Mines
panjam Circle, Berhampur
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Memo ND.‘B =3 ! Mines, ot ':ﬁf‘:f—'i o3

C alongwith the dings of the meeting of the jaint coeq . »
i it W the Sadbhabana cmh,;:.ﬁ

members held on 12,04.2023 (Wednesday) at 10.30 AM In

Hall of Gollactorats, Ganjam Constituled by Hon'ble NGT, PB, New Delfi vide oige,

dl.21.02 203 in 0.A.N0.05/2023 submitled to the Directar of Mines & Geology, Odisha
"r'lhf*"‘r' :*"-l'rh'lllﬁ

Bhubansswar for favour of Information and further Instruction.
Deputy Director of Mines

$5mjam Circle, Berhampur




Basanaputi, Zimi Agasti Nuagaon, Humuribana, Humuri Tampara, Arjipalli, Kanamana,
Matikhalo, Badaputi Sagarpur, and Magarpur of Ganjam district was granted vide Geyi
Proceeding No.6038mG dt.07.06.1973 for a period of 20 years and subsequantly revised
o 2B877.78 Hects or 7111.00 Acres, vide Government Proceeding No -10488/MG 4t
24.08.1975. The first renewal of Mining Leges over % ws_é;;niﬁd vide
dept. proceeding Ne -10_55_3511.25,11.2@ w.e.f d.21.03.1909 fur anothar 20 years. The
areas reduced fo _ﬂﬂgﬁi,ﬁm vide this Depariment gp No.815g dt.15.09 2005
accordingly the lease deed was Sxecuted on Dt 27.10.2006 over an area of 2484.054
Hects or BOEB.E670 acres wef 21 .ﬂ:!.i_ﬂ-gﬂ__rur another period of 29 years ie. up to
dt26,03.2019,__ o

Further the extansions of mining lease vide Govt of Odisha Department of
Steel and Mines letier Nﬂ.ﬂi@ﬁ'ﬁﬂ;{ﬂﬁ&ﬂfdtﬂj 08.2018 over area of 2464.054 hects was
made for period from 21,03, 1918 to 31.03 2047 for beach sand minrafs,

* As per approved mining plan the Proposed land uged pattern  with proposed
rehabilitation at tha end of 5 (Five) Years le., 2023-24 plan period enciosed as
Annexure-1,

* The details of actual Creation of green belt and reclamation data for the year 2018-19
‘0 202233 enciosed as Annexure-2, %M
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OFFICE OF THE
DIVISI FOREST OFFICER, BRAHMAPUR FOREST DIVISION
At Courtpeta Sqnabe, Brahsnapor- 78 II:I-H::I-EIE'.H Mphile - THSIO08504 e-mall-dibhmrpniioah oo, oo, in
Lattes No J 05 F-
Dated, Brahmapur the 95’ th April'2023
“To .
F The Regional Officer
State Pollution Control Board =
- Brahmapur, Ganjam
Sub: OA No. 05/2023/PB- Surendra Panigrahi vs State of Odisha -India
Rare Earth Ltd. Matter
Ref: Leatier No. 2899 /VII-L-Misc-989, Dated. 27.02.2023 of State pollution
ColOntrol Board, Odisha, Bhubaneswar
Sir,

With reference to the subject cited above, 1 am submitted herewith the
mmpiian:u.;'cpurt of the OA No.05/2023/FB-Surendra Panigrahi vrs- State of
Odishe- Indian Rare Earth Limited along with its enclosures for favour of
information and necessary aclion.
Encl: As above
. . . Yours faithfally

L
Divigional gt Officer

emo No__ 6./ dated Q-0 ppEy S

Copy forwarded to the Member Secretary, Sate Pollution Control
Board, Odisha, Bhubaneswar for information and necessary action with reference

1o his letter'Ro. 2890 dated 27.02.2023.
niﬁsiunf;gé: Officer

Brahmapur Division
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Status of Forest Clearance: The project has got its Stege-T approval vide F.No, 8-
15/2018-FC dated 18.10.2018 and stage-1l approval order vide F. No. 8-15/2018
FC dated 15.12.2022. The user agency has submitted compliance to the stage-II
approval order vide letter Mo, IREL [0)/FC/Stage-1l compliance/2022-23/693"A"
dated 27.03.2023 which iz under scrutiny.

Statns of Compensatory Afforestation: The user agency has deposited
Rs-5,03,84,900.00 twowards cost of W Afforestation  and Rs-

2,89,24,300.00 towards & gtation. Tn aidition to-thes

have deposited Rs- 81, 52, 309, uu Fwds Lﬁ._ﬂgﬂ_ of Safety zone identified in

degraded forestland. The Compensatory Afforestation will be taken up In Ranibar

DPF over 320 Ha in ANR mode @ 200 plant per Ha and the Additional

&mmm!ﬁnﬂaﬁmﬂhtﬂnwhﬁmﬂmbm

ANR mode @ 800 plant pgr Ea. The 1.5 safety zone will be taken up in

DPF over S5 Ha @ S00 plant per Ha, After reglization of the funds from State
A the plantations will be talcen up. -

Tree felling permission for mining operation in forest and non-forest land:
Total 14673 Nos of trees were enumerated cn 2014 in this office over the forestland
for felling for the mining operation. However, till date no felling permission_has
been issued for' felling of trees in the 157202 Ha for which stage-1 & Stage-1I has
besn granted by the MoEF & CC. However, from the non-forest land the user
agency has conducted tree enumesration in presence of Forest Officials, Revenue
Officials, and the occupier of that land and that enumeration Hst is vetted by the
Tahasildar cum compensation officer & the list for last 5 years is attached.

Status of green belt development by the lessee inside and outside mining
lease area: The user agency has planted 286400 Nos seedlings in mined out arca
a:!d 4700 Nos outsids of mines area against the 40139 nos felling of trees for the
mining purpose. '
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=ir,
Pl. find the defails.of trees falled after enumeration & finalization compensation (in non-forest
land) for undertaking mining operation by IREL in lasf five years.

Yaar Area put for MNo of trees
Mining felled for
operation(in undertaking
acras) mining
- operation
2018-13 115,21 11102 v |
2015-20 73.67 v 6367 |
2020-71 7121 o 5615 o
2021-22 86.27 o~ 7672 v
022-23 B2.89 o~ 7783«
Total 433,25 40139
-
HETRegards,
s’y our Sincerely,

Feirar HAR A (Mano] Kumar Nayak

Wy (W Fesv)Manager (Mines Survey)
HHUAIResouces
FrEwmATR ($fEan) RFREAREL (India) Limited

HEFTAIOSCOM
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e ¥. No. 8-15/2018-FC
Giovernment of ndia
of Environment, Forests and Climate Change
: (FC Division)

Indira Paryavaran Hhawan,
Vd Aligani, Jor Bag Road,
Mew Del

el ; Tﬁ@ Dated: 18™ O«
To, i tF )rl col D"‘j}' .
The Principal Secretary _ :
Ot Olh, £ o potgle bl
. Bhubaneswir.

Sub: Proposal for diversion of 157.702 b of DT forest land including 5.660 ha of DL forest
lanid in safety zone in mouza Humuri Bana, Agasti Nuagaon and Arjipalli within total
ML arca of 2464.054 ha under Chhatrapur Tahasil of Ganjam District, Odisha in favour

. of Indian Rare Earths Ltd, Orissa Sand Complex (OSCOM) for mining and separation
of heavy minerals like Ilmenite, Rutile, Zircon, Sillimanite, Garnet and Monazite from

beach sand. : .

Sir,

1 am dirscted to refer to the State Government's letter No. 10F (Cons) 77201 8/5146/F &E dated
16.03.2018 and 10F (Cons) 7/2018/18353/F&E dated 23.08.2018 submitting the sbove sizhject
proposal for seeking prior epproval of the Central Government under Section-2 (ii) & Section 2(iii)
of FCA, 1080 respectively in-connection with diversion of 157.702 b of DLC forest land ncliding
5660 ha of DLC forest land in saftty zone in mouza Fumurl Bana, Agasti Nuagaon and Arjipalk
within total ML area of 2464054 ha under Chhatrapur Tahasil of Ganjam District, Odisha in favour
nflndimRmtEanh:Lui,GﬂssaEmd Complex [Dﬁﬂﬂh[}fmuﬂ:ﬁﬂg&nﬂsupmﬂﬁunnfhem

2. After careful consideration of the proposal of the State Government of Odisha and on the
basis of the recommendations of the Forest Advisory Comumittee, In-principle approval is hereby
granted for diversion of 157 702 h of DLC forest lend imﬁﬂingi.ﬁéﬂ'ﬁﬁﬂfﬂﬁﬁ land in safety.
sope in monza Humori Bana, Agasti Nuagaon and Arjipalli within total ML area of 2464.054 ha
under Chhateepur Tehasil of Ganjam District, Odisha in favour of Indian Rare Earths Lid, Orissa
%and Complex (OSCOM) for mining and separation of heavy minerals like Dmenite, Rutile, Zarcon,
illimanite, Gamest and Mpnazite from beach send under Qeetion-2 (ii) & Section 2(iit) of the Forest
(Conservation) Act, 1980 subject to the following conditions:

(i)  Legalstatusoithe :ﬁvﬂﬂﬂdthrtsl!mdahnlircmainuncbnﬂﬂﬂdi

{iiy The approval for the diversion of forest land shall be subject 10 CRZ clearns
if applicable.

(ifiy The nser ageney's work involves seashore sand mining, which is also the site for
nesting of endangered Olive Ridley turtle. While the 52 ¥Km length of ser shore
is the location of nesting, out of this 5 Km length of sea shore with large sand
beds on beth sides of Rushikalya civer is the mass nssting site, pther areas arc
sporadic nesting sites. So, the area involving 5 km distance {2.5 km on both gides
of Rushilonylys river mouth) to be relisipusly conserved without any disturbance
as preserib Er Wildlife Warden, Odisha vie letter No. 353G WL(CHSSP)-

14972012 dated 11 May, 2012, 0 &
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" (eviil) The User Agency shall transfer online, the Net Preseat Value (NPV) of the forest land

&l

oy

(xvil) The User Agency shall transfer the cost of raising and maintaining the compensigl

(i)

(xx)

(i}
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bank enline only, Amount deposited through other mode will not be acc _
compliance of the Stage- [ clearance:

aﬂinmﬁﬂnuﬂutmmtmgcmeinmwulmﬁunwithSmme AT LTI
CAMPA account of the concerned State through online portal. The scheme mak

include appropriate provision for anticipated cost increase for works Scheduled £ |
subsequent years: o ¥

heing diverted under this proposal, as per the orders of the Hon’ble Supreme Court of
India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition (Civil) No.
202/1995 and the guidelines fssued by this Ministry vide its letter No, 5-3/2007-FC*
dated 05.02.2009. The requisite funds shall be transfarrad through online portal intodf
CAMPA account of the State Concerned: i '

Atthe time of payment of the Net Present Val (NPV) at the thea prevailing tate, the
Lbur&ﬂnﬂcyﬁhaﬂﬁmfﬂhmmﬁ:mkhgmpaﬂh:aﬁdiﬁumlmt of NPV, ifso
determined, es per the final decision of the Hon'ble Supreme Court of India:

Fenci ction and tion of the i
Lkept n&?hiuihsmininglmg:hauudaryandmufﬂmsafu}rmm shall be part of the
total ares of mining lease as per the Ministry’s guidelines dated 27.05.2015 ] shall be
cone within thres ears al the project cost as per approved 25

5 e

ot S ___'=

T et
Pediod of di
of 20 years:

o] LT LS,

I:mﬁ:-.r 2 maximum
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rsion of the said forest land under this approvel shall

(i), muﬂrmymm:uhmmmmmmmcmummmwﬂmafm

Envirovmental (Protection) Act, 1986, if required;

(xxiif) No labour camp shall be established oi the forest land;
(xiv) The User Agency shall provide fuels preferably alternate fyels to the labourers and

maﬁﬂworkmgﬂmﬂsitumummidﬂnydamaga and pressure on the nearby
forest arcas:

£the diverted forest land, mining lease and s zone, as applicable,
3 feet high reinforced

e User Agency shall undertake mining ns per approved mining plan and the
concurrent reclameation p]muperrh:apprnwdmining plan shall be executed by the
User Agency from the very first year, and an annual report on implementation thereaf
shall be submitted to the Nodal Officer, Farest (Conservation) Act, 1980, in the
concerned State Government and the concerned Regional Office of the Ministry, If it

satisfactorily exccuted,

(2xvii) The layout plan of the mining plan/ proposal shall not be changed without the prior

tpproval of the Central Government:

(xxviiiJThe forest land shall not be used for any .purpose other than thal specified in the

proposal;

(xxix) The forest land proposed to be diverted shall under no circumstances he transferred to

any other agency, department or person without prior approval of the Central
Governmant:

fxﬂ" [y rF“F'm-ﬂl" tr rtha Arem and Faaeae < Fa T
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d;;r:rm":j The Stete Government shall complete settlernent of righs, in tevms of the Scheduled
g Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act.
2006, if any, on the forest land 10 be diverted and submit the documentary evidence
.as prescribed by this Ministry in its letter No, 11-9/1998-FC (pt.) dated 03.08.2000
read with 03.07.2013, in support thereof; g
{mﬂi}TMUﬁhgmwﬁnﬂm:nHﬂnfsﬁsﬁnEﬁﬂqemnksmduﬂ:e:wgm- : *'L

with GPS co-ordinules located within five km. E_@uﬂd:mhasumiu_dﬂrx. T

i5 to be duly verified by the concerned Divisional Foress Officer. The User Agency

shall regularly undestake desilting of these village tanks and other water bodies so as

to mitigate the impact of siltation of such tanks/water bodies. A detailed plan for

desilt ufidmﬁﬁndmndsmdmhndi_gsmbﬂpmpamdincnmulmﬁmm A
Tnmsthwmdshnﬂ be submitted to MoEF & CC before Stage-IT approval; ¥

(i) The User Agency shall submit the annual self compliance report in respect of the
_ nal Office and to

above stated conditions to the State Government, concerned Regio
ﬂﬂshﬁnimb}fthemd of March every yvear;

ra

- (oxdv)  Any other condition that the concerned Regional Office of this Ministry may stipulate,
from time 10 lime, in the interest of conservation, protection and development of
forests & wildlife; and

(xxxv) The user agency shall comply all the provisions of the all Acts; Rules, Regulations,
Guidelines, NGT Court Order & Hon'ble Couri Order (s) pertaining to this project,
ifany, for the time being in force, a5 applicable to the peoject

After receipt of the report on the compliance to the conditions stipulated in the paragraph-2
#bove fom the State Government of Odisha, final/stage-T1 approval for diversion of 157.702 hof
DLC forest land including 5.660 ha of DLC forest land in safety zone in Mouza Hurmur Bana, Agasti
Nuzgaon and Arjipalli within total ML area of 2464.054 ha under Chhatmapur Tahasil of Ganjam
District, Odisha in favour of Indian Rare Earths Ltd, Orissa Sand Complex (GSCOM) for mining and
separation of heavy miserals like Dmenite, Rutile, Zircon, Sillimanite, Garnet and Monazite from
beach sand uoder Section-2 (i) & Section 2(jii) of the Forest (Conservation) Act, 1980 will be

comsidered by this Ministry.
. Yours faithfully,
“_Emdwp J;}Iul:nﬁ]ri "1
Agssistant Inspector Genersal of Forests (FC)
Copy lo:

The Principal Chisf Conservator of Forests, Government of Odisha. Bhobaneswar.

The Nodal Officer, O/o the PCCF, Government of Government of Odishs, Bhubaneswar,
The Addl. PECF (Central), Regional Office, Bhubaneswar
User Agency

File no. 8-5842018-FC for record.

Monitoring Cell, of FC Division, MeEF&CC New Delhi.

Guard File

= BB o o

g ~[E. {afn
(Sandeep Sharma
Assistant Inspecior General of Forests (FC)
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OFFICE OF THE

DIVISIONAL FOREST OFFICER, BRAHMAPUR FOREST DIVISION
mali-diphhmpavahoe co i

#it Courtpeta Squnce, Brahmapuer- ~DEB0 2281354, Mobile — TESINASTS =
Memo Mo f FC Aet
Dated, Brahm the :;ﬁ & October'202 1

The Regioral Chief Conservator of Forests
Brahmapur Cirele, Brahmapur

Sub: Proposal for diversion of 157,702 Ha of DLC Forestlamd in Mouza Humur

. Bena, Agasti Nuagam and Aripalli under Chatrapur Tahasil of Ganjam
District under Brahmapur Forest Division for Indian Sars Earths Limited,
OSCOM- Bubmiszsion of staius of compliance to the Stege-I approval order
of MoEF & CC, QOI- regarding.

Rel: Stage-1 approval order accorded by the MoEF & CC, GOl vide F. No.B-

15/2018-FC dated 18.10.2018 commupicated mema Mo, 23429 dated
01.11.2018 af the Special Secretary to Govt., F & E Department.

Memo No. 16697 dated 27.09.2021 of the Conszervator of Forests (Nodal),
0O/fo ~the PrCCF, Odisha

In invitng a lind reference to the memo on the subject cited above, the

status of compliance to the Stage-l approval order issued in favour of M/S- [REL Limited
is lurnizhed below

wondition No. L Legal status of the diverted forestland shall remain unchanged.,

The user agency has submitted compliance that the legal status of the

fovestland proposed for diversion shall remain unchanged. The undertaking duly
esuntersigned by the undersipned is enclosed as Annexure-T,

2

Condition: No. il. The approval for the diversion of forestland shall be subject to CRE
cearance, if apolicoble '

The CRZ Clearance has been granted to M/3 Indian Rare Earths Limited

for Capacity Expansion of Mining and Mineral Separation Units [CEMMU) project at
Matikhola urder Chatrapur Tahagil of Ganjam District from the State Coasgtal Zone
Management Autherity (OSCZMA] in their meeting held on 07.05.2012 f 08.05.2012
vide letter reference no 13718 / F& E dated 24.07.2012. The copy of the
recommendation of OSCZMA is enclosed herewith in Annexmre-IT and the compliance
thereof and under taking not to mine out the sand dunes are enclosed a3 Annexnre- I1
(A) for reference.

3.

Condition No.it. The user agency's work involves seashore sand mitrting, wihich is also
the site for nesting of endangered Olive Ridley turtle. While the 52 Km length of sea
shore is the location gf nesting, out of this 5 km length of sea shore with large sand
beds on both sides of Rushikulya River is the mass nesting site, other areas are
sporadic nesting sites. 5o, the area involving 5 km distance f 2.5 km on both sides of
Rushikulya river mouth) to be religiously conserved without any disturbance as
praseribed by Chigf Wildlife Warden, Odisha vide letter No. 3536/ WLICHSSP)-
148/3012 dated 11" May, 2012.

—
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An undertaldng not to execute any Mining operation or Sand Extraction
or habitat alteration or activities of similar nature within 5 (five) km zone of the nesting
/mass nesting of endangered Olive Ridley sea turtle from Rushileulya river mouth area
as prescribed by Chief Wildlife Warden, Odisha vide Letter No.3536 /WL[C)(28P)-
149/2012, dated 11 May, 2012 has been furnished by M/s IREL (India) Limited in
Annexure-II,

4. Condition Na. fu. mmmwimmmmhamhm@f
Peafowl and other shrub dweilling species, accordingly the existing thorny/ shrubby
vegetation ecosystem should be maintained, without any altempt to alter by undue
ouer planfing. However, soil moisture conservation should be given prime focus with

An undertaling to this effect hag been furnished by the user agency to
maintain the eco-system of proposed compensatory land which is & natural habitat of

5. Condition No. v. Usar agency shall submit approved & & R Plan as before stage-IT
Approval. The user Agency shall prepare the R & R Plan as per the R & R poliey of
State Government in consonance with National B & F policy, Government af fnclic

before commencement of project work and implementation. The said R & R plan will
Bamnnitamdbytha&uaeﬁammrfﬁngﬁmﬂ affice of MoEF & CC alpng with
Mm_farmnnﬂmngmmm cbservable milestone.

" Rehabilitation and Ressttlement Plan (R & R} has been prepared for the
profect affected familfes {PAFs] as per the directive jssued by the Expert Appraisal
Committes (Mining] of MoEF in line with OR&GRP 2006 and NR&RP 2007, The
recommendation of Rehabilitaton & Periphery Development Advisory Committes
(RPDAC) htadudherDE[ED].Bmhmapurm respect nfﬁnplmenlingth:R&Rp!:Emi:
enclogsed herewith in Annexure-v.

6. Condition N, ﬂ.iEﬂHaqrdﬂgmdedfmaHmﬁhdsbemidmﬁﬁmhﬂummgﬁi
DFF of Khallikote Range in Brahmapur Division for taking up ANR with gap plantation
@ 200 plants per ha with 10 years mainlenance, Bamboo fencing around plantation
ane zoll moisture conservation with staggered trenches. This area usll accommodate

plants (157.702 ha x 1000 plants per ha, = 157702 plants -54000 plunts) os per
MobiF & CC Guideline dated 08.11.2017. The OPS reading of this plantation area at
Ronibar has not yet been submilied. The same may be submitted prior (o stage [
appropal,

e

=




As per stipulation the Scheme for Compensatory Afforestation over 320
‘& of degraded Forestland in Dumangiri DPF (i ANR mode @ 200 plant/ Hector) and
120 Ha of degraded Forestland in Ranibar *A” DPF (in ANR mode @ 80O plant, Hector)
(to accommodate balance ceiling 93,702 plants (157.702 ha » 1000 plants per ha, =
157702 plants -64000 plants) as per MoEF & CC Cuideline dated 08.11.2017) has
been prepared by the user dgency al prosent wage rate ie, Rs- 311 - Per manday with
L0 years maintenance and the seme has also been approved by the Additional Principal
Chief Conservator of Forests, Forest Diversion and Nodal Officer, Forest Conservation
Act with a financial outlay of Rs- 4/01,67,268/- and Rs- 2,04,86,299 /- respectively.
Accordingly, the user agency has deposited the cost of Compenssitory Afforestation
amounting to Rs- 3,20,79,400/- vide UTR No,SEINRS20200225000453 14294 197 dated
25.02.2020, Ra- 3,40,13,800/- vide UTR No, SBINRE20210303 1401932429949 dated
03.03.2021 and Rs- 73,77,500/- vide UTR No SBINRS2021081637657721 dated
14.08.202] in the Odisha CAMPA through e-payment systém. The copy of the
e-Challan is enclosed as Anneaxnre-V1 (4), Annexure- V1 (B] & Annexure- VI [C)

Further, the GPS reading of plantation ares st Ranibar “A" DPF as
fumished by the user agency is enclosed 4s Annexure- VII.

As per the approved scheme the user agency has provided ons computer
with all accessories under the Infrastructure provisions. The user agency has
submitied an undertaking to provide two numbers of motor cycles in kind. The
undertalang duly submitted by the user agency is enclosed s Annexure-VI (I,

7. Conditior: No.vii It {s learnt that the lease deed was executed on 27.10.2005 having
waliclity from 21.03.1999 to 20.03.2019 during first RML. DLC Jforest land is o part of
thie lease. The DLC land was identified in Odisha in 1998. State government may
darifly how the lease was executed fwhich include DLC forest land) in 2005 withaut
prior approval of Government of India. No physical diversion aof forest land will be
allowed and no breaking up of forest land o be permitted until final approval under
section 2{il) of FCA is oblained.

The user agency has submitted an undertaking that the forestland will
net be physically diverted and they will not break any forestland untl fing approval
under section 2{H) of FCA is obtained. The user agency has also submittsd a
clarification regarding the lease of DLC forestland which is enclosed ss Annexare- VIIL

&. Condition No. viii No physical diversion of forest land will be allowed and no breaking
up of forest land to be permitted until fina! approval under section 2 fii) of FCA is
oblained.

The user agency has submitted an undertaking that the forestland will
not physically diverted and they will not break any forestland till the fnal approval
under section i) of the Forest Conservation Act, 1980, The undertaling to this effect
is enclosed as Annexurs- [X

e
e i
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"'9- Condition No. Le. The project proponent has to pay full NPV Sfor the area.

The User agency has deposited the NPV of Rs.g, 87, 21,452 /- |Rupees
Nine Core Eighty Seven Lakhs twenty one thousand four hundred and Efty two)
towards diversion of 157.702 Ha of DLC Forest land including 5.660 ha of DLC forest
land in safety zone in Mouza Humuri Bana, Agasti Nuagaon and Arjipalli within total
ML area of 2464.054 ha under Chatrapur Tahasil of CGanjam district, Odisha in favour
of Inthan Rare Earths ltd, Orissa Sand complex (OSCOM] @ Rs-6,26,000/- per Ha. The
Amount has been deposited in the Head of Account “CAF, ORISSA A/C No. CA
1585C0ORP BAI'-FH." vide bank Draft bearing Ne.489157 dated. 10-08-2010 deposited in
the SBI Brahmapur through RTGS. Copy of the payment towards the NPV is snclosed
as Annexure-X. However, as per memo No. 16697 datad 27.09.2021 of the Canservator
of Forests (Nodal), O/o- the PrCCF, Odisha, the user agency was demanded to pay the
additional NFV of Rs- 1,64,01,008/- @ 7,530,000/~ per Ha vide this Office memo No,
9112 dated 05.10.2021, In this connection, the user agency has submitted an
undertaldng to pay the additional NPV in due course of Bme after Eetting final approval
from MoEF & CC, GO! and from their board of directors, which iz submitted as
Annexure-X (1], ' :

10.Candition No. x The grant of permission under section <(itr) of Forest [conservation)
Act 193G will not confer any right on the project proponent for diversion under section
2/ii) of Forest conservation) Act 1980

The user agency is agreed to the condition and furnished an underiaking
in Annexure-XI not to exercise the rights conferred under section A{lli) of Forest
{Conservation) Act 1980 unlike under section 2(k) of Forsst (Conservation) Act 1980,

1. Conclition No. xd The forest department will be free to manage the forest area as per
normal management practices and working plan prescriptions till final approval under
section 2] under FCA is accorded,

The user agency is agreed to the condition and submitted an undertaking
in Anmexure-XII that the forest department will be free to manage the forest area as

per normal management practices and working plan prescriptions till final approval
under section 2(ii] under FCA is accorded.

12.Condition No. xii. State Government to confirm complete compliance of the provision of
FRA 2006 pricr to executing / granting forest area on lease,

The State Government has completed the settlement of rights undsr FRA,
2006 and a certificats issued by the collector & DM, anjam to this effect as submitted
by the user agency is enclosed in Annexure-XTII.

13.Condition No. xifii The permission under section 2ii) of Forest (Conservation) Act
1280 is subject to confirmation of NPV amount! for the area from CAMPA,

For e e

o




The user agency has-deposited full NPV value of the entire DLC forest
wea of 157.702 Ha @ R2-5,26,000/- amounting to Re.9 B7,21,452/ - (Rupees Nine Care
Eighty Seven Lalkhe Twenty One Thousand Four Hundrad and Fifty Two) in the Head of
Account * CAF, ORISSA A/C No. CA 1585CORP BANK" vide bank Draft bearing
No.489157 dated. 10-08-2010 deposited in the SHI Brahmapur., copy of which is
enclosed as Annexnre-X, However, as per memo No. 16697 dated 27.09.2021 of the
Conservator of Forests (Nodal), O/o- the PrCCP, Odisha, the user agency was
demanded to pay the additional NPV of Rs- 1,64,01,008/- @ 7,30,000/- per Ha vide
this Office memo No. 9112 dated 05.10.2021. In this connection, the user agency has
sithmitted an undertaldng to Pay the additional NPV in due course of time after getting
final approval from MoEF & CC, Gol and from their baard of directors, which is
submitted as Annexure-X ().

14 Condition No. xiv 25% of the Cost of CA will be deposited in addition to the CA cost for
soil and moisture conservation works ai CA site,

The user agency has dﬂ‘p;{iﬁtﬂd the 25% of the cost of CA as per approval
of the Additonal PrCCF, FD & Nodal, FC Act in the Ad-hoc CAMPA. Copy of the e-
challan is enclosed as Annexure-XIV,

15 Condition No. xu, The land Hem}&djhmpumqu shall be clearly depictad on
a Survey of India TOPOL.shest of 1:50,000 scale,

320 ha of degraded forest land in Dumangiri DEF of Khallikote Range and 120 of

been clearly depicted on a survey of [ndia TOPO-sheet of 1:50,000 scale. The Map as

not be accepted as compliance af the Stage-I clearanca.

23.02.2020 vide RTGS UTR No, SHINR320200225000453 14294 197 and Rs- 3,40,13,800/-
towards the revised cost of Dumengiri and tompensatory Afforestation cost aver 120 Ha of
degraded forestland in Ranibar A" OFF and through &-payment mode. The uger agetcy bas alsa
deposited an amount of R, 14, 29, 15,132/- towards cost of Regional WildHfe Maragement Plan
@ 58,000/- per Ha for 2464.054 Ha of Mining Lease areas in CRRISA CAMPA on
did.23,01.2020 throngh RTOS having UTR Mo. SBINR32020012300063180 an e-payment mode.

reference. Hewever, the user agency bhas submitted an undertaking to pay the diffsrential
amount of Re- 5,91,37,295/- as per the reviss rate owards implementation of Regiooal Wildlife
management Plan (RWMP) after getting approval from their board of directors, which is encloged
as Annexure-XV{| The NPV value of the DLC frestland of 157.702 Ha @& Rs-8,26.000 -
amounting m Rs.9,87,21,452/- |Rupess Mine care eighty seven Lakhs twenty one thousand four

S —




89

hundred and fifty two] has already been depositéd in the Head of Account * CAF, ORISSA AfC
do. CA ISBSCORP BANK" wide bank Drall bearing Mo.489157 dated. 10-08-2010 prior Lo
introduction of e-payment mode Le, during the year 2009,

Howegver M/fs IREL (India) limited has submitted an undertaking in Annexure-
XVI to deposit componsatory levies (CA cost, NPV etc.| applicable i any through Challen
generated anline on web portal and shall deposit i sppropriate bank online orly.

17.Condition No. xvii The User Agency shall transfer the cost af raising and maintaining
the compensatory Afforestation. at the current wage rate in consultation with State
Forest Department in CAMPA account of the concerned State through online portal
The scheme may include appropriate provision for anticipated cost ncrease for works
scheduled for subsequent years.

The user agency has transferred the cost of raising and msintaining the
compensatory Afforestation at the current wage rate in consultation with State Forest
Department in CAMPA Account of the concerncd State through online portal after
issuance of demand Notice in this regard from competent authority, The provision for
anticipated cost increase for works scheduled for subsequent years have been included
in the CA schemes so prepared and duly approved by the Principal Chief Conservatar of
Forests, Forest Diversion and Nodal Officer, Forest Conservation Act.

18. Condition No. xwiti The User Agency shall transfer online, the Net Presant Value (NFV) of

the forest land being diverted under this proposal, as per the orders of the Hon'ble
Supreme Court of Indin dated 28,03.2008, 24.04.2008 and 09.05.2008 in Writ Petition
(Cital) No. 202/1995 and the guidelines issued by this Ministry wvide its letter o, 5.
3/2007-FC dated 05.02.2009. The requisite funds shall be transferred through oniine
partal into CAMPA account of the State Concerned.

The user agency has already transferred the cost of NPV of 157,702 Ha of
DLC forestland in the Head of Account “CAF. ORISSA AJC No. CA 1585CORP BANK"
vide Bank Draft bearing No. 489157 dated. 10-08-2010 deposited in the 5SB!
Brahmapur as mentioned in Annexure- X. However, as per memo No. 16697 dated
27.09.2021 of the Conservator of Forests (Nodal), O/o- the PrCCF, Odisha, the user
agency wes demanded to pay the additional NPV of Rs- 1,64,01,008/- & 7,30,000/- per
Ha vide this Office memo No. 9112 dated 05.10.202]. In this connection, the user
agency has submitted an undertaking to pay the additional NPV in due course of time
after getting final approval from MoEF & CC, 0Ol and from their board of directors,
which is submitted a3 Annexure-X (i),

18. Condifion No. xix At the time of payment of the Net Present Value {NPV] at the then
prevailing rate, the User Ageney shall furnish an undertaking to pay the additional
amount of NPV, I so determined, as per the final decision af the FHorn'ble Supreme
Court of Indin.

Ag per stipulation the user agency has furnished an undertaking to Day
the additicnal amount of NPV if so determined in case of hike of present rate of NPV as
per the final decision of the Hen'ble Supreme Court of India. The undertaking
furnished by the user agency is enclosed herewith 25 Annexure- XVIL

7
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}

"0 Condition No, xx Fenang, protection and regeneration of the safety zone area 7.5
meters strip shall be kept within the mining lease bmmdaryundu_mnufzhes::ﬁziy

As per stipulation the user agency bas reported that the user agéutr has
taken up plantation activities over tha mined out area and due tg the geographicall

activiies as safety zora within the mining lease area Accordingly, the same was
verified in the field and it is recommended tg take-up the plantation elsewhere as per
the epproval of the competent Authority. The site Inepectien report furnished by the
Assistant Conservator of Forests of this Division is enclosed as Annexure- XVII (4),
Further, as per stipulation the 1.5 times of safety zone has been identified
in Antaripur DPF under Brahmapur Division, The shape file of the identified degraded

21. Condition Ne. xxi Period of diversion of the swid forest land under this approval shall
be for & moamum of 20 years.

The user agency has submitted an undertaking to complete the mining

activities within 20 years. The undertaking furnished by the user agency is enclosed as
Annexere- XVIIL

CC as per the provisions laid down in Environment Protection Act, 1985 vide letter

23. Condition o, Jexifi Wa tabor camp shail be established on the forest land.

The user agency has submitted an undertaking not to establish any labor
<amp on the forest land. The undertaking to this effect is enclosed as Annexure-XX,
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"24. Condition No. jody The User Agency shall provide fuels preferably alternate fuels to
the laborers and the staff working at the site so0 as fo avoid any damage and pressure
an the nearby forest areas.

The user agency has submitted an undertaking to provide firewood
preferably alternate fuels to the laborers and the staff working at the site so as to aveid
any damage and pressure on the nearby forest arsas. The undertaiting furnished by the
user agency is enclosed as Annexure- XXI,

25. Condition. No. o The boundary of the diverted forest land |, mining lease and safiety
zone, as applicable, shﬂﬂhsdammdmgrmndm:ﬁepmjeﬂmﬂ,byemnﬁty
Sfour feal high mhfwmsﬂmmsrﬂmcﬁ:piﬂmﬂ.mmwuﬂhﬂsmﬁwm
distonce from pillar to pillar and GPS co-ordinates.

The user agency has already demarcated DLC forest land of 157702 Ha
to be diverted, mining lease area and safety zone area by erecting reinforeed cement
concrete pillars, each inscribed with its serial number, distance from pillar to pillar and
GPS co-ordinates. The GPS co-ordinates showing longitudes & latitudes with pillar to
pillar distance and serial no of the pillars in suppart of satd demarcation is attached as
Annexure- XEIT. x

ﬁ.cmdmmmmmﬁmamrummmﬂmgmmr@mmmmg
plan aned the concurrent reclamation plan as per the approved mining plan shall be
executed by the User Agency from the W.Fy_ﬁrﬂlyﬂ:ﬂmdmgnnuu!mpwtm
implementation theregf Shall be submitted to the Nodal Officar, Forest (Conservation)
Act, 1980, in the concerned State Government and the concerned Regional Office of
the Ministry, If it is found from the annual report that the activities indicated in the
concurrent reclamation plan are not being executed by the User Agency, the Nodal
Officer or the Addl. Principal Chief Conservator of Forests (Central) may direct that the
mining activities shall remain suspended till such time, such reclamation activities
area satigfactorily executed,

An undertaking has been submitied by the yssr agency in Annexure-
XXII to carry out mining operation and concurrent reclamation as per approved
Mining Flan and concurrent reclamation plan from the Director, AMD, Hyderabad and
annual report on implementation from the very first year after grant of astage-Il Foreat
clearance shall be submitted to the Nodal Officer, Forest (Conservation] Act, 1980, in
the concerned state government and the concerned regional office of the Ministry. The
copy of the approved Mining Plan from Director, AMD, Hyderabad is enclosed in
Annesxure-3TV.

27, Condition No. xxwii  The layout plan of the mining plan/ proposal shall not be
changed without the prior approval of the Central Goparmment.

The user agency has submitted an undertaking that the laysut pian of the
approved mining plan { propesal shall not e changed without the prior aporoval of the
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J:ﬂl:":a\-.rnr.ml Government. The underteking submitted by the user agency iz enclosed as
annexre- 20V,

28, Condition No. xoaniil. The forest land shall nat be used for any purpose other than that
specified in the propesal,

The user agency has submitted an undertaling that the forest land shall
not be used for any purpose other than that specified in the proposal. The undertaking
farnizshed by the user agency is enclosed as Annexure- XXVI.

28, Condition No. xdx. The forest land proposed fo be diverted shall under no

circumstances be tranaferred {o any other agency, department or person without prior
approval of the Central Government.

The user agency has submitted an undertaking that the forest land
proposed 1o be diverted shall not be transferred to any other agency, department or
person without prior approval of the fentral govt. The undertaking furnished by the
user agency is enclosed as Annexure- XXVIL .

30. Condition Mo. xxx. No damage o the flora and fuuna of the odjoining area shall be
Catisedd.

The user agency has submitted an undertaking that no damage to the
fora and fauna of the adjoining area shall be caused. The undertaking flumished by the
user agency s enclosed as Annexure-XXVIIL

31. Condition No. oo The State Government shall complete settlement of nighis, in terms
of the Scheduled Tribes and Other Traditional Forest Duwellers iRecognition of Forest
Rights} Ad, 2006, if any, on the forest land to be diverted and submit the
documentary evidence as prescribed by this Ministry in its letter No. 11-9/1998-FC
(pt) dated 03.08.2009 read with 05.07.2013, in support thereof.

The state Government has completed settlement of rights in terms of the
scheduled tribes and other Traditional Porest Dwellers {Recognition of Forest Rights)
Acts, 2006, The documentary evidence ( FRA Certificate) as prescribed by this Ministry
in its letter No. 11-9/1998-FC (pt.) dated 03.08.2009 read with 05.07.2012 in suppart
thereof is enclosed herewith in Annexure-XNIX.

42, Congdition No. socdt The User Agency shall prepare o list of existing village tanks and
other water bodies with GPS co-ordinates located unthin five km. from the mine lease
boundary. This list is to be duly verified by the concamed Divisional Forest Officer.
The User Agency shall regularly undertake desilting of these willage tanks and other
water bodies 50 as to mitigate the impact of siltation of such tanks/water bodies. A
detailed plan for desilting of identified ponds and water bodies to be preparad in
consuitation with forest department and shall be submitted to MoEF & O before
Stage-If approval.

— ——

T— il F

| ——
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The user agency has identified 10 Nos. of ponds in the nearby villages
covering Kalipalli, Chatrapur, Bipulingi, Humbar, Agastinuagaon Gram Panchayats
existing within a radius of 5 Km from the mine lease boundary. The List of the village
pond with GPS co-ordinates is enclosed herewith in Annexure- XXX The user agency
is agreed to regularly undertake desilting of these village ponds so as to mitigate the
impact of any type of siltation. A detailed approved plan for desilting of identified
ponds and water bodies is encloasd as Annexure-XEXIL

33 Condition No. soodii The User Agency shall submit the annual self compliance report
in respect of the above stated conditions to the State Government, concerned Regional
Office and to this Mintstry by the end of March every year.

The user Agency has submitted an undertaking to submit the annual
compliance report in respect of the above stated conditions to the State Government,
concerned Regional Oifice and MoEF &.CC by the end of March every year. The
undertaling furnished by the user agency is enclosed as Annexure-XXXII.

34. Condition No. sody. Any other condition that the concerned Regional Office of this
Ministry may stipulote, from time to time, in the interest of conservation, protection
and development of forests & wildlife.

The user agency has submitted an undertaking to comply anv other
condition that comcerned Regional Office may stipulate from time to time, in the
interest of conservation, protection and development of forests and wildlife. The
undertalding furnished by the user Agency is enclosed as Annexnre-JOUETIL,

33. Condition. No- XXXV The user agency shaill comply all the provisions of the all Acts,
Rules, Regulations, Guidelines, NGT Court Order & Hon'ble Court Order (5) pertaining

to this project, if any, for the time being in force, as applicable to the project.

The user sgency has submitted an undertaking to comply all the
provistons of all acts, Rules, Regulations, Guidelines, NOT Court Order & Hon'ble
Court Order (s] pertaining tc this project as applicable. The undertaking duly furnished
by the user agency is enclosed as in Annexnre-XXOXIV,

Additional Conditions imposed by the State Govt. and compliance thereof

A. The user agency shall confribute towards implementation of Regional Wildlife

Management Flan revised rate @ 58,000/~ per over the lease hoid area of 2464.059
Ha, [n additional to contributing totwards Regional Wildlife management Plan, a Site
Specific wildlife Conserugtion plan duly approved by CWLW, Odisha is required to

be executed in the mining a5 well as mining impoct area ar project cost The lesses

should also underioke that they will implement the approved componenis of pian
witiin the lease hald area.

e il




The user agency has paid Rs- 14, 29, 15,132/- towards cost of Regional

Aildlife Management plan 58,000/ - per Ha for 2464054 Ha of Mining lesse area in
ﬁm%—-—?%ﬂ‘—za.m.zm through RTGS having UTR No.
SBINR5202001 2300063480 through e-payment mode. The copies of the e-Chalian and
deposit slip are enclosed as Annexure-XV of the stage-l compliance report. In the mean
while the F.A.-cum- Speeial Secretary to Covernment, FE & CC Department has
intmated that the Fi E Department has revised the Regional Wildlife managemnent Flan
cost from Rs-58,000/- per ha to Rs-83,000/- per ha with effect frem 30.10.2018 wide
letter Mo.26159 dated 05.12.2018 and requested to demand the differential coat of
Fegional Wildlife management Plan amounting to Bs-5, 91, 37,296/-. In this connection,
the user agency has submitted an undertaking to pay the additional differential amount
in due course after getting suitable direction from MoEF & CC, GOI to this effect as per
Ministry Guide line issued vide F.Na.FC-11 /43/2021-FC dated 22.03.2021 and approval
of their Board of Directars which is encicsed as Annexure-XV([i) of the stage-! approval
order compliance.

Further, the Site Specific Wildlifs Management Plan has been approved by
the CWLW and the user agency has undertaken to [nw Bite Specific Wildlife

Management Plan,

B. The duly approved R&R plan shall be implementad at Profect cost befors
dhpmwm’pmjmqﬁhcwmmmep@mmm

C. Mining operation shall ba subject to environmental clearance Jor enhanced
mmmmﬁafmwamm

for capacity Expansion of Mining and Mineral Separation Units [CEMMU) project at
Matikhola under Chatrapur Tahasil of Ganjam District from the State Coastal Zone
Management Authority (OSCZMA) in their meeting held an 07.05.2012 & 08.05.2012
vide letter reference No. 13716/F&R dated 24.07.2012, The copy of the recommendation
of OSCZMA is enclosed as Annexure-ll and the compliance thereof is enclosed as

The uszer agency has already got Environmental Clearanes from MeEF & CC
as per the provisions laid down in Environment Protection Act. 1986 vide letter refarence
No.J-11015/528/2007-1A.1 [M) dated 11..01 2019 for enhancement of capacity of beach
sand minerals for 75,00,000 TPA to be processed in Mineral Separation Plant, Copy of
the Environment Clearance as submitted by the user agency is enclosed as Annexure-
XIX of the atage-I compliance report.

D, Phased Reclamation plan shall be implemented at project cost,

The user agency has undertaken to implement the phased reclamation plan
_at Project cost The undertaking duly countersigned by the Unﬁcml.g‘n' ed 5 enclosed as

Annexure-| of this report.
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E. The user drgarl-:y shall undertake demarcation of the lease area on the ground
posting four feet high cernent concrete pillars embedded fwo feet Inside the soil with
serial number, forward and backward bearing and distance from pillar o pillar. The

user agency shall also submit the map of lease creq showing different kinds af

forestland using DGPS survey datas and longitude and latitude af each pillar to the

Divisional Forest Officer, Brahmapur for his reference before commencement of work’

on final forest clearance.

The user agency has already demarcated DLC forestland of 157.702 Ha to
be diverted, mining lease area and the safety zone area by erecting reinforced cement
concrete pillars, each inscribed with its serial number, distance from pillar to pillar and
OFS co-ardinates. The GPS co-ordinates showing longitude & latitudes with pillar to
pillar distance and serial no of the pﬂtarsiamwurtufaﬂddmuarm&mlamc]mﬁdm
Annexure-XXII of the stage-I compliance repaort. '

F. User agency shall maintain and protect the safety zohe as per Para 4.7 of FC Act
guideline.

As per stipulation the user agsncy has reported that the user agency is
talding up plantetion activities over the mined out area and due to the geographically
sieation of the mining area it is not posaible to take up the 7.5 meter strip plantation
activities as safety zone with in the mining lease area. Accordingly, the same was
verified in the feld and it is recommendsd to take-up the plantation elsewhers as per
the approval of the competent Authority, The site inspection report furnished by the
Assistant Conservator of Forests of this Division is enclosed as Annexurs. XVII {A) of
the stage-l compliance report.

Further, as per stipulation the 1.5 times of safety zone has been identified
in Antaripur DFF under Brahmapur Division. The shape file of the identified degraded
forestland is furnished in & CD and enclosed herewith, Further, the scheme for the
Afforestation has also been prepared by the user agency and duly approved by the
Regional Chiel Conservator of Forests, Brahmapur Circle, Brahmapur vide his memo
No. 1829 dated- 22.04.2021, The approved scheme and the undertaking to take up the
Afforestation over 1.5 times of safety Zone ares is enclosed as Annexure- XVII (B of
the stage-I compliance report.

G. Tree felling shall be taken up in phases as per bare reguirement.

The user agency has undertaken to take up tree feiling in phesze as per
bare requirement. The undertaking to this effect has been submitted as Annexure-II of
thie report.

H  Penal measures as would be imposed by MoEF & CC, shall be camplied with by
the user agency.

The user agency has undertaken to comply with the penal measures as
may be imposed by MoEF &8 GOI . The undertaking to this effect has been submitted
as Annexure-IIl of this report,

—

B —— a
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As per stipulation the Scheme for Compensatory Afforestation aver 320
Ha of degraded Forestland in Dumangiri DPF (in ANR mode @ 200 planty Hector) and
120 Ha of degraded Forestland in Ranibar "A" DPF (in ANR mode @ 800 plant/ Hector)
(to accommedate balance ceiling 93,702 glants [L57.702 ha x 1000 plants per ha, -

been prepared by the user SEEnCy ai present wage rate Le, Rs- 311- Per manday with
10 years maintenance and the same has also been approved by the Addirional Principal
Chief Conservator of Forests, Forest Diversion. and Nodal Officer, Forest Conaervation
Act with a financial outlay of Rs- 4,51,67,268/- and Rs- 2,04.86,200/- respectively,

Accordingly, the user

has deposited the cost of ﬂnmp:naatnr;.r Afforegtation

amounting to Rs- 3,20,79,400/- vide UTR Hu.ﬂBﬂEﬂﬂﬂ?ﬂDﬂlﬁmﬂﬁﬂ 4294197 dated
25.02.2020, Rs- 3,40,13,800/- vide UTR No. SE[NHEECEIDSGSH-DIESEﬂrE?#EE dated

03.03.2021 and Rs-

S-payment system. The copy of the

e-Challan is enclosed as Annexure-VI [A), Annexure. YT (B) & Annesxure. vy (C) of the

CAMPA Specified Format

aL
M

Particulars

Details

State/
District/
Forest
Divigion to
whick
proposal
relates

Odisha/ Ganjam / Brahmapur

MName of the
uaer-
agency,
nature  aof
the

proposal

COM & Head, OSCOM, Mining Praject

157.702 of DLO forestiand

Original

—
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If, extension
of

clarify if
proposal

nvolves

additional
forest - ares
and if =0

specify

lease,

Mo, it is not an extension lease

Date of | Vide No. 8-15/2018-FC dated 18.10.2018
Stage-I

clearares

Extenzion of CAMPA Charges, Head wise

A | Compensatory Rs-4,51,67,268/- for 320 Ha in Dumangiri DPF and Rs-
Afforestation 2,04.86,299 for 120 Ha in Ranibar *A" DPF of degraded
foreat land
B | Additional CA B
C_|Penal CA NA_
Afforestation n | Re-56,26,777 /-
forest area
[i.e; one & helf times of
52 forest area
E | Catchment area | MA
treatment
F {({l) Bite specilic
Wildlife Conservation
pian (approved cost for
project impact area)
2 Wildlife
Managsiment Fian
[Differsntial revised
rate @ Rs-43.0000/-
& | Additional Charges for | NA
diversion arca f{alling
under notified/
Protected area
H | Net Present Value 0,B7.21,452/-
I | Penal NPV NA
J Cost of plantation of | NA
Dwari species
K |Any other charges/ |HNa
Levies
Details of | All the details of the payment to Ad-Hoc CAMPA have been [urnished |
Bank Draft | in Point No.10
Details
(Bank draft
Nao., daked
& amount)
head wizs
against
items

— ———
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v

The user agancy has deposited in designated Ad-hoc CAMPA Account
through e-payment against the demand

raised by the DFD,

Brahmapur Division as detailed below under point No. 10

SL | Stage- Mame Amo Mode Accon Draft No | Dat
Na |I of the |wunt af nt No. |or UTR |e of
Banlk, Lodhi appro Scham |nRs |(payme |& No of |dep
Complex, val e nt in |name ETGS/ LT
Union Bank condit Al- of the IFSC
af India, ion Hac bank
Sundaer Mo, CAMP
Magar] in impos A
which ed by
deposited MoEF :
with date of & CC
deposition = —— T
1 Condit oA 451, RETGS Unien EBINRSZ | 25.
ion 67,2 Bank, 0200225 | o2.
Ko, & s Lodhi DDD4531 202
for Compl 4204197 |0/
S20 (= 4 diated 3.
Ha Branc 25.02.20 |03,
and h, 20 for | 202
Rs- Block- Es- 0f
204, 11, 3.20.749, 14,
26,2 Ceo 400/- , |08,
2 Compl EBINRS2 | 202
for ex, 0210303 0
120 Phage- 1401932
Ha i, 42004650
Lodhi dated
Foad, 03.03.20
Mz 21 for
Delhi Rag-
340,13,
800 /-
SBINES52
0210816
: JTESTTZ2
1 dated
14.08.20
21 for
Rs-
73,7750
0f-

il e b
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Condit | NPV Rs- Bank Corpo Dralt No. | 10.
iom o 87, Draft retion 489157 08,
Mo. 18 21 .4 Banlk dated 201
53/- 10.08.20 |0
@ 10
6,26,
000/
- 'Fn’
Condit | 1.5 Rs- RTOS8 Union SBINE52 | 28.
ion times of | 56,2 Banl, 0210726 | O7.
No.20 |Safety |6,77 Lodhi |3440783 |202
Zone /- Compl 8 dated |1
B 26.07.20
Branc 21
h!
Black-
11,
CG0
Compl
ﬂx}
Fhase-
1,
Lodhi
Foad,
Mewr
Delhi
Site Rs- RTGS |Union |SBINRSZ |29,
specific | 37,9 Bani, [0150822 |05
Wild life | 4,33 Lodhi 1529025 201
Conserv | 2/- Compl |0 dated |5
ation Bx 22.05.20
plan Branc |21
h:’
Block-
11,
CGO
Compl
m]
Phaseg-
1,
Lodhi
moad,
Mew
Delhi
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Regiona | Rs-

14,

Wildlife | 9,15,
Manage | 132/

RTGS

SBINRS52
0200123
0006343
0 dated
23.01.20
20

11 Any  other

Encl: status of Compliance to Stage-1
. Approval order in fve setg

Memo No_TJHYS  / dareas+10 -
Copy submitted to the Additional Principal Chief Conservator of Forests
(Forest Diversion and Nodal Officer, Forest Conservation Act), Odisha, Bhubaneswar for
favour of kind information and necessery action.

Memo Hu;ﬂﬁ%f dated, 18 « !ﬂ%{ |
_ Copy fnmardﬂﬂ to the COM & Head, OSCOM, indian Rare Earth Limited,
Matikchela, Chatrapur for information and necessary action.
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ompliance Status of conditions stipulated in Stage-l Forest Clearance

! g i ¢ J%.:

pliance status of the conditions stipulated by MoEF & CC , Govt. of india, New Delhi in the
rfnu?l,t:-.ie approval in connection with diversion of 157.702 Ha of DLC Forast land including
66 H: fDLC Forest land in safety zone in Mouza Humur Bana, Agasti Nuagaon and Arjipaili
ithin total M.L area of 2464.054 ha under Chatrapur Tahasil of Ganjam District, Odisha in
favour of Mis IREL(India) Limited ( formerly Indian Rare Earths Limited), Orissa Sands Complex

(OSCOM) for mining & separation of heavy minerals like limenite, Rutile, Zircon, Sillimanite,
Garnet and Monazite from beach sand under section- 2(ji) & 2(ii)

of Forest Conservation Act

1880.
SlNo Conditions Compliance Status Reference | Page No.
1 legal status of the |Mfs IREL({Indiz) LUmited has | Annexure- 01
diverted forest land .| submitied an undertaking in |
shail remain | Annexure-l that the legal status of
unchanged; the diverted forest land shall be
remain unchanged.
CRZ Clearance has been granted io
2 The approval for the | Mfs Indian Rare Earths Limited for Annaxure-
diversion of forest | Capacily ‘Expansion of Mining and | II&2A 02
land shall be subjact | Mineral Separation Units {CEMMU) , to
to CRZ clearance, if |project at Matikhalo, Tahasi- 08
applicable, Chatrapur in Ganjam District of
| Odisha from State Coastal Zone
Management Authority (OSCZMA)
in their meeting held on 07.05.2012
& 08.05.2012 vide letter reference
no 13718 / F& E dwd 24.07.2012.
The copy of the recommendation of
OSCZMA s enclosed herewith in
Annexure-ll for refarance,
3 The wuser agency’s |An undertaking has been furnished Annexure-
work involves | by MM IREL (India) Limited in 1] o7
seashora sand | Annexure-lll not to execute any
mining, which is also | Mining cperation or Sand Extraction
the site for nesting of | or habitat alteration or aclivities of !
endangerad Clive | similar nature within 5 (five) km
Ridley turlle. While the | zone of the nesting /mass nasting of
82 Km length of sea |endengered Olive Ridiey sea turtle
shore is the location of | from Rushikulya river mouth area as
nesting, out of this 5 | prescribed by Chisf  Wildiife
km length of sea |Warden, Odisha vide Letter
shore with large sand | No.35356AWL(C)(SSP)-149/2012,
beds on both sides of | dated 11" May, 2012,

1

b,
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Rushikulya river is the
mass nesting site,
ather arsas  are
spovadic nesling sites.
S0, the area involving
5 km distance [ 2.5
km on both sides of
Rushikulya river
mouth) to be
religiously conserved
without any
disturbance as
prescribed by Chief
Wildlife Warden,
Odisha vide letter Mo.

3536MWL(C)(SSP)-

149/2012 dated 11™
May, 2012,

The proposed
compensatory land is
found to be a natural
habitat of Peafow and
other shrub dwelling
species, accordingly
the existing thomy/
shrubby  vegetation
ecosystem should be
maintained,  without
any attempt to alter by
undue over planting.
Howaver, soil
meisture conssrvation
should be given prime
focus with possible
crestion of small water
bodies and planting
shall also be limited
and confined to local
fhorny, fruit bearing
species only.

Mz [REL(India) Limitad has
submitted an
Annexure-IV that the eco-system. of
proposed compensatory land which
is a natural habitat of Peafow and
other shrub dwelling spocies to be
maintained wilthout any alteration
prioritizing  soll
conservation with possible creation
of water bodies and avoiding undue
over plantation,

User agency shall
submit approved R &
R plan as befora

stage-ii raval. The

"Rehabilitation
Flan (R & R) has been prepared for
the project affected families (PAFs)

as per the diractive issued by the

o e
Annexure-
undertaking in i 08
and moislure
and Reseiflemant
Annexura- | 0810 15
V&V &
18 fo 38

2
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b
user Agency shall |Expert  Appraisal  Commiltee %
prepare the R & R | (Mining) of MoEF in line with
Flanas perthe R& R | DR&RP 2008 and NR&RP 2007.
policy of State |The recommendation of
- Government in | Rehabilitation & Periphery
consonance with | Development Advisory Committee
National R & R policy, | (RPDAC) headed by RDC(SD),

Government of India | Berhampur in respect of

before implementing the R & R plan s

commencement of | enclosed herewith in Annexure-V.

project  work  and

implementalion. The | The copy of the approved R & R

said R & R plan will be | plan is furnished separately in

monitored by the | annexure V(i)

State Government /

Regional office of

MoEF & CC along

(with  indicators  for

monitoring and

expected observable

miestone.

320 Ha of degraded |The scheme for compensatory | Anmexure- | 38t 44

forest land has been |afforestation over 120 Ha of [V, VILVI |&45ta51

identified in | Degraded Forest Land identifiad in AEVIB

Dumunagii DPF of | Ranibara-A DPF, Ganjam Tahasil,

Khalikcte range in | Khallkote Range, Ganjam District

Berhampur  Division | has been prepared to compensate

for taking up ANR with | balance  plantation (@ 800

gap plantation @ 200 | seedlings/Ha as per MoEF & CC

plants per ha with 10 | Guidelines did. 08.11.2017. Revised

years malntenance, | CA & ACA Scheme over 320 Ha of

Bamboo fencing | degraded forest land in Dumunagiri

. around plantation and | DPF & 120 Ha of degraded forest

soil moisture | land in Ranibara "A" DPF with new

consarvation, with | wage rate is also prepared. Both the

staggered trenches. |schemes have bean approved by

This area will | Additional PCCF { FD & Nodal

accommodate  only | Officer, FC Act ) vide Memo No.

64000 plants, To | 12998/9F (MG) 334/2012, BBSR,

compensate  further | did. 05.08.2021. The approved

balance of plantation | coples of both CA & ACA schemes

(B00 plants per ha), |along with the GPS co-ordinates for

120 ha degrades | Rantbara- A is enclosed herewith in

forest land has been | Annexure-V1 & VIL

identified in Ranibara | User agency has already paid

DPF of Rambha |Rs.340,13,800~ towards revised

Section, Khalikote | financial outiay for Compensatory

s ek GoDR
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. a

Range of Berhampur
Division to
accommodate

balance ceiling 93,702
plants (157,702 ha x
| 1000 plants per ha. =
157702 plants -64000
plarts) as per MoEF &
CC Guideline dated
08.11.2017. The GPS
reading of  this
plantation area at
Ranibara has not yet
been submitted. The
same may be
submitted pror o
stage 1| approval,

Afforestation Scheme over an area ket ]

of 320 Ha of degraded forestland
identifled in Dumnunagii DPF and
Compensatory
Afforestation scheme over an area
of 120 ha of degraded forastland
identified in Ranibara{A) DPF under
Khalikote range excluding the
amount paid earlier based on the
from DFO,
438/FC Act,
dtd.11.02.2021 & 1442/FC Act,
did.11.02.2021 to ORRISA CAMPA,
through RTGS having UTR No.
SBJNHEEUEWEDEHEHHEE*IEEE#BQ.
did.03/03/2021, (copy enclosed in

Additional

demand notice issued
BAM vide letter Nos. 1

Annexure-VIIB.

As far as providing articles in
kind je motorcycle (02 Nos) is
concerned under infrastructure
head, the user agency do hereby j
undertake to provide the bikes at
the earliest, | Copy is enclesed in

Annexure-V|| A)

it s learnt that the
lease  deed was

executed on
27.10.2005 having
validity from
21.03.1899 to

20.03.2019 during first
RML. DLC forast land
is & part of this lease,
The DLC land was
identified in Odisha in
1868, State
govemmant may
clarify how the leass
was executed (which
include DLC forest
land) in 2005 without
prior  approval  of
Government of India,
No physical diversion
of forest land will be
| allowed and no

User agency has submitled its
Clarification to DFO, BAM towards Vi
execution of lease deed on did
27.10.2008 having wvalidity from
21.02.1889 to 20.03.2019 which
includes DLC forast land of 157,702
Ha in Annexure-VIll, User agency
is agreed to the condition that there
Wil be no physical diversion of
forest fand and no breaking up of
forest land shall be permitted till the
final approval under section 2 (i) of

FCA Is obtained.

Annaxure-
62 to 53
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breaking up of forest
land to be permitted
untl  final approval
under saection 2(ii) of
FCA is obtained.

No physical diversion
of forest land will ba
allowed and no
breaking up of forest
land to be permittad
until final approval
under section 2 (i) of
FCA is oblained.

Mis IREL(india) Limited has
submitted an undertaking In
Annexure-IX to keep the forest Jand
fully undisturbed unil final approval
under section 2(i) of FCA is
obtained”,

Annexure-1X 54

The project proponent
has to pay full NPV for

the area.

Mis IRE Ltd has deposited NPV @
Re. 8,26,000/- per ha based on the
demand nofice issued by DFO,
BAM for the proposed forest area
classified in  Eco-Valus class-[II
amounting to  Rs.9,87.21 452/ {
Rupees Nine wora eighty saven
lakhs twenty one thousand four
hundred and fifty two) towards
diversion of 167.702 Ha of DLC
Forest land including 5.660ha of
DLC forest land in safety zone in
Meuza  Humud Bana, Agasti
Nuagaon and Aripalli within total
ML area of 2484.054 ha under
Chatrapur Tahasil of Ganjam
district, Odisha in favour of Indian
Rare Earths Id, Orlssa Sand
complex (OSCOM). The Amount

Account * CAF, CRISSA A No.
CA 1585CORP BANK". Vida bank
Draft bearing No.489157 did, 10-08-
2010 deposited in tha 85BiI
Berhampur. The copy of payment
made is enclosed in Annexure-X,
Howsver, In the lettar recedved from
Divisionai Forest Cificer, Berhampur
Forest Division vide mema Na,
9112/FC Act, Dated 05.10.2021,
USer agency js asksd io deposit
NPV @ Rs, 7,20,000 per Ha, citing
that the of

|

5

has been deposited In the Head of |

forest arag !

Annexure-x
& X (i),

56 to 58
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is Eco-Value class-I| with vegatation
density 0.1. The user agency do
: hereby undertake to pay the
differential NPV amounting to Rs.
1,64,01,008/- after obtaining final
Forest Clearance from MoEF & CC
and accord of approval from our
board.
The undertaking in this regard s
attached separately in Annexure-
X (i)

10 The grant of | The user agency is agresd to the | Annexure-
permission under |condition and  furnished an Xl 57
saction 2(i) of undertaking in Annexure-XI not to
Forest (conservation) | exercise the rights confermed under
Act 1980 will not |section 2(iii) of Forest
confer any right on the (Conservation) Act 1880 uniike
project propenent for | under section 2() of Forest
diversion under (Conservation) Act 1980,
section 2(ii) of Forest
conservation) Act
1880,

11 The forest department | M/s IREL (India) Limited is agreed | Annexure- a6
will be free to manage |to the condition and submitted an Xl
the forest area as per undertaking in Annexure-XI| that
nomal management | the forest depariment will be fres o
practices and working manage the forest area as per
plan preseriptions till | normal management practices and
finai approval under working plan prescriptions $ill final
section 2(i) under approval under section 2(ii) under
FCA is accorded, FCA s accorded,

12 State Government to | The State  Covernmen! has Annexure- | 5010 80
coniirm complete | completed the sstflement of rights A
compliance of the |under FRA, 2008 and g certificate
provision of FRA 2008 | issued by the collector & DM,
prior to execuling / | Ganjam to this effect is enclosed in
granting forest ares Annexure-XIil,
on leaga,

13 The permission under | Mis IRE Lig has deposited NPV @ | Annexure- | 551058
section 2(iil) of Forast | Rs. 8,26.000/ per amounting to X & X0
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(Conservation)  Act
1880 = subject to
confirmation of NPV
amount for the area

. lrom CAMPA,

Rs.9,87,21,4521. | Rupees Nine
crors eighty seven lakhs twenty ons
thousand four hundred and fifty two)
towards diversion of 157702 Ha of
DIC Forest land including 5.880hHa
of DLC forest land in safety zone in
Mouza Humuri Bana, Agast
Nuagaon and Arjipalli within total
ML area of 2464.054 ha under
Chatrapur Tahasil of Ganjam
district, Odisha in favour of Indian
Rare Earths #d, Orissa Sand
complex (OSCOM). The Amount
has been deposited in the Head of
Account * CAF, ORISSA AC No.
CA 1585CORP BANK". Vide bank
Draft bearing No.489157 did. 10-08-
2010  deposited in the 8B
Berhampur. The user agency do
hereby undetake 1o pay the
differential NPV amounting fo Rs,
1,64,01.008~ after obtaining final
Forest Clearance from MoEF & CC
and accord of approval from our
board.

The underiaking in this regard is
;ﬁﬁ:ﬂ&d separately in Annexure-
fi).

14

25% of the Cost of CA
will be deposited in
addiion to the CA
cost for soll and
moistura consemvaticn
works at CA site.

The user agency has already paid
25% ufthamsttnwmdsﬂﬂmsi
under the head of Sgil & Moistire
Conservation (SMC) measures g
CA site o ORRISA CAMPA vide
RTGS No.
EEJHREEDEWEHEE?EE-'?E on did,
16.08.2021 based on the dermand
notice issuad vids letter No.7347/FC
Act, dtd.ﬂ?ﬂEEDE‘l{cnpy enclosed
in Annexure-XIllA)

Annexure- 61 to 84

15

The tand idantified for | The lgnd identified for the purpose
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: he purpose of CA |[of compensatory Afforestation over
hall be clearly | 320 ha of degraded forest land In

L wepicted on a Survay Dumunagiri DPF of Khallikate range

/sl of India topo-sheet of |in Berhampur Division and 120 of

- 1:50,000 scale; degraded Forest land in Ranibara-A
DPF, Ganjam Tahasii, Khallikote
Range, Ganjam District has been
clearly depicted on a survey of India
topo-sheet of 1:50,000 scale. The
Map is attached herewith as Plate-l.

16 |[The user agency | The user agency has deposited the Annexure- | 45 to 50,
should ensure that the following Compensatory lavies as X, X{i), XIll |55,56 & 59
compensatory levies | per the prescribed payment mode | (A), XIlIA to 70
(CA cost, NPV, ete) | asfollows (i XHlA | & 83084
are deposited through | ) NPV of Rs.9,87,21.452.00 {iiy, XIv,
challan generated depesited in the head of account VIl B,
online on web portal Head of Account “CAF, ORISSA XVI-A,
and deposited in AJC No. CA 1585CORP BANK"
appropriate bank vide .bank draft bearing
online only. Amount Mo488167 did.  10-08-2010 |
deposited through deposited in tha SBI Berhampur.
other mode will not he (Copy enclosed in Annexure-
acceptad as X)
compliance of the i) Rs.14,29,15,132 towards cost
Stage-| clearance. of Regionai Wildlife

Management Plan@
R5.58,000~ psr Ha for
2464054 Ha of Mining lease
area has besn deposited in
ORRIBA CAMPA on
did.23.01.2020 through RTGS
having UTR No.
SBINRS2020012200063480 on
e-payment mode. Copy
enclosed in Annexure- Xt
A(T).

i) CA cost of Rs 3,20,79.400.00
in the Alc of ORRISA CAMPA
vide Afc No, 150825865240875
generated  through e-challan
Dt 18.02.2020 (Annexure-XIV)

V) Revisad CA plus ACA of Rs
3,40,13,800.00 in the Alc of
ORRISA CAMPA vide Afc Mo,
150825865240417 gensrated
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through e challan Dt A’
02.03.2021 ( Annexure - VII)
. v}  Plantation cost of

Rs.56,28,777/- (over an area of i
55 Ha as entified in
Anantaraipur DPF, Tamana
Section, Berhampur Range
measuring 1.5 times of the
safety zone area) to ORISSA
CAMPA through RTGS having
No.
SBINR5202107268234407838,
dd.  26.07.2021. ¢ Copy
enclosed as annexure- XVI-A)

v) Rs.73,77,500/- towards CA &
ACA cost including Additional
25% of CA cost for SMC
measuras at CA site to
ORRISA CAMPA vide RTGS
Mo,

SBINR52021081637657721 on
dtd. 16.08.2021 based on the
demand notice issued vide
letter MNo.7347/FC Act,
dtd.07.08.2021

(copy enclosed in Annexure.
XIILA)

Vi) Rs.  1,64,01,008/ towards
differential cost of NPV for the
proposed forestland 1o be
diverted shall be deposited.
Undertaking in this regard is
furnished separately in

Annexure- X{i).
vii) Rs.5,81,37,296/- towards
differential cost of

implementation of Regional
Wildiife  Management  Plan
(RWMP) shall be deposited.
Undertaking in this regard is
furnizshed separataly in
Annexure- XINA(T).
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The User Agency
shall transfer the cost
of raising and

: maintaining the

compansatory
afforestaiion at the
curent wage rate in
consultation with State
Forest Department In
CAMPA  account of
the concemed State
through online portal.
Tha scheme may
include  appropriate
provision for
anticipated cost
increase  for works
scheduled for
subsequent years.

M/s IREL{india) Limited has already
deposited the cost of CA & ACA
calculated at cument wage rata In
ORRISA CAMPA through online
mode on did.03.03.2021 with
suitable provision of anticipated
increase In cost. (Copy enclosed as
Annexurs-VII B))

Annexure-
ViiB

45 to 50

18

The User Agency
shall transfer online,
the Net Present Value
(NPV) of the forest
land being diverted
under this proposal,
a8 par the orders of
the Hon'ble Supreme
Court of Indla daled
28.03.2008,

24 04,2008 and
09.05.2008 In Wit
Petition (Civil) Nao.

1 202M985 and the

guidelines issued by
this Ministry vide its
letter No. 5-3/2007-FC
dated 05.02.2008.
The requisite funds
shall be transferred
through online portal
into CAMPA account
of the State
Concamed:

Mfs IRE Ltd has already paid the
Net Prosent Value (NPV) of the
forest land of 157.702 Ha to be
diverted under this proposal as per
the orders of the Hor'ble Suprsme
Court of India, dated 28.03.2008,
24.04.2008 and 09.05.2008 in writ
petition (Civil) No. 202/1885 and the
guidelines issued by this Ministry
vide its leiter No. 5-3/12007-FC,
dated 05.02.2009. Since, thare was
ne provision of online paymant
during that period, the requisite fund
has already been transferred in the
Head of Account  CAF, DRISSA
A/C No. CA 1585CORP BANK"
vide Bank Draft bearing No.489157
did. 10-08-2010 deposited in the
SBl Berhampur, copy enclosed in
Annexure-X,

Annexure-

55
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D%
Atthe ime of payment |M/s |REL (india) Limited has Annexura-
of the Net Present |fumished in Annexure-XV to pay XV
Value (NPV) at the |the additional amount of NPV if so
then prevaiing rate, |determined in case of hike of
" .| the User Agency present rate of NPV as per the final
shall furmish an |decision of the Hon'ble Supreme
undertaking to pay the | Court of India.
additional amouni of
NPV, if so determined,
as per the final -
dacision of the
Hon'ble Supreme
| Court of India;
721082
20 Fencing, protection | In respect to fencing, protection & | Annexure- B3 to 84
and regeneration of | regensration of the safety zone area Xvi &
the safety zons area |[7.5 meters strip measured inwards & B3 to 104
[7.5 meters sirp shail | the Mining Lease area), a detailed | XVI-A XVi-
be kept within the | feasibility report has been submitted Al
mining lease | in Annexura- XVI.
boundary and area of | Morsover for undertaking plantation 1
the safety zone shall |on degraded forest land over ane
be part of the total and a half times of the area under
area of mining lease |safely zone which measures o
as per the Ministry's | 36.34 Ha, degraded forest land
dated

guidelines
27.05.2015 | shall be
dons within three
years at the projoct
cost as per approved
scheme. Besides this
siforestation on
degraded forest land

patches measuring 55 Ha has been
identified in Anantaraipur DPF and a
comprehensive plantation scheme
along with GPS readings In shape
file of the plantation area has been
submitted. The scheme so prepared
was duly approved by RCCF, BAM {
Cepy enclosed in Annexure-XVI(i)

to be for reference) & Rs. 56,28777.-
has been deposited to ORRISA
Selected  slsewhers | CAMPA on did, 26.07.2021 through

measuring one & g
half times the area
under salely zone
shall also be done at

Unicn Bank of ndia having Ade No.
150825865240561, IFSC code-
UBINOSD3710 vide RTGS bearing
no, EEIHHEEDEW?EEWDTESE,

the project cost The |did. 26.07.2021 based on tha
degraded fores! land | demand notice jssusd by DFO,
(DFL) so selected will | BAM  vids letter  No.4168,
be informed to the dtd.28.04.21.(The copy of
MoEF & CC with |payment made to ORRISA

shape flles and
afforestation wil be

CAMPA is enclosed In Annexure-
Hf‘-h]'l
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done  within  thres
years from the date of

Stage-ll clearance;

Period of diversion of

the said forest tand
under this approval
shall be for a
maximum of 20 years:

Govt.of Odisha, Department of Stosl
& Mines, vide letter no. 4409/SM,
Bhubaneswar, dated-01.06.2018,
hes extended mining lease in favour
of Mfs Indian Rare Earths Limited,
OSCOM for beach sand minerals
over an area of 2484.054 Ha In
village- Zimi, Agasti Nuagaon,
Humuribana,  Humurl Tampara,
Arjipalli, Kanamana, Matikhalo,
Badaputi, Basanaputi, Upulaputi
and Sagarpur under Chatrapur
Tahasil of Ganjam District il dt.
31.03.2047 under the proviso to
Rule B{11) of Atomic Mineral
Concession Rule, 2016 for a period
until the entire

reserve of such mineral In the mine
is exhausted le untl 31.03.2047
{copy enclosed as Annexure-XVil)
and leas deed has aiready been
executed on did.31.10.2018. We da
hereby undertake to complete
mining operation in DLC forestiand
within the stipulated period of 20
years and agreed to the condition
that period of diversion of forestland
shall be 20 years, The undertaking
In this regard is fumished in
Annexure-XVIII.

The User Agency
shall  obtain  the
Environment
Clearance as per the
provisions of the
Environmental
(Protection ) Act,
1988, if required:

Annexure- | {05 tofog
XV &

XV

We have already pot Environmental
Clearance from MoEF & CC as per
the provisions faid  down in
Environment Pretection Acl, 1988
vide letter reference no. J-
1101 S/528/2007-A.II{M), dated-

11012018 for Enhancement of
capacily of beach sand minerals for
75,00,000 TPA to be processed in

Mineral Separation Plant Copy
enciosed In Annexure-XIX

Annexure-

fo9tiz2n
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e
Mo labour camp shall | An undertaking has been furnished Annexure- 124
: | be established on the |by Mis IREL{India) Limited in XX
-| forest land: Annexure-XX not to establish any
labour camp on the forest land.

24 The User Agency | Mfs IREL(India) Limited has Annexure- 125
shall provide fusls |submitted an undertaking in XXl
preferably  alternate | Annexure- XXl to provide firawood
fuels 1o the labourers preferably alternate fuels to the
and the staff working | labourers and the staff working at
at the site s0 as to | the site so ag bo avoid any damage
evoid any damage |and pressure on the nearby forest
and pressure on the |areas.
nearby forest areas:

26 The boundary of the |We have already demarcated DLC | Annexure- 125 to 195
diverted forest land , | forest land of 157.702 Ha to be KXH
mining lease and diveried, mining lease areg and .
safely  zone, as | safety zone ares by erecting
applicable, shall be | reinforced cement concrete pillars,
demarcated on leach inscribed with Ils  seria|
ground at the project number, distance from pillar to pillar
cost, by erecting four |and Gps co-ordinates. The GPS
feet high reinforeed co-ordinates showing longitudes &
cement concrete | iatitudes with pillar to plllar distance
pillars, each inscribed and seral no of the pillars  in
with its serial number, support of said demarcation is
distance from pillar to | attached in Annexure- XX||
pllar and GPS co-
ordinates;

26  |The User Agency |An undertaking has been submitted | Annesure- 196 &
shall undertake mining by Mf IREL (India}) Limited in XX, 19710201
85 per  approved | Annexure- XXl to carry out mining XX -
mining plan and the cperation and concurrent
concurrant reclamation as per approved
reclamation plan as Mining Plan  and concurrent
per the approved | reciamation plan from the Director,
mining plan shall be | AMD, Hyderabad and annual report
executed by the User |on implementation from the vary
Agency from the very | first year after grant of stage-il
first year, and an Forest clearance shall be submitted
annual report on |to the Nodal  Officer, Forest
_mplementation (Conservation) Act, 1880, in the
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2,
3
thereof Shall  be |concemed stale govarnment and LW

submitted to the Nodal | the concemed regional office of the

Officer, Forest | Ministry. The copy of the approved

(Conservation)  Act, Mining Plan from Director, AMD,

-| 1880, in the | Hyderabad, ( Copy enclosed in

concernad State Annexure-XXIV)

Govemment and the

concerned  Reglonal

Office of the Ministry,

If it is found from tha

annual report that the

activities indicated in

the concurment

reclamation plan are

not being executed by

the User Agency, the

Nodal Officer or the

Addl. Principle Chief

Conservator af )

Forests (Central) may

direct that the mining

activities shall ramain ‘

suspended till such

time, such reclamation

activities area

satisfactorily

executad.
27 The layout plan Mz IREL (India) Limited has Annexure-

of the mining plan/ | submited an  undertaking in XXV 20k

proposal shall not bs Annexure-XXV that the layout

changed without the plan of the approved mining plan /

prior approval of the proposal shall not be changed

Central Government; without the priar approval of the

Central Government.

The forest land shall | Mis IREL (india) ~Limited has
28 | not be used for any | submitted an undertaking In | Annexure- 203

pUfpose  other than | Annexure- XXV| that the forest XXV

that specified in the |jang shall not be used for any

proposai; PUrpose other than that specified in

the proposal,

The  forest fand | s IREL{Indla)  Limited has
29 proposad o be |submitted an undertaking  in | Ahnexure 204

diverted shall under Annexure- XXV that the forest XM

no circumstances be | jand proposed to be diverled shall

fansferred to  any |not he transferred to any other

14
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othar agsncy, | agency, depardment or pErson
depariment or person | without prior approval of tha cantral
without prior approval gowt.

| of the Central

| Government:
No damage to the |M/s IREL(India) Limited has

30 fiora and faura of the |submitted an undertaking in | Annexure- i 13
adjoining area shall be | Annexure-XXVIIl that no damage to KXV
caused; the flora and fauna of the adjoining

area shall be caused.
The State | The state Gavernmeni has

31 Governmeant shall | completed settlement of rights in Annexure- 706 tozpE
complete setflement |terms of the scheduled fribes and HAORIX
of rights, in terms of | ather Traditional Forest Dwellers
the Scheduled Tribes (Recognition of Forest Rights) Acts,
and Other Traditional | 2008, The documentary svidence |
Forest Dwellers ( |FRA Certificate) as prescribad by
Recognition of Forest | this Ministry in #ts letter No. 11-

Rights) Act, 2008, If |9/1998-FC (pt) dated 03.08.2009
any, on the forest land | read with 05.07.2013 in support .
to be diverted and |thereof s enclosed herewith in
submit the | Annexure-XXIX .
documentary

evidence as

prescribad by this

Ministry in its letier

No. 11-0/1098-FC (pt)

dated 03.08.2009

read with 05.07.2013,

in support thereof:

32 |The User Agency Annextire- to
shall prepare a list of We have identified 10 Nos, of ponds XXX, #0% &lﬂ
existing village tanks | in the nearby villages covering X1 210 o214
and  other water | Kalipalli, Chatrapur, Bipuling, '
bodies with GPS co- | Humbar, and Agastinuagaon Gram-
ordinates located | Panchayats coming within g radius
within five km. from | of 5 Km from the mine lease
the mine lease | boundary. The List of the village
boundary, This list s | ponds with GPs co-ordinates s
9 be duly verified by | enclosed harawith in  Annexure-
the concerned | XXX, Accordingly, the user agency
Divisional Forest | has prepared a schema for
Officer. The User | desiltation of these water bodies duly
Agency shail reqularly | approved by RCCF, Berhampur

e
= e T

v e (e i DO (Resgeroes & CFR)
o | deen, e TREL { Indlia) Limitsd,
" ot e i e Sands Crrph
W et it Pt MRl (G 3 T M43
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underiake desilting of
these vilage tanks
and other water
. |bodies s0 as 1o
| mitigate the. iImpact of
giltation of such
tanksiwater bodies, A
detailed  plan  for
desilting of identified
ponds and waler
bodies to be prepared
in consultation with
forest depariment and
shall be submitted to
MoEF & CC before

(enciosed as Annexure-XXXI) . Mfs
[REL{India) Ltd do hersby undertake
Wo camy out the desiltation job
regularly as per the approved
scheme.

provisions of the al
: Rules,

Annexure-XXXIV to comply all the
provisions of all agts, Rules,

Stage-Il approval:
The User M/s IREL(India) Limited has Annexure- AR
shal submit the submitted an undertaking n 2N
annual self | Annexure-XXXil to submit the
compliance report in | annual compliance report in respect .
respect of the above stated conditions to the

State Government, concemed
of the above stated
conditions to the State Regional Offics and MoEF & CC by
Govemnimeant, the end of March EVEly year,
concemad Regional
Office and 1o this
Ministry by the end of
March every year:

Annexure- =

Any other condition M/s '\REL(India)  Limiteg has K0 218
that the concerned submitted an undertaking in
Regional Office of this Annexure-XXXIl o comply any
Ministry may stipulate, | other condition that concemned
from fime to time, in Regional Office may slipulate from
the interast of |time to time, in ihe interest of
conservation, conservation, profection and
pretection and | development of forests and wildlife.
development of
forests & wildlife,
The user agency shall Mis IREL(India) — Limitad has | Annexure-
comply all the |submitted an undertaking  in HAXI 219

16
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Regulations, Regulations, Guidelines, NGT Court Y
Guldefines, NGT |Order & Honble Court Order (s)

| Court Order & |pertsining to this project  as
! |Hon'ble Court Order applicable.

- | (8) peraining to this
project, if any, for the
time being in force, as
epplicable to  the
project.

|
Slie.
T Wy o v e DO {Messrczs & CSE

. %MWIIHI.HMLHH_
- e v v Crziples

W Wteen | oy Hp: depichato [Gim, )- 761043
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b
g o PRy IREL (India) Limited L ﬁﬁﬁ i
S R R e (Formerly Indlan Rare Earths Limited) -
i (R ST 7 )
(A Govt of India Undertaking).
ClN : L15100MH1950G 01008187 Wsbsite : wwwirel.co.in
{150 9001 : 2015, 150 14001 - 2015 & 180 4500713575 Company }- :
C»
Ref : IRE(O)ResMGT-Misc/2023-24/... B 26 A~ Dste 12042023 -
To
The Divisional Forest Officer
Bertampur Division

Year | Area put for No of trees Area put for No of trees No of treas |
Mining felled for plantation in Plantedin | planted aut side |
operation(in undertaking | mined out areal mined out of mined out
acres} mindmg in acres) aresy ares !
operation |
i
2018-15 119.21 11102 | 54,50 54800 300 _'
201020 7357 G987 56.00 S6000 600
2020-11 7121 5615 S0.00 50000 3800
2021-22 86.27 7672 50,50 50500 i) f
H022-723 52.89 7783 75.00 75000 i)
Total 433.25 40139 J 286,40 286400 4700
l J iy

In respect to the Compansatory ¢ e full cost has been deposted in CAMPA by Mfs IREL (1nai)
Y a UmIE:Ia;perﬂnappmmﬂmhmea'ﬂSHEFnﬁtDEm will undartake afforestation as:rerﬂ'eﬂ:tga_y

(i} OSCOM Mine aperation is an ect-friendly mine Echnicque where excavation { dredging and back filling of

mﬂ‘&:jm.targamn'mhﬂrdhhmd .Funher,lnmnmﬂdautmlrﬂalmnmnhamiawmmmﬂrml

|_-r 13 Sma-aﬂnnﬂml:h:dm form through pipe ling Favnhgdustl'rzemrurimnt. Fm‘ﬁm'faczﬂpﬁm tne
tre=s are being cleared off 25 per barpe minimLu monthly requiremeant hasie. Tntenshve plaritation are being

i ey i, b i S — pTe
Orissz Sands Complex, Matikhain {ROL), Chatrapur {Ganjam), Odizhas - 781 oas
T Vel : £6811 - 257800 - g % / Pax 06811 - 287588
=T Wi - i 4. 1207, I T w, e sim ¥ g, T, Herd - 400 n2e
Hegd, Offica : Plgi Mo, 1207, Veor Savarkar Marg, Mgar Shithivinayak Tempia, Prabhade], Mumbal - 350 o2g
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5 - T

e kil R
LLE = = T

b LR TE

_ TRAETE (8fedn) fafips _
- IREL (India) Limited AL § E-F
(Formerly Indian Rare Earths Limited) " 305

(4T T 1 T e 2

(A Govt of India Undertaking) ~
CiIN : U151 DoMH1 IS0GOI00s1 a7 Websits : wensirel.co, in iy

i« ailies
s ]

—{180 5001 : 2015, 150 14001 : 2075 3 150 450012018 Company )
tahanupmm:!almrnlmdwtland\ﬁma;rmuﬂm:fImtlphqmna'atr&snhms 10 Bimes more |

) Mmupﬁurtnﬂeannguﬁmemgmmwmwammusmjmmmmnammm*%
PrEsence of Forest Officials, Revenus Offidal o FEpIesEniative of TREL & ocoupler of that land and this
Enumeration reort i subsaquently vetted by the Tahsiidar cum compensation officer, Chatrapur, Without
Enumeration no tree is allowed to aut down,

With regards
0
; m.x.gm :

DGM (Resources & CER)

I.‘r1?
Encl. : (i) Geo Co-Ordinate of tha sraa put for mining cpermtion & ares plantad during kst five years |n Annaxing = |
(&) Photographs Substantiating Plantation activities over mined out area after reclamation in Annsure o
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/  GEO CO-ORDINATES OF THE AREA MINED OUT DURING LAST FIVE YEARS FROM
2018-19 TO 2022-23

) Latitude (in decimal | Longitude (in decimal| Latitude {in decimal Longitude (in
' ! degrees) deegraes) degress) decimal degrees)
4 Polygon - . Polygon -iv

19.275203 84913023 19, 3165827 B4.970128 "
19.276381 B4.914425 19.316346 B4, 970544

T 15.278861 84.917857 19317040 54.971036
19.280083 54519677 19,315888 84.972961
18,260751 B4.921 198 19315489 B4.974883 5
192681317 B4.021479 19.319666 B4.975553 'E
19272476 84.920539 19.320072 84.575488
19283207 84.521088 19.320534 84.974468
19.283381 B4.920901 19.319715 B4.973457

| - 19,267345 84.919473 19.320014 84.972753
19.281845 B4,918551 15,371752 84,973639
19.280677 B84.017955 19.322 28 8497322
15278164 B4.915665 19323200 4.973881
19.275960 84.913161 19373954 B4,972587
19, 175269 _ B4.512833 19332685 B4.571562

Pelygon i 19.322233 B4.872027

19,285292 _!r §4.922453 19.320431 §4.971555
19.284912 B4,923564 19,320149 B4.97200
19, 285674 B4.925201 19317614 B4,971055
15285502 §4.929760. Polygon -y =

| 19.2&7835 B4.930829 19,323810 B4.975281
19.288375 54.529200 19.3203%) B4.981522
19, 200360 B4, 930055 19,321740 BA.085635
19290202 $4.930832 19.321006 B4. 985702
19291830 B4.931741 19324006 £4.980943
19 262800 B84.930577 19.329954 B84.584775
15,292519 84900113 19,3249 14 B4.979554
19251944 8453019 19325766 84.978123
19,291797 84.529593 19.377937 B4.979694
19.291255 B84.530112 19.320528 B4.57BE35
19.289852 B4.9262) 19.325769 84.976340
19,290051 84.920655 19328758 B4, 974829
19, 783060 B4.977955 19.377934 B4.975216
15260204 84926041 19.337420) B4.9766R6
19.267919 B4.025434 '
19,788195 B4 424862
19, 286751 B4.925050
19788890 84.924445

Fﬂ?ﬁﬂ =il =

19.317719 84.954973
19,315355 849657604
16.317355 B4.965512 %
19317644 84.569303 :
18.317223 B4.969266
19318028 84,965998
19320354 84557945
18,315790 B4.965672

[ 19.3185%2 B4.965420
19317373 B4.305469
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T TV MMAALES U THE AREA PLANTED OVER MINED OUT AREA DURTN
LAST FIVE YEARS FROM 2018-19 To 2022-23 G\
I_Lll.l*ih.rdg {in decimaj Longitude (in decimal Latitude (in decimal l'.angftudﬂ (in —-[
degrees) degrees) degrees) decimal degrees)
Polygon -i Polygon -v
19,269371 84,912828 14,317048 84,954684
19.272351 84913729 19.316218 #4,966161
T 84920448 19.316632 84966064
19.278658 8491842 19, 316545 B84.957517
15,775243 84.513777 19317324 B4.968114 ©
19271201 - 84.9098%9 15,318637 84.966505 |
an - 19320775 B4.968235
19.27048 B4.915718 19.321406 84.967859 |
1927159 84.917520 19.321575 B4.966574
| 1827714 84.919625 19.31435 84.965275
19.273294 84.91850% 19.319073 84966175 |
12273482 B84.919595 Polygon -vi
15,270787 §4.915453 19,326438 B4,970953
Polygon -iij 19,325033 84.973463
19.285004 B84.925057 19,325520 84,973920
19.283R56 84.925535 19.328122 84.972351
19,285033 94.928485 Polygon -vii |
19.285457 B84.920917 19.324061 B4,977130
19,290089 84.931956 19.321007 84381895
19,291111 84.93143 19.322450 84.985574
19.254009 B4.935248 19323245 84985005
15.255418 84.935658 19324362 84,979945
| 19293000 B4.930013 19.324258 84979725
19287073 84.925083 19.324783 | B4.978481
| 19.2B6708 B4.927531 Polygon -viii
Polygon -iv 1932003 T sisiore
19, 297405 34.941542 19.321 774 84.971900
19.297 198 B4.9492357 19321110 B4.971720
15,299445 84.945023 19,321025 B84.971835
1920857 B4,9457g5 19.321403 B4.572042
19.299471 84045755 19.371188 84.972545
19,30034 B4.944507 19,321773 84,972841
19.29514 B4.943541
19.755404 84.942008 '
19298657 8494125 1 B
]
How?

J

r‘ll-
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'ﬁ-ﬂ ERMMENT OF ODISHA

¢ FOREST, ENVIRONMENT & CLIMATE CHANGE DEPARTMENT

Pl ANEFLD-0026-2022- 2Yb5 FERCC,  Bhubeneswar, dated the 08- 034 3
2 h}u-" _LBFT‘{EEW

sl

: 018

nert. @1%33 § QE&E.E .
2 roposdl Tof non-forestry use of 157.702 ha of DLE forest land including 5.660

Tl A 1orest land in safety zone in favous of Mis Indian Raré Earths Lid, Orissa
Sand Complax i[ﬁE;[:nM} for mining and separation of heavy minerals-like llmehite,
Rutilg, Zircon, sillimanite, Garnat and Monazita from heach sand within tatal ML
area of 2464.054 ha located in mouza Humuri Bana, Agasti Nuagaon and Arilpalli
under Chiatrapur Tahasil of Ga njaim District {O¢isha)-red.

WHEREAS, the Head, OSCOM, Indian Rare Earth Ltd, Orissa Sands Complex
(OSCOM), Odisha had applied for diversion of 167.702 ha of DLC foresl land including
5880 ha of DLC forest land in safely zone in mouza Humuri Bana, Agasli Nuagaon and
Adipalil within total ML area of 2464.054 ha under Chhatrapur Tahasil of Ganjam District,
Odisha for mining and separation of heavy minerals like lirenite, Rulile, Zircon,
Silimanite, Garnat and Monezite from beach sand.

And whereas, the Ministry of Environmant, Forest & Climate Change, Governmenl
of India, New Delhi had accorded ‘In-principle’ approval for diversion of 157.702 ha of DLC
sarest fand including 5.580 ha of DLC forest land in safsty zone in mouza Humuri Bana, I
pgasti Nuagaon and Arjipall ‘within total ML area of 2454 054 ha under Chhatrapur Tahasl|
of Ganjam District, Odisha in favour of Indian Rare Earths Lid, Orissa Sand Complex
(OSCOM) for mining and "separation of heavy minatals like HImenite, Rutile, Zircon,
Simanite, Gamet and Monazite from beach sand under Section-2 {ii) & Section-2 (i) of
Forest (Consensation) Act, 1980, subject to fulfilment of cartain conditions vida its Lelter F,
Mo B-15/2018-FC dtd.18.10.2018 {Annexure-l]}.

And whereas, the Ministry of Environment, Forest & Ciimate Change, Govemment
of India, New Delhi in consideration of the compliance of he condilions of the ‘in-principle’
approval, have accorded final approval under Seclion-2 of (he Forest (Conservalion) Act,
1980 for non-forestry use of 157.702 ha of DLC forest land including 5.660 ha of DLC
foresl land in safety zone infavour of Mis Indian Rare Earths Lid, Orissa Sand Complex
(OSCOM) for mining and separation of heavy minerals like limenite, Rulile, Zircon,
Silimanite, Gamnet and Monazite from heach sand within lotal ML area of 2464.054 ha

lacaled in mouza Humuri Bana, Agasli Nuagaen and Arjipalli under Chhatrapur Tahasi of
‘ Ganjam District (Odisha) vide its Letler File No.8-15/2018F@8titd.15.12.2022, subject t0
| fulfiiment of conditions as stipulated therein (Annexure-ll). ©

]l._ Now tharefore, the Governmenl of Odisha, do hereby allow non-forestry use of
© 457.702 ha of DLC forest land including 5.660 na of DLC forest land in safely zone in
favour of Mis |ndian Rare Earins Lid, Orissa Sand Complex (OSCOM) for mining and
separalion of heavy minerals like imenite, Rutile, Zircon, Silimanite, Gamet and Manazile
from beach sand within total ML ares of 2464.054 ha located in mouza Humur Bana,

I SRS
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Agasti Nuagaon and Aripalll under Chhatrapur Tahasil of Ganjam District {Odisha), as par
approved land schadule fumished by PCCF, Odisha vide lalier No 805 did.12.01.2015
subject to fulfilment of the conditions of final forast clearance order as stipulated by the
MOEF&CC, Government of India, Mew Dalhi, The details land schedule of fores! lang as
received from PCCF, Odisha vide their letter No.S05 did.12.01.2018 are appen. -
herewith as Annexure-Ill (1 Pags). ‘-

The Collector, Ganjam and Divisional Forest Ofiicer, Berhampur Forest Division,
as the case may be ara hereby authorized to handover the forest land coming within their
jurisdiction as has been finally diverted following due procedure of law. Before handing
over the diverted forest land to the user agency, it =hall be ensured that Net Present Valua
of the forest land for this project shall be deposited in full, 2t applicable rates,

The Divisional Forest Officer, Berhampur Forest Division is also directed to monitor
comphiance lo the conditions stipulated for sush diversion n'the respective forast! wildlife
Clearance order and to report violations, if any, to the Moda! Officer, Ofo Principal Chigf
Conservalor Forests & HoFF, Odizha and to the Ferest, Environment & Climale Change
Departmant, :

Execution of project activities will be subject to availability of all other statulony
clesrances required under relevant Acts/Riules for this mining prolect, deposit of requisita
funds and compliancs of Court's erder, if any.

By order of Governor

(Lingarsj Otta)
OSD-cum-Special Secretary to Government
MemoNo. AYAL  jFE&cc, Date_08<03:33

Copy with copy of the Annexures forwarded to the Principal Chief Conservator of
Foresis & HoFF, Odisha for kind information and necessary follow up action.

Appropriate instruction to the Divisional Forest Officer, Berhampur Forest
Division and user agency may be imparted for required follow up action at thair and. it
may be ensured by the Divisional Forest Officer, Berhampur Forest Division that Net
Fresant Value of the forest land invoived in this project of the user agency is
depesiled by them in full, at applicable rates in appropriate head. The user agency
may also be instructed to furnish compliance 1o the conditions of forest! wildlife
clearance pertaining to the project in every quarter to the Divisional Forest Officer,
Berhampur Forest Division for facilitaling moniloring of compliances, .3

At
OS0-cum-Special Bmtar‘;tm Govemmeant
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romoNo_ AYEF  jrescc, pee (102045

ﬁqw with copy of the Annexures forwarded to the Asst. Inspector General of
Farests, Gavernment of India, MoEF&CC (FC Divislon), Indira Paryavaran Bhawan, Jor
Elagh.{ diganj Road, New Delhi, Pin-110003/ Depuly Director General of Foresis
(Central), MoEF&CC, Govemment of India, IRD, A3, Chandrasekharpur, Bhubaneswar
Fer kind Information and necessary follow up action in compliance 1o the order of Hon'bla
MET did.07.11.2012 in Appeal Mo, U7/2012 communicaled by the MoEF, Government of
| ndia vide their letter F. No.7-23/2012- FC did 24.07.2013. i

e
0S0-cum-Special Sacrelary o Government

NemoNo_ A76 8 iFEace, pae 05 C3°A3

Copy-with copy, of the Annexures forwardad to. the Prncipel, Chigf Consenyafor of
"Forests (Wikdlife) & Chief Wildlife Warden, Odisha/ Principal Ghief Conservator of Forasts
(FOANO), FC Act, Ofo E’E‘QFEL HokFE, Odishal/ Director, Environment-cum-Special
Secrelary to Government, Forest, Environment & Climate Change Deparimentf Chicf

Execulive, OSCZMA, Bhubaneswar for information and necassary action. i
Tl

: USD-cum-Special Secrelary o Governmant
memoNo__ 2964  iezcc. pae 0% 02°43

Copy with copy of the Annexures forwarded 1o the Regional Chiel Conservalor of
Forests, Barhampur Circle! Divisional Foresl Officer, Berhampur Forest Division for
iormalion and immediale necessary compliance.

It may be ensured by the Divisiona! Forest Officer, Berhampur Forast Division that
MNel Presant Value of the forest fand lnvolved in this project of the user agency shall be
deposited by them in full, st spplicable rates in appropriate head before handing over of
tha forest fand to the user agency. Besides, funds, if any, dué to be deposited by the user
agency for this project shall also be deposiled by the project proponent before the foresi
land is handed over fto them. The user agency may also be mstucted lo furnish
compliance to the conditions of foresY wildiife clearance pertaining to the project in every
quarier Io the Divisional Forest Officer, Berhampur Forest Division for facilitaling
maonitoring of compliances by them.

The Divisional Forest Officer, Berhampur Forest Division is also instructed L&y
ensurs fhal Ihe diraclion given to the vser agency are executed imnIdEaIHy'.

bl
CSD-cum-Special Secretary to Sovemment

Memo Mo, AHF0 ':Fé&ﬁtﬂag: o8- 03.-273

i Copy with copy of the Annexuras forwarded to Steel & Mines Depardmeant! Collector,
1 Ganjam for informalion and necessary follow up actian. d-

q sl
OSD-cum-Special Sacrel o Governmeni

AED 12023
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qency jg asked 1p lake foligw:
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Sands Complay [ﬂSGDM:r Fo-kai
045 far informgy i

g

Indian Rarp

haig, Ell'sl--Gahjam, Odisha, Pip.

gly as por Ofcderg of
ezl Hu,ﬂ?-fzmz con Nicalay

s
FC d[d.E-I,ﬂ'?.EDIH

Iza asked o deposit Mog

esffed yap al

C¥ on
depositaqg URgey A0Bropriate froa
The Ly agency sha furnish Compliances fo the COA D on. Breseribsdg
" tho fnnﬂ-’wﬁ:’ﬁfe Slearance erdor g tho Ofvisiongt Forest o f,
Be AU Forpsp Division in Every QUarter. fa, the Purpese of menitoring by
him
..,.]l.,i-ul-?-
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%:,E{ sono_ DY F3 ' /FEACCDate_(8- 0F74d3

g Copy with copy of tha Apngxures forwarded to the Under Secretary to Govarnment,
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- 11- LN o L
F. No. 8-13/2018-FC :

.’ul-l 1 T ST
b e e Government.of India ¢
it of Environment, Forests end Climate Chanpe

{FC Divigion)
Inelira Paryavaran Bhawan,
Aligan. Jor Bag Road,
Mew Delhi - 110003,

Dated: 18™ Octoler, 2018

Co( 09

£ 9 potple oo Lo
:

Sult:  Broposs! for diversion of 157702 h of DL -forest land including 5.660 ha of DLC forest
Tandl iy sy zone in monzn Homurd Bana, Agnsti Nuagnon and Arfipalli within total
ML area of 2464054 ha under Chbsteapus Talasil of Ganjam Pistrict, Odisha in favour
of Indian Bere Earths Lid, Oisst Sand Complex (OSCOM) for mining and scparation
of heavy minerals like Imenite, Rutile, Zircon, Silliman ite, Garnet and Moaszite from :

bench sangd..

Eam direcret w vefer 1o the State Government's letter Mo, 108 (Cons) 7201 86 146/FEE daied
16.00.2018 and 1OF (Coms) 201 B18353F&E dated 23.08.2018 submitting ‘the above subject
propozal for seeking priar approvel of the Cemml Government under Section-2 (i) & Seetion 2(ii)
of FCA, 1980 respertively fn-comnection wigh diversion of 157.702 b of DLC fovest land inciuding
3.660 ha of DLC forest land in safefy z0ne in mowen Humuri Bana, Agasti Nuagaon and Arjipalli
witlin total ML ares of 2461054 ha under Chhatrapur Tahasil of Cranjam District, Ocishy in favour
ol Indian Rare Earths Itd. Orissa Sand Complex (OSCOM) for mining amd separation of hepvy
ininerals like Nmenire, Rutibe. Zircon, Siflimarire, Garnet and Monazite from beach sand. wnd 1o say
that the said proposal haz boen examined by the Forest Advisory Commitiee constinel by the
Cental Government wder Seetion-3 of the aforesaid Act.

Sir,

2, After eareful camsideration of the propnsal of the State Government of Odisha an the
D basis of the Ecommendations of the Forest Advisory Commime, di-priveiple approval is herchy

zone in motza Humud Bang, Agasti Nuagaon and Agjipalli within wtal ML avea of 2464.054 g
under Chbatrapur Tabasil of Ganjam District, Odigha in favour of Indian Rare Earths Lid. Orisea
Sand Complax (OSCOM) for min ing and separation of heavy minerais like lmenite, Rutile. Zircon,
Sullimanite, Gamer anc Monazire from besch sand oder Section-2 (1i) & Section 2(iif) of the Forest
(Conservation) Act, 1980 subject to the fallowing cunditions:

(i) Legal staws of the divened forest land shall remain unchanged:

(i)  The approval for the diversion of farest land shall be subject to CRZ elearunce,
if applicable.

(i) The user ngeney’s worl involyes séasho re sand mining, which is also (he site for
nesting of endangersd Offve Ridley turtle. While the 57 K kempth of wea shore
is the locatinn of nesting, out of this 5 Km length of sen shore with large sand
beds on both sides of Rushilalys siver is the mass nesting site, other nreas are
sporadie nesting sites. So, the arey invalving 5 km distanee (2.5 km on both sides
of Rushikuylva river mout k} to be religiously conserved without any disturbuneas
48 preseribed by Chisf Wildlife Ward en, Odisha vie letrer No. I5ZGAYLIC)SSP)-

1293012 dated 11 May, 2012,
% &h
‘——%E lad ¢
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(The proposed compénsatory land is found to be a watyrul bahisat of Peafow] and
other shrul dwelling species, accordingly the existing tharmy/shibby vezetation
seosystem shoold he mn_uinr_':liq:d,-wﬁ;:t!;&ut any aitempt to alier by undue over
planting. However, soil maisline codsérvarion should be given prinve Tocus with
pogiible ereation of simnll wnﬁr:imﬂh a‘mi'phpting shall alse be Fmited and
erinfited to lneal tipray, fruit bearing species onky

User agelicy shall submit spproved R&ER plar bafore staziTl approval, The User
;iger_my;;l;;ﬂ‘_l prépare EEEE'EE'. R Plan axper the R&R paticy af St Government

im conseditice with National R & R poliey, Covernment of Iudia ‘before

fommgnceiont of the j;irﬂj’cgf‘ﬁi'nr_iaqﬂ.'ﬂiip!ﬁﬁiﬁut: Hon; The safd R&R plax will
be moniivred by the State Government | Regiyndl office of MoEF&CC alo ng

. with indientors for monftoring giid expected obgeryable milestone,

(i)

(vid)

{viii)
£ix)
{z}

(ul}

(i}
(i)
ERiv)
L1

i Zvi)

320 ha of degraded forest land bas been ideriifed i Daimanagivi DPF of
K tralflio e ramire in E:]-hn_m—pur-mai_ﬁun for tiking up ANE with gap plantaiion
@ I00 plonts per ha with. 10 ¥ears mainfenance, Bamboo feacing arpund
plavtatiue and'solf moigture conservation with staggered frenches. This drea will
aceommadate only 64000 plants, To compgnsate further balance of plaatation
(B40 pladis per ha), 120 ha degeaded forest fangd iag been identified in Ranibar
DPF of Rimbha Seetion, }C_I:i:ntil'r.dtq'&quge of Berhmpur Divison to yecom nigdaie
2alanee ceiling 93,792 plants (L37.702 ha x 1000 plants per ha. = 157702 plants -
64100 plants) as per MoEF &CC Guideline dated 08,1 L20LT. The GPS reading
of this plantution area at Ramibar has not vet been submitted. The snme may be
submitied prior w stage IT approval, . -

1t is learat that the lense deed was executed on 27.10.2008 having validity from
L1.03.1999 to 20.03.2010 during first RML.DL.C forest land is i part of this lease.
The DLC land was identified in Odisha jn 1998.Siue government may clarify
how the lezse was exeeuted (which include DLC forese Innd} i 2005 without
prior spproval of Government of Indfa. No physical diversion of farast Ig ud will
he allowed and na breaking ug of forest land to be rerimirted until final approval
undler section 2(ii) of FCA is obtained.

No physical diversion of forest land will Ee allowed and no hreaking up of forest
land to he peemitted until final approval under seetion 2(ii) of FCA is obtuined.
The profect propenent has to pay full NPV for the are.

The gran of permission under sectian 2(iii) of Forest (Couservation) Act 1980
will not confer any right on the projeer propament for diversion under section
(i} of Forest (Conservation) Aet 1980,

The forsst department will be free o manage the forest area as per normal
mitnagemment practices and working plan preseriptions t final approval under
section 2{ii) under FCA is accorded,

State Government (o confirm complete complinnce of the provision of FRA 2006
peior Lo execuling/ granting forest ares on lease,

The permission under seetion 2¢ii) of Forest {Conservation) Act 1980 i subject
to confirmation of NPV amount for the ares from CAMPA,

25%n of the Cost of CA will be deposited in additian e the €A east for sail and
moisiure conservation works ot CA site

M land identified {or the purposs of CA shell ke civarh depicied on g Survey of
Indin tope-sheat of 1:50,000 scale;

Il user ageney should ensure thar the COMPNsSAtory i ies (A cost, NPV, e ] are
deposiizd throwgh challan gencrared online on web perial and deposited in appropriate

% A

-
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baek anline only. Amount deposited through vihier mode will pot be aceepled
compliinse of the Stape- L clearance; y e '
{mvit) The User Ageney shall transfer the castof raisiny and mainiaining the COMLrSaory
aflorestation at the currest wage rate in consultation with Stile-Forest Departmes, in
CAMPA agount of the concemed State (lirough online gartal, The scheme may
ingliile appropriate prgvision for anticipated cost increass Jor works scheduled for

o subsewpimnt yeas: I . e
{xevliiy The biser Agency shacl] trapsfen online; the Net Progst Value (NFV) af the forest land
mﬂ:ﬂ being divected under this feopasaliss per ihe Hides of fhe Hooble Supreme Court of
: -‘mﬂﬁ dated " 28,08.2008, 25043008 50d"09.05.2008 in, Wrkt Petition (Cinil) Ma.
- 2021993 aiid the guidslines issued by (his Ministry vide ite lotter Ne. 5-3/2007-FC
daied 05.02.2809. The refuisite finds slall be- tansferred thooiigh Buding portal into

. CAMPA sccoudy df the State Coceried; - 2, L :

(¥ix) AL the e of pipraent vl 'hﬂ}&_f-ﬁfisﬁiﬁ!%_mﬁ‘l# ihe then prevailing raic, the
User Bgeney shall fisrnish.on untlertaliing to pai 1 additionsl amouni of NPV, ifso
deterinined,. a5 per the fira] desision o [ thé Hon'hle Supteme Court of Indin:

{Ex) Fenging, protection and t&genecation of he salBy zone aren (7.5 metess sirip shall be
keptiithen the mining [ense bgandary and acca.of the safery mone shall be part of the

latal ares of minfng leuse s per the Minisry s Enidelines dated 27.052015 | shall be

atfarcsidrior an degraded farest land 1o be seloeter) elsewhere teasuring one £ 5 hall
limas the aree undsr safery zone shall also be done ar the project cost: The degraded
lovest land (DFLY s0 selected wilf be inffrmed to fhe MoEF & COC with shape files

~ and affecsstacion will be dons within thiee. years Trom the date of Stage-T1 clearance:

() Peried of diversion of the ssid forest b under this approval shall be for amaximum
of 20 vears;

(xxiiy The Uiser Apeney shall obtzin the Eavirommen! Clearauce a5 per the provisiong of the
Envirgumental (Protection) Act, 1988, if required;

[xxiii) No labour camp shall be established on the forest land;

(xxiv) The User Agency shail provide fusls preferably alternare (uels o the labourers and
the stalf working al-the site ¢ as t5 svaid any damnge and pressuce on the nearby

. Foresy greas: '

(x5v) The boundary of the diverted forast fand, mining lease and ssfety sone. as appliczible,
shall be demarcated on ground at the project cast, by erceting four feel high veinforced
cement conerets pillars, each inscribed with its serial nurnber, dismce from pillar to
pillar and GPS co-ordinates;

(exvi) The User Agency shall underake Mining &5 per spproved mining plan and the
topcurrent reclamation plan as per the dpproved mining plan shall be exceuled by the
User Agency from (he very first yeer, and an anaual repact on implementation thereof
shall be submited to the Nodal Officer. Forest (Conservation) Act, 1980, in the
concerned Stare Government and the concermed Regional Office of the Ministey. 150t
5 found from the annual reporl that the acrivities indicated in the aORCHETED!
reclamation plan are not being execured By the Uscr Agency. the Nodal ©Fficer or the
Addl. Principle Chief Comservator of Forests (Cental} may direer that the mining
tetivifies shall remain suspended 6l such time, such reclamation activities ares
sutisfaetorily e ? ok

Ctievil) The layour plan ef the niloing plan proposal shall ot be changed without the prior

__Hpproval olthe Centesl Governmeng:

Cexviii)The forest lund shall pot be usad for &y purpuse other than that spocillad in e

' proposal:

(exix) The fores land proposad to be divened shall under no circumstanees be Inmslerred ro
any ofiwr ugency. department or person without prior approval of the Central
Gonemmeni:

(eix)  No damage 10 the florm and fauna of the adjoining aren shall be caused:

dong within three yoars at the project cost.ag per approved schome. Besides this

FTE dacld ¢
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J e Stz Covermiment shall coniplele setflemam of riyies, o Laas of the Selediled
| sibes amd Other Tenditional Foreel Dwolle: s (Rexapniiion el f-orest Rights) Act.
2108, if anv. on the forest lund 1o b divened and submi the documentary évidence
as preseribed by his Ministey in s leiter Me. 11-%1998-FC (pt.) dated 03.08.200y
rewdd with 03.07.2013, in suppon thereal:

ki) The Usar Agincy shall prepare a list of exisling village wnks and other water bedies
with GFS co-ordinates located within fve km. from the miue jeuse boundary. This list
i3 10 be duly verified by the concetned Divislonal Furest Officer. The User Apency
shall regularly undenake desilting of these villaye tnhs and uther waler bodics so as
e mitignte the impact of siltation of such tirkswaicr budics. A detajled plan  for
desiliing of ’hentified ponds and warer bodies o be prepared in consultation with
forest depstwent and shall be submited 1o MoEF & c'C batore Stage-11 approval;

EELH

inahiiy The User Azeney shall submit the awneal self eampiionce reporl in retpect of the
ahave stated condifions 1o the Stale Covernment, concemad Regional Office and ro
iz Mimsiry by the and of March EVEry year:

kvl Any other condition thar the concemned Regional OMice of this M Lnistey muy stipulaic,
frem Lime 1o time, in the fateness of censervation, proleciion and development af
forests & wildlife: and :

{xxev) l:tq: ieer agency siall comply all the provisions of me ail Acts. Rules. Regulations,
Cruldelines, }Eﬁj Court Order & Hon'hle Court Oruer (=) penzining fo this project,
iamv. for the time being in foree, ng applicablz to the project

Vier reveinl uf the fupart an the complingee 10 the cenditions gigulued in the
: : - ragraph-2
ah-:.»: oan ke Hate Goverminen of Odisha, (inal/stage-f| approval Tor 'l-::l'l.'c.'!“‘ill'-l'll'l of IJ;‘ ??}F'fl;r ol
E:II.P. Fa-wsr Bapel |.mlur._Im1.I' ;i._ﬁ-ﬁﬂh:q oI DLC forest lund ey 2one in Vet lnmurg Bana. .-ig;mf
.‘w.mguﬁ and Ariipalti within otal ML area of 3464 034 O uoder vahxoapur Tahesi] of Ganja
Dw!r.‘:'!. Odisha in mu::urul' Incian Rare Barths |y, Orissa Sand Coprshoy TISUOM) for mings {1;3
Isr:pmz‘mrmudnrlmm:-s:zmmrs like Mrenite, Ruile, Zireon. Sillimanise, Carpe: and Muna.zil:nzlr"mm
R swd wwder Sections? (i) & Section (i) of the IS T ;
cauksidened by this Mlipdsory : VTR e en) fet. 1980 wil bo
Tours faithfully,

Copy 1

I “The Prinvipal Chief Conservator of Farss, Governmens or 0

N . IJ L, !

< The Nadal Officer. Ova the PCCE, Govermmen; ﬂfﬂﬂttn:ju*nrl:-';{}gitgj:aszn
The AL PCCT (Contal), Regional O1lics, Bhiabagesng: PR
Laer Apency
File no. 8-5842018-FC lor recard,
Monitoring Cell, of FC Dhivision, MoEFS&CE Mew Declhi. \gg J

N K,

Conrd File

e b= RUE TR Ton
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File Mo B-1520181-C

(F1626: (2022

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
el
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
MNew Delhi - 1100073,
Dated: 15th December, 2022
Toa,
The Addl. Chief Secretary (Forests),
Government of Odisha,
Bhubaneswar.

Sub: Proposal for non-forestry use of 157702 ha of DLC forest land
including 5.660 ha of DLC forest land in safety zone in favour of M/s
Indian Rare Earths Ltd, Orissa Sand Complex (05COM) for mining and
separation of heavy minerals like Ilmenite, Rutile, Zircon, Sillimanite,
Garnet and Monazite [rom beach sand within total ML area of 2464.054
ha located in mouza Humuri Bana, Agasti Nuagaon and Arjipalli under
Chhatrapur Tahasil of Ganjam District (Odisha) -reg.

i,

I am directed to refer to the Government of Odisha's letter No. 10F(Cons)
7/2018-6146/F&E dated 16.03.2018 on the above subject seeking prior approval of
the Central Government under section 2 of the Forest (Conservation) Act, 1980. After
careful examination of the proposal by the Forest Advisory Committee, constituted
under section 3 of the said Act, ‘in-principle’ approval to the proposal under the
Forest (Conservation) Act, 10Bo was granted vide this Ministry's letter of even
number dated 18.10.2018 subject to fulfillment of eertain conditions preseribed
therein. The State Government has furnished compliance report in respect of the
conditions stipulated in the in-principle spproval and has requested the Central
Government to grant final approval.

In this connection, I am directed to say that an the hesis of the compliance
report furnished by the State Government vide letter No. 6781/0F (MG)-334/2012
dated 23.03.2022, letter no. 14200 9F (MG)-334/2012 dated 20.07.2022 and letter
no. 22514/9F (MG)-334/2012 dated o511.2022, final approval of Central
Government under section 2 of the Forest {Conservation) Act, 1980 is hereby granted
fior non-forestry use of 157.702 h of DLC forest land including 5.660 ha of DLC forest
land in safety zone in favour of M/s Indian Rare Earths Ltd, Orissa Sand Complex
(OSCOM) for mining and separation of heavy minerals like Ilmenite, Rutile, Zircon,
Sillimanite, Garnet and Monazite from beach sand within total ML area of 2464.054
ha located in mouza Humuri Bana, Agasti Nuagaon and Arjipalli under Chhatrapur
Tnh;sil of Ganjam District [Odisha), subject to folfillment of the following
conditions:

A. Conditions which need to be complied prior to handing over of
forest land by the State Forest Department

1, The EML fles of diverted area, the CA areas, the proposed SMC treatment area
and the WLMP area shall be uploaded on the e-Green watch portal with al!
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recpuisite details before handing over the forest land to the user agency.

B. Conditions which need to be complied on field after handing over of
forest land to the nser agency by the State Forest Department

1. Legal status of the diverted forest land shall remain unchanged

2. The approval for diversion of forest land shall be subject to CRZ clearance, if
applicable;

3. Compensatory Afforestation:

i The Compensatory afforestation over degraded forest land, double in
extent to the forest land being diverted {.e. 320 ha shall be raised by the
State Forest Department at the project cost:

i, The compensatory afforestation scheme, as approved, shzll be
implemented by the State Fovest Department. The CA will be
maintained for 10 years and the CA scheme may inclode afforestation of
indigenous species with appropriste provision for anticipated cost
increase for works scheduled for subsequent years:

ii. Compensatory afforestation over degraded forest land, shall be reised
by the State Forest Department at the project cost within thres VEARTS
from the date of grant of Stage - I approval;

bv. The proposed compensatory land is found to be a natural habitat of
Peafow] and other shrub dwelling species; accordingly, the existing
thorny/ shrubby vegetation ecosystem should be maintained, without
any attempt to aller by undue over planting. However, soil moisture
conservation should be given prime foeus with possible creation of small
water bodies and planting shall also be Hmited and confined to Jocal
thomy, fruit bearing species only.

&, NPV:

i The State Government has realized the Nt Present Value {NPV) of the
forest land being diverted under this proposal from the User Agency as
per the orders of the Hon'ble Supreme Court of India dated 28.03.2008,
24.04.2008 and 09.05.2008 in Writ Petition (Civil) No. 202/1995 and
the guidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02.2009 through online portal of CAMPA account of the State.
NPV, if any, becomes doe in future shall be realized in accordancs with
the relevant guidelines issued by the Ministry;

i. At the time of payment of the Met Prasent Value (NPV) at the then
prevailing rate, the User Agency shall furnizh an undertaking to pay the
edditional amount of NPV, if so determined, as per the final decicion of
the Hon 'ble Supreme Court of India.

5. Compensatory levies, if any, realized in future under the extant project, shall
be transferred/ deposited, through e-challan, in to the account of CAMPA
pertaining to the State concerned through e-portal (https://perivesh.nic.in/);

6. The user agency's work involves seashore sand mining, which is also the site
for nesting of endangered Olive Ridley turtle. While the 52 km length of sea
shore is the location of nesting, out of this 5 km length of sea shore with large
sand beds on both sides of Rushikulva River is the mass nesting site, other
areas are sporadic nesting sites. So, the area involving 5 km distance (2.5 km
oa both sides of Rushikul a river mouth) to be rigorously conserved without
any disturbance as per the Plan approved by the Chief Wildlife Warden,
Odisha.

7. The State Govt. shall ensure that User Agency shall implement the R&R Plan
as per the R&R Policy of State Government in consonance with National R&R




LT LT L]

FIIEr BNl D‘1§AJ oL

anl[-'.::.r, Government of India before the commencement of the project work
and implementation. The said R&R Plan will be monitored by the State
Government/Regional Office of MoEF&CC along with indicators for

menitoring and expected observable milestones:

B.The Stste Government shall ensure that the activities proposed in the

approved scheme for fencing, prolection and regeneration of the safety zone
ared 7.5 meters strip shall be kept within the mining lease boundary and area
of the safety zone shall be part of the total area of mining lease as per the
Ministry's guidelines dated 27.05.2015 shall be implemented within three vear
at the project cost from the issue of Stage-11 Clearance:

9. Safety Zone Management: The following activities, at project cost, shall be

undertaken by the user agency for the management of safety zone as per
relevant guidelines issued by the Ministry’s gnidelines:

. User agency shall ensure demarcation of safety zone (7.5 meter strip all
along the inner boundary of the mining lease area), and its fencing,
protection and regeneration by erecting adequate number of 6 feet high
RCC boundary pillars inseribed with DGPS enordinates with barbed
wire fencing and deploying sdequate number of watchers under the
supervision of the State Forest Department;

. Boundary of the safety zome of ths mining lease, adjacent to
habitation/roads, should be properly fenced by the user agency;

iii.Safety zone shall be maintained as green belt around mining lease and
to ensure dense cenopy in the area, regeneration shall be taken up in
this area by the user agency at project cost under the supervision of the
State Forest Department;

. Afforestation on degraded forest land (o be selestad elsewhere,
measuring one and a half times the area under safety zone, shall also be
done at the project cost under the supervisions of the State Forest
Department. The degraded forest land (DFL) so selected will he
informed to the MoEF & CC and afforestation will be done within thres
years from the date of Stage-I clearance and maintained thereafter in
accordance with the approved Plan in consultation with the State Forest
Department; and

v. The Stale Government and the user agency shall ensure that safety zone
15 mgintained as per the prescribed norms,

10.Period of diversion of the said forest land under this approval shall be for a
period co-terminus with the validity of lease granted under the MMDR Act,
1057;

11.The User Agency shall obtain the Environment Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if required;

12.No labour camp shall be established on the forest land and the User Agency
shall provide fuels preferably altemate fuels to the labourers and the staff
working at the site so as to avoid any damage and pressure on the nearhy
forest areas;

13.The boundary of the diverted forest land, mining lease and safety zone, &s
applicable, shall be demarcated on ground at the project cost, by erecting four
feet high reinforeed cement concrete pillars, each inscribed with its serfal
number, distance from pillar to pillar and GPS coordinates;

14.The User Agency shall undertake mining as per approved mining plan and the
eoncurrent reclamation plan as per the approved mining plan shall be executed
& the User Agency from the very first vear, and an annual report on
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implementation thereof shall be submitted to the Nodal Officer, Forest
(Conservation) Aet, 1980, in the concerned State Government and the
concerned Regional Office of the Ministry. If it is found from the annual report
that the activities indicated in the concurcent reclamation plan are not being
execated by the User Ageney, the Modal Officer or the Addl, Principal Chief
Conservater of Forests (Central) may direct that the mining activities shall
remain suspended il such time, such reclamation activities area satisfactorily
executed.

15.The layout plan of the mining plan/ proposal shall not be changed without the
prior approval of the Central Government and the forest land shall nat be used
for any purpose other than that specified in the proposal;

16.The State Govt. and the user agency shall ensure that the forest land shell not
be nsed for any purpose other than that specified in the proposal;

17 .The Forest land proposed to be diverted shall under no circumstances be
transferred o any other agency, department or person without prior approval
of the Central Government; ;

18.No damage to the flora and fauna of the adjoining area shall be caused;

19, 5tate Government shall ensure that process for setflement of rights, in terms
of the Scheduled Tribes and Traditional Forest Dwellers (Recognition of Forest
Rights] Act, 2006, has been completed in accordance with the relevant
guidelines preseribed by this Ministry's letter No. 11-g/1008-FC (Pt.}) dated
03.08.2009 read with o5.07.2013;

20.The User Agency shall regulerly undertake desilting of village tanks and other
water bodies, located within five km from the mine lease boundary, as per plan
submitted along with the compliance of Stage-1 approval, so as to mitigate the
impact of project on such tanks/water bodies;

21.The cost of felling of trees shall be depositad by the User Ageney with the State
Forest Department;

22.Trees should be felled in phased manner as per the requiremnent in the
approved Mining Plan with prior permission of concerned DFO:

23.The user agency shall explore the possibility of translocation of maximum
number of trees identified to be felled and shall ensure that any tree felling
shall be done only when it is unavoidable and that too under striet supervision
of the State Forest Department;

24.The User Agency shall comply with the Hon'ble Supreme Court order on re-
grassing, and re-grass the mining area and any other areas which may be
disturbed due to mining to restore them to a condition which is fit for growth
of fodder, flora, favna, etc. in a imely manner:

25.The User Agency sha!l submit the annual self -compliance report in respect of
the above stated conditions to the State Covernment, concerned Regicnal
Office and to this Ministry by the end of March every year regularly;

26.Azy other condition that the concerned Regional Office of this Ministry may
stipulate with the approval of competent authority in the interest of
conservation, protection and development of forests & wildlife;

27.The wser agency shall compiy all the provisions of the all Acts, Rules,
Regulations, Guidelines, Hon'ble Court Order (s) and NGT Order (s)
pertaining to this project, if any, for the time being in force, as applicable to the
project; and

28.Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as prescribed in para 1.21
of Chapter 1 of the Handbook of comprehensive guidelines of Porest
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(Conservation) Act, 1980 as issued by this Ministry's letter No. 5-2/2017-FC

dated 28.03.2018,
Yours faithfully,
Signed by Preetpal Singh
Date: 20-12-2022 10:28:11
Reason: Approved

(Preet Pal Singh)
i Dy. Inspeetor General of Forests

1_$Jnﬁ r[HuFF}, State Forest Department, Government of Odisha,
E'miﬁfntﬁfwggu?ﬁ;gﬂ]; Of/o PCCF, State Forest Department,
3. Eﬁbﬁﬁ Officer (Central), Integrated Regional Office of MoEF&CC at
4. User Agercy

g I&I&tﬂ;ﬂg Cell, FC Division, MoEF&CC, New Delhi
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asavETe (AT P —
| India) Limite
1anEEE'_.I'_InEIEndHEE Enr'lhul-lfh?tud] / "w
(ATTT HTTiC F1 TUEH) e

(A Government of india Undertaking) ‘HHH q@m

CIN ;DG GOME1B50G0I0081 6T Wabsie - www.inzl.coln

{150 5001: 2075, 150 14001: 2015 & 150 45001 ; 2018 Comnpany }

7
Raf.; IREL {O) FC/Stage-I| uumnllancas!lﬂiz-zﬂ,....,:.f., E‘m Dated. 13.03.2023
i
To 'g
The Divisional Forest Cfficer, Berthampur
Ganjam, Odisha
Fin: 760001

Sub: Requesting handover of 157,702 ha DLG forest land including 5.660 ha of DLC forest land
in safety zone to M/s IREL (India) Limited for undertaking mining operation after grant of
- final approval by Central Govt. under saction 2 of FC Act, 1980, '

Rel: 1) stage-| grant order by MoEF & CC, Govt of India under section 2 of tha Forest
Cendervation Act, 1580 vida its letler daied 15.12.2022
2} Lattar recalved from Govt, of Oclsha, Forest, Environmant & Climate Change Departmant
vide Ref. no.: FE-DIV-FLD-0026-2022-2485/FE & CC, Did.08.02.2023

Sir,

This has reference o the subject cited as above. In this context, it is to be noted thet, in
pursuance to the final forest dearance granted by MoEF & CC, Govt. of Indla under section 2 of the
Forest Conservation Act, 1980 for non-forestry use of 157. 702 ha of DLC forest land In favour of Mis
IREL{Incia) Limited located in the Mouza: Aripalli, Humuribana & Agastinuagaon including 5.660 ha
of DLC forest land in sarety zene for mining and separation of heavy minerals from beach sand within
total ML area of 2454.054 ha vide letter no.8-15/2018 FC, did,15.12.2022 . Govt. of Odisha hes
allowed the use of 157. 702 ha of DLC forest land by M/s, IREL(India) Limited for non-forestry
purpose vide lattar ref, FE-DIV-FLD-D028-2022-2485/FE & CC, Did.08.02.2023 upon compliance of
certain conditions read as follows ot

Condifion Central G andin of forest land

1. The KML files of tha diverted forest area, the CA areas, the preposad SMC treatment area and the
WILMP area shall be uploaded on the e-Green watch partal with all requisita detsils before handing
over of the forest land to User Agency
Compliance: The KML files of the diverted forest area, the CA arcas, the proposed SMC
trealment area and the WLMP area have already been uploaded on e-Green watch poral on
20.022023

) {o handing over of forest land
1. The user agency shall publish the entire fores! clesrance granted In verbatim along with conditions

and safeguerds imposed by the Central Government in Stage-I/ll forest clearance in two widely
. dreulated daily news papers, one in vemacular language and the other in English languane so as
—c“-::.' _"*f to make paople aware of the permission granted fo the project for use of forest land for norn- forest

it :

§ N PAORe

B ' ‘Compliance by User Agency: User Agency hes publshed the entire forest clearance grant order
- ‘of both Stage-| & Stage-ll in verbatim along with the conditions end sa‘eguard imposed by the

L

27" Central Govt In widely circulated daily Orlya nswspaper L The Samaj, The Sambad' & 'The
e Ao SOETE, RS (O WU (TR, SRR - 761045, W

g 807

[




HLHREUw (sfear) s
IREL {india) Limited 7[“
{Formerly Indian Rare Earths Limited) m
(A G {mfl‘rnd‘jradrtk' ) At
overnment o a Undertaking 3431?-!'

CIN ; U15100MH1BS0GOID08 187 Website : www.ireleo.in

e

IEEE 2016, 180 14061; 2075 E iS50 45001 : 2018 Company |

Charitri” on 10.03.2023 in vemacuylar language & the Englich Versicn was published in The Indian
Express’ and 'The Times of India® on 10,05.2003, ; "

€. The user agency shall submit the copies of forast clearance orders granted by the Cegdtral
GovemmentStale Govemment to ihe heads of local bodies, Panchayats and Muncipal bodies
aong with the relevant ofiices of the Stats Government, who in tumn shall display the same for 30

Municipal Corporation, Berhampur, Ganjam, Project Director, D,U.D.A, Sub-Collecter, Barhampur,
Sub-Collector, Chatrapur, Deputy Collector (Revenue), Tahasildar, Chalrapur, BDO, Chalrapur,
BOO, Khallkota, Executive Officer, NAC, Chalrapur.

3. Detzil action taken in compkance 1o the above order of State Govemment shall ba intimated 1o the
DFO. Berhampur Division / RCCF, Bethampur Cirds, PCCF & HoFF, Odisha / Forest,
Environment & Climate Change Department for reference
Compliance by User Agency: Compiied as above

PeeCin iractor, OSC M
ez IREL (lndiz) Liime

0] ieny
l 41

st

C.Cto: RCCF, EﬂmamPurEhrB‘ El-e:hampurfnrki.ru:l information pleass (Formerly Ilm Rare Earth Limlled
PCCF (Nodal) , Bhubaneswar for kind information please 33 @ T | Oriesa Sonds Corsmien
PCCF & HoFF, Odisha for kind Information please T A0 & £ oY /PO Matikbale-Ta 1 g

AddL Chief Secretary, Ferest, Environment & Climate Change Departmanl, Gowt. of Odishg
for kind informaiion please .

=T e sl wirEET W oiET , SiTRWT - 781045, W
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E #Ret, IREL (OY FC/ Stage-l compiiances/2022.201 6 £5 9 ° Dt: 27 03,2023

The Divisionsl Forest Cfficer,
Berhampur, Ganjam
Odisha- Fe0001

Suk: [Submission of compliznce report in ragpect of the conditions slipulated In the Stage|
(Final approval) Forest Glearance order issuad vids File no. 8-16/2018FC did. 15.12.2022-Req)

e,

Inviting kind reference on the subject cied abiove, we are furnishing herswilh (he poinl wise compliance
repeat of Stage -{1 Forest Clearance of bfs IREL (Inelia) Limited, Orissa Sands Complex (OS00H).

A. Conditions which need to ba complied prior to handing ovar of forest land by the State
Forest Department

1. The EML ffes of diveried area [he Ch sreas, the proposed S0 treatment area and the WLMP
area shall be uploaded on the e-Green walch portal with all roquisite details befone handing owir
the forest land 1o the USEF agancy,

Complignce stafus:
The WML flTes of the dhverted forest ares, the CA #rmas, (e proposed SMC treatment ares and
tire WLMP area have baen uploaded on s-Graen watch porial on 20.02.2023.

B. Conditions which need to be complied on fleld afar handing over offorest land to the usar
sgency by the State Forest Department

1. Legal status of the diverted forest land shall rerain unchanged

Compliance status;
M/s IREL (indla) Limited do hereby underiake that the legal ststus of the diverted forest land
shall remain unchanged.

2. The approval for diversion of forest [and shal be sulgjuct to CRZ clearance, if applicable;

Complianes status:
CRZ clearance has bwen granted to Ms Indiam Rare Earth Limited for capacily expansion of
miring and mineral sepacetion units (CEMML) project at Matikhala under Chatrapur Tahasi of

Ganfam district from the Sizte Coastal Zone Management Authority (OSCZMA) vide letter
no.13716/F & E dated 24.07.2012.

3. Cormpensatary Afforestation:
L The Compensatory afforestation ewer dégraded forest kand, double in extent to the forest lang
being divertad i & 320 ha shall be iaised by the State Farest Departmant af the Project cosl;

mi Sy i, Wl (), e (e}, sk - rei0es v

w Oriasa Sands Complex, Matikhalo (RO.), Chatrapur (Ganjam), Odishe - 781 pes
T Tel. 1 0611 - 267890 - 05 A9/ Fa : BEB14 - 257938

iy wrafera « ez 4, 1207, S wneont 0, ffafrme dr & ST, W, 9o - 400 028
Regd. OMice : Plot No. 1207, Veer Savarkar Marg, Near Siddhivinayak Temple, Prabhadevi, NMumbal - 400 D28
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i The compensatory =fioreslation scheme, a3 appraved, shall be implemenied oy the Stale Forest
Department. The CA will ba maintained for 10 yesrs and tha CA scheme may inclids affigrastation
afindigenous s$pacies willl appropriala provision lor anbcipated cost incresse for works scheduded
for subsegquent years, _

iil. Compensslory Bfiorestation over degradad forest land, shall be ramed by the Slae Forest
Department ai iha project cost within three years from Uwe date of grant of Stage - Il approval;

iw. The proposed compensatory tand iz found ko be @ notural habital of Peafowd and other shrub
dweling species; accordingly, the exsting thoryl shrubby vegetstion scosysiem should ba
maintained, withoul any altempt lo aller by undus cver planting, Howswer, soil - mosiue
cansarvation should be given prime focus with possibis cregtion of smallwater bodies and planting
shall atso be Emited and confined io tocst thamy, frull bearing spacies iy,

Compliance stalus:

CA and ACA schemes over the aree 320 ha and 720 ha are approved by CCF (FD &NO, FC Act)
at the revised wage rate of Rs 315/ per MD and the cost of CA and ACA ara veposifed In the
CAMEA fund by the user agency. (Delails of paymant enclosed in Annexura i}

User agency undertakes that, necessary supporf will be extended fo Stale Bowi. 5o that the
sco-system of the proposed compensalory land will be malntained without any alteration,
pricritizing soil and molsture conservation with possible creation of water bodies and planting
thorny shrubs end ndigenous frult bearing species only.

4, NFV:

L The Stals Government has realized (he el Present Viaiue (NPV) of the forest land baing dwverted
under this proposal from the User Agency es per i crders of the Hon'ble Supreme Courl of India
deted 28.03.2008, 24.04 2008 end 04.05.2006 In Wl Petition (Civil) Mo, 20211885 and e
guidelines issued by this Ministry vide its letter Mo, 5-3/2007-FC dated 05.02.2008 through online
portel of CAMPA sccounl of the Sigte. NPV, I any, becomes dus &0 fulure shall be realfzed in
accordanca with the ralsvant guidelines issued by the Ministry;

Al the fime of payment of the Net Present Value [NPV) at the then pravalling rate, tha Usar Agency
shall furnish an undaraking to pey the additional amount of NPV, If 2o determined, as per the final
de=lgion of the Hon 'bla Suprams Courl of Indis

Compllance stalus:

pals IREL has deposited full NPV In Ad-hoc CAMPA using e-payment module through web
portal of Ministry of Environmant, Forsst & Climate Change, Government of [ndiz. The nser
agency has furnished an anderfaking to pay the aduitional amount of NPV, If so detarmined In
ca=se of hike of present rate of NPV as per the final decision of the Hon ‘ble Suprema Courd of
Inefia (The copies of NPV payment defails are enclosed in Anmesure-{). Further Ms IREL de
heraby undertake to pay the additfenal amount of NPV If so0 determined in case of the present
rate of NEV as per the final dacizion of the Hon'ble Supreme Cowrt of imdia.

5. Compensatory levies, if any. reslized in fulure under the extanl project, shaf ba transfermad
deposiled, through e-challan, in fo he sccount of CAMPA pertaining to the Stale concemad
through e-portal (hilpsfoarivesh nic inf,

Compllanca stabus:

The wser agency do heraby undertske that Compensatory levies, if any, realized In future
under the extant project, sha be transfarred’ daposited, through e-chalian, In to the account
af CAMPA pertaining to the State concerned through e-porfal (hittosiparivesh.miend.

g, The user agency’s work iwolvas seashore sand mining. which s glso the site for nasting of
endangarad Cive Ridlay wrile. While the 52 km lenglh of sea shore 2 the location of nesting, oul
of this 5 km length of sea shone with large sand bads on both sides of Rushikulyz River is the
mass nasting site, olher areas are sporadic nesting sites. So, the area imvolving 5 km distance
(25 kmon both sides of Rushikulya a river moulh) lo be rigorously conserved withoul any
dlgturbance a8 per the Plan approved by the Chied VWildlile Warden, Odisha.

Complianct status:

The 5 km zone has been clesrly demarcatad gs NO G0 AREA f NO DEVELOFMENT Z0ONE. The
wser agency do hereby undariake that no Mining ascthities or Sand Extractfon or habitat
alteration or activities of simflar nalure will be carred oot within (five) km zone of the
nestingdmass nesting of endangared Olive Ridlay sea furtle from Rushikuiya river mouth as
prescribed by Chial Wildiife Warden.

A
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The Stats Gowl shall ensure that User Agency shall implement the RER Plan as pat the RER
_ Poicy of Gtale Government in consonance wilh Nglional RER Policy, Governmeni of indis
bafore e commancement of the profect work and implementalion. The said RER Flan vl be
mandlored by e Siala GovernmentiRegional Office of MoEF&LL along wilh inclicatore or
monilaring and expecied observable milesiones,

Compllance status:

Hﬁpﬂrmﬂm and raseftiement plan (R&R) has been prepared for the project affected familles
(PAFs) as per the directive Isswed by the expert appraisal committes (Mining] of MoEF & CC in
fine with DRIRP 2006 AND NRRFP 2007 and iz duly approved by Collector & Disteict Magistrate,
Ganjam. The recommendations of Rehabiltation & Periphery Development & Advisory
Committea | RPDAC) hesded by RDC 850, Berhampur will be implemented in co-ordinalion
with District Administration & Village Panchayat in due course of fime. .

A The Siate Covernment shall ensure that the aclivilies proposed in the approved schema for
fancing, protection and regeneration of the safely zone ares 7.5 melers stip shall bs kept within
the mining kease boundary and areaof the salely zone shall be part of the iotal 2rea of mining
lease g3 per the Mini guidalines daled 27.05.2015 shai bo implemented within three year at
the project cost irom the iSsue of Staje-Il Charanmcs, _

Complianca status:

User aguncy do heraby undertake that activiiles propased in the approved scheme for fencing,
profection and regancration of the safefy zone area, 7.5 m strip will be maintalned within the
lease boundary, so that safely zone will be pari of e iotal ares of the mining fease a5 per the
Ministry's guidelines dafed 27.05.2075. {Copy of Scheme of freatment of 5Z area is enclosed In

Anmexuro-ll for referencel,

8, Safety Zone Management: The foliowing activilies, at project cost, shall be undenaken by the
user agency for the management of safely zone as per ralevant guidelines issued by the Ministry's
guidelings:

| User agency shall ensure demarcation of safety zone (7.5 maber atrip all along the inner boundary
of the mining lease area), and fs fencing, prolection and regenevation by erecing adequate
numiber of B feel high RCC boundary piars inscribed with DGPS coordinatas with barbed wire
fancing and deploying adequats number of waichers under the supenrsion of the Saate Faorest
Dapariment;

Compliance status:

The wser agancy do hereby undertake to demarcate the safety rone (7.5 meter strip il along
the Inner boundary of the mining /eese arew) sxploring the ground feasibiiily &ll slong the ML
seaa and Its fencing, protection and regeneration by erecting adequafe number of § feel high
RCC boundary pilfars inscribed with DGPS coordinates with barbedwire ferncing by deploying
sdequate pumber of waichers under the supervision of the State Forest Depariment aftar
handing wver of the 157,702 Ha of DLC forest land to the user agency by DFD, Berhampur.

ii Boundary of the safety zone of the mining lease, adjacent 1o habitation/roads, should b2 properly
fercad by the user agency,

Compliance stafus:
The pser agency do hareby undertake that the boundary of the safety rone of the mining leasze,
adjacent to habitation/roads, will be properly fencad off, 2

i, Safety zona shall be maintained as green bell sround mining lesse gnd to enswe dense
canagy In the srea, regenerstion shall be fsken up inthis area by the user agency at praject
eost under the supervision of e Siate Faorest Department;

Compliance stalus:

The user sgency do hersby underfake fo malmtale graen bell arovnd minng lease and
regenaration shall be taken up in this ares al project cost under supanvision of State Forest
department fo ensure dense canopy over the area,

iw Afforestation on degreded foresl land o be sslecied alsewhars, maasunng one end a haf times
the mraa undar safety rone, shall also be done al the project cost under the supervisions of the
Siate Forssl Department The degraded forest land (DFL) so sstacted wil be informed 1o the
MoEF & CC end afigreslation will be done within fhree years from the date of Stage-ll clearance
and maintgined theraafisr in accordance with tha spproved Plan in consultation with the State
ForesiDeganmant, and

WA
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Compllance status:

The Schame for vndertaking afforestation owver 1.5 limes of Safely Zone ie, 55 ba in
Anantaraipur DPF hss boen technically approvad by the Reglonal Chief Conservator of
~orests, Barhampur Circle and M IREL hag oeposited Rs. 81,52, 3082 in Origss CAMPA Fund
and the schame will be fmplemented within @ perfod of threa years from the date of approval of
Stage-Il Forust Clearanco by the Stafe Forest Department. (Copy of pavmen! enclosed as
Annexure-! for reference).

¥. The Siale Government and the usar agency shall ensure thal safety zons is maintained as par the
prescribed norms. ;

Compllance stetus:
The user agancy do heraby underiake thet safety rone will be mentained as per the proscribed
mmhcmﬂhmmsmmﬁrmmm t

10.Peviod of diverslon of the said forest lend under (his approval shall be for & period co-terminus Wih
the validily of lesse grantad under the MMDR Act, 1857;

Compliance status:

The Forest Clearance granted by MoEF & CC = valid il the existence of Mining Lease Le, up

fo 31032047,

11.The User Agency shall obtain the Environmenl Clearance as per ihe provisions of Se
Environmental (Protection) Act, 1988, if fequired;

Compllance status: '
The user Agency has cbiained the Envirommunt Clearance from MoEE & CC vide letter dated
71.01.2018 (The copy of EC granted in favorof IREL is enciosed in Anpexure-fil for referencal.

12.Mo Iabour camp shall be estabished on the foresl land und ‘he User Agency shall provide fasis
pm‘mblrmnmtehnhtu!hciuhaurﬂ:arlﬂ Ihe slafl working af the site 50 as in avoid any
darmape and pressure on tha nearbyfores! areas;

Compllance siatus:

13.The boundary of the diverted forast land, mining lease and salely zone, as applicabls, shag be
demarcaled on grownd &l the project cost, by erecling four feet high reinforcad cement concrets
pillars, 2ach inscribed with ite serisinumber, distence from pitar to pillar and GRS eocrdinates:

Compliance status:

The Uzar agency hereby ondertake to demarcate the boundary of the civarted forest land|
Mining Lease and Sufety Zone es appiicable, on ground af the profect cost, by erecting four
feel high reinforced cemont eoncrete pillars each Inscribed with jts =serfal number, distance
from pifiar to piliar and GES eoorgliiin e,

14.Tha User Agency shall undertake Mg @5 per approved mining plan and the comcument
reclamation pian as par the spproved mining péan shall be executnd® the User Agency from the
very first year, and an annual repert an Emplementstion therecd ehal he submithed to e Nodal
Officer, Fores| {(Conservalion) Act, 1980, in the concarmpd State Govemment and (he CoRcEmag
Reglonal Office of the Ministry, If it is found from the: annual reportihat the: activities indicated | the
concurrent raclamation plen ane not baing e.mtaﬂhymemurw. Ihe Nodal Officer or the
Addl. Principal Chief Conservator of Forasix (Central] may direct that the minlng achiviles shai
remain suspended Il such time, such reclamation activitios areq satisfaciorlly executed.

Compliance status:

e
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Emu::ﬁinﬁ slata:

The user agency do heraby indertake that the Ispout plan of the mining plant Broposal will not
be changed without the prior spproval of the Cariral Governmen! and the forest land will not
be used for ey purpose other Hien that specified in tha proposal.

#i.The Stale Govl. and the user agency shall answre that the forest land shall not b uged fior any
purposa other than that soeciliad in the ropasa;

Compliance status:
The user agency do hereby undertaka that the forest land shall pot be used for Ay puUrpose
other then that specified in tha propasal,

17.The forest land proposad 2 b diverted sha!l under o circumsiances batransfarred Io any other
agency, dapariment or person withoul price approval of the Candral Govarmmant;

Compllance statua:

The user agency do hereby undertake that the forest and proposatd fo be diveriod shail under
ne circumstances be transferred to any other agency, department or Person without prior
approval of the Central Government.,

18.No damage to the fiora and fauna of the adiaining area shall be caysed,

Compliance Status: ;
The ussr agency do heraby vndartaka nat to cause any damage to the flora and fauns of tha
edfoining area.,

19,5tate Govemnment shall ensure that process for selflement of righls, in 1ams of the Schoeduled
Tribes and Tradiional Fores! Dwellers (Recognition of Forest Rights) Acl, 2008, has besn
cempleted in accordance with the relsvans Quidelines preseribed by this Ministry's latter ho. 11.
SN898-FC [PL) datsd 03.08.2000 read with 05.07.2013,

20.The User Agency will fegularty underiske dasiling of vilage tanks and other walsr bodies, lecated
within five km from the mine leasa ooundary, as per plansubmited along with the compliance of
Slege-l aprroval, so as ko mitigate the impact of projact an such Imnksfaraler bodies;

Compliance status:

The user agency do hereby declare fo undertake desliting of village tanks and ofher wator
2 located within five km from the mine lopsn boundary, as per plansubmitted along with

the campliance of Stage-l spproval, so as to mitigate the Impact of profect on sweh tenksfvalar

hodies. The ponds are identified and proposal ks geing fo be nftfated for undertaking da-

siltation of 05 nos of viliage ponds In Sriramchandrapur, Kanamara, Adyapaill & Kalipall Gp

which is located at & distance of 02 K from mine foase bowndary.

21.The cost of falling of Irees shall be deposilad by the User Agency with the StateForast Deparimeant;

Complignos stafus:

The user agency do hereby sndetake that the cost of feiling of tress will ba deposited by the
User Agency with the Sfate Forsst Depsriment. A request letter haes been sent to OFg,
Berhampur vide letter no.818°A", ol 23052023 for conduciing a8 co-ordination meeting

22 Trees should be falled in phased MEnner 35 per the reguirement in the approved Mining Plan wih
prior permizsion of concemed DFO:;

Campllance status:
W5 IREL do hereby undartake that the free feliing will be done in & phased manner as per the
requirement I the approved Mining Plan with prier perimission of concerned DFO.

23.Tha user agancy shall expiore the possibility of franslocalion of maximum mumber of tress

idenfified fo be fellad and HMHEMMIquimhkgﬂhaﬂhdmurdrmnih
unavoidable and that boo under strict supenvision of the Stete Forest Dapartmant:

hy
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Complianca status:

The user agency do hershy undariaks i would axplore the possibiiities of fransiocation of
miaximm number of trees identified to be falled and will ansure that free feiling weuld ba done
oaly wihen it is unavoidable and i will he earried cul under strict supervision of the Sizie

24 The User Agency shall comely wilh the Hon'bia Suprems Court ordes on ra- grassing, end re-grass
ihe mining efea and any othar areas which may be dsturbed cus o rmining to restore tham to g
covidition which Is ft for growth of fodder, flora, fsuna, sie. in & timely manmar

Compliance status;

timely manner,

#5.The User Aguncy shall submié the annual seff-compliance repor in respect of 'E-u Bbove stafed
condiions 12 the Siate Govemment, concemed Regionzl Office and o this Minisiry by the end of

March every year regularly;
Complisnce status:

above staied condlitions to the Stals Goverament, concerned Regional Cffice and fo this
Ministry by tive end of March evary year reguisry,

26.Ary ofwe condition that the concarnad Regional Office of ths MinEtry may slipulate wih e
huipprmnir - ::h!h compelant sutherity in the interast of tonservalion, protection and development of
] 4

Complienoe status: '

The user agency do frevely undertake that i wil comply with any other condition that the
concermed Reglonal Office of this Minfstry may stipoiate with the approval of competoni
auhorily in the Inlerest of conservation, protection and development of forests & willdlifa,

27, The: user agency shall Compry all the provisions of the &l Acis, Rules, Regulations, Guidelines,
Hon'bls Court Order () and NGT Ovdar (=) padtaining 1o ffis project, if sny, for the time Being in
force, as appilcable to the project; and

Compliance status:

The user agency do hereby undartake io comply all the provisions of the aff Acts, Rules,
Reguiations, Guidelines, Hon'ble Court Order (%) and NGT Crder () pertalning to this project,
i any, for the time being in forco, s appificabla to the project.

28. Violatian of any of these condiions wil amed 1o viclation of Foras (Censsrvation) Act, 1980 and
aclion would be taken as prescribed In para 1.21 of Chaptar 1 of the Handbook of compraheansivs
g:tlaﬁ;;l af FT;:H {Conservation) Act. 1880 as issued by this Minisiry's lefter Ne. 5-2/2017-FC

lmcl 28.03.2019.

Complinnce status:
The user agency do heceby undertake that all the condifions stipulated in Stage-il FC would be
eovmpiied,

Yours Truly

A -

i
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(A Govt of indiz Undertaking)
CiM: MS100MH19606 01008187  Websits : winc.iralesn

{150 5001 : 2015, ISD 14001 : 2015 & SO 450012018 Camgpany }

L%
UNDERTAKING

The user gency do hereby undariske Io abide tha folfowing conditions stipgated in Siape-ll Foresi
Clearance onder

1.  Legal status of the divedad forest land will remain unchanged.

2. To pay the scdiional amount of NPV If 5o delermined &s per the final decizion of the Haon'tle
Supreme Cowt of Indis,

3. Compensslory levies, If &ny, reslized in fulure under the extan] projecl, shall be transfersd
deposited, through e-chalian, in fo the account of CAMPA partaining to the Stale concemed
through e-partal (hlles. foarivesh, nic ind.

4. The sres ivolving 5 km distance (2.8 kmon both sides of Rushikulya river mewth) will be
mdeﬂﬂgmwmummﬂwed withowt any dishkabance as per the Plan approved by the Chiel Widile
» Odisha.

safely Zone area 7.5 metarg #lrip will be kept within the mining lsase boundary and area of ihe
safaty zone will be pant of the (otal srea of mining lesse as per he Minksiry's guidelines dated
27.05:2015. The aclivities will be implementsd within thiee yeer at the project cost from the ssue
of Glege-ll Forest Clearanco;

6. Safely Zone Managemant: The following acthvilies, st project cost, will be undertaken by the user
egency for the management of safety zons:

adequale number of watchers under the supervision of the State Forest
i Emn?w ol Ihe safely zone of the mining iease, adjacent to habitstionfreads, would be progedy
fi. Maintenance of green bell eround mining lease and BNswing denss canopy in the crea,
. feganerabon al project cosl under the supervisian of the Siale Forest Cepartment,
w. Maintenance of safely zone as per the prescribed norms in coordinsticn with State Government,

. Mo lsbour camps will establishad on forest land and o provide altemate fuels to the labourers and
stall werking el tha =ia.

8. To demarcate the diveried foresd fand, mating lezse and salely zone, as appiicable, on ground sl
lhe project cosl. by eracling four feet high reinforca cament concrete pifiars, each inscribed with
itz seriad number, distance from piller to pilar and GRS coordingtes

i vy o, TR (5, S (i), S8 - re 1045w
Origse Sencs Complax, Matikhalo (RO.), Chatrapur (Ganjam), Odisha - 751 048
Wi/ Tel : 05811 - 257830 -95 WM/ Fax ; 05B11 - 257988
ety WAl « S . 1207, AT o wrf, Rl st & wm medy wed - a0 noa
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To carryout minng and the concumant reclamakon pian a3 per the approved mining plan

The layout plan of the mining pland progosal will not be changed without the prior sparoval of the
Central Government and (he forest land will not be used for any purpose cther than thet specifing
ini the propgeeal.

The ferest fand will nol e usad fer any purpose other than thal specifiad in the proposal.

The propossd diverted forzsl land will not be warslarred fo any other agency, depariment or
person without prior approval of the Central Governmend,

Te ot couse any damage 1o the flora and fauna of the adjoining area.

Desifling of village tanks and other water bodies, incated within five km from fhe ming leass
boundary i1 a8 mgular manner,

To depossl he cost of felling of trees with tha StateF arest Cepartment.

To fell the re=s in phasad manner as per the raquirement wllh pior permission of concermed DEC.
To explore the possibikly of transioeslion of masimum number of lress idenbified fo be felled and
ensuring any iree faling wil be dane only when it &= unavoidsble and thatl too under sfrisl
suparviion of the State Forest Depariment,

To lhe comply with the arder of Hon' bl Supreme Court on re-grassing of e mining area and any
other mress disfurbed due lo mining to reslore them o & condition which is fit for growth of
lodder, flora, fauna, etc. in @ imely manner,

To submil the annual s=lf compliance repert in respact of Stage-il condiicns io the State
l'.'in'rmﬂmn-m.mmmﬂﬁugﬁmmlﬂihmﬂmmmmhrhmmﬂmﬁ:mwm.
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| SCHERE Eopr
FEHCING; PROTECTIO I AND BEGEN

e

o
ERATION OF TRE
SAFETY ZONE ARES

OVER 36.34 Hs

in compliance
with
Conditioh No. 2(xx) of
_ Stage-l Foress Clearance granted vide
R Letter No.8-15/2018-FC, Dated 15 4 0.2018
of Govt. of Indiz, Ministry of Environment, Forests & CC,
New Delhi,

for
Diversion of 157.702 Ha of DL Forest Lang
{including 5.66 j&= of forest fand in sz

fety zone)
within total Mining L=ase arez of 2464.054 Ha

In favoyr of

M/s IREL (india) Limites

[ formedy INDIAN RaRE EARTHL LTD)
ORISSA SANDS coppLEy (oS

COnt) Ming




SCHEIE FOR FENCIHG, FEETEETIEIH- AND REGENERATION OF THE SAFETY ZOKE"
AREA OVER 34.36 HA AT ORIGSEA EAHDS COMPLEX IAHE OF [ifelREL (Inctie) Limttad.

-

P r_;.,ll'

NTRODUCTION _ ; - |
Gavemment of India in e Minisiry of Envirenmen!, Forests & Cimae Changs (MoEFECC) hes

soproved Siage -  forés dearance vie Leter No. 8-1572016-7C, daled 18.10.2018 o diversion of 157,702 ha
<t o in Orissa Sands Complex Mine (OSCOM) of s IREL (nie] Ld. Intis approval. WEEF 8CC has
giputaied some condilons o be complied before geting acuorded of Sige - | learance. The condiion ro. 2
{n]duﬁslagﬂ-lhmmmismﬂdﬁurﬂen -

'Fmﬁng,;mudhnmdWdMﬂmmﬁ.ﬁmmeMMMME
Thining lease ares and Ihe mnfhe_aafutyzm_ﬂnﬂ_pﬁpminfﬂmwmmseaswﬂm Ministry
guideking ﬁhdﬁ.ﬂ&ﬂﬂshﬂﬂhﬁﬁmﬂaipnﬂlmﬁwﬂhﬁlmm&ﬁﬁﬂﬂdmhhhsd#gemaﬂﬂ&gpaﬂh
wﬂﬁuﬁgphnﬂf.thl State Govl."

in ordar to comply the above condition, fhe curreni scheme i prapared for fencing, protection and
regenerafion of safely 20ne area wilhin OSCOM lease area by taking ANR gep piantation mods by planting 400
geadiings per hectare. The length of the outer periphery of salely zone I.'EI','IIifEE' 1o be fenced is 16465 mir and the
arpa of safety zone is 36.34 heclare,
YOPOGRAPHY AND EXISTING VESETATION: w.

The area under safety zone s flal sandy terrain with coestal plaing. The soil type of the area is sandy
loam & majer vegemiion n Mis &ea fs casusring co-exits with cashew lopes and kewda bushes inchuding
sparadic growth of Nesm & Acasia. :

PRuPOSED TECHNIQUE FOR PLANTATION! REGENERATION:

It Is proposed fo lake up ANR plartation with 400 plants per hectars over the enfire area of 36.34
heclarss.

OBJECTIVE OF THE SCHEME:

The main objeclive of the scheme is (o create & mainiain a green belt along the mining lease Doundary wiich wil
sarve the folloving purpose:

i) It will be @ permanent disfinguishable demarcaled zone for he ML area,
i It will help in controlfing air end noise polluln 1o some axdent near [he minz.




T Temsolte Species Comman Neme _
Casusnne aguiselifols Casuarinz & ) E
A 7ium Goaenizle rr— 5 i%’" |
e e L
Azadivacts indica Weem ' |
Casiasiames Chakunda ‘
Simaroube glouca Simarauba

PROTECTION OF PLANTATION:

7 Siraight strands & 2 diagonal strands of barbed wine fencing with RCC pillars along the cuter pariphery of

the-ML area will be provided which certainly prevent the bioiic inlsrference. In addiion io this fow walchars
i will be engaged for protection of planiations. '

TOTAL COST OF THE PROJECT:

Total cost of the project will be Rs 1,90,00.211.00{Rupees One Crors Ninety Lakh Two Hundred Eleven Only)

&3 detalled in Annexure ~ 1|

EXECUTING AGENCY :

Since lhe wovk will be done ingide the Wining lease of OSCOM , Mis IREL (indla) Limiled will exacule the

wairk at the project cost, :

This Is praparad in consuliation will the DFO, Barhampur

3 ' ' For IREL{india) Limiled

Countersigned by
()




i) It provids an ahemale habital to birds end anmaks.
) I wiil hslp i maintaining scciegical heslih of e r=gion.

TEls OF WORKS TO BE TAKER UP:

o achieve the above oojectives the following liem of works are prescribed to be taken Up
1. Survey & Demarcaiion of Boundary
2. Fencing
3. Planiafion & Post Pianting Oparations

1. Survey & Demarcation of Boundary:The outer periphery of Mining Lease area and Safety Zone has sieady

been surveyad and demarcated on fhe field.

2. Fancing:To protect the plantztion from grazing and other biofic inferference, it will be provided with barbed
wire fencing along the outer periphery over 16455 mir. There will be provision of one RCC piiar to be erecled
&t every 2.5mir distance with provision of hwo strut pillars at every 10% pillar and comer pikiar. There willbe ¥
siraight strands wilh2 diagonal strands of barbad wire fencing for betler profection purpose. The cost estimate
of barbad wire fencing has bean pmﬁadhﬂnnmzm%.ﬁmmmﬂ]b&nuhnm]n fhe inner side.

3 P!antatiun & Post Planting Operations:ANR plantation with gap planting of 400 seedings par hectare over
%5.34 ha shall be taken up . Al planfing and post planting measures fike casualty replacement, soil working,
manring, fire protection ekc. will be undertaken as given in cost nomm for ANR 400 gap planislion mode
which is furnished as Annexure-Il,

Wihike taking up plantation the following points shall be taken in to considaralion.
4 Cara to be faken 1o raise healthy seedlings of minimum 80 cm height. Furfher 10% exira seecling ane
fo be raised for casuslty replacement,
4 Pitling shell invariably be done during Novemboer-February ie. before onssl of monscon. Planting
shall be done on the onset of monscon o get the full benefil of rain.
& In cass of any moriality of planted seedlings, it should be replaced with good seadlings 2s soon as
possible for betlsr success rate.
& Compiete weading In proper time wil be done Strap weading will rot ba permitied.
Since fhe area is provided with barbed wire fence, walch & ward wil be easier. Walchers may be engeged in
weeding in problamatic area along with watch and ward.
CHOICES OF SPECIES:
Considering the prevaient climatic condilion of the region, lopography and soll ype the following indigenous
species are (o be planied,
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Annerure «| !;r
ESTIMATE FOR BAREED WIRE FENCHLG R /
: y ;

0) 02y batad i (SRriprig b %l
7 etraight strand x 1000 bt = 7000 Mi I

2 disgona strand = 2 x MES FF{BLT=2x 1051 _ -
=21.00 ftx 400 nos = B400 itor = 7560 bt
= 0560 Mt i

Requirement of Barbed wire per Km
= B560/5 = 1812 Kg
Cost of Barbad wire @ Rs.B0F per Kg Rs. 1,52,980.00
02) Conslruction of RCC pllars of size :
Lengih -8 ft, Bollom 5" x 8" & Top 4" x 4"
Reinforcement with 8 fmm rods with proper curing
B x {[6" 267 + (4"+4")2 = 1.34 cit or 0.038 cum
i} Costofc.c. work 1:2:4 =0.04 cum @ Rs. 526257 | cum= Rs. 18998
ii) Costof od inchuding cuting bending& binding
- (038 cum x 0.90qti = ﬂﬂEl‘eq.@HB 105588/ gli= Rs. 362.38
" #) Configency {15%) incloding— S o -—
curing, stacking, provision of hooks elc = Rs. 81.05

Rs. 843,41 say Rs 644,00
Requirement of piilars per KM
Spacing = 2.5 mt x 2.5 mi
Requiremeni = 1000/ 2.5
Strut pillars at every 109 pillar = (40010) x 2

00
- 1]
. " 4B0Nos
. Cost of piltar per Kilometer = 480 x Rs. 644/ = Rs 3,08,120.00
03) Fixing of RCC pillars In posiiion with hbg metal { 4om) in CM. [ 1:4:8)
j Digging of plls 1.5'x 1.5'x 1.5' = 3.375 cit pil
FordB0 pits 480 x 3.375 = 1620 cft or 45.85 cum @ Rs 120.40per cum = Rs §521.54
i} Fixing of pillars with 4 cm hbg metals In C.M 1:4:8

Pit size 1.5' %15 % 1.6 =3375 ¢l
Deduct 1/3%of bed of pllar L2, 33753 - =(41.125¢ch
Total cc work per pillar T o

For 480 pilars = 480 x 2.25 = 1080 cflor 30577 cum @ Re3528/ cum = Rs. 1,10,876.00
[4) Labour for straightening the barbed wire and fixing & elipping with pilars
70 MD per KM @ Rs. 315.00 per MD =Rs. 2205000
05) Camiage of Barbed wire & pillars {o the sile - 00 -1
Approximate cost= Rs 25000,00 = d5in
08} Provision of wo iron gate of size (4" x5 cn LS = Rs. 20,000.00

Todal =Rs. 6,4553000




LabourCass 1% , = Rs. B455.00.00

*

Expenditure per 1 KM of barbed wira fencing = Rs 6,52,086.00 ; 1:'-;..
07} Expandiure fowards maintenance in fivee yar clrcls { 3= 5%, g yesr) w |
* @ 2% of cost per KM =3 x 2% x Rs. 6,52,086= Rs. 38,175.00 |

Expanditure par 1 KM of barbed wire fencing including maintenance = Rs. B,91,211.00

So, expendiurs per funning melre for fencing = Rs. 691.21 / Mi or say Rs. 891/- per Mir

( Rupees Six Hundred Ninaly One Only)




i ]
R
Wags rals of Rs, 315.00/5ay. W
8l Frotwtiy Labourin | IO ) herimicost | Total cost
flems of work pericd of Yiznd Cast In Rs Re
Ho. Exacution L] n R ': nRs.) [In- i
1 2 ) 4 g B 7
Pravieus Year { ADVANCE WORK] NURGERY RAISING
1 Hursary Coel { 18 months Oid Now-March 11 346500 737.00 0200
Seedings) @ Re.38.37 part (Re 255 1o
be releasad | for 440 sacdlings |
400+40) _ . ..
___ BubTotal - - 3253.00 73100 20200
Morioging b S4pe-vision charge 5% of 21010
e okl cosd : =
Grand Tetal | ] 11 | 3465.00 ¥37.00 441210
(MYEAR{ADVANCE WORK) PRE-PLANTING CONDITICN
Survey, Demareafizn and Pillar Postng, D
1 GPS Reading wilh mapping Ho % - o 630
~2 | Sitepreparlicn MowDiag 2 B30 { E30
Sivicullural Oparation Including cearance ;
3. | of wesd, cimber culfing, high skump JanfFed 5 1575 0 1575
| cutting; singiing of shoots efo
“Prsery tost {18-monlhs oid a;a-ihg}
(@Re38.37 per s2ecing part
4 mum-muﬁnmﬁhm JanMar . £330 1684 10714
§ | Cosl .5 Linc Exponciures | 0 166 165
= __SUSTOTAL 37 11655 2058 13744
g mm&ﬁuhanmmmguﬁﬂnf 8857
fne-fotal cost : . .
| GRAND TOTAL = i 11655 2058 14300.7
15" YEAR OPERATION
Nursary cost {18 manths old aaaLIng] '
1| hsiance Rs 447 for 44D ssedbings Apr-an 54 RS 2343 1556.8
F] Hﬁpdﬁmmham _ Feb/Mar 18 5&70 i 7]
3 | Carriags and planting including casualty il 3150 0 3150
4 mm S Yo & AugiSep 12 3780 0 a7an
[ Cost of Vermi compost @ 200 gmsioiant
@ Rs. 200 per kg = Rs. 1800.00 ang
5 | Grafuitar Insacicide 5 gmaiplani @ Rs. Ay o o 1760 1780
O per ky = Rs, 160.00
Coel of Chamical fzrilizer [a) Uza 1;
grnsiplant in hwa subseguent doass
& | Re B par kg = Ra, 158.00 {b) NPK 50 Juiitug i i B4E 648
grs/plant £ Fs.24.00 per kg = Rs.
AB0.00 & bagsl dase
Edviowturzl Oparation incduding clearanca
T | of weed, cimber cutting, bigh stump SepfOct i3 4725 ] 4725
| cutting, singing of shoats el




, T Fireline Trecing & Inspection Palh FehiNer 3 §5 0 85 s
_3 | Walch & Wem R - 7 2205 0 PR ]
10 ¢ ang Uninissien Cxpandilmg 2 il 318 TN o 1!..-:'_,:"
505 TOTAL 703 B0 T PN :{:}
" Wonliniing & GuperVisica charge 3% of == poRipp
the iotal csl ;
GRARD TOTAL 705 20T 5 26513 2B427.24
78 YEAR OPERATION
} Eﬂ?&ﬂ! amtmmm e Julitag 2 630 1594 8 214 8
2 | waﬂﬂ"ﬂ oparions Sapi0s 4 1260 0 0
3 A M Sapilc [ 1260 0 28]
Gnﬂn”arlwﬁmwldde[a}‘-’uwl —
Compost @ 200 gmefplant @ RE. 20/ per
4 | kg =T 1500.00 and (b) Grarular Sep/Oct o 0 1816 1616
hudﬂlﬂ 5 gmsiplant @ Rs. 80V per kg =
] Wﬂﬂw : | Apr-ier 7 2205 [ 7705
7| Conlingency & Unforesesn Expundiue . 0 362 w
BB TOTAL 1§ 5T 35128 BiBZE
E}I B Wﬂ&wmmﬂmma oy
GRANDTOTAL 18 5610 35124 654194
3 YEAR OPERATION :
1| Compksta weeding end cutural operalionis | Aug/Sep g 530 0 50
2| ol Working Aug'Sep 530 [ 830
"3 | Fieina Tracing & inspection Palh FebiMar 1 315 0 15
SUB TOTAL _ [F] 3760 8 3780
& | Moniling & Supenision charge 5% of the =
iptalodsl ____ —
GRAND TOTAL 12 3780 0 3968
T A" YEAR OPERATION
1" | Firdina Trachg & Falh FebiMar k! 15 [0 36
2 & Wand and culwral ns [ 2 _ EaD [ a0
B TOTAL - =% 3 E45 1] 848
Monlloring 2 Sypervision charga 5% af the }ﬁ_" i
2 a7
b= totzl cost i
= ) GRAND TOTAL . T 5 W
5% YEAR OPERATION
1 | Firelne Tracky & Inspaclion Paih Fobiar 315 g 318
2| Walch & Ward & cullursl cperafions 3 B30 g 830
SUBTOTAL i 3 945 0 P
4 Mznflodng & Supandsion cherge 5% of the "-f" : pe
total ol
5 YEAR OPERATION,
1 [ Foeine Taorg A nspecion ol | Febiblar g i1 5 e
2 | Wakch & Ward and cultural operalions - 2 = ) &0
| SUBTOTAL Ll ) Y[ 0 45
3 Hu-.-n' wrm chargz 5% of he IEEJ')~ e
I amnmm. 3 5 5 =
. — T8 YEAE-BPERATION -
1| Feeine Traging & inspeclion Path | [ 1 5 i 315




2 [ Wakh & e0 and cublurs) OpecEiins fugiSep F =0 - [
SUB TOTAL s 3 9iE 0 e
§ ﬁih“ﬁﬁmmﬁndﬂ'ﬂﬂﬁﬂm e ﬂ\ﬁ;r
| GO8l
| GRAND TOTAL o 3 [ 0 g -
¥ - AT B YEAR OPERATION : =
1 | Firelme Tracing & | Path Febidar Gl | 318 0
7 | W ard and culursl operslions Augihel | 2 . B30 . 0 B30
. TOTAL : | ] 45 1] %
3 Mariicgng & Supervision chage 5% of the ) 47
h%% s {
G TOTAL : , 3 B45 . a 582
T B YEAR OPERATION
1 | Fireane Trecing & inspection Path Fetdar 1 315 [ G
7 & Ward ahd cuitusal oparafors AugfEed 2 630 ] £l
SUBTOTAL . . i 3 945 0 [
3 | Moniiaiig & Szpervision charge 5% of e . -
botaloosl -
GRAND TOTAL 3 845 [ a63
o 10" YEAR OPERATION o i
1 | Fieina Tracing B | n Path | FebMgr ~1* 1 s 1] i
T | Waich & Ward and cullurs] operations - 2 630 0 830
SUE TOTAL 3 845 0 948
P MonRofiry & Suparvision charge 5% of the ] P
total cost
GRAND TOTAL ] 845 0 [
ABSTRACT
Mo of Monlioring &
=1 Lobour cost@ | Maleral cost Tetal cost
“Mam of work persol Suparvision charge
W ' gay | Fo-akperday | RS | gy of the total cost PRy
1 Previous Year 10 3152 1052 2101 44121
1 Ypar 7 . 11655 ] 6857 143867
2 1 ¥ear e 22015 ] 1258.44 ZE427 24
3 7 Year 18 §G6/0 3Ei28 455,14 9641.04
4 > Yeu i2 3Te0 0. 188 - 5068
E 4 Yo k] e [} &7 [T
3 5 Year 3 845 [} &7 982
7 B Year ] 945 b 47 g9z
B 7 Yaar 3 5 D i I
g8 £ Year 3 15 i a7 EEH
10 0 Yeor 3 845 ] L R
11 108 Yaar 3 | 0 47 CFA
TOTAL 188.5 530075 | 95854 3131.33 65793.58

QB"‘V!}L

Ew%ﬁ i
& Feess

Amei. Cosarvalor
Berhampur Forest Divigion




fonexurg =il
|q i!
TOTAL FINANCIAL OUTLAY .\:‘%V
gl Work o be done Esfimated
Na . Expendium
1. | Barbeo wire fance along outer boundary of safety zone over 16465 mir @ | Rs. 1,13,77,315.00
Fts._ﬁﬂtm per mir -
7. | ANR plantation @ 400 pianis / h over 36.34-ha @ 65,794 00 pet ha Rs. 23.90,954.00 -1
Sub- Total Sk Rs.1,37,68,269.00
Inspection and monitoring and evaluation @ 15% of the tolal prfect cost | Rs. 20,65,240.00
[ Toid s Rs. 1,56,33,508.00
| Price Escalation @ 20% Rs. 31,66 702.00
Grand Total Rs. ,90,00,211.00
( Rupees One Crore Minety Lakh Two Hundrad Eleven Only)
This Is prepared In corsuilation with the DFO, Berhampur
; For IREL {lndia) Limited
J_,E t _ | "
@l 3“‘9

Assl. Coservator of Foresis
Berhampur Fores! Division

Eﬂi'l-ﬂliw Diwsion
Divizional Forasi Officer
Bratimapur Divigian

E |
I
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-—qul-llrl.
"%  |REL (India) Limited ; i Ao
(Formerly Indian Rare Earths Limited) :
(SIICE LTI T I9E) o TG
Govt of India Underta ' 3 ﬂﬁ
.ﬂ" ¥ LHMEMHTHHEUMMM w.wumwmm ;
[¥50 8001 : 2015, 150 14001 : 2015 & 180 45001-2018 Company)
= L compliance=/2022-23/ &83 %’ Dt 01.04.2023

The Divisicnal Forest Officer, -
Berhampur, Ganjam
Odisha- 760001

Sub; Annual Self Compliance report of Stage -/l Forest Clearance of Mis

IREL (India} Limited, Orissa Sands Complex (OSCOM) for mining and
separation of heavy minerals.

Ref: MoEF& CC Fila no.8-15/2018 FC, dated 15" Decamber, 2022 |
Dear Sir, ' '

This has reference to the above subject & refersnce, we are herewith

enclosing the point wise annual self compliance report of Stage —i! Forest Clearance
of Mis IREL (india) Limited, Orissa Sands Complex (OSCOM) for the period
December 2022 to March 2023 for your kind information,

With regards.

Yours fruly,

P
- GM H-Ead OSCo:-

Ce: RCCF, Berhampur, Barhampur Clrcle: for kind information. .
Cc: Deputy Director General of Forests (Central), Gowvt. of India, MoEF&CC, inlegrated
Regional office, A/3, Chandrasekharpur, Bhubaneswar-751023.

Ce: Depuly Inspeclor General of Forests, Govt. of India, MoEF&CC, Indira Paryavaran
Bhawan, Jorbagh Road, Allgan], New Dalhl-110003.

i g e, fTEE (3, BTG (o), 3T - 761048 o
Orissa Sands Complez, Matikholo (RO.),Chatrapur [(Ganjan, Odisha - 761 045
P Tol. : OSBA1 - Z57890 - 98  EEj Fax ; 06841 - 257980

e TRt « w5 1207, ST wwEe o, FfEieme At & o, s g5 - c00 2o
Regd. Office : Plol Ma. 1207, Veer Savarkar Marg, Near Siddhivinayak Tample, Pralthadevi, Muembal - 400 028
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Annual Self Compliance Report

Mame of the project 1. Mining & Minaral Saparstion of OSCONM, IREL {Incia) Limited

Forest Chearance lelters MNa and Date:

it MoEF File no.6-15[2018 FC, dated 15 December, 2002 .

Period of Compliance Report: (15" December, 2022 to 31 * March, 2023)

Sub: Compilance of various condiions of Stage-ll Foreat Clearance by McEF Flle no.B-15/2018 FC, dated

“15" Decamber,2022 for Mining & Mineral Separation of IREL. OSCOM.

i

£

5|NU|

Description of Conditions

Status

A

Conditiene which nead 1o be complied
prior to handing over of forest land by
the Stabe Farest Departmont.

The KML files of diverted area, the CA, greas,
the proposed EMC realmeant ares  and (he
WLMP grea shall be upioaded on the e-
Green walch ponal with all requisie datails
bafore handing over |he forest land to the

LIS Sy

The KML filas of the diverted foresl area, the CA
arsas, the proposed SMC irealment area and
the WLMP zrea have been uploaded on &-Graen
walch poral on 20002 2023,

Conditions which need to be compiied
on lield after handing over of forest land
to the user aganoy by the State Fopest
Department

Legal status of the diverded forest knd shal
remain thchangsd

Agraed upan.

The approval for diversion of forest fand
shall be subject to CRZ cleamnce, f

applicable;

CRZ clearance haz been granied fo Mis [REL
{lndia} Limil=d far capacily expansion of mining
and mineral separation units (CEMMU) projact at
Matikhale under Chalrepur Tahasl ef Ganjarn
distii from the Swle Cosstal Zone
Managemant Authority (OSCIMA) wide leiter
no.13716/F & E dated 24.07.2012.

il
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Description of Conditions

Status

Compensatory Afforestation:

E

k.

The Compenselony alforastalion over
degraded forest land, double in extant
o the forest land belng diverled La,
320 ha shall be raised by the Stale
Forest Depariment af the project cost:

CA will ba
maintained for 10 years and the A
scheme may include afforestalion of
indigenous, species with appeopriate
provision for anticipaled cost increase
for works echedulsd for subsequent
yeais

afforeslalion  over
degraded forest land, shall be rajesd

‘by the Stale Forest Departmenl at the

project cost within three & from lha
date of granl of Stage - Il approval;

. The proposed compensalory land &

found 1o be a natural hzbital of
Pealovd and ofther shrub dweling
species; accordingly, tha existing
thorny! shrubby vegetation ecosysiem
should be n:hl&h&d‘ w':dmr any
aitempl o alter by undue over
planting. However. sall melsiure
consarvalion should ba ghen prime
focus with possibie creation of small
water bodiss and planiing shall alzo be
fimited and confined Yo focal thomy,
frult bearing species anly.

CA and ACA schemes over the area 320 ha and
120 ha ars spproved by CCF (FD &NO, EC Acl)
at tha ravised wags rale of Rs 315/ par MD and
the cost of CA and ACA are deposited in the
CAMFA fund by the user agency.

Usar agency agreed upon thal, necessary support
will be extended to Stale Govt. so that the eco-
system of the proposed compensatory land will

be maintained without any alteration, prioritizing |

soll and mobsture conservation with possibie
creztion of water bodies and planting thorny
shrubs and indigencus frult bearing species anly.
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Description of Conditions

Status

MNPV 2

i, The Stale Government has realized the
Met Presant Value (NPV) of the forest fand
being dvverted under this proposal from the
Liser Agency as per the orders of the Hon'bls
Supreme Courl of India dated 25.03.2008,
24.04.2008 and 09.05.2008 in Wit Petilion
(Civil) MNo. 202/1985 and the guidsfnes
izsyed by this Minisiry vide itg leller Mo, 5-
3r2007-FC dated 05.02.2009 through enline
portal of CAMPA, account of the State NPV, §
eny, becomes dua in future shall ba realized
in accordance with the relsvant guidefines
izzued by the Minisiny.

fi. ALthe time of payment of the Net Present
Valua (NPV) &t tha then prevading rate, ha
Liser Ageney shall furnish an underizking lo
pay the eddiional amount of NPV, il so
determined, as per the final declslon of the
Hon ‘bl SBupreme Court of India.

K= IREL has deposiled fUE MNPV in Ad-hoc
CAMPA using e-paymenl module through web
porial of Ministry of Ervironment, Forest &
Climatla Change, Sovernmant of India. The user
agency has lumishad an undertaking to pay the
additional amount of MRV, T 30 determined in
case of hike of present rate of NPV as per the
final decsion of the Hon'ble Suprame Cowt of
India {The coples of NPV paymant details ars
enciosad in Annaxure-I). Furdher Mis IREL do
hereby undariake lo pay the additional amount of
NPV if so determined in case of the present rate
of NPV as per the final decision of tha Hon'hla
Supreme Courf of India,

The User Agency sgmeed upon lo pay the

additicnal amount of NPV, if so determined, as per

::zﬂnmdadshnanHmﬂaEmmcﬂunnf
=1

Compensatory lzvies, B zny, realized in
fulwra under the axtant project shall be
franslesred! deposited, through e-chaltan, in
| i he account of GAMPA penaining to the
S@als  concerned through  e-ponal

Tha user agency agrsed upon lo pay the
Compansalory levddes, il any, resiized In futura
under the extant project shall be fransfermed!
caposied, through e-challan, in o the account of
CAMPA  paraining (o the Siate concemesd

through e-portal (hitps:foadvesh nic inf).

The uzer sgancy's work involves seashore
sand mining, which is also the sils [

nasting of endangersd Oiive Ridiey turia
While the 52 km lenglh of sea shore fs the
location of nesiing, cul of this S km length of
soa shore wilh large sand beds on both
sides of RBushikulva River i the mass
nesling sie, olher ansas aro  sporadic
nesling sites, So, the area Involving 5 km
distance {2.5 kmon both sidas of Rushikulya
a mwver mouth) (o be rigorously consenmed
withoul any disturbance zs per the Plan
approvad by the Chief Widife Warden,
Chsha

The 5 km zone hae been cleary demarcaled as |
NO GO AREA, [ MO DEVELCPMENT ZOME. Tha

user agancy do hersby undertaka (hal no Mising

aclivitlas or Sand Exiraction or habilat akeration or

aciivilies of similar nature will be carded oul wilkin

{five} km zone ol the nesting/mass nesting of

endangered Olive Ridley sea luile from

Rushikulya river mouth as presciibed by Chisf

Wildide Wardan,

Wb
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Description of Conditions

Status

The State Govi shal ensure that LUser
Agency shall mplement the R&R Flan as
per the RER Policy of Siate Government in
consonance with Hational R&R Policy,
Government of Incla before | the
commencamard of the project work and
Impienentation. The said RER: Plan wil be
moniiored by the State
GovernmentHegional Office of MoEF&CC
along with indicalors for monitoring and
axpected obearvable mileslones.

Azhebilitztion and resstiiemant plan (R&R) has
been preparad for the project affeclad femiliss
{PAFE) =6 per the diraclive ssusd by the expert
appraisal commitiee (Mining) of MaEF & CC in
e with ORREP 2006 and NREP 2007 and is duly
spproved by Collector & Dislriat Magistrate, *
Ganjam. The recommendalions of Rehsbifiation
& Periphery Development & Advisory Commitiae (
RPDAC) hepded by RDC |, Berhampur will be
Impéemented In co-ondination  with  District
Administrallen & Village Panchayal in due course
af tima.

The Stale Government shall ensure that the
gcivities proposed In the approved schems
lor fencing, protection and regeneration of
the safely zone area 7.5 meters strip shall
ba kept within the mining ledse boundary
and arga of the safely zone shall ba pad of
e total area of mining lease as per the
Minisiry's guidelines dated 27.05.2045 shall
be Implemented within three year al the
projecl cosl from the lsswe of Stage-l
Clearance.

User agency agreed upan thal aclivilies proposed

in the spproved scheme for fencing, prolacton
and regeneralion of the sofely zono area, 7.5 m

strip will be maintained within the lease boundary,
80 limst safely zona will be par of the tols sres of
the mining fase as per tha Ministry's guideines
daled 27.05.2018,

iafuljr Zons Management: Tha following
acivities, ot project cost, shall be undertaken
by the user agency for the management of
wafaby Zong &5 per relevant guidelines sswed
by tha Minlsiny's guldelines:

i) tser agency shall ensure demarcation of
safely zone (7.5 meter stip all along the
Inner boundary of the mining lease area),
and Its fencing, protection and regenarstion
by erecling adequate number of 8 fasl high
RCC boundary pillars inscribed with DGPS
coordinates with barbed wire fencing and
deploving adequate number of walchers
under the superdsion of the Slale Forest
Daparimend.

The user agency agread upon to cemarcale (he
gafaty zone (7.5 meter sirp all along the inner
boundary of the mining lease area) exploring the
ground feasibilty all afong the ML amea and its
fencing, protectiion and regeneralion by ereclng
adequate number of 6 Teel high RCC boundary
pillars inecrbed with DGPS coondinales with
basbed wire fancing by deploying edeguate
number of waichers under the supervision of the
State Forest Depariment after handing over of the
157.702 Ha of DLG forest land to the user 2gency
oy DFO, Barhampur,

ol
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5o,

Description of Conditions

Status ="

i) Boundary of he safety zone of the mining

lesse, adjacent to habiiation/roads, should
be properly fenced by the user agency:

i) Sefaly zone siwmlt be maintained as
green bal around mining lease and o
ansure dense canopy N the ares,
regeneralion shall be taken up in this srea
by Ihe user agency at prefect cost under the
supervision of the State Porest Depariment.

iv) Alforestation on dagraded forest land to
be seleciad elsowhare, measurkyg ong and a
half limas fhe area undar safely zocae, shall
glzo be done at the project cost under fhe
supenizlons of he Siale Foresf Depariment.
The dagraded forest land (DFL) so selscied
will be Informed o the MoEF & CC and
afforestafion will ba done within threa years
from iha dale of Stage-ll clearsnce and
malnteined thereafter in accordance wilth the
approved Plan in consultation with tha Stele

ForasiDeparimant;

vi Tha SEbe Govemment snd tha pser
agency shell ensure |hat safety zone |s
mainlzined 35 per the prescribed noms,

Agreed upon.

Agresd upon.

The Schems for undertaking afforestetion over
15 limes of Safaly Zooe (e 55 ha b
Ananlaraior DPF  has been  technically
approved by the Raglonal Chiefl Conservalor af
Forests, Berhampur Circle and M/s IREL has
depogited R3.81,52,309)- in Orissa CAMPA Fund
and the scheme will be Implemented within a
perind of three years from the date of approval of
Stege-ll Forest Clearance by tha Siale Forest
Depariment,

Agreed upon,

10.

i —

L)

k]

Period of diwersion of the sald forest land
undar this approval shall ba for a period co-
terminus with the validily of loasa mn]:u!
under the MMDR Ac, 1957;

The Forest Clearance grantad by MoEF & CC is
vaﬁdﬁrumuﬂ;mmlnﬂngheamla.uph
31032047,

The User Agency shall obtain  the
Ermvironment Clesrance a3 per  |he
provisions of the Environmental (Protection)
Act, 1985, ¥ reguired:

The usar Agency hes ablained the Envirsnment
Clearance from MoEF & CC vide leller dated
11.01.2019 (The copy of EC granted In faver of
IREL is enclosed In Annesure-i for reference).

oSS
e T

Mo labour camp shall ba astabiizhed on the
forast land and the User Agency shall
provide fuals preferably altemate fuels fo the
laboursrs and the slalf working &l the sl
2o g3 io avoid 2ny damage and pressure

on iha nearbyforesi areas,

Agresd upon.

hsd—
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Sigte  Govermment shall ensure  lhat
process for setflement of rights, in lgrms of
e Scheduled Tribes and Traditional Forest
Dwellers (Recognition of Focest Rights) Act,
2008, has been completed in accordance
wdth (he relevani guidelines prescribed by
fhiz Minisiny's letter Mo. 11-9M998-FC. (FL)
dated 03.05.2009 read with 05.07.2013.

"The user Bgency wil ensure e comphance n
eoordinalien with Stale Forast Deparimant.

20.

The User Agency will reguiarly underake
desiliing of vilage tanks and cther waler
bodizs, located within five km from the mins
\ease boundary, 25 per phen submilied slong
with the campBance of Staged approval, so
as to mitigate the impact of project on such
enksiwatar bodies.

Thau:eruumcragmndumnmd'm:%
vlra_qummmmrmwmga.mlad ithi
five km from the mine lease boundary, as per plan
submitted along with ihe complance of Stage-l
approval, 3o as to mitigete the impact of project on |
such lankshwealer bodias. The ponds ane identifisd
and proposal ks going 1o be Inltiated for underiaking
desBiaion of 05 nos of vilage ponds ‘in
Sriramchandrapur, Kanamana, Afyapali & Kabpal
GP which Is located at a distance of 02 KM from
mine lease boundany.

21

—————

Tha cost of felling of rees shall be deposited
by [he User Agency with the State Foresl

Depariment.

Tha user agency agiekd upon that the cost of feling
af lrees will be deposiled by tha User Agency with
the Slate Foresl Department. A requast lefier hu'i
been senl to DFO, Berhampur vide letier A0.B19A,
did.23.03.2023 for conducling & co-orfnation
meeling belwaen IREL, State Forest Depl. & Districl
Administration to fingfize the schedulz of Ires
enumeration, Mx tree faling cost and mode of
disposal prior to underteke mining operation over
the OLC land.

¥ 3

e — . ki [

Treas should ba felled m phased manner as

par the requirament in the approved Mining
Plan wih prior pemmission of concerned

OFo.

Agreed upon.

23

Tr wmer agency shall splore the possibiity
of Iransiocation of maxdmum number of irees
igenified to ba felled and shall ensuse that
ar:rylreefﬁngmmlh&ﬂnnnnn{yumrm
unavoidable and that ioo under slhicl
ma‘uhinnuﬂhuEIaMmetmpmm

The user agency agreed upon thet i would explore
Ihe possibilties of transiocafion of maximum
number of trees idenifled to be fefled and will
angure that tree faling would be done only wiven it
Iz unavaoidable snd it will be cariad oul under etrict
supenvision of the Stale Forest Depariment,

14,

The User Agency shall comply wilh the
| Hon'ola  Suprema Court order on e
grassmg, and ra-grass the mining area and
any ofher areas which may b digturbed due
o mining to restora them fo a3 condifion
which is il for growth of fodder, fiora, fauna,
gle. ina timehy manner.

The user agency agreed upon that it will comply
with the Hon'ble Suprems Court order on e -
grassing, and re-grass the mining area and any
olher areas which may be disturbed dus o mining
o restora them 1o & condition which is fit for growth
of fodder, flora, fauna, elc. in a mely manner.

s
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13.

The boundary of the diverted forest ksnd,
mining leasa and safety zona, as applcable,
shall be demarcaled on ground 21 the praject
cosl, by erecting four feet high reinforcad
cemant concrete pillars, each Inscrbed with
ke sarialnumbar, distance from piar o pitar
and GPS coordinates:

Agreed upon.

14,

The User Agancy shall undertake mining =s
per appioved mining plan and the concurrant
raclametion plan as per the approved mining
plan shall be execuled & the User Agency
from the wery frst year, and an annual
report on Implementation thereol shall be
submitled fo the Nodel Officer, Foresl
{Conservation) Act, 1380, in tha concamad
Siate Govermnment and (he concemed
Regional Office of the Minlstry: If I [s found
from the ennual report that the achivilias
indicated in the concurment reciamation pian
are nal being execuled by the User Agency,
tha Nodal Officer or tha Addl Principal Chisd
Conasreator of Foresls {Central) may diract
fhat the mining ecliviies shall remain
suspended Gl such tme, swuch raclamahon
gcivities arss salisfacionly executed,

Tha usar agency is undertaking Mining actvities &
concurrent reclemallon in  adherence 1o the
approved Mining Plan, We further underake that all
mining operations and the concurrent reclamation |
will be done as par the approved mining plan anby.

The layout plan of the mining plan/ propozal
zha!! not be changad without tha prior
appraval of tha Cantral Gevernment and the
forest tand shadl not ba used for any purposs

| oiher fhan that specifiad n he proposal

Agreed upon. i

i

The Stelz GovL and the user agency shall
ansura that the forest land shal net be used
for eny purpese oiher than that specified in
the proposal,

The user agency agresd upon thal the fores! land |
chel not ba used for any purposs ofher than (et
spacified in tha propasal

17,

The lorest land proposed fo be diverted shall
undar no circumstances be transferned fo any
piher agency, daparimant or pareon without
piior approval of the Central Governmant.

The user agency sgreed upon thal the forest land
proposed o be diverted ahall under no
circumstances be transferred 1o any olhar agancy,
departimant or persan withoul prics approval of the
Central Govesnmanl.

Mo damage fo the flora and fauna of the
adjoining arta shall be causad.

The user agency agread upon that not to causs any

damage to the flora and favna of Iha adioining &rea. |
|

_J

Kb
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The User Agency shall submil the annual |
selfFcompliance report in respect of tha
shove staled condiions o the Staie
Gwmnl.muﬂuﬁmﬂﬂfﬂ:aum
hlhhlﬂh’rnwhy'lhnmﬂnmdiww
Year reguiarly,

Agread upen,

Any olher condifion thal the concemed
Reglanal Office of this Minisiry may stipuate
with the approval of competant authority in
the inlerest of consarvation, protection and
davalopment of farests & wildlife.

Thamag:n-:yugmeﬂunm that it wil comgly |
with any other condition tha the concerned
Regicnal Office of this Minisiry may stipuiste with
the approval of compatant authority in the inferest of
conservation, profection and development of forests
& wiidlife,

27.

The user egency shall comply all the
provisions  of the all Ags Rules,
Regulafions, Guidelines, Honble Gourt
Order (=) and NGT Order (s} perteining to
this project, tl':lrr:.r.inrmeihmhﬁnginfm'm_
a% applicabls to ihe project

Thcuuragan::;.rmaduﬁnh:mmyaﬂ the |
provisione of the all Acts, Rules, Regulations,
Guldelings, Hon'ble Court Order (s} and NG T Orcter |
(s} periaining to this prefect, if any, for the time
being In fovee, 23 sppliceble to the project,

Viclation of any of thess condiions wil
amount to viclation of Forest {Consarvation)
A, i?ﬂﬂwaﬁﬁnnmmdhuhkan A%
prescribed in para 1.21 of Chapler 1 of fhe
Handbook of comprebansive guidefines of
Forest (Conservation) Act, 1880 as issued
by this Ministry's letler No. 6-202017-FC
daled 28.03.2018, -

The user agency
condflions  slinulated
complied,

agreed upon thal all fhe |
in Stagell FC wouki be

st

|
1
f
I
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FAX 25528227 1560755

TEL : 2544033/258325%4
— EPABX ; 2561909 F 2552847
I E-mail ;parbesh | @osobg
% Wabsite www .ownchoor

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE. GOVERNMENT OF CIDISHA]
ParibeshBhawan, A/118, Niokanthanager,Unit-vii;,

Bhuboneswar = 751 012
[ CENTRAL LABORATORY |

als

L]
fagte s

Colhal, L
F‘h' "

R DI. o - 062025
) WIS [LEM) Prof-211/23-24 Tt

Ta

The Repianal Officer

State Pollution Control Board, Odisha

2" Floor, New Division Office, 1DCO, Berhgmpur Division
Industrial Estate, Berhampur

Dist- Ganjem-7EN00E

Sub : Submission of Interpredation of Test Raports-Aeg

Ref : {1 Your letter No. 1172/ Legal/S4/2022 dated 20.4.2023
(2] Your lettar Mo, 1174/ Legal /58,2023 dated 20.4.2023

(3] Your letter No. 1176/ Legal/S8/2023 dated 20.4.2023
=ir,

With reference to abave cited letters, thie is to Inform that Interpratation of test reporis issued
by this office in respect of Beulabandha pond, village ponds In Badaputi, Kanamana, Kallipali and
K Arjipalii villages; and 12 ground water samples zre enclosed herewith for your kind infarmation and
racassary action,

Yiourrs Faithully,

e |
W ANITRAY,

Chief Environmental Scianlist

Encl : As above
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Dpinion on water quallty test report for Pond near entrance to Badaputi village, Ganjam

Water samples collected on Dt 19.04. 7003 from Badaput! village in Ganjam districz, by
Regional Office, Berhampur was submitted to the Central Laboratary of State Pollution Control
Board, Odisha on 21.4.2023 for enalyss vide letter No, 1174 Legal/ 58/2023 dated 20.04.7023
(Annexure-1),

Test reports of the pond with respect to the parameters pH, Flectrical Conductivity, Total
Dissolved Salids, Bischersical axygen Demand (BOD), Chamical Oxygen Demand {COD], Mitrite-N,
Witrate, ammonia-N, Total Kieldahl Nitrogen (TKN), Sulphate, Phesphate, Sodium, Pokassiym,
Chiaride, Total Colifarm, Fecal Caoliform, Chromium (hexavalant) and Tota! iron was submitred to the
Regional Office, Berhampur vide Test Report Mo, 05/251/04/2023 dated 47.4.2023 [Annexure-2),
Alter rectification of the problems in Atomic absorption Spectrophotometer Instafied in Central
Laboratary, the Heavy metal concentrations | such a5, Copper| Cu), Cadmiurn {Cd), Lead [Pb), Zinc
(Zn), Mickel (NI}) could be angiysed on DL 17.5.2023 and 2 eparate analysis report was issued for
these metals vide Test Repors No, O5/276/05/2023 dated 20.5. 2073 {Annexure-3).

Compiled anaiysis report of the pond water monpwith the prescribed limits is presented in
Table-1. As the pond water i being mostly used for bathing purpose, to assess the existing watber
quality status of the pand, tompadison has been made with Tespect o the primary water guality
criteria for Designated Best Uss Classification for Class B (Outdoos Bathing (Organised) {15 ;2705
[1982)) and primary watar quality criterla for outdoor hathlag [aid down by Ministry of Environmant,
Forests and Climate Change vide Motification Na, G5 742 [E] dated 25.00.2000. I abience af
tolerance Fmit for the metals in (lass-B and MOEE standards, tolerance lmis prescribed under
Class-C [Drinking Water after conventional treatmant and after disinfection) has besn used for
assessment of the pond water quality. Copy of the standards referred is glven in Annexure-d4.

Fram the data It has been abserved that the water quality did nat conform ta the criieria
limit specified for l_!iur,hemll:ui Oxygen Dermang {300), Total Coliform bacteria [TC), Fecal Coldfarm
{FC) bactesia, High values of Dissolved Cxygen (7.8 mg/l) observed in the analysis resulty may b
Inmh-u.-d 1o eutrophic condition of the pond. AR tested heavy metals confarm 10 the respective
specified fimits,

Such non-conformance with FEspect to BOD, TC and FC  values prescribed for Clacs-B
Indicates that the water is nat i for bathing purpase




(@l With respect o Physico-chemical ang bacteriologicaj pararmeters

Parameter with Unit TestResuits T Brimary warer |GSR 74z (7]
quality Criveria

forClass 8% | iDrganiceg |
[Organized Outdopr [
outdeor bath bath,
| Tust Report No. uﬂnfuu:rgy Dt 27/04/ 2023
pH 7.8 6.5108.5 55t085
Electricai Conductivity [EC) . _
(1S em) +58.0
Total Dissclved Solids {TDs], 4720 .
mg/l I
e
Dlssobved  Ooygan (D), 78 ' SmgL or more S Mgl or more |
I'H[.ﬂ',. 4

Blochemicz) Oxeygran 58 | I or less 3 mg/L oe lpgg
Demand BODY, mgft i

Chemlcal Oxygen Demang
COC, mg/L

Ritrice.n gm:l,'w!! mg/l 2.080 | . "
Nitrate-N (NO, N}, me 1405 v
Ammonical Nitropen as ' .

[N‘H_w.r'l'l L e

Total  Kjeidah Hitrogen

6.16 .
Sulphate (50,5 gL 11,38 i :
thamﬂpm'-m.mg,{i_ T
SGI:E"J.ITI Nﬂ]. i i r X
P

Potassium (K], mg/y

Chiaride (1)

[ Tatal Codiform (TC), My

| 100 mi)

Fecal Coliform (Fgj, Mpw/ = 500 [Desirzblg)
100 mi) 48000 E 2300 {may

' permissible) -
* Designated Bost (sg Classification) 15 ; 2296.1983)
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[l2] With respect to heavy mesals

Parametar with Unit Test Results Primary Water guality Critarla for
ClassC*
{Drinking water source with
conventional treatment znd after
disinfection)
Test Report No. 05/251/04/2023 dated 27.04.2023
Chramium |Hexavalant) 0003 .05, max
':':r..‘ (MR
Total Iron {Fe), mg/L 1.628 50, max ==
Test Report Mo, 05/276/05/2023 dated 20.05.2023 i
Copper {Cu), mp/L 0.005 1.5, max
Cadmiurn III-:I|§I mEI'L 00101 0.01, max
| Lead {Ph), mg/L. 0,010 0.1, max
[ Wickal [i], mgl G.011 -
Zine {2n), ma/t 0.007 15, max

*Designated Best Use Classification (IS ; 2295-1987)

IJW”J i _.:"q. '|_||l
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Oplnion on water quality test report for Pond nedr entrance to Kanamans villaga, Ganjam

Water samples collected on D, 19.04.2023 from Kanzmana village in Ganjam district, by
Regional Office, Bechampur was submitted to the Cantral Laboratory of Stete Poflution Cantrol
Board, Odisha on 21.4.2023 for analysis wvide fetter No. 1174 Legal/ 58/2023 dated 20.04.3023
(Annesxure-1),

Test reparts of the pond with respict to the paramaters pH, Electrical Conduetivity, Tagal
Dissobved Sofids, Biochemical exygen Demand (BOD), Chemicsi Oxygen Demand {COD], Mitrite-N,
Witrate, ammonia-N, Total Kjeldshl Mitrogen [Tin), Sulphate, Phosphate, sodium, Potassivm,
Chioride, Total Colform, Fecal Coliform, Cheomium (hexavalent] and Total iran was subsmitted to the
Reglonal Office, Berhampur vide Tegt Report Mo, 05/251/04/2023 dated 27.4.20023 [Annexura-z),
After rectification of the problems In Atomic 2bsarprion Spectrephotomeater instalied in Centeal
Laboratery, the Heavy metgl toncentrations { such as, Copper( Cu), Cadmium (Cal, Lead (Ph), Zinc
(2}, Nickel (M)} could be analysed en DL 17.5.2023 and a scparate analysis resort was ssued for
these metals wde Test Report No. 05/276/05/2023 dated 20.5.2023 {Annere-3),

quality status of the pond, compaison has been made with respect to the primary water fuality
criteria for Besignated Best Use Classification for Class B (Outdoor Bathing {Organised) {15 2295
(29832)) and primary water quadity eriterla for autdoor bathing laid down EY Ministry of Environmaent,
Forests and Climate Change vide Notification No, GSR 742 (E) dated 25.09.2000. In absence of
tolerance Bmit for the metals jn Class-B and MOEEF Standards, tolerance limits prescribad undar
Clzss-C [Drinking Water after conventionsl treatment and after disinfection) has been wed for
asseasment of the pond water quatity. Copy of the standards referred is given in Annexure-4.

From the data it has been obearved that the water quality gid not conform to the criteris
limit specfied for Dissohved Oxygen (DO}, Biochemnical Owygen Demand {BOD), Total Coliform
bacterds [TE). AN tested heavy metals conform to the rispective mdﬂmlmur;

Such non-conformance with respect to 00D and TC vakyss prescribed fgr Class-B indieates
that the water is not fit for bathing Purposa,

kqﬂ..tl {'r [1 .-ln.:\,;;l.'
R R Wt Ve n f
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Table-1 Water quality of Pond near entrance to Kanamans village, Tahasil : Berhampur,
Ganjam district

[a} _With respeet to physico-chemical and bacieriologicel parameters

Parameter with Uinit Tast Results Primary Water | GSR 742  ([E)
quality Criterla | dated 25.9.2000
for Class @™ (Drganized
(Organiced outdoor
| outdoor hithlnﬂ_ Eathiag)
Test Report No. 05/251/04/2023 Dt. 27/04/2023
H ) 85 650 8.5 6510 8.5
E:;jt;i:;l Conductivity (EC) v -
Totzl Dissaived Solids (TD3), -
mﬂi:ﬂ_ulw-‘d Oxygen  (DO), 24 smg/lormore | 5mg/Lor more
Blechamical Cygen 210 I mg/L or lesg 3 mefL or lass
| Demand {BOD), mg/L :
Chemical Oxygen Demand 08,0 - & R
(CO0), mgfL
Witrite-M {ND, -N}, mg/L <002 - -
Mitrate-N (MO, -N], mg/t 1.452 3 -
Ammonical Nitrogen 25 N 112 5 =
(WH-N), mg/L )
Total  Kjeldahl  Nitrogen wisk -
(TEN], mp/L
Sulphate [50,"), mg/L 28 77 . =
PhosphateF (PO, " Pl mg/L | <nos - »
Sedium {Na), mg/L 62.95 - .
Patassium i'Hj.ﬂE’L 24,8 - i
Chioride (017, mgfL 1389 = .
Total Coilform (7C), MPN/ 500 or Jess
T
100 mi} o
Fecal Coliform [FC}, Py - 500 [Desirabla)
100 mi) 200 2500 [rmax
parmissible] |

¥ Dasignated Best Use Clamsification IS : 2296-1983)

,
WA

L
L L. o 5. L
iy l: —] i . t- &~ L.
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(b} With respect to heavy metals
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Parameter with Unit Tast Resulty Primary Water quality Criteria for
ClassC*
(Drinking water source with
corventional treatment and after
disinfection]
Test Report No. 05/251,/04/2023 dated 27.04.2023
Chramium Hewawvalant) ;
o man o i
Total lron (Fe), mg/L 0.249 50, max
Test Report No, ﬂiﬂ?ﬁfﬂﬁ_ﬂﬂﬂ dated 20,05.2023
Copper {Cu), mg/L (LODS | 1.5, miax
Cadmium {Cd), m/L 00006 .01, max
Lead (Pb), 0.011 0.1, max
 Nickel {Ni), mg/L 0.011 -
| Zinc (Zn), mgL 0.005 15, max
® Designated Best Use Classification {15 : 2296-1982)
ot b
\Oaeh " -
g b 26772 W g v
Adgl Chou! s, Ericenas : o
bl YREILALTE [ B
g 5.8~ -_7-_ bEEW Y
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Opinion on water quality test report for the pond nﬂr_rnlulﬁ'.atrnn cofony of Kalipalll willage,
Ganjam

Water samples collected on Dt 15.04.3023 from the pond near rehabitation colony of
Kallpalll village In Ganjam district, by Regional Office, Gerhampur Wwas submitted to the Central
Laboratory of State Pollutien Control Baard, Odisha on 21.4.2023 for analysis vide letter Mo, 1174
Legal/ 58/2023 dated 20.04. 2023 [Annexure-1],

Test repents of the pand with respect to the parameters pH, Electrical Conductivity, Total
Dissolved Solids, Biochemical oxygen Demand {BOD), Chemical Oxygen Demand (COD), Nitrite-N,
Mitrate, ammonla-N, Total Kjeldahl Mitrogen (TEN], Sulphate, Phosphate, Sodium, Potassium,
Chiaride, Total Coliform, Fecal Coliform, Chromiurm {hexavalent] and Total iron was submitted to the
Regional Office, Bechampur vide Test Report No. 05/251/04/2023 dated 27.4.20723 [Annexure-2).
After ractification of the problems in Atomic absorstion Spectrophotomater installzd In Central
Laboratary, the Heavy metal concentrations | such as, Copper| Cul, Cadmium [Cd), Lead [PE), Zinc
{Zn}, Nickel (Ni}) could be analysed on DL 17.5.2023 and a separate analysis report was issued for
these metals vide Test Report No. 05/276/05/2023 dated 20.5.2023 (Annexure-3),

Complled gnalysis repoct of the pond water alongwith the prescribed fimits i presented in
Tabke-1. As the pond water is being mostly used for bathing purpose, to assess the existing water
quakity status of the pond, comparisan has been made with respect to the primary water quality
eriteria for Designated Best Use Classification far Class B {Outdoor Bathing [Osganised) (IS :2296
{12821} and primary water quality criteria for outdoor bathing lsid cawn by Ministry of Enviranment,
Forests and Ciimate Change vide Notification No. G5R 742 (E) dated 25.09.2000. In absence of
toberznce limit for the metals In Class-B and MOEF standards, tolerance limits prescribed under
Class-C (Drinking Water after conventional treatment and after disinfection) hes been used for
assessment of the pond water quality. Copy of the standards seferred is Bven in Annexure=g,

From the data it has been abserved that the critera parameters llke pH, Dissolved Quygen
and Biochemical Oxygen Demand conform to the tolerance fimit for Class 8, Howewer, higher values
of Total coliform vadug (1300 MPN/100 mi} then the stipulated tolerance limit [500 WP, 100 mi)
has been observed In the Pond water. Whereas, Fecal eoliform vatuis {230 MPNS 100ml) in the
pond water remained within the desirable Emit {S00 MPN/ 100ml} prescribed by MOEF, Such
marginal deviation In total cofiform values may be ascribed to the human activities in the pond. All

|
——

tested heavy metals conform to the respective specified Umibts,

(o W

G e 2007 R VA

Adddl, Chig] S Bciasiial G af Sns, Bainptas
Caoleal Labariiony Canteai §abargtor g
#.P.C. Board, Ddisha 3. £ Baerd, Diisha
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Takle-1 Water quality of pond near rehabitation colony of Kalipalsi village, Tahasil ; Barhampur,

Ganjam district
fa) With respect tophysico-chemical and bacterinlogical parameters
Parameter with Unit Tast Results Primary Water | GSR 742 (E)
guality Crivarla | dated 25,9,2000
for Class 8 * {Organized
| (Grganized outdoor
outdoor I:lmhgj__rh_alﬂ'lh'lg}
THI: Repaort Mo. D&Efﬁlfﬂdﬁm DE27/04/2023
B 6.5 0o 8.5 EStol.s

Elnﬂriml Conductivity (EC] é i
{uS/em) T
Tetal Dissolved Solids [TDS], - -
miL 200.0
:-:,T“d Owygen  [DO), a1 Smg/lormere | 5mg/Lor more |
Binchemlical Ciygen 28 3 mg/L or less AmpLar less
Demand [BOO), mg/L y
Chemizal Owygen DCemand - s R
[c00), mg/t
Nitrite-N (NO; -N), mg/L 0,462 . .

| Nitrate-N {(NOy-N), mg/L 0.408 - -
Ammenical MNitrogen as N 168 . -
[NH-N), mg/L
Total Kjeldahl Mitrogen 728 i f
(TEN], mg/L :

| Suiphate (50,7), mg/t 10,37 5 ~
Phosphate-P  [PG"  -P), | " > -

| /L 5
Sadium {Na), mg/l 3.4 = .
Potasslum [K] mp/L 2.8 & =
Chloride [CT), mg/L 34.0 - ! e

# [Total Coliform (1C), MPN/ o 500 or fess ” ]
100 ) N I
Fecal Codform (FC), MPMN/ - 300 [Desiranla)
1ca mi) 230 2500 [max
permissible)

* Designated Best Use Classification (IS ims-mu]

Lot
7097
b1k \@w
Addl. Chief Env. Scientist bg's. ll'o
Centrai Laboratory Chief Eav, Euf-mllsl
5.P.C. Board, Odisha *-'-”"f 2! Laboratary

AL Baard, Ot




(B) With respect 1o haavy metals
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r_Pnrnnem with Linit Test Rasulks Primary Watar quality Criteria for
Clags C*
(Drinking water source with
tonventional treatment and aftor
disinfection)
fest Report No. 05/251/04/2023 dated 27.08.2023
Chromiwm {Hewavaient) 0,05, max
0.003

!Et 'I i mg{!

Total iren {Fe], mgfl 2.588 | 50, max

Test Report Mo, 0% 276/05/2023 dated 20.05.2023

_'_"_—'-.-_r

Copper {Cuj, Mg/l 0008 1.5, max

Cedmlum {Cdj, mg/L 0.0008 0.0, iz

L=ad [PB}, m 0.0c8 0.1, max

Nickel [Ni}, mg/L [ el -

fine [&l}.ﬂﬂ_ 0.012 15, max i}
" Designated Best Lse Classificatian) (15 +2296-1982)

07> o :
- 977 A
E‘h"ﬂ llldn LT | .I'.\'lII § r.-t'l
N ot | _.3._-.| o
o "L Bagrd, Do dal 3 p-:-.‘:.’-rl;'l.'.'.ﬁdi;lh!
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Opinion on water quality test repart for the pond near K Arjipalii village, Ganfam

) Water samples collected on DL 19.04.2023 fram the pond near K Arfipalii village in Ganjam
district, by Regional Office, Berhampur was submitted to the Cantral Laberztory of State Pollution
Contral Board, Oditha on 21.4.2023 for andlysis vide letter No. 1174 Legalf 58/2023 dated
20.04.2023 (Anrexure-1],

Test reparts of the pond with respect to the parameters pH, Electrlcal Conductivity, Tozai
Dissoived Solids, Blochemical exygen Demand {BOD), Chemical Oxygen Demand (COD], Mitrive=H,
Nitrate, ammonia-N, Total Kjeldahi Mitrogen (TKN), Sulphats, Phosphate, Sodium, Potassium,
Chioride, Total Coliform, Fecal Coliform, Chromium (haxavalant] and Total iron was submitted to the
Regional Office, Berhampur vide Test Report Mo, D5/253/04/2023 dated 27.4.2023 {Annexure-2).
After rectification of the problems in Atomic absorption Spectrophotometer installed In Central
Laboratory, the Heavy metal concentrations | such a5, Copper| Cul, Cadmium (Cd), Lead [Ph), Zinc
[Zn), Mickel (M) could be anakbysed an Ot 17.5.2023 and a separate analysis repart was issusd for
these metais vide Test Report No. O5/275/05/2023 dated 20.5.2023 [Annexura-3),

Compiled analysis report of the pond water alongwith the preseribed limits is presented in
Table-1. As the pond water Is being mostly uted for bathing purpose, to assess the exsting water
quality status of the pond, comparison has been made with respect to the primary water quality
criteria for Designated Best Use Classification for Class B [Dutdoor Bathing (Ovganised) (15 ;2256
{1982)) and primary water quality criteria for outdoar bathing laid down by Ministry of Environment,
Foresss and Climate Change vide Notification Na. GSR 742 (E) dated 25.05.2000. In absence of
tolerance fimit for the metals In Class-8 and MOEF standzrds, tolerance limits preseribed under
Class-C (Drinking Water after conventional treatment and after disinfection) has been usad Tor
assessment af the pond water quallty. Copy of the standards refarred ic gfven In Annaxure-a.

From the data it has been ohserved that the criteris parameters ke pH, Dissohved Oxygen,
Biochernical Dxygen Demand, Fecal Coliform values  conform to the toberance limit for Class g,
However, higher values of Tmt_rnrm value {2200 MPN/IOD ml} than the stlpulated tolerance
limit (500 MPN/ 100 mi) has been nh.'a;n-qd In the Pond water. Such non-conformance with respect
1o total collform values may be aseribed to tha hurnan activities in the pond, Al tested heavy metals

EXCERE J._:_v_:‘d_'_mi_ung _iﬂ.ﬂ:{'._m;f} in comparison to the specified Imit 0.01 mg/fL) conform te the
respective specified limits,

r":' [- [.ﬂtl‘."]r? . 1“ 1. ﬁﬁmﬁk
pddl, Chief Env. Sciantizt P ,L_: R
i.entral Laboratory ‘{f'-'l > I:ﬁ it
= gt «3rral Laberatyn
5. P.C. Board Odisha 550808, Ortis,ig
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Tabla-1 Water quality Pond npar K Asjipaili vitlage, Tahasi - Berhampur, Ganjam districy

ia) With respect o ph'mr:n-:hemlralandha:t:rinhgk;rpammuter:

Parameter with Unit Test Results Primary Water | Gsi 742 fm
quality Criteria far datad 25.9, 2000
Class & = [Organized
[Organized outdoor
| outdoor bathing} hithln!]
| Test Report No. 05/251/04/3023 Dt 27/04/3023
| pH 17 6.5 to 8.5 5.5t08.5
Electrical  Conductiviry {EC) [ - :
{h25i/cm) wea
Tetal Dissohyed Solids {ToS), mafl
2520
Biochemical Coygsn  Demand 25 4 gL or legs 3 mg/L or less
8001 m . :
Chemical Cygen Demand {Cony), 240 2
[
Nitrite-d (MO, -1, mg/l 0.090 - .
| Mitrate-t [NO;"N), mg/L L S PR =
Ammonical MNitrogen as N [HH-N], .58 =
| Total  Kpeidahl Nitrogen (Tkm), ;E_E - =]
mgfl )
_EIJEHE EE!H, ﬂTigl 15.08 - =
PhEEIHtE-P POy P, mg/l 0244 %
Sodium {Ha!: mg/l 4 B35 =
Potassium | L 440 ’
Chioride I .0 i &
Total Coliferm f_n:b, MFPNS 100 mi) 2200 500 or lass .
Fecal Coliform (FC), MPN/ 100 mi) - 300 |Cesirabie) |
1100 2500 (max
b Permissibla) |

* Designated Bost Use Classification (15 : 2296 1983

......
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i} With respect o hezsvwy merals

Fatamﬂar with Linke Test Raxulis Primary Water quality Criceris for |

nventional reatment angd afier

ClassC*
{Orinking watar SOlrce with

disinfection)

Tast Repart Na. 05/251/04/2023 dated 27.04. 2023
I

|_£n_: {2n), mgAL 0.005

Chrarnium (Hexavaiant) 0L05, max
Lcr‘ﬂ ! mm ﬂj.m -
Total kron (Fa), me/L ' 1.314 50, max
Tast Re mnn uﬂzrsf_n 5/2023 :Iam:r:u}.us 2023
] EE[ [ oo | 1.5, max
% Cadmium deJ mg/L _D0.0747 0.0, max
| Lead (Ph), mg/L 0.007 0.1, max
Nicke! {NI] mg/L 0.084 . 2 e
13, max ]

* Designated Best Lisa l:lunl'ﬂc:thnj (15 4295-1983)
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w Oihans [apa- 93 /3 10/

16-82
E‘.-m:rl-l:rmug:u.-l.-r.l:ur.-riu-l1r;|:'l:|;-II“#?E?]::@;:I;|.-t=u:r|n-ti.l:|:-,q;l‘ﬂaEJI q
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7BegiiT REGIONAL OFFICE OF THE. o
e STATE POLLUTION CONTROL BOARD, ODISHA,
i % IWEPARTMENT OF FOREST, m‘umtm-.n{'umnmancn,m-.rmumm-umu.u
2™ Floor, New Drivigion ﬂ!ﬁ:u,lﬂ{'ﬂ,]}u-ﬁnmpur Division,
Indestrial Estsie, Bernmpur, Diss, Gnnjlm-‘.'ﬁ[lﬂﬂﬂ,ﬂdfah:. {ndia
MNo.. _!?.?H..-..Leguirssfmza D1 2004 .r.?!!?%f"
By hgn;fr_‘En maoi|
To

The Chief Environmantal Scientist (Lab],
Central laboraiory, Stale Fallution Contral Bagra O fehigy
Flol Mo.B-59/2 a3 Chandaka Industial Estata, Paliu, Bhubanasswar.

Subr Submission of surface waoler samples (04 nos.), lointly collecied by
SPCB,Berhampur & Health physics unit of BARC, Chatrapur  fram

Kenamanag, Arfvapalli & Kalipalli Grnmmnchuruh: of Ganjam Disrict -
Reg

Rel: Heod Dffira Letter No. 2890 Datled 27 022023
Sir,

TEM, Sulghale, Urtl*n::phesphute. Ma, K.Cl Cu, Cd, In,HI.Cr[W], Fe, Pb. Toigl
Caliform and Feeal Caoliform baclena of Centrgl Luboraiony Bing S
weare collecled on 12.04.2023 from Konamano, Anvopali & Kalipall
Grampanchayals af Ganjam district ag Pef proceeding of the joinl committes
members heald an 12.04.2023 for complance of order dig. 21.02.2023 of the

samples on 21.04.2023. The sompling
for favour of kingd infarmation and necessary action.

Encl: As obove

Memo. No /Dl
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o CENTRAL LABORATORY Arnneyure-2
Hii STATE POLLUTION CONTROL BOARD, ODISHA
@Eﬂ Fiot Mo, B-5012 & 5973 Chandaka ldustrial Estate, Palja,

Bhubaneswar . 751 024

E-mail. ceniallab@ospehoard ure
TEST REPORT

Page 1ol 2
1 LR Mo; e
Z (i). Riepart No, - OE251/042023 2{d). Amendmant Ng ..
3 () Date + 27.04.2023 _ i) Amendment Date «
d, E:al‘rm&utmﬂmﬂy : &1 Trilochan Senapati, JS8,
{Nema and addiess]  Regional Office, SPCE, Odigha, Barhampur
3 -Reference Laller Mo * 1174 Legal/ 582023 dt.20.04 2025
6 Dale of sarmple raceipt : 21.04.2023
7. Sample Description '
()) Discipline : chomicar Testing (i} Group: water (A1) St Group - Suriges wabar
&nd Biataglesl Testing 2
[Biclogleal Tosting, (Waler! Pallution and Enviranmens m'hu_-iﬂﬂrjﬂuwnd waten YWasmwater
Chemizal tegting) . Ey horic Fellutions Sqf and Eiflugny Adri k' Sodl
Mﬁm:dnu Wiasta) Hamdumuummj o e
8.  Anabsis Slarting Dale-Analysis Complefion Date - 21.04.2023 - 27.04 2023
- i isduuiﬂdhycmb:nm;ﬂn
0. Analysis Resylls -
tAllech separate shest il neceasary)
5L | Parameter Standardsr Test [ Surface wator sample from Kanamana | Arfipalll &
ha. Uit Regutatary Method Kalip=afi Grampanchayats of Ganjam distrigt
Limits
15:2295 | gs R Ckhersifge - | OlheraiAg - Otersiapr - OtherelAp;
- 1982* 742 2y o JNEW 536 | 2wsw jss7 2ISW 5 3m 23EW 830
“Fond near Pond near | Piond near Pord near
anirance lo  |enirance in rehabitation K Adipalli
Badapyij Kanamang olony village
vilnge village [Kalipah vitage Lk
L. .. S 16 Isg7st y,
1R30EIA N, | 19301747 M, 16.203805° ) Long-
Lang- ’ ;
84912520 | 84 morgt ‘ Iﬂ-l?liq:fe sagrioz’E
- Resulis . cai]
LA 450014 .
E.5.85 BS80S | Apwn 23" T.8 BS5 Ba 77
Edn, 3017
"2 | Eleciical 2508,
Conductivity . : APHE, Ty AES.0 82t0 342.0 405.0
EG), pSicm Ean, 207
Solids (TOS), - - AR, i':lr 2720 488.0 i 2000 252.0
e == |
Dezsalvad A505-0.5
o | Poor | B o | 4R 2y 78 24 1
o ﬂlrfn (D0} moe moie Eﬂ“:tm? 8.1 B
5. | Biochemica ] =
3 3 i5 3028, pan
@am}d : mﬂj g 44 raggy AR 1 e i ' a3 |
oo (BODY, mgn | ! 1 -
i Chemcal [ | T | ]
| Degen : SO ikt BRPPU cen
-lr [h"?‘?ﬂ'ﬂ ; : . 2017 s k= = E‘E 2"}
-'TJF.*CF'“% n T — - lr.-mI“'.—- _E 1 -—-l—'—'l'|— . — -
as M {M;j_“u i : . : APHA, 23 0060 =hao2 0 &52 oeg
—2mga SRR L T T R

If'llq!_.|
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"5 | Paramater, | Standards Reguisiory | Tesi Method | Surace waler sam ple from Kanamana , Ari
{ No. Unit Lirnils Kalipalll Grampanchayats of Ganjam district
152256 - | oo
15832 742 (E) ** DihersiAge - | Othersfipr - | Cihersifgr . Qtharsll,
! SHEWSIE | Z3SW 537 | ZwEW 1538 2315 14
i Pond near Fond near Pand raar Fond nees
enrance ko |enirance lo rehabilalon B Arjipe
Badepuli HKanamane colony of willege
| village willage village
S Results
& Hli!lmﬁam as N 4500 - NO, -8, :
g . APH#, 23° 1.405 5.452 0,408 0.299
(NGy" -Nj, Edn., 2017
gl '
8 | Ammaomeal 4500-FH-B
DG . AS0D4E 112 112 168 058
& - * N ¥
[WHx-#], mgfl APHA, 237
_ . Eda , 217
18, | Tolal Kjeldahi A500-bearg B
Hilrogen . 2 APHA, 238 .18 304 v.24 1.68
{THMN), mai. dn , P07
11. | Sulphate 4500-20,F E,
(50.* J, mgiL . APEA 7% 11.36 8T7 10.37 15.08
Edn, 2017
12. | Phes A500-P-D,
PO >Ry, - - APHA, 237 0.082 <0.05 0.188 0.244
mglL Syl Edn., N7
13. | Sodiom (Ma), 3500-Ma B
magiL : AP, 3 432 o285 .1 #40.85
" Edin., 2017
14, | Potassium (K], ETAE 8,
ol . APHA, 237 &7 248 29 4.40
| 5 | Edn,, 217
| 15 | Chioride (CT), - 4500 CT H,
| gl . | - APHA, 33 80.0 139.8 0 0.0
Edn., 2017
16 | Hesawalen| !mn?_i
= 0.05 BFHA 2 0.0G3 0.008 0003 2
E;,-Ej mgiL Edn, 217 he
1T, | Tokal iron (Fa), MF}?"
gL APHA, 1,628 0.248 2 538 1.314
e Eﬁl'l:: wr
18, | Tolsl Coliform
07218 APHA,
ﬂﬂﬂ oo 500 - 23 Edn 3017 54000 7a00 1300 2200
18. | Facal Coflonm ;-igg‘ 2 2
C}. = irwbie B221-E, APHA,
5“%”1]“ =i 2200 [, 23" Bon , 2047 24000 2200 230 1100
Penmissiia)

*Teleruigg limit for intand surface water sublect 1o pollution (F5 © 2296-1982),

¥ MOLF & CC Nolification vide GSR No. 742 (E) did 25.08.2000 for culdoor

for Class B ~ organised outdoor bathing.
bathing

11, Deviation from Test Method |, if any
12, If Samping Cenducted by the Ceniral Laboratory, Yes! No. - No
If Yeg,

(a) Date of Sampling - () Method Used* -
{c) hame of Samplés waih Designation
sanas - -End of Tesl Repor=«-————-rrrmmesn e remaaa
P, e’ - e i
,r{'l!t -:,-T-:‘f.._. A Lla MR 4 Wl )
' L b} L " -
Auhorised Signatory Aythonsed 5 Board Anglygl
(Hialogical) Walerhwasiawatar) [Mr Miranjan Malkick. Chisf Erny  Scantst,
toire M.shupoava Patlanad, 5SA) (O (tArs)lishereni Patnaic Ads ©raf B Scleniar
oyt ]
LE SR e et ey el R L B B e
s Te e She® mal be retroduess in T B o age werhe WRIBEN BEErCaldl o She inbchange oF srECerta Lo T
1 Tr= 5003100y f POl f#apcast' "o the motheristy of shorazee e s Tae San i
o T Tosd g anl Aok b retggd B0 =2 rha- 5 DEys remirg Sane <0 ghan 2" Tert Becom ee08m v Cope 08 BnLd AT TR ERer g
e Office: S Polbubon Sono Boand, 6 S i Besin Bhaw s, 5 1TSS ikioes b K=t g T L A R O =L S T T O W
TEL D SRAERRAUSAIMG EFARN ISR ARCHT ol . LA R T
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OEPCEICHLIFIME

CENTRAL LABORATORY e eee —3

STATE POLLUTION CONTROL BOARD, ODISHA

Plot Mo, B-532 & 5813, Chandakz Industrial Estate, Patia,
Bhubaneswar - 751 022

E-mail. centraliabf@pspeboard. org

TEST REPORT

1. ULRNo

e

2 (i). Report Mo, 1 OS/27B/05/2023

3(i) Data

(Name and address)

P 0052023
4, Sample Submitted By : Sri Trilachan Senapati,
Reglenal Office, SPCB, Odisha, Berhampur

2{ii), Amendmenl Mo

I} Amendment Date : —

JSA,

3. Reference Lettar No. @ 1174 Legall 58/2023  de20.04 2023
B, Dalz ol sample recespl s 21.04.2023

7. Bample Deacription

Liy Dizncipling © Chomical Testing

[Histoglood Tesibng,
Coemical t=sting)

10. Analysis Resulls :

(i) Group: YWaker
[Wiatser Pollution and Enviranment

(i) Sub Group : Sudscs waler

{ famasphesc Pelilon 3ol and
Hazardous Wasle)

8.  Analysis Starding Date-Analysiz Complelion Dale : 27 04 2023 - 17.05.2023
8 Ifuncertairly = dcesired by Customer : No

Page 1 al §

{Surface waber! Ground wabsr! Wastevainr

Effluent! Ambbent Al Stacki Sodl and
Hazardous Washa)

I;-ﬂm‘l peparate shasd i nesE skary)
le. | Paramater, Slendardel Regulalory Test | Surface water sample from Kanamana , Arjipalli &
Ko. Liret Limis Method | Kelipalli Grampanchayets of Ganjam district
OthersfApr - | Othersfape - | Diharsifor - Ciihersifor -
i ! ?i:ﬂ%* ]E;a: - E{E o2 | ZASW SIE | TWSW /53T | JUSWIS3E | 25w /530
i _ Poad near Paesd nea Pong near Pand neas
E antrance o |enlrance to  {rehabitation K Arjipalii
Badapki Kanamana calony of vilaga
ﬂ:gu H‘IIIL‘:IQII Kafipali vilage | ..
l- ]
E.Mﬂﬂtﬂ‘ﬂ. 1w32inart, | e ::';1_55?5 "
nge l.esg- = 7
5 Ba 9rTazy E
84 9a24°E | pagEz7a"E ':.';mezﬂ .
e Resulls
g e o | 15 ma 0005 | 0.008 (1008 0.908
2 | Codmim [C4) ao g 2
T - A W ""'_'9‘._.. im:. mnfj_mh_d. _a.mm N 0 0o0a novsy
-. 37 Lead [Py, L - | avmex | 23 Edn 0010 0ot 0,008 0.007
A e g, gl - 0.0 0,011 0008 0 54
5} ins (da, mpsl - 18, max | 0.007 | L0c8 001z 0.005

" RQEF & 0E Malifcation wide GER Mo T43 (B) dad 25053000 lor autdoor tathing
" Tk e Sl bor iclend surioce water subject ta pallubion {15 ¢ 2296-1583), lor Class B — oganisod ouloese baildsg.
™ Tedaiige it far infand surfaco wiler subject io pollution (15 © 2286-1302), for Clase G- firmking source Wik conventionsl realment af

ibsiial=rbion

11 Oswviation from Tesi Method . if any
12. ' Semgpiing Conducted by the Central Laboratory, Yes/ No. - N

If Yes,
(@) Dale of Sampling

(2} Mame of Sampler with Designation :

1

#5 “TIsy Shgngeery

e SRR

e e PRineR ABl Sheef Eve Scienhisk

LIETIS

B @ Aol ALY & S0 Phie v Tanelindl

I LG R L L S T T e
o8 Ti =

Al ¢ 8 A ssar g L o

(b} Miethod Used®
............................. il o Tesl Meplil-ae oo s ea
LA
o
Baand Analys!
k!t Fonarg: feaibck. Chied Eny Semnrst]
voE e SRR LT B Y Ty b f = i buia 'y
Mg U ey ol Proias aay Fopl Ragee
Tkt 15 g drgaii i Qaw Sl e " Tong o e S

-

& Ther WAl Dt oanll il LE e e TEey o
Wbt vl L3l St 1L Lo nnis Y i bk e B e i MRisoan o 116

. i i - i
Pt B L LT L] R LT L

bilrhal

e ——

1wl

[ B

ik,

LT

| sy i




193 )al‘ﬁntm e — 4
3 THE GAZETTE OF INDIA : EXTRAORDINARY AT [l—See, 30
% — B T L

MINISTHRY OF ENVIROMNMENT AND FORESTS
NOTIFICATION
New Delai, the 250 Seplember. 2000

GAR MAEL— In exercise af the powers conferred by sections 6 and 2% of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Crovernment hereby makes
the following rules further ta amend the Enviranment {Protection) Rules, 1986, namely,

1. {13  These rules may be called the Environment {(Protection) Amendment
Rules, 2000,
(2} Save as otherwise provided in this natification, they sheil come into foree
on the date of their publication in the Official Gazette

r In the Environment (Protection) Rules, 1986, —

(1) In Schedule I, after serial number 80 relating to Noise standards for fire
crackers and the entries relating thereio, the following serial numbers and
eatries shall be inserted, namely: —

“80. Standards for cosl mines
L AirQuality Standards

The Suspended Particulate Matter (SPAY, Respirable Particulaie Matter (RPM),
Sulphur dioxide {805 ) and Oxides of Nitrogen (NOx} concentration in downwind
direction considering predominant wind direction, 21 g distance of 500 metres
from the following dust Benerating sources shall not exceed the standards
specified in the Tables 1, 1 and 1] given below:

Dust Generating Sources

Losding or unloading, Hay| ro&d, coal transportation road, Cosf hamdling plant
(CHP). Railway sliding, Blasting, Drilling, Overburden dumps. or any other dust
generating external sourees like coke avens (hard as well rs soft), briquetee
industry, nearby road ece.




Primary Water Quality Criteria for Bathing Warers.

water quality requirements have been specified for different L-m:s in terms of
primary water quality eriteria. The primary water quality eriteria for bathing water
are specified along with the rationgje in table 1.

Table 1,

FRIMARY WATER QUALITY CRITERIA FOR BATHING WATIR
. (Water nsed for brganised outdoor bathing)

CRITERIA - RATIONALE —‘
1, Feeal Coliform 500 {desirsbile) To ensure [ow SWARC coalaminaios
MPM 100 md: 2300 (Maxisinem Fecal coliform and foeqi SiFEpancoce) are
Permissible) considered 35 they roflect (he basianal
Patopenicity.
2. Fecal Strepiococei 100 (desirable) The desirable and Perussibie limits are
IPRL T Od - S0 (Masciminum fuggested 1o allow for Muectuanon in
Permizsible) savironmental  comdiions  gach &s
Stdional  change, changes i flpw |
- conditiong e el
2, pH: Between £.5-3.3 ’!hzmunmwih:prmmimmmemu
ond del; Grgang like cyes. noss, eare
Gic. wiich are directly expased during
- oatdoar ba
3. Dissdlved Croygen; 5 mg/1 or more The  manimum  dissafved OX¥gEn
concenbmtion of 5§ M snsures
Feasomsble  freedom  from By Een
COHIEUR| oreans; polhbingg
inmediaicly  spmmmm  whiey 15
necesmiry for peeverding prodocnion al
anaerobuc gsess (obooxigus Bases | from
ged
4 Biochemical Oxygen 3 mg/1 or Ipss The Biocheinical Oy gen Do of 3
denmnd 3 day, 27°C: g/l or less of the waer Enstres
b 7 Tedsonghle  freedom  fom OXVEER
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I PP - L
Indicn Standared

TOLERANCH LIMITS FOR
INLAND SURFACH WATERS sUBJECT
TO POLLUTION

( Second Kevision ) 5

0. FOREWORD

-1 This Indinn Standard ( Seegnd Revision ) w
n e : an adopted by the Tl
tanclards [nstiviion on 25 Jununey 1902, afvar il 1Fr1|LI'[ Iill.ﬂ};;il:l.l'lt] I:}I:f:;::

——

. +3 This standard was first pulblished in 1964 and revised in 1974, Major

2 Tnland surface walers are rivers (imeleding rivers lialile 1o furiuaong |
sying ), estunries, stranms, lakes, impoundled resorvoiin connls, mid
aan-made or natural drains lending ta the nbowve Iismrl"wm:.-r ];udFu.
‘ollution of inland surface waters with sewage, ellheams and indusrial
rasLes is an important preblem associnied wily indusirial developiment and
ancenlration of population in cities.  Asa first step in the preveation and
ontrol of pollution, it iz necessary o mescribe certnin standards fop the
writy of walers into which efMuenis have heen discharged, so that such
eceiving water sources could be salely used lor variony [T poses,

" hanges made in the first revision wers as Mllows:

In the witers used ng raw waler for public water supply, require-
ments were added for nitrates, olls and grease, and insocticides; the
phenal limit was raised to 00005 mg . In waters wsed for fish
cufture the requirement for ammoniacal nitrogen was terined as
that for free ammonia.  In water for irvigation, requirement for pil

was added,

0.3.1 The second revision has been necessitated in wview of the
lassification of waters ane primary quality eriteria of various classes of
resh water adopied by the Central Board for the Prevention nnd Centrol
£ Water Pollution. o Board has classified fresh waters inte  five
ategories, namely, drinking water source without cm{vnntinm-l treatment
ut alter disinfeciion; onudoor bathing (orgunizad); drinking waler source

3

——

B s
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IS : 2296 - 1987

. tional treatmen; followead by disfnﬁ!nr.i::lnj fish cultura
;Erifalhpﬂ:;?:“';ﬁm; and irrigation, industria] cooling or contrq
disposal, %.._;ur changes introduced j, this revisjgn are given bajs

a) Based upon the best USE, & naw rable_ has been introduced far
driking “water source withayy Conventiona] treatmeny py, alter
disinfection and (g existing three tables hayg been sqj5
into four,

b} End uses of diffarent Calegorias of waters haya Been E!ahﬂratﬂd.
") Requiremeants of pH value, dissolyeg Oxygen, biochemjes] oxy
¢mand and tgpq] coliforms fop Classes A B and

of §FL value, dissojved Cxygen and frae Ammonia i'l::r class D, and
requiremen s of pH value, electriga] condutance and sad
a FRtion ratjg g class - 3Pecified in this Standard are e same

d) At the tima of formulaijgn ol 15 2296, I

Imirs Prescribed jn thiz
aj

| ’ 3 : 50 expecied 10 assist
Eovernments and (ha local author; e in deciding o, the siting of the

; an Figatip
U inte public sewers, wheraver available apng leasible, offers .
desirah]e alternative 1 e discharge inte inland Surface wagepg and
should pe shcouraged by g, loca] authoritjes, Nel:ea:ary criteria for

regulating thege alternatives modes gf disposa] have been Published [ see
E:-‘HEﬂl_’Part I]-IQBI*]. :

0.5 For the Purpose of deciding whethar 5 Particular ;e

Uiremen; of thig
Standard i, complied with, the fina

value obserye or caiculated,

*Tolerance limits for Induserig) cMuengs: Pary'| Gengral limiey ( recard reciiing ).

Fl
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15 : 2295 . 1987
expressing th_:: Tesult of 45 lest ap nnalysis, shal] be ™unded of
Fu:l:ilrdnnm E&hnﬁ‘ Eilsﬁu; k) ;“UMEE[- Df'jiigniﬁca,nt i rn;j“:g
value in this standard, = Wi an that of the Specified

-—r-____|_-___-_—-‘-
1. SGOFPE

L1 This standard Prescribes the olerance limig for inlang surf;
v (ree 0.2 ] subiject tg pollution which are used for ﬂl:;{nlluwjng p?j?-;;:::!:n
a) Drinking wates source without ‘enitional
di:iui‘uclicm; Ut comventiong) Irealment by alter

S : ional treatment fy))
dmnl‘ecl.mn; VRO Ny

d) Fish culture and wild Jifa Propagat

on; and
e) Irrigation, indusiria| coaling

and conirolled Waste disposaj,

2. CLASSIFICATION oF WATERS

21 Generally the inland surfnee Water sources arg PUt to multiple ygas,
i i walers subject 14

¢ case of multiple tses,

® requirement for

Clarr 4 — Dﬁnking %\Fglnr EEI_.!EE without Eunvcminl::ai Treatmeng
ut alter isinfection,

The gquality of inland  surface Water under this
category shall be syl that it will ke 3 - Juman
consumplion without any treatment except isinfectjion
EJappfa;?ﬁﬁhﬁdf “This~ classificarioy is intendad
Primarily for wateps having water shed which are

3 uninhabited and otharwise Protected, which requires
approved disinfection with additional treatmeg, when
DECOSEATY o remavs naturally presen: impuritiag, This
water is considered safe - drinking, culinary and food
Processing purposes. ,

Class B — Qutdoor Ba thing .

This water iz usefu| for bathing. The waters under
Praper sanitary supervisjon by the controlling authorities
will meet accepted standards of wager quality for
cutdoor bathing places and considered safe’ and
satisfactory for bathin E purposes,

|

*Rules for rounding off nu merieal valies { rerired),

3

a=wa
o E—
o
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1S 12296 . 105,

Class ¢ — Drinking Water Source w
Followed by Disinlection

This is a source nf water sy PPly for drinking, culinary ang
food Processing purposes after 1t is subjected g Approved
treatment such as coagulation, .ﬂdimentatiﬁn, tration
and disinfection, with additional treatment, il Decessary,
i0 remove faturally present impurities,

Class D — Ty and Wild Life Prog alion
- The water is fi for fish and wild life propagation,

Clars I — Terigaii Industeial ing Lon
ars ID':F‘E'“:;?-.“:- us Loooling_ ar tralled Waste

This water s suitable for agriculture, induseriaj
cooling or process water supply, fish survival, etc. Thae
waters without treatment, except for natura] impurities
which may be present therein, wil] be suitable for
agricultural uses and wiil permit fish survival, The Waters

ith Conventjg nal Treatmml:

3. TOLERANCE LIMITS

3.1 Inland Surlace Waters for Use a5 Drinking Watar Source
Without Conventiona] Treatment hat After Disinfection — Inland
surface waters for this use shal] satisly the tolerance Jimirs preseribed in
Table 1 when tested as prescribed in col 4 and 5 of the table.

: d Surface Waters for Bathing — Injand surface waters for
fhfﬂ Iuaz.ria;m Il satisfy the tolerance limigs Prescribed in Table 2 when tested
according to the methads prescribed in col 4 and 5 of the tahe,

5 the inland surface waters used for i::athfng, no visible floating
mft.ti::: {:} sewage or industrial waste origin, including ofl, and no

unpleasant odour shall be present.

Tuls Waters for Use as Drinlcing Water with
%3 tm::tiul'ﬁijié surface waters for this use shall satisfy the tolerance
h::':; given in Table 3 when tested as prescribed in co] 4 and 5 of the

“table.

Wild Life
Waters Used for Fish Culture and ,

. hlaﬁ{}i“f?z?andlsurfau waters [or these uses sh_ail S?T?H,;hje
:;f:rggglimits given in Table 4 when tesied as preseribed in co

ol the table.




n @ (3) (4) (5)
il pH valye 65 o @5 B —
) Dinslved OXYgon, mgfl, Aia 5 50 -
O Ry e} =
iv) Tn.!:li"ﬂﬂ?glrr:]ir?lfu organim;, 00+ - 33oris. 16221004
¥} Flusrides (as F), mgil, AMas IS 23 —_
¥i) Colour, Hagep units, Afay o0 5 —.
vil) Cyanides (ag CN), mpfl, Afer 005 27 -
rﬂ:} Arsenie fas Asg), mgfl, Afay I a2 410 -
ix) Phenolic Compoundsy {as 0-008 54 —
e 'I:.H.UH], mgfl, Afax
" %) Chromium (ag Cetta) iengll, Afus 003 58 -
" =) Asionfe deterpongs {as MBAS), I - Methylone biue-
mgfl, Afax Sxlmaction methad
" xi) Alpha SMiltets, pofml, Afa, Ly a8 -
EEEJ Beta emittars, Befml, Adae o= 5 =

Hu:u-_l:ﬁ;:hqrgr.: into the Inland surfaee Waters shall be g regulated thay the
“Waker ar the Euth{ng Places is pot toxic and dog Aot Eauge irn'l::rt.inn. discomfar; ar
alection,

*Methods ol sampling ang test | p-h};.s:}r:n.f and chemieal } for wager uzed jn induszry,

HIF MPN coun, Is noticed 15 be more than 300, rogular tess should be carrieg our,
The erfioria shayy Be sarisfied il during 2 perjod of time, not more than 5 perepn of the
JAmples show mope than 2 gy MPN and nop more than 20 percent of 2amples show

, mare thas 500 MP,

IMethody of ampling nnd micrabiological cxq mination of water _Erlur revlsion ),
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IS : 2296 -1982

TABLE 3 TOLERANCE LIMITS FOR INLAND SURFACE
WATENRS, CLASS O

{ Clanse 3.5 )
8L Cnamaeresmrio ToLEnANCE MeTion or Tegr
Mo. Lisir A ——
Rel o Other Methed
Mo in of Teat
I5: 3005
3 1964°
(1) (2} {3 ) (%)
i) pH value 65 to B'5 8 =
ii) Disolved oxygen, mgfl, Adin + 50 -
fi) Mochemical oxygen demand 3 53 =
(3 days at 20°C), mg/l, AMfax
i¥) Towl cokiform organizms, 5000} —_ 830l 15: 16221981 ¢
MEN/100 ml, Mex = .
¥] Colour, Hazen mits, Mexr 300 5 i
vi) Fluorides (as B), mgll, Max 15 1 —
wil)  Cadmium {as Cd), mgjl, Mex ooy —_ 8al]5; 2488
(Pare 11).1968%
vill)  Chlorides [as CI), myll, Afax 500 24 S
Iz} Chromium (as e+, mg, 1, 1 ] ie -
Maw _
x}  Cyanides {as M), mgfl, Max s n -
xi) Tﬁxdimlwd sualids, mgil, | 500 12 _—
xii) Selenium (2 e}, mgll, Mer 0-ns 28 —
xiii])  Sulphates {as 50,), mgll, Mar 400 2n No
zi¥) Lead (as Ph), mgfl, Maz a1 ar -
xv) Copper (a5 Cu), mgll, Mur I's 5 i
xvi]  Arsenie (as Ag), mpll, Mex 02 40 ks
2¥ii]  Jrom (as Fe); mgll, Max 50 7] =
zviil) Phenolic compounds {as D05 54 T
C.H,OH), mgf1, Max

“Methods of sampling and et { physical and themical ) for water used ig industry,
If MPN count It noticed to be more than § 000 MPN iheg regular tests shal) be

out. The criteria shall be uacified i de ing a period of tima i mars 14
;." eat of the samples show more than ‘Iﬂﬂﬂﬂq—hﬁ’ﬂ and met more tﬁ:u Eu;.ur:u:

el the samples show more than 5000 MFN. Furthoer the faseal califorms should poe
be mare than 40 percent of the total colifarma,

IMethods of sampling and microbiologieal exernination ol warer (frit revivian),
iMethods of sampling and test for industrial effluents, Part IT.
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Oplnion on Ground water quality test repart for samples collected from Kalipalli, Badaputi,
Basanaputl, Bada Aripalll, K Adipalli, Sana Arjipalli, Takida, Kanamans and Matikhalo
Viliages of Ganjam district

Groundwater sampies collected on Ot. 19.04.2023 from twelve numbers of hand pumps in Ka_lﬂ_pflr,
Badaputi, Basanaputi, Bada Arjipalli, K Arjipalll, Sana Ar]ipi!r-lll. Takiria, Kanamana and Matikhalp "u'ﬂh;gﬁs ;f
Eianjam district, .I;',r Regional Office, _EI:;HIETI'IFL;T-\:I'.EH submitted to the Central Laboratory of State
Pollution Control Board, Odisha on 21.4.2023 for analysis vide letter Mo, 1176 Legalf 58/2023 dated
20.04.2023 (Annexure-1).

Test reports submitted by the Central Laberatory for the parameters pH, Electrical Conductivity,
Total Dissolved Sclids, Blochemical oxygen Demand (BOD), Chemical Chevgen Demand (COD), Witrite-N,
Nitrate, ammonia-N, Total Kjeldah! Nitrogen {TKN), Sulphate, Phosphate, Sodium, Potassium, Chloride, Total
Coliform, Fecal Coliform, Chromium {hexavalent] and Total iron, vide Test Report No. 05/252/04,/2023
dated 27.4.2023 is given In Annexure-2.  After rectification of the problems In Alomic absorption

Spectrophotometer installed in Cantral Laboratory, the Heavy metal concentrations ( such as, Coppen Cu),
Cadmium (Cd), Lead {Pb], Zinc (Zn), Nickel (Ni)) could be analysed on Dt 17.5.2023 anda separate analysis
report was issuad for these metais vide Test Report No. 05/277/05/2023 dated 20.5.2023 (Annexure-3),

Compiled analysis report of these twelve ground water samples alongwith drinking water
specification 15 10500: 2012 are given In Table-1 to Table-4, Copy of the Drinking water Specification and
its 1" amendment {2™ Revision dated 01.6.2015) is given in Annexture-4.

Water quality status of ground water samples coflacted from three Hand pumps in Kalipalli village

T SR

are given in Table-1. From the Table ft is observed that the ground water quality of Hand Pump No. 1

conform to the drinking water specification for all tested parameters except Nitrate content (73.403 mg/L
in compariscn to the stipulated limit of 45 mgfL). Non-compliance with respect to ammonig, total Iran,
Ladmium, lead and nigkel are observed in Hand Pump Ne. 2 and non-compliance with respect to ammaonia,
Jead and nickel, has been cbserved in ground water samples collected from Hand Pump No. 3 of the Village.
Total iron content [1.090 mg/L) En Hand pump No. 3 is marginally higher than the stipulated limit {1.0
mg/L).

Water quality status of ground water samples collected frem one hand pump in each of Badaputi

e

and Basanaputi villages are given in Table-2. From the Table it is observed that the ground water guality of
Hand Pump In Badaputl village conform to the drinking waler specification for all tested parameters

Foman 4 e
UE‘ H-taq " m Page 1 of 6
Lo
bk \},Wﬁ\ ..:1:1,'3ﬁ
Addl. Chief Env. Scientist Chief Env. Sclentist
Central Laboratory Canlral Laboralory
S8.P.C. Board, Odisha 5.P.C.Board, Odishia




202

exceniing ammonia {0.56 mg/L) with a marginal deviation fram the stipulated limit (0.5 mg/L). Whereas,
Eround water quality of Hand Pump in Basanaputl village eenform to the drinking water specification for all

lested pararneters .

Water quality status of ground water samples collected from one hand pump In egch of rg-a.-‘.’-‘!‘..
LAripalli and Sana Arjipalii villages and two hand pumps in K Arjipalli village are given In Tahle-3. From the
Table it is observed that the ground water quality of Hand Pump-1 in K Arfipalli confarm the drinking water

specification with respect to all tested j:ammeters except pitrate content, Very high values of nitrafe
content (112.082 mg/l) Is observed In Comparison to the stipulated limit of 45 mg/L. Whereas, ground
water quality of Hand Pump-2 In K Arjipalli village conform to the drinking water specification with respect

to all tested parameters except Total coliform and Fecal Coliform bacterla vaiues.

Ground water guality of the hand pump in Bada Arfipaili village conform the drinking water
specification with respect to all tested parameters sxcept ammonia_content. Whereas, ground water

quality of the hand pump in Sana Arfipalli village conform to the drinking water spacification with respect to
all tested parameters axcept iron content,

Water quality status of ground water samples collected from one hand pump in each of Takirja,
fanamana.and Matikhalo villages are given in Table-4. Nen-compliance to drinking water specification with
respect to nitrate, sulphate, cadmium, (ead and nickel contentare observed in the ground water sample
collected from the hand pump in ﬁa-_m;:?; simiiarly, non-compliance with respect to nitrate, total
ir_g_q, lead, Total coliform and Fecal Coliform EEEEE values are ohserved in the ground water samples

collected from the hand pump in EW Cldmium and nickel concentration are very much
close to the stipulated limits of 0.003 mg/L and 0.02 mg/L respeclively. Whereas, ground water quality of

the hand pump in’E;mﬂu_vﬂhgus i:':nfnnn to the drinking water specification except fron content,

’Lﬂee-:""“ll 909
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g 1 Water quality of Ground water sample collected from Hand pumps in Kalipalli village, Ganjam

Pzreineter with Unit Drinking water specification, | Hand pump | Hand pump | Hand pump
15 10500; 2012 Ma.-1, MNo.- 2, Mo.- 3,
Requirement | Permissible limit | (Kalipalli (Kalipalli (Kallpalll
(Acceptahie I the absence | village) village) village}
limit) of alternate
Zource
Test Report No. 05/252/04/2023 Dt.27.04.2023
pH 6.5-8.5 No Relaxation 7.1 71 7.2
Electrical Conducthvity [EC) ) P8P e -
pS/emy)
Total Dissalved Sobls (T0S), [ ooy 2000 4120 3200 364.0
| mg/l
Biochemical Oxygen Demand . - 3
| (800), meit 1.0 1.6 18
Chemical Oxygen Demand - -
(coD) ML 1.2 11.0 15.0
Nitrite-i (NO; -N), mg/L - - <0.02 <0.02 0.316
Nitrate [NO), mgJL Ezts ! No Relavation | 73403 » | 4402 35.058
Ammonia-N (NH;-N), mg/L - No Relaxatbon =04 v 224 ¢ D56
Total Kjzidahl Mitrogen (TEN), e -
2.52 10.08 B8.72
| mg/L
Sulphate (50,7, ,rggi 200 400 10.12 5.08 13.46
Phosphate-P(PO,*-P), mp/L : - 0.063 <005 0.173
Sodium (Na), mg/L - - 41.75 3339 42.8
Potassium (K),mg/L - - 535 .27 31.88
Chlaride (=) rrﬂ'l_. 250 I 1000 600 38.0 70.0
Total Coliform , MPN/ | Shall not be detectable in any
100 mi} W 100 ml sample w4 13 <18 ]
:E;a';l;:nhfnm (FC), MPNS <18 <18 s
:ZJH‘H;I'T[LIM (Hexavalent] (Cr™) | z 0.005 0,008 0.006
Total iren® (e} warL 1.0 Mo Aelaxation 0742 | o 206 | 1w
Tast Report No. 05/277/05/2023 Dt. 20.05.2023
Copper (Cu), mg/L 0.05 | 15 0,007 0.138 0108 |
| Cadrmium (Cd}, mg/L 0.003 Mo Relaxation 0.0021 y 0.0093 r 00018
Lead (Pb), mg/L 0.01 Mo Relaxation 0.C08 . D022 ' 0.029
Mickel (NI}, mg/L 0.02 Mo Relaxation 0.014 o Q030 % 0
Zine {Zn), ma/L 5 15 0.064 0.228 0.229

® IS 10500 {2012] 2" Revision dated 01.06.2015

Addl, Btk e
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Table-2 Water quality of Ground water snm%la collected from Hand pumps in
Badaputl, Basanaputi villages, Ganjam

Parwineter with Unit Drinking water specification, Hand pump, | Hand pump,
IS 1p500; 2012 (Badaputi . (entrance of
Requirement | Parmissible limit in | village) Basanaputi
[Aceaprable the sbsencs of village}
Ih'Eu___ altarnate source
Test Report No. O5/252/04 /20230, 24.04.2023
pH 6.5-8.5 No Relaxation 73 7.8
Elec::rr[n-TI Conductivity (EC) : = 2880 7691
Total Diemived Soltds: (705, 500 2000 438.0 496.0
mg/L
Blochemica! Oxygen Demand - -
(BOD), ma/L <10 <10
Chemical Oxygen Demand - -
(COD), mefL ! Tud 7.2
Meitrite-N (NOy -N], mg/L - . <002 0.092
Nitrate [NOy], mg/L 45 Na Relaxation 38.152 1.637
Ammonia-N [HH,-I'-:[L. mg/L 0.5 No Relaxation 0.56 0.4
:n:;;&: Kjeldahl Nitrogen (TKN), . EAR 2.4
Sulphate {50,%), mg/L 200 400 6.67 18.03
Phesphate-P (PO,* -P), ma/L - - 0.066 <005
Sodium [Naj, mg/L - - 44,85 75.95
Potassiumn (K],mg/L W - 14.35 2.79
Chioride {CF), ma/L 250 1000 70.0 80.0
Total Coliform (TC), MPN/| Shall not be detectable in any i
100 mil) 100 ml sample o i
Fecal Coliform (FC), MPN/
100 mi) <13 <18
e R
c:_lr:::mm {Hexavalent) (Cr') i . <0.003 0.005
Total Iron® {Fa), werfo 1.0 Mo Refaxation 0.314 0.214
Test Report No. m;ih;ns;zau Dt. 20.05.2023
Copper [Cu), 0.05 15 0.006 0.073
Cadmium , mgsL LCo3 Mo Relaxation G.0018 C.0018
Lead [Ph), mg/L 0.01 No Relaxation 0.007 0.009
Nicked (NI}, mg/L 0.02 No Relaxation 0.015 0.014
15 0183 | 0.074

Zinc (Zn), mg/L 5
¥ 1510500 {2012) 2™ Revislon dated 01.06.2015

oo

o bk 2095
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4B Water quality of Ground water sample collected from Hand pumps in Bada Arjipalli, K Arjipalli, Sana
Arjipati Villages in Ganjam

arameter with Unit Drinking water specification, | Hand pump, | Hand pump Hand | Hand pump,
7 IS 10500: 2012 {Bada -1, pump—2, Sana
Raquirement | Permissible limit Arfipalli KArfipalli | K Adipalli]  Arfipalli
{Acceptable | in the absence village} village village village
limmit) of alternate |
Fource
Test Report No. 05/252/04/202301. 24.04.2023
pH 6.5-8.5 Mo Relaxation 8.2 7.6 B.2 8.0
Electrical Conductivity
- . 4830 BES. 1155, "
EC) {jiS/cm) 5.0 5350 1182.0
Total Dissolved Solids
500 2000 2BE.D 392.0 T16.0 GER.0
(TDS), mg/L = c i
Blochemical Oxygen . -
1.0 10 16 1.4
Demand (BOD], mg/L - 3
Chemical Dxvpen - *
7.2 J S
Demand (COD), mgfL *a 4 s
Nitrite-N (NO; -N), mg/L : : 0.881 0.233 <0.03 <0.02
Nitrate {NOy ), mg/L 45) No relaxation 32.895 5112082 4.332 1.345
Ammonia-h {NHs-M),
) No relaxation 3¢ 168 <04 <0.4 <0.4
Total Kjeldah! Mitrogen = -
5.6 3.92 2.24 2.8
(THN], mg/L -
Sulphate (S0,"), m F’L 200 400 2235 | a3n 56.17 26.54
FHOMARTE- 1P - . 0,05 <0.05 0205 <005
Sodium (Na), mg/L - . 44,25 BLE 74.85 1685 |
Potassium (K], mg/L - - B.06 9,19 3.44 28.2
Chloride {CI, mpg/L 250 1000 70.0 1099 | 900 290.9
Total Coliform  (TC), | Shall not be detectable in any -
MPN/ 100 mi) 100 ml sample i s S| <
Fecal Coliform (FC), .
MPN/ 100 mi) <18 <1.8 130 <1.8
EI::;TIILII‘I’I {Hexavalent} : i <0.002 0030 0.008 0,008
Totellron® () argfL | (1.0) | Morelasation | 0.623 0.777 0702 P 1773
Test Report No. 05/277/05/2023 Dt. 20,05.2023
Copper (Cu), mg/L 0.05 15 0.004 0.008 | 0.016 0.005
Cadmium {Cd), mpsL 0.003 MNo relaxation 0.0008 00004 0.0017 0.0003
Lead (Pb), mp/L 0.02 Mg relaxation 0.006 0.003 0.009 0.005
Mickel [Ni), mp/L | D.oz2 Mo relaxstion 0.009 0.01% 0.015 0.0049
Zinc (Zn}, mg/L 5 15 0.013 0.131 0,039 0.013

* 15 10500 (2012) 2 Revision dated D1.06.7015

W\"‘
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Matikhalo Villzges, Ganjam

quality of Ground water sample collected from ﬂeospump: in Takiria Berhampur , Kanamana and

Parameter with Unit Drinking water specification, | Hand pumgp, ] Hand Hand
5 10500; 2012 [ Takiriz, pump=1, | pump,
Requirement | Permigsible Berhampur | [Kanamana | (Matikhal
{fcceptable limit in the village] village) a village}
limit) absance of
alternate
FOUTCE
Test Report No. 05/252/04/2023Dt. 24.04.2023
pH 6.5-8.5 No Relaxation 7.3 7.3 74
Elactrical Conductivity (EC)
 (uS/em) - - 2978.0 1760.0 E45.0
tal Dissoived 3),
Vel Dicahud Sold {(03) 500 2000 1880.0 13600 | 3680
| mg/l =
Biochemica Oxygen = -
Didiind {Hﬂﬂw <10 1.0 =10
Chemlcal d -
Bm Oxygen Deman 73 7.3 23
(COD}, me/i -
Nitrita-N (NO;" -M), mg/L = - <02 0.240 0,182
Nitrate (NDyj, mg/L - fas ) No Relasation | & FE.04 72.27] 38.134 |
Ammonia-N {NHy-N), mg/L 0.5 Mo Relaxathon <04 <(.4 <().4
Total eldahl Mitrogen - :
= MEL oge 168 3.92 4.48
Sulphate (50,7, mg/fL T:im; 400 o+ % . 82.72 25,06
Phosphate-P (PO, -P), mg/L - - 0.065 <0.05 0.051
Sodlum (Na), mg/L - 393 56 422.0 64.65
Potassium (K],mg/L - - 270 57.0 3.82
Chioride (€T, mg/L 250 | 1000 539.7 539.7 70.0
Total Coliferm [TC), MPN/ | Shall not be detectable in any
100 mil) 100 ml sample o Al <L
Fecal Coliform (FC), MPN/ 5
100 mi) <18 11 <1.8
Chramium [Hexavakent}
= Ly - E-WE ﬂ.ﬂﬂa ﬂmg
{cF®), mg/L
Total lran® {-;:1‘1 v T (14 Mo Relaxation 0,622 1.374 2.439
Test Report No. 05/277/05/2023 m, 05,2023 —
Copper (Cu), mg/L L5 0.013 0.011 0.011
Cadmium {Cd), ma/L @mg} Mo Relaxation |3-0.0046  |. 0.003 0.002
Lead (Ph 0.01 Mo Relaxation w 0036 . | 0,018 0.009
Nickel (1), mg/L 0.02 Mo Relaxation |4 0.033 0.019 0.015
Zinc {Zn), mg/L = 15 0.051 0014 | 0046
* 15 10500 {2012) 2" Rewisfon dated 01.06,2015 '
g3t e R,
. Sclentist ﬁ il%
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REGIONAL OFFICE OF THIE,
STATE POLLUTION CONTROL BOARD. ODISHA,

IPEFARTMENT OF FOREST, ENVIROMENT RCLMATLE CHANGE, COVERNAENT OF s A
2™ Floar, New Division OMee DCO,Berhampur Division,
Imdmesirial Estore, Berhsmpur, Disi Canjam-TEOO0E, Odishn, Indi

No...!) 6 Legal/se/a023 | ot 20| 04| Re22

...............

E- ma

To ;

The Chief Environmental Scientist | Lab).

Ceniral laboratory, State Pollution Coriral Board, Odisha

Plot No.B-59/2 83, Chandako Indushial Estale, Patia, Bhubaneswar-

751024, _

Sub: Submission of Ground water samples (12 nos), joinily collected by
SPCB.Berhampur & Health physics unlt of BARC, Chatrapur from
Konamana, Arjyapalli & Kalipali Grampanchayais of Ganjam Districf -
Reg '

Rel: Head Office Letier No. 2899 Dated 27 .02.2023

Sir,

With reference to the subject cited above, | am deputing Sii Trilochan
Senapali, JSA of this office to submil the groundwaler samples for anolysis os
per drinking water standard at Central Laberalory Bhubaneswar wiver were
collecied on 19.04.2023 from Konamana, Ajyapali & Kalipali Grompanchayats
of Ganjam district as Per proceeding of the joint commitiee members heaid on
12.04.2023 for compliance of order did. 21 02.2023 of the Hon'ble NGT, PB, Naw
Delhi in the motter of ©.A. Mo, 05/2023/PB- Surendra Panigrahi vs. State ol
Odisha- Indion Rare Eardh Lid, He will submii the collected samples on
21.04.2023, The sompling locations is enclosed os Annexure-l.  This is for favouw
of kind infermation and necessary aclion.

Yours failhiully,

Encl: As above

memao, No /Ot
Copy to 5 Trlochan Senapali, JSA for information and necessary aclion

\

% REGIONAL OFFICER
e T
W M“m

RS Lt I
AT s>

Uk Neg
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CENTRAL LABORATORY Annexurce - 2.
STATE POLLUTION CONTROL BOARD, ODISHA

Plot Mo. B-59/2 & 53{3, Chanidaka Industrial Estate, Patia,
’ Bhubanaswar - 751 0124

E-mail: ceneral labEospehonn sy
TEST REPORT
Page 1 of 4
ULR Mo : —
(i} Report No. : OS252/04/2023 2(i). Amendment Na | -—-
it Diate t 20,04 2023 3(s) Amendment Date . —
SZuminka Subritted By | Sri Trnlochan Senapat. JSA,
ielmmee and address]  Regional Offce, SPCB, Odisha, Barhampur
ralerencn Lalted Mo, © 1176 Legald 5B2023 ac20.04 2023
Cate of sample receipi : 21.04.2023
. Sample Description ;
ity Discipling : Chemlcal Testing  {il] Group: Water (i} Sub Group  Ground wator
and Biglogical Tesling
(Elclagical Testing, (Water! Pallution and Ermdronment (Surface waten Ground waelrs Wastewaler
Chismical latng) ) samaspheric Polliion Seil and Eflluenl! Anibient Ale! Stackl Soil angd
Hazzrdous YWanie) Hazarchaus YWaste|
1. Analysis Starting Dale-Analysis Compiation Date : 21.04.2023 - 27.04.2023
5. ifuncestainty is desired by Customer : No '
10, Analysis Results ;
iitach sepanats sheel f necessary)
& . Bamngler | Standards/ Regulatory Test Ground water sample from Kanamana , Arjipalil
e i it Limnits * | e thed & halipalli Grampanchayats of Ganjam district
i .., i | kg
Requiremani | Promissibl Cihers/ | Otherss Ciheral Oihers/
(Ac.sptstile & i fhe Apy 2 ! Apr-23¢ Apr -2 Apr -231
I ) tnsnce of GV 540 I N 54 1 GW 1542 G 543
allgmate
Bauece Hand Hand pivng | Hand purmp | Hand
pump | No-2, Ho.- 3, pump ,
Mo -1, - iKahpels {Halwall (Badapuli
(Eaipali | wilage) village) willage)
wilepne) I
Y A s Raszulis
7 ToH ! No  |45004", | |
: G.5-8.5 APHA, 237 T1 7.1
: relaxaiion Edn. 2017 F.d A
1 e el ' 25108, T S T A
- Jaoducihaly  f - = APHA, 23 man | 4839 B2¥0 i 78A0
. TEC) pSrem | Edr,, 3LY ! : i
- Tolal ! e = g T
. Dussolvad F 500 I ap00 mc'n. : 3
: Eokd (DS : 4120 | 30 ! eap 4880
L [ Edr. 217 H !
o pimgfl | . et | :
& | Biochemical | | . 1 !
Duygen . IS 3025 Per - : ;
Fremiand 3 ¥ v BE o ey F i e 4 =4
SODemph MR ik o a Ay DL oF .
- 11:;?' |30 B APHA
Mrifi! ! ?:'.;?Eﬂ" i i 1.0 150 ¥ T2
ST ML Lk S (RPN
LR W Dgan a |
fE H !"m} .H: "'M'm.'l:-ﬂ (] r
: ; APHA 23 T £ «00
gl st 2] 2 0318 <0 £2
[] - 'T.""" - - TR eaiwf, .0
b b \EER 40
e _'|'|-' - F L B
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b Siandands/ Reguiiory Tesi Method | Ground water sample from Kanamana,
Mo Linit Lirmils * Arjipalli & Kalipalli Grampanchayats of
Reculamen: Parmatile Ganjam district
(Accaptable | ik in the bt Titherd Oheral Others!
st} sbasnios of Apr -2 Apr-23 | Apr-23 Apr-23/
i g GW 1340 GW.s1 | GWS42 | GWis4a
Hand purrip Hand iHand sl
Mo-1, Pumg PR pumg,
{Kalipalll Mo.- 2, k-3, (Badapudi
villags) (Kahpall | (Kelipali | vilage)
vilkage) village)
Results
R Ar— 4300 « WO o,
INitra g 45 NG APTIA 20 Tigu, 73.403 4 402 35058 38,152
Fi relaxalbion | ag; Pt i
IHGH s I'l"raq- o 3 L B Lo Sy | i
8 1 Ammonical i fillred by 480
Hikogen 0.5 oo (I <04 224 0.56 0.568
as N (MHa-N), rElEElOn | a3 e P,
217
g | Total Kjeidahl 4500-borg AL
hﬂfﬂgﬂf ¥ - ATEA. 37 Eiln 2.52 1008 6.72 516
(THM}, mgA gl
10 - AMiR" F
a i )
Ighat 200 400 ATLA 2T Edn., 10,12 5086 13,45 B.67
! (50"}, mgl. 27
11 | Phosphate A500-1D. APHA. -
m o ———
12 l : 3500-Ha B.
Sodnen (Na). . . APIIA 237 Fda, 41.75 3330 42.8 4485
mg'l | 117
13, FETTEN
Potassium (K), y - AP, 23 |dn, 538 az 3.88 14.35
mgf. i
Chilerida (CI'], 250 1000 APIHA, 237 1, 60.0 30 0.0 700
mgfL T IR i =
45 | Hexavaken! ERLL AL,
E | Chiimium | - - :."I.I,"' ™ i G005 3 008 0.006 =002
1 T R - I R -
R - [ : A e,
P+ Tol ke (Fe), L0 No AMLA 25 £ i 0742 2.061 1.090 0314
4 I el releeation | .z e —_—
L.
37 1
' | MPNMOD ﬂ'ﬂ_'__d Shal oot ba cotectatle in any ! - .
100 i samipie
.- 18. 1 Fecal Coklorm I, APFLL <18 <13 <18 <18
, i (FE). 25 Fala_ 2017 '
1 | paemr o0 mi ! . ! .
At (Cant.)
i
"u ] "‘h\
DR -
bk o™ m@jwﬂ <
il 1:" r.ﬂ'
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Page 3 of 4
.-'. y ’ Ground water sample fram Kanamana , Afipalli & Kalipalki Grampenchayats of Ganjam district
e (hhers' Obers Ohherd | Uihere [ Cabore T Olhvers?
. P23 Apr -3 A =23 Apr -1 A =21 i AproXa Apr -2 | Agr-2%
* S [ ol WD LW BB ] G eR Dod s oo s gwisse L 1551
i [Hang Hand t Hand - {Hang [ Hard Hana
H pump pANTIf, Pump =1 pump =2 | pumg PUTID plamp - 1 pump
{ {entranca of | (Bada K Ajimalli | KAnipali | Sana { Takiria (Kanemana | [Malihalo
| Besanapuli | Arjipali vilgs | village | Aripall Bermampur | village) village)
| vilage) village] village willsge)
Results
1 i 1
N 7.8 B.2 78 B2 B0 73 7a 74
2| Clecinzal :
Candudvly w20 4930 6850 1155.0 11E2.0 207B.0 17600 645.0
{EC). yS'em
| Todal
Blignahes
Sialids [TDS) 850 288.0 Je2.0 TI6.D B8R0 1980.0 13600 36880
| mgA
£ | Ainchomical
| 10 1.0 <10 15 14 10 <1.0 <10
| |son .3 i
i B, | hemcal [
Dxygen 3
Eharhiid T2 T2 T2 : Mo 11.0 7.2 72 7.2
ICO0), mg. .
i B Hlrie
Hilragan
| &5 N (MO H), 0oE2 0.BE17 0233 <(}, 02 =Q.02 =0 02 02340 0182
mgt
i p bmie
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11 Deviatban from Tast kethod | if any :

12. | Sampling Conducted by the Central Laboratory, Yes!/ No. - Mo
Il Yes,

{a) Date of Samokng : (b} Bethod Used®
(c) Mame of Samplar with Designation :

- == Era of Tesl Report

B Ul AAINAIY

(Baingical) (M alethvasiawaler) {hir. Niranjan Meflick, Chial Eny. Scenisl)
{Mira. Mishiprava Paranaik, 554) (Do (Mrs)Usharam Patnaik, Addl Chief ERv. Bcinnglat)

— e

Wote &
[ﬂﬁmmsulilhlld:lﬂﬂ retaie only 1o (58 iems tesbes

L This. repoet shall nct be reprodused in ful or i vt withcul wethen appeowal from the In-chags of e Cenlral Labarslon.
L} T kaborabory & ol peaponsicle for ha suthenlicty ol phobacegied Tes! Ropons

{) The Test e wil pail b relsined far more than 15 Mﬂﬁuﬁﬁmurm:dTﬁmumm in case a8 prquined By applcablr Regulatan.

Wead Office: snate Pollution Control Board, Odisha A e A 118, Milkastharagar, Unit-Vill liubaneswar - 7510 12, BAX : 2562001 2560955
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CENTRAL LABORATORY Armexurie~ 3
STATE POLLUTION CONTROL BOARE, ODISHA

Plat No, B-552 & 5803, Chandaka Indusirial Estate, Patia,

Bhubaneswar - 751 324
E-muil: genurallubGosachoand.aig
E EFPORT
Page 10f 2
1 LR M i =
21y ReporiMNo. OS2T 705023 (i}, AmandmentNo - —
3 () Date 1 20052023 _ 3y Amendment Dels | -—
4 Sampls Submitted By : Sri Trilochan Senapali, JSA,
(Mame and address) Regional Office, SPCB, Odisha, Berhampur
s  Raference Letter No. : 1176 Legall 58/2023 d1.20.04.2023
B. Date of sampla recespl 21.04.2023
7 Sample Descripton :
*[iy Disgipling ¢ Chemical Tesling {h) Group: Water {iii} Sub Group | Ground water
[Bimlvgcal Testing, [Wates] Pollution and Envviranmant [Sutface waler Ground waber! ‘Wastawaber
Chemical testing) 1 Abmospheric Pollufion Soll and Efffuantl Ambignt Alr Stackl Sail and
Hazardious Wasie) Haozardous Wasla]
B, Analysis Starting Date-Analysis Complation Date : 27,04 2023 - 17.05.2023
& I unceriainly is desired by Customar Mo »
10, Analysis Rasulia
{Ailach separate sheed if neceasary)
&l Paramealar, stendands! Reguistory Test Ground water sample from Kanamana , Acrjipalli
o, Unit Limits Method & Kalipalli Grzampanchayats of Ganjam district
Raqurement | Permissible Cihars! Others/ Citrsd Othersd
i {Accapiatie | limid in the A =23 Apr =234 Ay -231 A <23
! ] Tt gbsence of GW 140 O 1541 GwW 542 GW 1543
Poa 54 allevnate
] i souTse Hard Hand pumg | Hand pump | Hand pusnp .
1 ' purmp Mo.- 2, No.- 3, {Badapuli
Mo.-1, {Haligalii (Halipall viltage)
{Kaligalll willaga) wilage)
| villaga)
]___ T W Results —
p— ; . A
L Copper (Cu), 005 1.5 p.ooT 013z 0108 0,006
i
2, | Coadmum M
{C), mgh 0.003 i 0.0021 00083 0.0018 00018
[ 3. [ Lead (Pb). Mo IT1A,
mgiL o pedicesll ARHA, 227 0008 0.022 D028 0.007
R S -1 . Edn, dNT e
Cal MckeliND | Mo |
| mi 0oz, e T g.014 ! 0.030 0080 0016
i :I. == ,;-'_'|F|::-|;£,E:_ ._....:..__.__ S — i e - | ity
 mgh : 5 18 aoss | 02 0.279 0.163
L it 1 1
[Canl.)

e e —

e b e
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Sl | Paramaley
Mo, Unit | Ground water sampde fram Kanamana , Arjipal & Kaligalli Grampanchayats
Others/ | Oiharsr Cihers/ | Othersd | Canersr Othery Olhars
Apr 23 Apr -234 Ape 23 | Apr 2% | Apr.2as Apr 28 | Aproaay
GWised | Gwises CWIME | GWisar | owises | g mag GW 550
Hand Hang Hand Hand Hand Hand Hard
PR Pump, Pump-1 | pump -2 | pump pump pwmp — 1
(enlrance of | (Badsa K Arjipalli | K Arjipani Sanp { Takiria {(Karamana
i i Basanaputi | Asjipali village willage Arfigalli Berhampar willage)
: [ wilsge) villaga) vilaga | village)
: i Resuite
J 3 ":m;';,_"” Cu), 0.073 0.004 0002 | po8 0.005 0.013 0011 0.011
i ﬁ:ﬁm 0,0018 00008 | 00014 | 00017 | o.0008 0.0048 000 0.002
ERITT)
t' migi. 0.000 0.008 0.008 0.009 0.005 0.035 0.018 0.009
- - iy og —
4. 'i Mickes (M),
| ingiL 0.014 0.608 0019 0.015 0.008 b.oxz o.o1e 0.015
—
I :
: & B
[~ ,,.,':",;' eh 0074 | oma3 013t | o3 0.013 0.081 0014 0.048
| S
" Lirtribbesg wenber spacification, 15 10500- 2012
15 Dewipbon fiom Test Methad | if any -
12, 1 Samypling Conducied by the Central Laboratory, Yes/ No. - Mo
If Yes,
{a) Dala of sampling : {b) Mathod Ligad*
{c) Name of Sampler with Designation !
s e &nd of Test Repon — %5
. :
L‘- =
-
T 70v) W %@“\hi NS
Auincrised Signasary Board Analyst
iWate: fasiewaler) {Mr Niranan Matlck, Crief Eny Scianlizt)
(L= (M alUsharani Painaik, Addl Chial Env. Scieniisi)

hoie -

i i Ceng: L 2bsaraiaiy,
mﬂrﬂmmﬂ Test Rgparns it

E2pL N CISE 2% ragubed by 2pplizabiz Raguision
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Aranexuare - 4

AMENDMENT NO. 1 JUNE 2015
o TO
IS 10500 ; 2012 DRINKING WATER — SPECIFICATION

{Second Revision)
[Page 2, Table 2, 8l No. i), col 3] — Substitute *1.0° for *0.3°.
[Page 3, Table 3, SI No. X), col 4] — Substitute *No relaxation’ for “0.05°,

(FAD 14)
Publication Undt, BIS, Neow Delil, India
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TS 10500 : 013
Indian Standard
DRINKING WATER — SPECIFICATION
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Table 3 Parnmeters Concomning Toxle Substances
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Govermment of India
Bhabha Atomic Research Centre
Health Physics Division (RPS, NF)
Health Physics Unit, OSCOM

Ref: HPUY 9 ) E#]}*—fu B Date: 27" Apr 2023

Sub: Response towards the action points decided by the joint committee members in the
meeting held on 12.04.23 at 1030 am in the Sadbhabana Conference Hall of
Colleetarate, Ganjam constitated by Honble NGT, PB, New Delkf vide order dated,
21.02.2023 in O.A No, 572023,

(Refl: “OA No. 05/2023/PB - Susendrs Pan igrahi vs. Stats of Odisha — IRE Ltd, Matter)

With reference to the above-cited subject, the joint commities members have assigned the
following action plans for HPU (OSCOM), HPD, BARC:

(1} Point No 2. Ground and Surfaes waler contamination --
(2) Ground and surface water samplings will be carried out Jointly by SPCB, Odisha and

Action: SPCB, Odishe and Healih Physics unit of BARC, Chatrapur.

(€) Dr. S.K. Jha, Scientific Officer (), Health Physics Division, BARC, Mumbai has apprised
that BARC is conducting regular monitoring of surfoce and ground water in the vicinity.
Accordingly BARC is requessad to submit the analysis repoct of past five years, The
reponts shall be submitted by 25/04/23.

Action: Health Physics Unit of BARC, Chatrapur,

Report :

Orissa Sands Complex (OSCOM) is ane of IREL's flagship units locared at Chatrapur in the
district of Ganjam, which is about 150 kilometers from Bhubaneswar, the Capital of Odisha,
Al present, Mining and Mineral separation activity are carried out over the mining lease area
of 2464 hectares to produce 2,063,400 onnes per annum {tp) of Iimenite and other assoeisted
minerais such as Rutile, Zircon, Sillimanite, Monazite and Gamet, Mining is taken up by
dredging operation In OSCOM. Simultansously, dry-mining activities are also adopeed for
supplementing the production requirement for the mineral separation plant. Mining g
Mineral separation activities are carried et in an environment friendly and sustainable manner,

Page 1 of 5




220

Rare Earth processing unit (formerly monazite processing plant) having installed capacity of
11200 tpa mixed Rare Earth Chlorides wes commissioned in the year 2015-16. Being a
responsible part of Dept, Atomic Energy, it pays a great attention towerds all possible safaty
aspects,

The gencral safely is carried out by the plant management whereas the radiological
safety aspects are being looked after by Radiation Profection Section, HPD, BARC, The Health
Physics Unit of Rediation Protection Section (Muclear Fuels), HPD [ocated at IREL (India)
Ltd., DSCOM, is engaged for radiological surveillance of the Dredge and Wet Up Gradation
plent (DWUF), Supplementary Mining Plant (SMP), Minersl Separation Plant (MSP),
Monazite Up gradation Section (MUS), Rere earths exirsction plant (REEF). Off-site
environmental radiological surveillance programme sround Orissa Sands Complex (OSCOM)
also being carried out. The activities of the unit are divided into: -

a) On-site radiologioal surveillance,
b} Indusirial hygiene and safety measurements within the plant, and
c) Off-site environmental surveiliznos.

#ig 1. Total Environmental sumpling caverage aren (the plant is at the center)
OMFsite environmental surveillance.
The following works are being carried out as far as radiological safety is concarned.

. Environmental Weter samples & radiological parametars mankoring.
4. Environmental TLD monitoring.
3. Envircnmental Soll samples activity monitoring.

Page 2ot 9
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4. Environmental Radon concentragion monitoring.
3. Envirenmental external gamma field monitoring,
6. Environmental ambient air activity monitoring,

In response to the MOM of Joint Committee meeting point no- 2 (a)

A Joint sampling of ground and surface waler was camied out by HPU, OSCOM and SPCRH,

Odisha on 19/04/2023, The radicactivi
results thereof are mentioned below:

N Alphal
@ Beta
1--——---———1-——-|———-——— ——————————————————
4 Liml"tfnlEEI:af‘lEqﬂ]l
4 ] o
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[ S — . e e S
] m a Limit fDrJ'l.lpha (0.1 Baf)
|
I ) ]
T.Beshampur Kanrgrnang Matkhata

Localions of Kanamana Gram Panchayat

Fig.2. Radicactivity present in ground water samples of Kansmana Gram Panchayat
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Fig.3 Uranium concentration in ground water samples of kanamana Gram Panchayat
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Fig. 4. Redicactivity present in ground water samples of Arjyapalli Gram Panchayat
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Fig. 5. Uraniwm concentration in ground water samples of Arjyepaili Gram Panchayat
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Fig. 6. Radioactivity present in ground water samples of Kalipalli Gram Panchayat
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Fig.7. Umnium concentration in ground water sumples of Kalipalli Gram Panchayat
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Fig.8. Racioactivity present in surface water samples of thres alleged Gram Panchayat
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Fig. 9. Uranium concentration in surface water sampies of alleged Gram Panchayats

Summary;

The above-mentioned date shows that, the present radioactivity in the environmental water
samples are within the permissible limit es presceibed by the national regulatory bodies AERE,
and BIS. Although the study area is one of the natural high background radiation sreas, bist still
there is ne such evidenee found regarding the elevated level of radioactivity In water samples.
Again, traces of the activities present in the environmental water samples Is natural & not
related to anthropogenic activities.
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Response to the point no 2 (¢)
" Rudioactivity analysis report for the past five years of alleged Gram Panchayat:

Alpha aelivity
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Fig. [0. Radioactivity in ground water of Arjvapalli Gram Panchayat

" Groas Adphea
_®_Gross Beta
T n e mn e me e s ---EIEI-:H.—“:—J-F—HT"
-
¥ " .
- - ]
=
o
=)
z
k4
B e, Limitior Alpha
o
[ ] " N *
2018 me 2720 2 a3

Fig. 1. Radioactivity in ground water of Kanamana Gram Panchayat
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Fig. 12, Radioactivity in ground water of Kalipalli Gram Panchayat

Samples collected & analyzed by

;}lﬁm a:t/qp;a-

SO/E, HPU, OSCOM

Abi nashl s:.:!i;!ﬁr‘l“"‘1 i

Officer-In-Charge,
HPU, QSCOM

?VJDZ N
Rajefid) ﬁﬁm ;m.

SAJE, HPU, OSCOM
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Page 9 of 9




228 ‘ﬂmnew w- X

s> BP

R iR
e e o

IREL {India) Limited

(Formarly fars Zattis Limited) %
TR W Ty - '
(A Gmm%ni indla Undertaking) ey
C - U 151008E 1950600008187 Wieheslts = wwwital oo in Sl A s Sy
ST RRELS L iy . 2075 ETETTRE0T 50T Commn ) i
_L - 1
_IREL/OSCOMMEERY Gog'a 25042093
To,
The Additional District Hmlsh-amfﬁerramj.
ljarm, Chatrapur, Odisha
Dear Sk,
Sub: Compliznes report of REEP, TREL (India) Urolted,
Ref, Proceedings of the t:fﬁmj‘ﬂ#ttmﬂﬂ‘n}tmembershqﬂm
1242023 at 16,30 AM in the Sadbhabana cenference hall of
Ganjam constituted by Hor'bie NGT, New Dehi vide order dateq
inC.A No 052023 e
immemMmmmln e No.l with respect to
Point no 2 (b tf.mnmem“gsufmeuurtgnfumluh‘tcﬂmnm
For kind information, R
With regards,
STATE POLLITICN COWTAGE S0MAD.oncEey

REGIORAL OFFICE, DERHAMPUR

B nSECEIVED | /m%m oscom

- ‘Fﬁ’j'ﬁ'

Y}ﬂ?@' R e AR e B AL e N o o L Pre P —
# lawa Sandn Complex Mabkhaks (P oy Chalragar rGangmm) Dimhs-T5iash
R/ Tal . 0U811-257890 408 razr 14y OGE 25 75R
TN WD W d 1387 e arvvey med Bl Rdiat i o Fusll, o9k - gon oge

Aopd Cd ' POt ne 130T, vpss Bavarcar Marg, Muar Ruddin venayan Fenple Srabhadpe Ayemial-400

- - ] - = r = ™ J —— T e — e . iy,
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Enclosure No.1

e e o

[ resgect to health of hning  Authorization for mnﬂnmﬁp&ar of Radioactive wastas {solid, liquet
'of  effluent  treatment - & gaseous) Authorization Ng.0p23 isswed by AERS of REgp are valid i
' A0E5

Duning pesiodical reviev: at REEP, these POKis are daarmd,remmedr
@nd the surface canditions of side walls & bottom inings of the pongs |

Care checked finspacteg internaily by departmental Civil Engineers ang
the siatus i< mdintainsg,

from the vear 2017 Onwards  are published |n Arviual Reports of

'AERBE  mvery  ypar and  available Public Doman
; fht:m:.f_ree:b.gm-.inrenyhh;cnmajaremn-armWJ. Aalevan: pages |
RERE T oo -, ol Annual teports are frached as Annesure-8 ot M
AERB has been Mspecting REEP for all fre Frocesses at reqular Infervals and S5ues (e Licence
[and Authorization For sustainable opseations based pn the compliance stagys. The water and sy

k [H -
__..''.i""';:-.;r_,,-‘:"_—,11 1 J I'F:fln'a-qt_l" FE f__.
kT o T ]
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6 ~ Capy of the License fram AERE For bperation of B5M fatilines at IREL, O5CoM
vide letter ng. Amwwmpm;:neuasn-mmsx L/2019/876 dateq 06.08.2019 |
5= .| (6 Pages) Ty T
p |lcnpr of the AFRE |ertar Hu,AEmesszzzx 2021/478 dated 21.04.202]
g J!Hﬂmf Wasips-

i mgarﬁ!ng renewal of Licenss "o Operation a

. _fE_"E_E.EEE_LiPﬂiu O7ES o IDTT T3 e
g Releyang Pauas-nFAEﬂBannual TEParts fromm 2017 to 202 ( 3 vears) - |

I’  Pe0¢S extracted from puphc damain ; ht[ﬂﬁ':ﬂﬂ!rh.gnmﬁm'ermﬂmfannuﬂ-

— | TEpo Cachnes, st L

e e —y

: 2D ke Yo "i‘-'“-m--
"E%EE.-;;; B e )4
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Lian g Alomic
il o =

'@ T L Snergy -

Znne Froas Aid, Reguiaiary fv
o 4 e Board! %

HITyT oREns
_ GOVERMNMENT OF INOLA
ChARLANM

DNVPIPGISIACE F 12013 ¥26 2 November 7, 2013

i ruihorizefion for conslruction 3 10,000 ipa Kerazts Processing Piant (MoPY st intian
Rare Earths Limited (IREL), QSCOM (Ref Mo, CHMERBIPSOAREL0OFHI0TD tatad
Oclober 24, 2007),

2 Gonstructen of 10,000 tha Monexie Pocassing Paam (MosR) reyciicing vath 139 g
Thanum Mitrats Pladt 35 IREL, OSCOM [Rel Mo AERATESWRRARSLTSA (2920129041
dalad Febrsey 29, 2042),

1 Applzation far Commissioning Consenl of MoPP &1 OSC0OM, IREL along with
Cammizsioning schadule amd Techicsd SpacHloations iFal, Ao,
PrfectMoPRAERETI32A deted Sepramber 5, 2075

{Rell Mo,

Hinutes of Meeling of 32" DSAC-UEP held o Jasuary 22 2013

AERBAPSLAGSHI-UEERIGTEA/ 201 34AS clared Febuary 5, 2012)

§ Minuias of Mseting of 337 DSRCUER hekd o May 13, 2013 (Ref Ao
ACRBAPSLDSAC-UEFAST SA/201 31639 daiad Map 30 2013

6 Minulas o Measing of 34" DERCUEP hetd on sugum 07, 2045 (e Ao
AERBAPSLDSRC-USR A RVITE VEMI 25224 driad August 28, 2013),

T Hinues o Mexming of 35° ACPFSS.FCF hels »n Cotober 21 2073 [Rad Mo,

AEREAPSNACAER-FOFPIEII0127 130 pates Oobor 11, 2013),

Audhorigation for Construction of 16,300 TRA yTznras Per Arrum) Mlonasiia
Processing Planl (ioP Py st Odisha Sards Camplax (LUSCOM) was graniec by AERB
with =ertain stiwaions upto Colober 2012 (Rafsrncs 1), The MoPP project which was

piannad inftially 1o be a separate faciity was iowr ~ombnad with tha existing facilifizs at
IREL, OSCOM sna Avthesisation izr Conslrocdon of 10 000 TRPA McPP ratrofitting with
*E0 TPA thofum rizate olant ar D51 3SCOM waz areited by AERB wih carsin
slipulstions fRefersncs 20 Hesaver Jua bg 3aisy i cemplatian of conatructior sctivities,
Suthorisation fer Conswucion vas sddandsd thriva wnd 1 valsd URD Cecembas, 3092

IREL submited =n acclication for Cansant for Cemmiizsioning of MoPP along with
the raquired Jceumants in Seglembar, 2012 (aference 3. The apphcation along with tha
Equid tocuments was ravigwved n 327 239 znd n 34° mastings of Dasiygn 3=ty

P
4 -.- '\T.'
i ‘! + A ~SHT
e MUTTIR o e B s e R T LN CALEPRCIIT D D AR S e
TPEAMGK BIIG AN & Tl o™ SR SRR e s ST FAR I R0 e nmY BT Jagy TAM
co My g Ty amge= 2 boap-h LT
. e RuTE S SEETY et pamln
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'-‘h"‘.-! = ;%?—ﬁf TR
ATCIRIG ENERGYT B30 L ATURY [-1o BTl

Ravis'y Comarites far Uraniem Extraclics Prajecs |257G-UEP) and in 35 maeting of
Agvisory Commidise for Frojects Safaty Revisw of Fual Cycla Fadllifies (ACPSR-FCF)
(Reference 4, 5, § & 7). ACPSR-FCF b 18 55® mealing racommendsd for grent of
Corsznt far Commissicning of the Monasis Precassing Plant (RoPP) at IREL. OECOM
with cerain stipulaiions.

Zasad en ha sbave, Consent for Commissiening of the Monaxite Procassing Plant
(MePP) atIREL, OSCOM, Is higreby granied wilh the inllevang stipulations:

1) All the recommendgtions of DSRC-LIER snd ACPSR-FOF shall be
lm‘h‘:bjfar.-nfua‘ﬂmam&an 2013, Smoke delaciors in the condrol room zhall be
insfalied by Aprll, 2074,

2 thﬂkwﬁmmmﬁupm%nfwmmﬂ.
ﬂscﬂmﬁﬁmﬁﬁmmﬁmﬂmmwﬂpm

3 Aﬂ'mmmrﬂmsaﬁatrameﬂra. redigtion proteclion aspecis and wasle
menagemant aspects shall be folivwsd 22 per ihe slalulas in this regard,

4l Mﬂ?{?r&ﬁhdﬂﬂh&mmﬂaﬂbaﬂfﬁmﬂﬁﬂmﬂmuﬁmmmﬂm

] Tha provisians in the Afomic Engry (Faclarias) Rulas, 1995 snal be slricily
ol widh,
Consent for Commissioning is valid 8l the snd of Hovember, 2018,

Sy

(Compatant Authority]

Chairman & Managing Diracior =
Indizn Rare Earths Lid, S T LRI
Plot No. 1207, Veersavarkar Marg !'"—m mm -

Opp. Siddvinayak Tempie
Prabhadevi, Mumbai-400028

Copy 1o

AERE:

Yiee-Chalrman, AERB

Bscratary, AERB

Diractor, IPSD, AERD

Chalrman, ACPSR-FCF & Member-Secretiary, ACPSR.FCF
Chalrman, DSAC-LUEP 2 Mzmber-Secrotary, DSRC.UEP

Director {Techniszl), IREL
Lhisf Ganzrai Manager, IREL OSCON

Fod
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——

OBCOM an grali consenl of Mopp [ IREL,
. me%uﬂﬂ-ﬂﬁmﬁm “?Fl-h]r 17, 2014) .

a lﬂuﬁnnfaﬂmfrwdiq;ntﬂﬂlgnﬁa*urﬁmm for L,
n Projects C-LE M.MnAEREnPBh'UEHE-
UEF-"DDMBJHHWJWEETWEH datad July 24, 2074}
4 Mimges all 37 Meafing of Sﬂa{rﬂnmﬂmﬂnm for Uranism
elion Projects (DSAC.UER {Red Mo AERB P C-LIERy
DEH?ENmHH?ﬂn daled Dacamper 23, 2014},
3 Mirwsies of 38" mpa of ACPSR.FCE haid 3, 2015 (Ref. Na,
AEnamTHnF-sant-::TmEzmmm Uatad April 20, 2013)

- Frojects tDEHﬂ-UEF"} and in 35W m!-elfng of Advisary Commiitlea fiy Projes
alaty ; . Thiz

T m— B —
' Ty, b R LT INe TELEPHONE | I-E3 Ay paay, 2 JUSE
= MYARLAR OHAYaN, A igien HAZAR, piimeny ey ST FAN 31 ney Tdag, jang 5717, Bexy 1339
LB I E==ab, n'uﬁurqmﬂph

fraimi g SR EEBITE . e Barl gar o
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TG Sl o T
ATOMIG SNERCY REGULATORY BOARD

Projects (OSRC-LEP) heiy July 3, 2014 & Novamber 25 2(14 respectively

tRelid 4 and in 39”mmﬂng of Advizory Cemmillee for Projecis Safety Faylaw of

Fuel Cycla Facililiag (ACPSR-FCF) hat &n Aprt 13, 2015 {Ref 53 Dusing Maeding,
ficng

Operation of MaPP. and on Ci ning resudls The Compliancs slalus of
DSRC-UepR, ACPSRFCF & Ihgy of "Eguiatory inspectinn
, d o5 the detajleq review 2 lien, ACPSR.FoR in itg agh

" = Besed oy ha abavs, Operation Licenga 1o Monazite F'n:rr:n:inn Plant

7 wmE ﬂmnumnmmmwmmmmm COmMVEsaning fral

YN ong gy

& mELﬂEEmmeum%mF Techmicar for
Oparation dﬂww;ﬂa’w aifor S8 2000 ?u:#m-ﬂmgw
Mﬂmﬂmwudmms b9 AERD for

B ummmwmm%mmmmmwmmmmm
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w“ﬁniﬁm‘?ﬁi-'.

ATOMIC ENERGY REGULATORY BOARD

o mmwmsmﬂbeﬂrmﬁmwtﬁrwmw THﬂmbaa‘ﬁim—
COITORES Lallh, '

Cperatian Licence [s Vaild 1 Apri 30, 2620,

EL oy Compatent Auther|
o118 gy [P RN

Hom, Goattacharya ““*&n”ﬁ-’i‘dﬁw o ] o
idian Rara Earthg Ltd. Aomic Sneegy Regaredary B o

Orissa Sands Complex, Matikhal (P.O)
Chatrapur (Ganjam), Odisha- 761020

Copy to:
E.

Chairman, SARcOP

Wl:‘a-{!hal'rmm AERE

Head, IPSD, AERR

Chairman, ACPSR-FCF & Mamherﬁ-euerar}'. ACPSR-FCF
Chairman, Dsac-UEp i Mﬂni:ar-ﬁﬂcmraw, PSRC-UER

IREL
CMD, IREL
Birector (Technicaly IRg)

[*F]
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Arnexnze-3
LR eLH Alomnic
&3 Energy /
Pramam Regulatory
gl : Board i
N F
GOVERNMENT OF MDA
H#.C:WAERHMD.&E!;fuiﬂ.-'.u L F Dacember 30, 2015

Sub: &m%%
Ref: MMMWM
M’Mmmum

Pursuant to the Atomic Energy Act, 1982 and the enabling rules made
thareunder, and specially the "Atomig Energy (Safe Disposal of Radioackya
Wastes} Rules, 1587 G.5.R. 125 and an assessment of the Infermation

pertod 2010 to 2014 and (iil) request for remewal of authorisation vide letiar
Mo, DE{I-:JHIMDFPMEREIMHI: disposal-52034 dateqd 21.90.2015, the
authorisation No.0021 dated 31.03.1982 lsguad to dispose! transfer
radicactive wastes |n conformity with {2} the terms ang conditions
specified  therein ane (b} reautherisation Izsued vide |latter No,
BI-IJ'AEHBMI'D.I'EEW'IE.I'HW dated 12.12.2012 is modified 2nd revalldatad i
favour of the authorised officer namad balow for the perlod upto 31.12.2048
for safe disposal s transfer of radioactive wasles llsted overfoaf,

A
Emm“l}'

The Authorised Officer B A v s * o B

Shri AK. Mohapaira P

Chief Ganerai Manager, T T2 Py

OSCOM, IREL e S Wil ey

P.0. Chatrapur

. Dist Canjam
“we Ry Orizsa-761 045

“’-F-#'F'-Fiﬂ""“ ra i e TLLES s LRl T TR ETEY 2T ML
T AMAR By JEE-I.- 1-.14.1-' SR Ao bk e LT LR 1 P L LR TR

500 S001-20pa
DiGanisannn

e L e T
ARY vERATE AEE D S0

-
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TR TRt Rt T
ATOMIE SRERGY RERLATC A Bise,

Atharned Tnstallaton LOLAN RARE EARTH _LID ORISSH_SANDS COMPLEX r03c050
Amtiorisation Mo 002} Date of Bxpiry: Y1712/2004

Adithorfsed Parilenlers fop Disposni or Triunsier of Radlonctive Wisle

—
PARTICULARS BOLID WASTE LIQUID YWASTE GASEOUS WASTE
L elvworiad wastss, inseluble mack, | Aquoowm  aBalee g | Venblsian exluusi air
() Phyaleal faein ! prehaging | Blier cakes eleer neufrebisation | smmaning nlrrane
ool dring Alled in Lamiineted mdinasiivg wamp,
HOIPE bags.
Cike contalowy molsticn 30- | Waier  eonimn] ted  with | Alr cominoieg thoan and s
(L] Chemieal Clinrretoristiey S0%6, ThOr 0.5-1%, REO L4%, | redienuchides l:;ﬂ'r-'u.gll hﬂjm
Maghoy 75-85%, lram carhensie e Thofem piimie gsd
40-60%6 & and teesk 6F B, Tignd Exmonium miimte, pH £ 1o
Mg, [ 3
(e} Amemal  wolwmig of | 11} Hﬁm’-ﬂujm,. {i) 40000 m? Co By A {0 2N 610 =T Cit. An
vl permitied for 2000 m* Cae. B, A, CAlkaling)
; 13 m? Cat, Byds, 1300 Cat A, (1) Hot Apglicasie
L () Dispasel by nsallaifon {Ammonium Mitmra)
Iteelf (i} Mee Applicatle
Gl Tl 15 Wasre : {7} Mol Applicabils
bancgemen Agenty
() Badinnuchie permited | i o (i) ThiH gl {7 T and iz docay
far hali-s o
[ii] Mot Apglicakie Ui} Mot Appliceble
(1)} Iﬁmﬂ' - I by Bginilat]oe (i) Nea Appliesblo
se!
Tryneder tn Wan
mﬂmlﬂ-’tﬂ:&r
[€) Tuisl sosual aefivity of m (i) 1809 MBg- Grovs § Hﬁﬁ!ﬂq—lrﬁ
Truste permitied Far 255 10°MBY-Gross 158 MBg-Sross = 1610 MBg- TN
CatBiAy Il?.ﬂ:.';‘-ﬂ'hmq-'ﬂwﬂ; s :
0 Dispesal by hstallasion 8Lt 0'A[HqeOross ) | (1) K A pelicabl i) el Applicah|
itaelf Cn Boa,, E&h!ﬂ*ﬂﬁ-ﬁrm ; :
(i) Transfer b0 Wista F 25 0 By - Crows 1
Agrmzy
{il) i Apphicakle
(0 Permiticd mathad for ﬁLFEHT'iﬁ'i bags and | Gy ARer necinilisoios and | 11 Ao scrabling  with
— sweked In cowepsd ROC dilimen  dapoted o Cuslis godn  poimdas
{ﬂ.;ﬁrnﬂlhl Irekialbirian wrenchies, elTus pond, dizchergsad thrgugh Mm
igh sk
(i) Tranafer wo Waose () Mor Appiicable (i} Mot Apphicabis {Inﬁﬁnlhhln
Aganzy
g} Lesifen af site suthe Newr the western 3 of fhe | Efffnes pand near the | AL the sanhem widc of fhe
for disposal & wasis & plani perbnpser wall, souihen podmessr vall, pracezy bullding o NTE.
bnitalladlon fisetf
ﬁnnhmuﬁ'{r_ﬁ-ir il Mal Applicails o . (1] =
permiftsd for dispesnl s ;
by lastallatios |cself Do #1700 Bgl-Cross iy .
() haximum extiviey 14 Bt-Croma
tl) Masimum cencessmion | -
Sl

Camperent Authop Iy

R e e T
FE s gemgn
Wy el gy S
wii Brarny Tegusony Bt
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P nnezure - 4

N FrEmT Government of India

T ¥ e wfeg Atomic Energy Regulatory Board
TEITAE T HOMT T Operating Plants Safety Division

. . A, P. Garg W W Niyamak Bhavan
W, st Head, OPED FUHiRaaT Anushaktisagar
T Tel: 022 25550511 ] Mumibai-400 084

SO Tel: 022 z5580438
T Fax: 022 25552879
5T amall: apgerg@asrb.gov.in

No. AERBICHICPEDARE-QIS522262020/ 381 April 22, 2020
Sub: Extension of License for ﬂﬁmﬂgg ?E EE guﬂm Extraction Plant (REER),
CoM
Reforences: 1

et ﬂ o P IREL {intia)

v OFED risw on renewel of foense for aparation of REER Lid, OECOM
wids AERBAOPSIVNESY T2020492. e 18.64. 2008

W Minules of Meeting of Muclaar Fecilty safely Commilien - t (WESC-1), hadd on Jen 34, 2090
MAEHBWSMEEE-IEM . 10.02 2020

il AN of TaEm masling of Q4R0 00 hﬂﬂdﬁﬂrﬂ' JAnvary 22-23, 2 8l DSO0M sig

i, WW&HM&MMMEMEHFMGDFMW
OSREEPAERS Tach, Spec./IZTA dated Jan 23 2020

& IREL Submissior of Form 11 & ﬂmhrmxg:abnwn‘ﬂr&nummm
Mnrr:gﬂmhn E?. 2018 defad Fab 12 2030 - s .

X Latier Head OPSD on ocourmence of collmase of coners
FRP arid lank 2! aciive prm?mmﬁmmmumm Ewsmﬂﬁﬂ;mmmmww
taled Fub 13, 2020 '

K Leiter fom MHead. OPSD gn SSES feview obsarvalion on denparpus DoCTENCE wids
Aﬂﬂ.ﬂ“ﬂwﬁﬂ.-&ﬂ!ml-ﬂﬂ?ﬂdﬂuﬂhm 2020

aif mmmwmmmammmmmmmﬂwwm
gmmmnfﬂEEF. IREL (Indig) Lid, msmumaa&mwmamm Mafgh

2020

X mﬁlwmﬂﬁﬁuamﬂﬁ fecommsndationa peraining fo dengerous oecwrence
m-uaﬂssnwsmmmwmnum
OPSD letler on wagle disposal syiivization CRATNTISRE Wil AERBADESOAREL.CVGToT

*

v, E-mall to IREL from QPSSO reviavsr i LLOJ 2026, sveking edovbonal information  an
compiance

Xl MmmtﬂﬁmrmmmmmdMMmMMnmm
(razpanse o OFSD s-mad dadeg 13 3 20200 vide OSRECPAL IBAPENVDREPE did
.0 2020

v MOM & Z4R00e mogling  Ha Fi0 hed  ap Sgp 1. PO e
AERE/SARIORL 210220030357 darad Aped 18 2020

Pige L oF2
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W R ragon = el A sonducied for Yie sirvciura’ safaly aspecis of REEP, OSCOM during
Marcn 1213, 2020 wr'e AERBORVRLI0Z0TE omisd Apvit 11, 2030

%2 IREL responsg besed on et speciel [l reperf | submitiad throsgh s-man daded Aprd 12
2020

wi,  E-mall fo IREL from OPSD reviswer on March 27, 2020, seeking cisnffcation wr.{ wasis
disposal comphiance submifled by IREL

i fREmeulnEmﬂmuPsnmﬁwmnmmumwmmmrn
20200 recalved Wrough e-mail !, Mavch 28 2020

nﬂtuﬂyur.ﬂnmm@urmmmmm e wide
AERBAOPEDOHSC/EERET/20195 218 daled Navenber 18, A0rg

whv.  Aporoval of Charman AERE vide AERECNOPSIVRE-CVSS222/2020/373 oalad Aprl 20,
2020

This is with refierence to the application for ranswal of canse far operation of Rare Earths
Extraction Plant (REEP). IREL (India) Lid., OSCOM undar Saz. § of the Factories Acl 1048
I conjunclion with Sec. 23 of Alomic Enargy Ad, 1962 and Rule 2 of the Atamic Energy
(Radialion Protection) Rules 2004 [Red. ii]. Bosed on review of your appiication al AERB,
Chairman AERB has agread 1o extend the valldity of the License for Operalion of REEP for a
pariod of one year Le. upto Aprl 30, 2021,

Furiner, it is sllpulated thel continuation of operation of facility bayond Octobar 2020 would
be subjecled fo satistactory compliance fo the commitment mada by fecility w.r.t. () health
assessment of chil struclures & mplementation of coreclive aclicns, (i) storage of
radisactive vaste, (i) assessment of deguacy of bore wells, (v} roct cause for Increase in
radioactivily In bora wells, (v} coninol of radioactvity contamination and {w]) obizining licensa
frmDAEm;terth&AnmﬁnEmrmthng of minas, minarals & handfing of Prescribad
Substances ) Rules, 1984

Chairman AERS has also approved the authovization for disposzl of radioactive wasies for 5
pariod of one yaar Le. uplo April 2021, Formal leller In this ragard will follow,

il
(A.P. Garg)
Head, OFSD

Shri A. J. Janarthanan

CGM & Head, Orissa Sands Complex (DSCOM)
Mg IREL {India) Ltd.

POt Matlikhalo, Chatarpur (Ganjam)

Orissa — 761045 India

Dirsctor (Technical), IREL {India) Ltd.

Cétn Chairman, AERB
Execulive Direstor AERR
CMD, IREL (India) Lid,
Director, MFRIG. AERA
Hesd, DRPEZE, AERB
Lead Reviewer and Raviewers. IREL facillies, ASRE
OPSE Dambent

Papc 2 of 2
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Aun o5

HTE W Gouarirtant of india
SAT] 3t Froms afiwe Atomic Energy Regulatory Board
Wied WOW SU&7 WeET  Operating Plants Safety Division

. ot e A P. Gary ErmaE wET Nivamak Bhovan

wiw, dfivadl  Head, OPSD arepyi®TRTR Anushaktinagar
g Tal: D22 25380511 Hug Mumbei-400 D34
ETMT Tal: D32 255804306

e Fax 022 25552870
5w amall: apgargiaarb.govin

Mo, AERBIOPSDNREL-OfRS{014/2020/ 393 iay 28, 2020

Sub: Authorizafion for disposalitransfer of radicactive wastes at REEP, IREL{India)Ltd.
0SCOoM

Rei;

L Applicalion for renswal of suthodsation for wasle disposal for 10,000TRA Rare Earth
Exviraction Plant (REER) vide OSMaPFIAERBWD, dated Jan D3, 2020

i BEdension of Licensa for Opevafion of REEP, IREL (India) Lid, QOSCOM wvide
AERBICNOPSIVIRE-OVS5222/20200382 dated April 22, 2020

This % with reference io Ihe above application for renewal of authorization for disposalfiransier
af radioackve wasies under Alomic Ersrgy [Sale Disposal of Radicactive Waslas) Rules 1987
for REEP. IREL (india) Lid.. O5COM Please find ancloged the formal approval of Chairmen
AERE on iha same.

A} rrard
{AP. Garg)
Head, OPSD

Shri AL J. Janarihanan

CGM & Head, Drissa Sands Complax (OSCOM)
Mis IREL{InclajLtd.,

PO:- Matikhalo, Chatarpur {Ganjam)

Orisga — 761045 India

Ce i Chairman, AERBE
Exsculive Diracior, AERB
Dweclor, MFRG, AERB
Director (Technical), IREL
Head DRPAE, AERS
Lead Raviawar and Reviewer, IREL faciitiza, AFPRB
OPSh Delabank
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AUTHORISATION FOR DISPOSAL OR TRANSFER OF RADIOACTIVE WASTE
Under G.5.R.135 Atomic Enargy (Safe Dispasal of Radloactive Wastes) Rules 1987, Rule-5

Pursuan lo fhe Alomic Energy Act 1962 and enabling
rules mege hemunder, and spacifiically tw “Alomie
Enevgy (Safe Disposal of Radloaciive Wasles) Fules,
1087 G.8.R. 125, and an assessment of  ihe
information finmished by Ihe spalican in (7) apalicslise
vide OSH40OPIAERBAYD dalsd Janugry 03, 2020

and (i) awuad relumz of e radicactive waals

disposed! tmnsferred during pasl fve yesrs, [he
exisling suthorisalion no 0021 is hareby renewed bn
fawour of |he applicant o diapose off o lransler of
Fadioaclive wasies lisled avereal and in conformdy
with 12 1erms and condibons specified slongssda

1. Aulbovizatmn Mo D4
2. Authgrigstiaon valid rom ¢ 001,05 2020
3 Datz af Expiry 2004 M2

4. Mame, domgnatonand  Shi A J Janarihenan
address of aulhonsed CGM & Hesd
pErson IREL, DSCT0A

Chatarpur
anfam;,
Ddisha-TE1045

& Locslon and sddress of the: REEF, IREL
Awlhorised inslallationfs]  OBCOM
Chetlarme, Ganjam,
Cdisha-TE 1045

7. Mame end pddrasz of the  + -MA.
Wasie Mamagemend Agenay
2 which ransfar ol saste s
ardhomasd

8 Delails of redicatirs vasie ds per ovedlaal
AulhorEed 10 ba disposacd

Wmﬁ}gﬁmﬁ%ﬁl

Campetant Authonty I =00mem w5 NG
iy el

L B VY bl an 1

SN, TR o p) wmpaie

PR AMAK BHAVME W70 s PRl

—— e e ———— e

OIRHLEG - aipt g [

TERMS AND CONDITIONS OF AUTHORISATICN

\. The person sulhorised shall abids by af |he

prowsions  concerning disposal of mdisackee
wasle and radislion prolection [ald Sown in-

{1 The Alamic Enargy Acl, 1582{22 of 1862),
i} The Radiation Proleciion Rules, 2004 and
(i) The feomic Energy (Safe Disposal

of Radioagiie Wastes ) Fiufas, 1907

2. Tha person authorised shall disposa off aF kaaslor

of radhactive wastes siriclly in acoordance wilfy lho
limifts speciied ovarlaal.

4. The porson authorised shall nod rent, lend, sall

irensler of olhersise ransoor the radiossiss
wazle withoul obleinng prior cermission of e
campaigal sulhonty.

4. Ay unauihoriead change in personnel, equipmeni,

working condgons from  that givan in his
spplicalion by the gerson  sulhorised  shall
conslilule & breach of this authonsation

% This guthorisation is for normal washe dsposal |

lranslsr operations anly. Seperale soplicalion shal
be submilied for specisl wasla dispossbiransicr
CRmpEgn M Form i-A

G Ths authoriend persan shall ke price pesmission

al ithie compelent eulhorily for shut eown of the
wasle disposal insiaffabon and shall powds
isliblional conirols &3 may be slipulatad by lhe
Compalanl Autkariy,

T Records shall be maintained in B nsiailstion

Foamn- I8 lor recadsiony inspection fram dma 1o tieneg
by ACRB stndl

B Quadedy return and o consolidated annus! return

[wilthin gng month of complition of e period) of
radioactive wastes dapased | Irmansherrey shgit be
submilied i FormelY by tha wsialalion o he
Competent Autharily

Any violgbon of e imils spacifled overdesl shal

b2 miraies o fha Comealer Adhanly wilhin 5
days

et TELLVHORE st a0R 2 Aap beda

Fad e JRim 2209, A8 W 28 0

Erae’ Lot s dbopid gt 41

YWasy PPERETE Sevw, AT O
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§im Himit Govarnmend of India
q-mm famas ofmE Atomlc Energy Regulatory Board
Wfﬁﬂ' #o3 FiaTm vHEr  Operating Plants Safety Division

W, of. A P, Garg Ferar-ny ¥ Miyamak Bhavan
oA, Hdewdl  Head, OPSD IfdEATT  Anushaktinagar
gy Tel: 022 25990611 Hak Mumbai-400 094
T Tel: 022 25580436 ' _

Wes Fax: 022 25552879 (ﬁf :5) ‘-,,:""’f
AW amail: head.cpsdiaerb.govin —.Efff-///

No. AERB/ICNIOPSDARELIBSM-OM 32112019/ B E ﬁ'jt 6, 201%

‘ uIL
Sub; LICENSE FOR OPERATION OF BSM FACILITIES, M/s IHEL‘[[H 1A) LTD., O5COM

FIEfEI'Eﬂl:H

i. Apphcation for renewal of Licence for oparation of MSP al IREL, OSCOM vide
IREL{OSCOMISATIS-18/1495A dated Apdl 15, 218
i. Minues of 5* mestng of NFSC-1 (heid oa May 09, 2010) vide AEF!B:'ENFGPED.I' G22is-
120120606 dated May 27, 2018
.  Deliberakions guring SARCOP maeling na. 7456 held on June 26, 2019

Wiih referenca to above, Compelent Authorily has accordad his concurrance for renawal af
license for oparation of Beach Sard Mmerals Facilitias of M's IREL {India) Lid., at OSCOM.
Fleasa find enclosed harewith the copy of the consenl

(AP, Garg)
Head, OPSD

G &ln

- Shri Dipendra Singh
Chairman & Managing Director,
IREL {Indla) Ltd.

Shri A. J, Janarthanan

Chiel Ganeral Manager & Head
IREL {India) Lid.

Orissa Sands Complex (OSCOM),
PO; Matikhale, Chatrapur [Ganjam)
Cirigza - 761 045

Co: Chairman, AEREB
Executiva Directar, AERD
Direcior, NFRG, AERB
Lead Reviewer & Hevmwer IREL Facilities
OPS50 Databank

e A R T T S T R LT




243

EECIL Alomic
f Hal Energy
i Frarrs Regulatory
s  Ofmg Board .
ER— BEOVERNMENT OF INDIA '
CHAIRMAN
LICENCE
No. AERB/CNIOPSD/S522 MTREL/BSM-0/2019/8 75 ‘August 2, 2019
Ref.:

(i License for operailon of MEP o IREL (SCOM vide mo AERB/PSDVBSM
License/IRE QV63A/20014: 2747 dated Auguse 19, 2014

fif}  Application for renewal af Licence for operation of MSP ar IREL, OSCOM vide
IREL'OSCOMS&ET 5-19/14054 doted April 15. 2019

(i) Minites of S meeting of NFSC-1 theld on May 09, 2019 vide AERB/CN/OPSDY
(32223-11201 XE06 dareel Aay 27, 2010

fiv)  Defiberations diring SARCOP meeting no. 746 held on June 26, 209

i i 4 M7S IREL (NDIA) LT,

of the Besch Sand | —RSSA SANDS COMPLEX (OSCOM), OpisHA

Minerals Facilitics PO: MATIKHALD, CHATRAPUR (GAN.IAM)
ORISSA - 761 045

DEEEET‘Il:r;;Hif e SHRI DIPENDRA SINGH
Freployer/ CHAIRMAN & MANAGING DIRECTOR,
Licancid - IREL (INDiA) LTD.
MName & SHRI A. J. JANARTHAMAN
Designation of the CHIEF GENERAL MANAGER & HEAD
Applicant IREL (inDIA) LTD. OSCOM
Licence validity AUGUST 20, 2019 To AUGUST Ei . 2024
[enppnngs, SETefiens, §17 - 00 551 grum, TELEPHOME  n-p-aosd 7103 1409 S04
HIFAMAK Belaarl ANUSEHART) MAGAR LEMADNA - 275 23 TR, Fax _BT.22-385E 234, BRIG 5717 2554 1298

-k chalmuaim @ S8l gird i
B [ WESSITE sy, bl §orein
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A
i With reference 10 above amd in exercige of the power cunfemed under seciions 16 and 17 of
; (he Atomic Erergy Act [961 read i conjunction with Rule 3 of The Awomic Energy
/ (Radiztion Protection) Rules, 3004 and The Atomic Energy Regulatory Board [AERB)
i notiffeation S5.0.1210 dated Mth Apeil 2009 on Beach sand Minerals (BSM) processing
X tacilities, AERB bereby grants the Licence o operate the following pleng:

=

Plant Capacity

Beach sand Mincrals [BSM) processing
facilities ac Mis IREL (India) Lid., OSCOM Hardling of 6.000 TPA of Moosziie |

|
LT
CONDITIONS OF LICENCE FOR M/S IREL (INDIA) LTD.. OSCOM, ODISHA

{1) Employer/License= shall:

(a} ensure that provisions of The Atomic Energy (Radiation Prolection) Rules, 2004 arc
implemented,

tb) provide fecilivies and equipment to the Radiclogical Safety Officer and other
worker(s] lo cary ou their funclions effectively in conformity with the regulmory
consiraints,

(¢} prier 10 emplovment of o worker. procure from his formes employer. whers
applicable, the dese records and health surveillance repons, )

(d) upon teomination of service of worker provide 10 his new amployer on request his
dose records and hezlth surveillance reports.

() furnish w0 each worker dose records and health surveillance reports of ihe worker in
hiz emgployment ennually! as aod when reqguesied by the worker ot the termination
ol his service.

{f) inform the competent muborty if the Radiological Safary Officer leaves the
employment, aod

(g) arrange for health surveillance of workers as sperifisd under Rule 25 of The Awmic
Energy (Radiztion Protection) Rules. 2004

(21 The empicyerlicensee shall be the custodian of raiation sources in his possession and
shall ensure physical security of the sources ai all times.

(33 The employerficensee shall inform the compeient authority, within twenty four hours, of
any accident involving a source or boss of source ol which he is the cusindian.

-
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(4) e responsibility for tmplementing the 1enns und condidens of the licence shall rest
with the emploverlicensee.

(3) The emploverficensee shafl compiy with the surveillunce mdm.ﬂrﬂf codes ang
safety standards specilied by the competent auzhority,

16} The emplovericensee shall establish writlen procedures and plans for comrolling,
monitoring and assessment of eXposuce for ensuring adequate profection of workers,
members of ihe public and e environment and patients, wherever epplicable.

(7} The employerdiconses shall comply wiith the provision of rules far safe disposal of
radiosctive wasie issued under the Act

(8} Without projudice to the generality of the above, the licensee shall:

(al not aliow workers, other than those specificd in sub-clause (ii) of clause (e) of sub-
mule {2 of mle 7 aml already dealt with under rule |7 af The Atomic Enersy
(Raciation Protection) Rules, 2004

(b)) maimain records of workars us specified under mule 24 of The Awmic Enernzy
{Radiaton Prowection) Rules. 2004,

{1 amange for preventive and remedial maintensnce of radistion proveciion equipmant.
and mositoring instruments, :

{1 i consulistion with 1he Radivlegicsl Safery Officer. investigate any 082 0f exposure
N excess of reguldlon constrmims reeoived by individua! werkers and maintain
reconds ol such investigations,

(e} inform compeient authority promptly of the recimence. investigation and fillgw-np
Belinns in cases of exposure in excess of regulatory constraings, meluding steps 1o
prEvent recurrence uf such incidans,

(f) cary ow phveical verification of rdicactive inalerial penodically and mainiain
nvenipry,

(2} inform appeopriate law enforcement ayency i tie localite of any loss of spurce.

thi investigate and inform the competent autbonity of any aceident wvelving source and
matncuin record of insestigations,

1) verily the performance of rackiation monitering syertems. safety imetlocks. profective
devices and any viher safety systens in the radiuion installation,

%
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() in consultation with Radiological Safery Oificer, prepare emergency plans, as
specified in nule 33 of The Alomic Energy (Radiation Protection) Rules, 2004, for
responding 1o pecident to mitigate dheir consequences and ensure emergency
prepasedness mensures,

(k) conduct or arrange for quality assurance rests of structures, SYEleS. components and
fources and relaied equipment.

surveillance procedures, safety standards, safeey codes, safety guides and safety manuals
issued by the competent authorily and Emergency response plans,

(1) The emploverflicensee shall nat operate the plant bevond the liccnse capazity,

(2) The emplover/licensee shall ensure the submission of Quarterdy and Annual Healih
Physies reporis 1o AERB in the preseribed format,

() Duly qualified Radiological Safety Officer (RSO3 dpproved by Atomic Energy
Regulatory Resird (AERR) shall be avaiinble at the sig

() Transpor of Monazite shall be in accordance with the puidelines prescribed by ihe
AERB,

(31 Full facilities shall be sccorded 10 authorised representativets) of AERD 1o nspect the
installation o any time,

{6) The emploverilicensee shall comply. with all the Fecommendaiions made by AERE with
respect o radiological safery

(7) Any change i the information listed in the application shall be intimaied forthwith 1o
AERR

{8} Application for renewal of ficense s per the prescribed format shall resch AERB
before 130 divs of the darg of expiry

{9} Any plan for decommissioning of the facility shafl be intimaied fonhwith to AERR
(104 This license 15 valid subject to availability of all ather nacessary stetutonregulatory

clearances
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=

(11) The license muy be suspendedior cancelled, il any declaration made or information
given in the application thereof i= found to be fatse or if nny undertaking wiven in such

application is not carried out.
[Enmt:mr Autharity)

o R T G NAGESWAR RAD
TaE | Gt
Y — -
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=  Chairman & Managing Director, IREL

- Shri A. J. Japarthanan
CGM & Head
ivl’s Indian Rare Earths Lid.,
Orissa Sands Compiex (OSCOM)
PO Matikhalo, Chatrapur (Ganjam)
Orrisse - 761 045
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EHE #wmit  Governmoant of indis
wIATe] FAT A afWE Atomic Energy Regulatory Beard
o TS §ET 98 Operating Plants Safety Division

7. ot mi AP Garg Frams #ad Miyamak Bhavan
wAw, dcfivad  Head, OPSO s i@saar Anushaktinagar
e Tel: gz 26580511 qak Mumbal-400 094
18T Tel 02z 25580436

% Fax: 022 25562879
g emalk head.oped@asro.gov.in

Mo, AERBIOPSDIGS 2222021747 R . April 21, 2021

Syl RENEWAL OF LICENSE FOR OQPERATION AND RADIDACTIVE WASTE
AUTHORIZATION OF RARE EARTH EXTRACTION PLANT [REEP] AT
OSCOM, IREL {INDIA) LT,

References;

i Appication fram [REL OSCOM wds OSREERWAERRCN Loansa M-Z5ME7S4 darag
fgvarmber 30 H0T9 & revsed stehrussion daisd Oecembsr 08, 2018
Appdication Fem IREL, 0500 far renaws! of swihonzabion for disposaétranaier of raoinacine
wasin wile OSMHOFPUERBAVD oatad Jamugry 03, 2020
Daiibarations dunng SARTOR mgsding ag, TEE /i on (eiphnr 28 2030
Rasponss imun IREL wde OSREEROPEDWNOT Bepovt doved Decamber 23 2020
Response from [REL wos DSSEESAERETPSs. leense defod Jenpany 05 2027
wruias of 120 maaling of NWFSC-1 (held on Mareh 13 2037) wioe AERBNOPE0EINNE
2021421 dated Manch 31 2020

-

-

Ths o wilk redersnce o the spplcations suboelied by IREL (lndes) Lid. for renewal of licanss fo
aperaiion and renewal of radicacive waste authonzation of Bare Earth Exlractian Plant (REER)
&l OSCOM [refs / & 0] Bassd on the raviaws camad ol in AEREB [refs & & w), Compaten
Authorily hes sccordesd kss consant for renave of the &xenze for soaralion and r:lh:ilua:r:u ke
mulhonzation of BEEF up io Aperd 30, 2025 The License and Authorizalnn are anclosad

pelbemrnc]

(A.P. Garg) &t [nq}-.m_:
Chairman & Managing Directar, REL {India) L,

- CGM & Head, OSCOM, IREL (India) Ltd.
PO - Matikhalo. Chelrepur [Ganjam). Odisha - 751 043

Cc Chairmar, ARERB
Exacuties Direcior. ~ERB
Turactor [T), IREL {Intha; Lig
Head, DRPEE. AERS
HMEad, MPSD, AERG
MEeandasrateny, Corporee 4RT REL (ibhai Lia
ali Sazisan Aeans U530 AEARS
i 230 Revlaper & Doy daars of JEBL Sidibes AERE
JEED [piphars
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CHAIRMARN
LICENCE

No. AERBIOPSD/ISZZTZOZL o TH A April 19, 2021

T

i .:ﬁ!ﬁHﬁﬁﬂ FREL CWLEIM wide CEGREER FERB L. Licwig SR25457 54 dioe Hprember Ji
S0P & ceviprd subveliio dwvd Decowber 08, 500

Aty of 12% weeting of MESC-T thaled on dherch 1, JUD 1 wide AERELOPSDNI2 510202 1540
slunedl defarely 38 KM

i

| RARE EARTHS EXTRACTION PLANT (REEF), OSCOM. |

Mane & Address IREL 1A L i
ofthe facility | UNODRELTD.

| CHATRAPUR, GANJAM, ODISHA - 761 045

o)
,H“'”]“&r i SHRI D SINGH _
E?;:;g:::%lsul:w. i CHAIRMAN & MAMAGING DIRECTOR. !
ficonsse IREL. {InNDiA) LTL:_:. :
o 'Hnit“'m& fib I SHA A, J. JANARTHANAN
Muisr |  OSCOM.IREL (M) LD,
L icenze validie APRIL 30, 2025
Wilh reference 1o above and i exgrcise of the poveis goremed ander seetian 16 17 aml 23
of 'The Adwrme Foergy Act. 1952 seaul tnoeospuonclion woth Roule 3 of The Avimic Easrpa:
' {Radiativn Prosection] Rules, 2004 and Seciion o ol e Favienes Aot 1948 (a5 amended m
1987 AERD herchy grants the Licenve W wporiie te febas g piaot,
.|1"I-'-|'-'_'|'\-I;‘..!!-' i i F& Fi'le =, = ol S B
VAR L abeR] T et iy S TP Bete
- L P
.Iu ! ‘. ;
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Mlaare | Capacicy

Hare Eirths Extractian Pl REEP), |
OSCOM, ITREL {l'rhlll.ﬂ.':l L, . 10,000 T!'ri u_f 'F“FI'T,ETE F”‘!‘:_EE!.'].'. )
Chiatengire, Gunjusy, Odishs - Til (45

i

(2)

¥

4

(3

(6]

N

{n

Gegernl Coonditions of Lictnse

The prime responsibility tor the safe operotian of the plont shall be wesied with the
Decupieremplayer/Licensce, Obudning a licenge from AERB doex nol exonerdke the
person gr organization responsible for Ue E:h:lnhl} af g by Irom the rezpoasibilicy for
snfety.

The Licence may be suspended or cancelled, il umy declarstion mede or informstion
given in the application is found o be false or il any underlaking given in sueh
epplicarion is no carried pul,

The licensce! applicant shall ensure the submission of Quarierly and Ameual Teahl
Plvwsies reports to ATRE in the preseribed farmal.

The fuensee shall comply watl oll the recommendations made by ARRR.

Any plan lor aeconmmissioningiclosinre of the fectlity shall be intimmed [oflesath 1o
AERB,

This license o valid sebkst w availubdiiny of all wlier nocessan siautonregulaion
clenranues

Application for rengwal of heense as per i prerenbed formian shall reach -1|.'l' EA belore
180 davs of the date of cxpiry

Conditons of License uwder The Atomic Encray Acl. 1961 and npplivable rules
[remed thercupder

Emploves/ Lecensee shall:

(a) ensure that provissons of Tl Atemic Eaergy (Radistion Proteciion) Rufes. 2004 ar=
implemeited.

ibt provede facilives and equipment to the Kadinkogical Safety (MTicer (RS0 e uther
worker(sh 10 carmy guit iheir Tanctions effeciively in coaformity with Ui regulawry
CORTRInLS,

I’ il Do oW DT 0§ wSTRET peiodne (Tt Bis forins apuetdts sdlnae
sivpndhle, (he i recont e eadth sen clhin s st
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(3

()

L)

(&

in

5

idi l.1r:ml1 teriminmion of service of worker provide e his sew emplover on request hig
dos: records and health surveillance repors., '

wel Murnish w each worker dose caconds and healih sun eillance repares of the worker in
lis employment anngally, as and when reguesivd by the worker and ot the
ermination of his sorvice,

{I} inform the cumpetent authority if the RSO or any worker leaves the employment,
e

(z) arrange for health survedllance of workers ss specilied under Rude 235 of The Atomic
Energy (Radintion Protection) Rules, 2004,

The cﬁlnﬂn’-!lchﬁct shall be the custodion of mdistion saurces in his possession and
shall ensure physical securily of the sources at all Hines

The emaloyerTicensee shall inform the vompetenl anghadiy, within bvenly Tour hours, of
any accident invalving o source o fess of ssuree of 'which he is the custodian.

The responsthility for implementing the terms and canditions of the Heense shall res
veith the empleyerticensee.

The amploverdicensze shall comply with the surveillance procedures. safory eodes and
safety stasdards specilied by the competent authoriny.

The emploverflicensee shinll earablish written proceduncs and plans for venuolling.
monitoring and assessmenl of exposure lor cnsunng sdequaie protsction of worksrs.
mentbers of the public and the envirommen wnd patiens. whetever applicable.

The employerflicenisee shall comply with the provision of rulss for safe disposal of
tadionctive waste isswed under the At

Withoul prejudic 1o the genetality of the above. the licensce shall:

(a1 mal alaw warkers, sther than tese spwsificd mosubeclouse (i) of claugs (e of sub-
rule (2} of rule 7 and olrcody deall with under roke 17 of The Alomic Encrgy
[Radiation Protection} Rulez, 2004,

) matntain records ol workers a5 specified wder nule 24 ol The Atomic Enerey
(Rachiation Provectbon) Rules. 2004,

ic) amunge for preventive and remisdial mointenance of mdigtion peotection squipment
anvel monioring insirmments.

feth 1 consuliatian with the RS, investigate any case of exposure in exeess of regulatory
constrainls  received by idividunl workers and mamtain  records o sech
invaslizalian,
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(%)

(10

(i)

{2)

prevant recurrence ol such inefdents,

N camry ow physical venlication of audioective meterial pericdically and mEEALin
fnveniory,

(g} miarm approprisle law enfurcement agency in the locality of any loss of source,
(b} inform de emplover and the competent autiority of any boss of source:

{i) mvestigaie and iaform (he competent sulthority of any accident imeolving source ang
maintain record of investigetions,

() werify the performanee of mdiation imenitoring sysiems, safely imeriocks. proleetive
devices and any ather safery systems in the mdintion instalfation,

(k) in conssdmiion wiith RSO, Prepere emergency plans, as specified in rule 33 of The
Atomic Energy (Radiation Provection) Rules, 2004, for responding (o aecident 1o
mitigste their conseyuences and #Msure emergency proparedness measures,

(1} condwct or arrange fior quality assurmisce tesis of SWuCtures, systems, componciis and
sourees gnd related equipment.

{mbinform the comperent aeethoriny i e RS0 or 3 worker leaves e etiplovnrent: and
(0} inform the competen Euthority when be leaves the emplnyment

Duly qualified Rediological Salety Officer (RSO approved by Ammie Energy
Regulatary Board (AERE) shall be available o the site,

The licensse shall ensure that the workers are fumiliarissd wiih contents of e relevarg
surveillance procedures, safety simncands. salety codes, safety guides and safety mamanls
issved by the compeiens authority and CMSrgency response plans.

Conditions of License under the Factories Act, 198 any applicnhie riileg [rnmed
thersunday

The QccopierManager ghall comply with all the refevan: provisions of the Fuciuries Aci.
1948 and tse Atomic Energy (Factories) Rules, 1%,

The Oceupier shall ensune the availabatiiy of Sulen Oreenization and Welfare
(rpanizznion in the Faality in complisece with the provisions of the Afmic Enengx
{Factories) Rules. 1994,

A




(3}

)

(5}

16)

(M

(18
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The Oeccopiess Manager shall provide o the persons working in the plant with the
information, Irnining and cquipment including sntidoftes nocessary to ensore thair <sfery
while handling hazsrdous chemicals,

The Occupier™enager shall ke adegunie steps 1o preven accibes mmd 1o Hmiy the
consequences o persons ond the environmen with regard o handling of hazardous
chmnicals.

The Occupier! Monager shall sond notice of accidems, dongerous occuricnces and
notifiable diseases in the prescribed forms within the durntion supulaied in the Rulc 89
and Rulz 20 of the Aamic Encray (Faciories) Ruoles. 19594

Ay
The Fecifity sthull mamtain records in the refevent fuems as prescribeed D the Appendix of
the Aromic Energy (Faciorics) Rules. |996

[he Occupier shall comply wath all the reeommendations mode by e Awomie Fnergy
Regulatory Hoard in respect ol Safeiy, Health and ihe Eovimonmens.

Conditions of Liteose as per Safery Gitide AERBSCIG-T

Licenaim itis
The Oecupier’ Manager shall snsurc thag

al Mlant g ol operated inexcess of the licensed capawity autnorieed by AERD

by approved modilicadon procedure is svailable w enswie that na part of the approved
plant important (o sefety will be modifisd withow e prior approval of the
Regulawey Body.

) Plam is subjected to in-service imspeetion and testing o be carred oul a5 specified for
SYSICmE, compononts and SLructores ieyporant o salely on o toe sehoedale, spproved
by the Reguinrory Hody.

d) Mareepance of saferv-relved cquapeserd and plam i= carried oul ey mcce the
relinbility regurirenents.

e} Mo chonges shall be made 1o the prograniees, proesdures or 1echaical specifications,
which have been approved by the Regddaory Body withoud such chanses beiing wivan
prvar npprovil by the Repulatory Dody;

i Plam is oporated only under the consra? and supervision of authorized personnet in
sdegqume pnabecs aczepnble w Ui Rzeainimn ods

=
L
Ty,
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L1

@) Qualiy Assvrance Progrmne i3 implonented imd down as per iegquirements of the
Qualily Assurance Code ARRBANIESCOQA (Rev, 1), and any oiher requinements
stipulared by the Regulatory Body in this repard fran lime o time;

(2} Mo nght 1 own, hndle. ulilize-or wnsfer of the prescribed substauces is conlermed o
licensee, excepl as stated explicitly in the | jcense:

(3 Weither the. License or sy right there under, nor any right to wiilize or procun
prescribed substunces shall be transferred, assigned or disposed of fn any manner. either
voluntartly or involunterily. directly or indinecily, threugh tronsfer or control of e
consent 1 any persan. unfess AERB shall after secudng fidl information. Gnd (has the
transfer 1 in accordance with the prmvisions of the Alsmie Frergy Aci. und the rules
made there under. give the consent in writing.

{41 The License is subject 1o revocation, suspention, madification or amendmen iy cnuses
as provided in the Atomic Energy Act and subes made there under in nccortance with the
procedures Inid down in the Act:

{3} The Terms and Conditions ol the Licenee ean he amended. revised or modified as
considered necessary by ACRB in the ieres of Safer |

(6} The Occupies’ Manager shall ensure nplemeniation and maintenance of jts EmETEEncy
preparedness prograim;

W The Oeeupler Manager may ke sexsomble action that depurts [roim a8 consent cyndifion
wr a lechmeeal specification in an emcrgency i such setion is iminedintely needed 1o
protect the public health und satery and it is apparent that no action CONSIStEn wilh
coneent condithons and technical speeifeations can pravide adeguate or equivalens
profeciion. Such of thess sclons shall be reporied in the Regulatory Bady within 24
fiows. followed by a detailed repor within 20 days

il Other Condifiunes

(8] Noacivity oropersion shall ke carned our lor purpasces niher than those memianed,;

197  Full access & facilities shall be ecconded w sethorized representativds) of AERE.

(10) Amy chanyes in suthorized personne: shouid be duby notifisd 1o the Regulatory Dody;

(i1} Mo modification in site shall be carried oul without prier spproval of the Licensing
auiboniy;

(12} Information oa Significam Fvenis, industsind nevidents or Falalities should be prornpthy
reporied 10 AERB;

(13} Muedical facilities amd inchusirial safety prosisions shell be pron ided o the emploveas;

i N

{Comperent Authority)

DML U3 TG s L
Chalrmun & Munagine Director, . —|r-. -
IREL {lTndia} Ll i
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AUTHORISATION FOR DISPOSAL OR TRANSFER OF RADIOACTIVE WASTE
Under &5.R.125 Atomic Enargy (Safe Disposal of Radiosctive Wastes) Rules 1987, Rule-3

thereunder, and specificaty the *
%Tgmunmrﬁnmmxﬂﬁﬁ ! The pemon autorised shadl abide by & the

1987 GSR 125 and on assessment of e POViSlOns coneeming  clisposal of radioactwe
hurnished by the spol ant in (i) agpiication waste and radiahion prodection lafd down in.

vigs veled January 03, 2020 ] The fomic Energy Act, TRS2(33 of 1963):

and () annual reluine of ine refoactiva wasts - (5} The Radiavon Proteciion Rules, 2004 and

ceaposed) ranslered dunng pasi lve yoars,  he (] The Aomic Energy (Sate Disposel

exuling puthorizatian no 0021 i3 hareby renewsd m of Radoaclive Wasies) Aules 1087

h“:"' ﬂ f irans
. & e applcant to dipose o o b s 'Hepmmudhﬁ:ad:tnlfmnﬂnrm

wnmhmwhmmmﬂﬁy :

with the terms and conditons specifisd alongsise E:mmﬂ"ﬂﬁ In Bocorance witn he

| Authovization Mo G021 3 The persor aulhorsad shak ot renl, imnd, g8

_ % . rarsfet or ciherwise tansport the -adoaciyve

L. Auihorzalion vaiig frem 01 &5 i WaEE winoul oliginng poo permissian of the

3 Dats ofE 3 0d_2025 PSRN '

g S Tt #  Anyunauherzed change in personnsl, eguomend

4 Mame, designabor and  San A J Jsmacnenan wolng condmona fom el gven in s

addrazs of authonisex CCGM & Hapo Zppicatan by Me pamon suthonser skae
parson OSCOM, IREL conslluie & brgach of s autharization,

Chairapur 3 This aulnenzstion  far nommast waste disposs: |

Zanjam transler operations only Separziz epphcation shat

Qdisha - 761 (a5 be submeiled for special wasle desposaliransiar

ign i Farr 1-AL
6. Location and adidress of the. REEP. P

Aulhomsed insizfanonris]  OSC0M, (REL 8 The suthorised person shall @ke prior permession
Chatrager, Ganm of the competent aulhodty for shut down of I
Odmla - 781 045 walle ciEpods inmlailmiion end shall provigs
INSUIMIONE: Sorigis @5 MY 96 shpulates by tha
7 Mame and addrass af ine -MA. Comgeizrt Authonty
Wasie Menagamen! Agancy T Recards shall be meivdaingd in tve Aistalianon n
1o winich ansie of wasie s Fowrm-ll fea gm|m mEpactan from bms 1o [jms
ailhonzad by AERE slafi
+ B Delzils of adicacive waste  As pes evereal 8 Ouarlerly reiwn and a consoldsieg B el
Aulnonsed i be deposso (ilhen cne month of complanon of the aenan! of
BOORCIVE WRSIES D08 00 ¢ ransTered gasi e
T Fi R s submilted 11 Ferm-rf by m esiadon io the
lg EZ_L,_._! } Compatza Authnnty
’ 2 Eéﬂﬂ 2 & Any coisboe i =
R A P , Any amBLLS of Uid leruts spaciad averlesl gnat
Campatent A TR e ) S8 uidiraaled o ihe Compaserd Athonly vathi= 5

Volh a0 i
b i Hays
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Tuble 3.5: Regulators tnspections of Industring
and Foel Cyele Facilliies
— e

TnspEctipns

H%’?E-K ols 2 »
HWP-Thal 4 =
HWP-Hazira 2 5
HWP-Muinugum 3 =
HI¥P-Beroda 1 "
HWP-Tuticorin I -
NFC-Hyderabad 3 -
ZC-Przhayakayal d -
UCTL-Jaduguda mill I
USIL-Turamdih mill i :
UCTL-Bagjuia mine - !
{ unannoonced)
UCIL- 2 -
Tummalapatle mine
UCTL- I
Tummalagalle mill
IREL-Chavara I :
[REL-Udyogamndal I A
IREL-OSCOM 2 |
{unanncunced)
VECC ! =
BRITASOMED I -
BAM&ENORM I?
Facilities
ECIL Hyderahad | -
RRCAT | .
Total 49 2

Anrenwesd

enice 11 3 vear The details of inspection during the
veur fur nuclear and fuel cycle facilitios i given in
Table 3.4 below,

Table 34: Regubatory Inspections
[Security Aspeets)

s kil R

FRICF |

DOFRP [

GHAVFP I’
RAPP.7&R |

MAPS [

IGCAR (CORAL) |

IGCAR !

(FBTR & [F5B)

FAPS- 142 l

TAPS-3144 |

NAPS I

KKNPP-Site 2
PFBR ]
HWP-Kota & HWEALD I

KAPP-1&4 I

Total I5

43 REGL LATORY INSPECT NS OF
RADIATION FACILITIES

The wnformation un the rostine und special
reguliiory inspdetions carried o by AERB during
the yeur for the radiation facilities is £iven in
Tabk: 3.3,

Enforeement Actions against Errunt Medienl
Dingnostic X-Ruy Facilities

Vo pert of the mation-wide CAMpAT 1o

wiin meressed  compliange gyl rexulatior,

L

_—ye
AERD Amtingl Rops: - 2

gy
il
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Table 1.7: Mectings of Safery Review Conunitiee of Fuel Cyvele Facilitics

T [ i
3 i A E

s

Design Salety Feview Commuttee for Uranium Extrachion Prejects [DERC-UEP) 2

Design Safety Review Committee for Diversificd Projecis |DSRC-DEY

UCIL-AMD Safery Comunitiee

BEM-HNORM Safety Commiies

IGCAR Safety Commitice {Other Facilitizs)
L e Tutal

Pt Rl LS e el e

The bighlights af safety review of the operating
fuel cycle and other industrial facilities are ghven
below:

()  Uranium Corporation of lndia Limited
(UCIL)

The mines uwl  MNarwapshar  Turamdih.
Banduburang, Bagjata. Mobhuldil anl
Tummalapalle were under normal  eperation.
Operations at Jaduguda ond Bhatin Mine are under
shundown, The mills ar Jaduguda and Turamdih
were in operation during the yenr. Tummalzpalle
mill is in trial operation during the span.

During the year, following proposals were
revigwed:
=  Repewal of licence for opermtion of
Binduhurang Mine was roviewsd and
the licence wos extended up to June 30,
2018 subject w0 complisnee of pending
recommendalions.

*  Seiting up of Magnetite (as by-produet} plani
at Turamdib Mill was reviewed and consent
for construction and commissioning of
magnetite plant was granted,

*  Licence for operation of Tummalapalle
M was roviewed and the licence {or trial

operntivn wus extended up 0 December
31, 2019 subject W resolution of certain
15S5LCS.

. Renewal of licence for operation of Turamdih
Mill is under review

(i} Endian Rore Enrths Limited (IREL)

Rare Earth Division at IREL Udyvugamandal
ancl Minerl Separution Plants (MSP) of IREL ar
Chavara, Manaalikurichi and Chutrapur operated
safefy during the year. Monazite up-gradation
aperations were under progress in Monazxite L=
eradation plants o IREL OSCOM, Manavalakurichi
and Chavara. Munagile Processing Plant (MoPP) at
IREL. Onssa Sand Complex (OSCOM), Chatrapur
were in operntion.

The fellvwing proposals were reviewed:
*  Proposal for perinanent storage of Theriwn

Oxalaie available at RED, Udyogamandal in
trarsil slorages.

. Propogal for processing of crude SDU
(Sodivm  Di  Uranate) received  from
Technolegy  Demonstration  Plant  (TDP)
of Heavy Waier Board using the existing
Eacilines ot RED, Udyogamandal as une time
cipaign,

{»)

WP B Al Bepyrt = 201 °
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L e el T

EOmmitleEon Rt Cye

MNFSC-1: erstwhile, LT -AMD Safury Comnnimes pig BEM-KODRM Snlfeey Comsminee) 3

S ol e sy B

Tudal

!
MFSC-3 (eravwhils, HWwp Safkty Comumintee g, ECIL Safory Loiraminee) 4
T H

industrial facilites during this period ig piven

m Table 1.7

The highlishts of safery review of the tpernting

fuel cyele and other Industrial facilities are giyven

below:

() Uranium Corporation of [ndiy Limited
(UCIL)

The  uraninm mines m Narvapahar,
Turamudih, Bagjuta, Mohuidik, Banduhurong angl
Tummalapslle were under normal operation,
Jadugudn and Bhatin mine are under shutdown.
The mills m Jaduguda and Turamd;h WOre under
normal operation while Tummalapalle mil) s in
winl uptration duzing the span.

Druring the year, epplicitions fur renews
of licence for operation of Narwapahar Afine.
Tummalspalle mine. Banduhusung mjine, Bharln
mine, Turamdil minge and Turamdily mifl were
Feviewed and (he licences For SPeralion  werg
renEwed,

UCIL mines a dnduguda and Bhin are
presently under shu down for ore production dus g
nﬂn-uvailahiriwafuh.'ﬂmnn:s by State Governmen
and Minismy of Environment & Foresis (MoEF).
AERB hns issued licenses fior Busndiiny (processing)
radioactive materfa] ar Jadugoda and Bhatin mines
which are valid 1i)) January 31, 2021 gnd April 30,
2023 respectively, UCTL had submired applications
o AERR fur festariing the ore production from
these 1wy niines gn receipl ol nevessary cletmaee
from MoFEF und Steic Government, Review of
these applications are under progress.

(i) Indisn Rare Earths Limited [IREL)

Rare  Earh Divisn (RED) 4 IREL
Udyogamandal and Mineral Sepamiog Plams
(MSPYat Chavars, Manay alakurichi ang Chatreapur
opcrited  safely during the yesr Muonazite up-
radation planrs gt IREL Origea Sapd Complex
(OSCOM), Manavalakurichi and Chevars were
uperational. Monagipe Provessing [lap IMoPP) a
IREL, Orissa Sapd LComplex (OSCOM), Chatrapur
Wefe in operation.

L L AT Ripom - JUHER
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. produce 110 MT vear

During the veur. AFRH Feviewed  rhe
application fior renewal of licenve for vpcmtion of
various fcilitees wr IREL. Udyegarnandel Based
on the satsficion review, AERA el egd the
lieenee for operation of IREL. Udyogamamdal wpn
0 Movember 11, 2023, However, in view of limited
Space for storage of mdinactive wusle, AERB
decided to carry put midzerm review hy December
2019 for continucd operation for remoining hecnee:
period.

(i)  Nuclear  Fugl Complex
Zirconium Complex (ZC)

Al the plants of NFC. Hyderabad and Z,
Pazhayakayal operared salely during the vear

(iv)  Heavy Water Plants (HWF)

The Heavy Waler Plantg Operated  safily
during the year. Heavy water planis a Kota,
Menugury, Thal and Hezira were operationg).
Feavy water planis ot Barods, Talcher and Tuticorin
wers non-eperational due 1o univailability of feed
synthesis pas from [entilizer plant Prescntly, 11w
Baroda is engaged in production of poiussium
metal, sodium metal and Tri-bug ¥l Phusphaie 1 TBR
solvent. Diversified Pryjects namely, Versarile
solvent Producrion Mam {¥SPPY ur HWP Taloher
sl Versatile Solven Synthesis Plant (vsspy
at HWP. Tuiicerin are upetational - Techmolygy
Demonstration Plam {TDP) Chembur is under trugl
Op=ralion.

(NFC} &

Curing the year,
reviewed:

' Renewal of lieence for nperaton uf VSSP
at HWP-Tuticorin

CTWP-Tuticorin subniiney application for
renewal of licenee for operation of VESE HWwh-
Tugcorin, The applicarion way veviewed anl basad
on review, AERB rencwid licenee up (o luly 31,
2023

. Licence for Operation of HWP-Hazirs

Licence for opersiian of HWP-Hazieg 1o
ol rescior grag heavy

following  proposals wore

AERR Anenal Repon - Yup v
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Raler Wan walid wp e Juiv 3y NS HWp-
Harim  sylinpingd ApPtcaun or  remewl il
bewnce. Dunig review, it wi neiod than thowgh
live wpersting performanee of the plam during 1y
lwence periud hus been saislaciory, the impuriant
dspecis such 3v (esting of 1he 1wo tubes of 3 main
eficker removed fpr mechanical iesting, dwailey
study v consequence analyvsis of the crmucker wbe
filure, revision of 1S) Code ol Practipe, scheme
far improvement in salely mensgement system and
retrulitting of contral room o HWP-Hazira need 1g
be ackdressied in o time boune mznner. Based on (he
review, the licence for opertiun of HWP-Hazira
Was exlended for limited duration of & months ie,
up o Jammny 31, 2009, AERB decided that the
rencweal of lieence For (ke remaining period (4.5
¥ears) would be considersd Basedl on the roview of
eflectiveness of the actions ttkeen by HWE/HWP.
Hazira for improvement in safety management
system. availability of the revised code of practice
for 151 ond messores teken for strengthening
of meckanism for head office level review of
submissions 1o 4 FRB.

(¥} Renewal of License for Crperation of
Compagt Reprocessing ol Advanerd Fuel
in Lead mini Calf {CORALL IGCAR

The feprovessing of FRTR spent fuel s
bemng eammied o CORAL Facility of IGCAR
AERR had extanded ihe hicence Tfor Operation
of CORAL undar the Atomic Energy Act, (96>
up to March 201% sthgect 10 keeping thye Taciliny
0 gl shutdown condition and ey CUTYing
Ol repricessing  opertion diring this period
for completinn of activitics related ageing
fEnagement, residual i Assessment of major
Cimpanem & dose roduction,

After  complition af pending  actvities,
CORAL hag subnntted  an dpplication  for
relicensing of Facility For reprocessing of FRTR
fuel. Dhuring review, it was moded thal CORAL hny
<ubinitied all gy documems as per the Feyuirement
W a regular Facility and alus complied with (he

D,
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AERE recommendations with respect e suclear
und radiofogical sarety pspects wd the reguercinenis
specificd for “Regulnr Plant” as 10 AERD NF S0
G-2. Based on review. AERB renewed licence for
operation of CORAL under the Awamic Energy
Act, 1962 for reprocessing of FBTR fuel fur nexi §
wenrs with effect frm September 1. 2018 and up-lo
August 30, 2023,

(vi} Atomle Minernls Directorate
Exploration and Research (AMD)

for

Exploration work af various sies of AMD
in noribemn, southern, eostem, weslem, central and
south-ceniml regions was in progress. Considering
the low hezard potential these siles are inspecled
once in [wo years.

{viij Beach Sand Minernls [BSM]) & MNatorally

Oeeorring Radionctive Mlnrerinks
(NOTRM) Facilities
Perindic radiclogical reporls  submitied

by the Fecilines were reviewed by AERB. Nu
abnormelity was observed during resiew.,
1.5 OVERALL SAFETY PERFORMANCE

OF THE NUCLEAR FACILITIES IN
CONSTRUCTION AND OPERATION

1.5.1 Safety Performance bl Noclear Focilitics
in Construcrion

KEKNPP=3&-

There was one seendem of seriois mimune that
gccurred at KKNPP- 1 & 4 On July 09 JUIR an
accident resulting in crushiog of right hand fngers
of » contruct person occwrred duning fixing of
excavator bucke near the Mew Jetly Construction
ares, ATREB reviewe this sceident aind mexsures
to prevent recurmences OF such imcidenis in Miture
were recommended and convered o the st for
vomplinnce,

(b} KKNPP-5&6

Exravulion activitkes gre being performed
safely at She and Job Hazard Analysis (JTHA) for

()

 the samie was reviewed and found o be gecepible

A2,
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fer PFBR

Proevammisdianing 'commisdioning
activiies o PFEE are in progress, There were no
majer reportable incidents a1 PEFBR.

(d) KAPP3&4, RAPT-T&E and GHAVP-18&2

O Moy 10, 2018, 8 worker Fell down from
a height of approximately 2-3 m while descending
sown through the seaffolding resulting in an injury
i the contract worker ot EAPP-3 & 4 construciion
gite. Derils of the incident are given in seciion 1.5,

There were no major reportable incidents calling
for enforcement actions ml RAPP-7T&S8 during
mapor éguipment erection and GHAVP-1&2 during
cxeavalion asnivitics,
je} DFRPand FRFCF

There were nu major reponable incidents
calling for enforcement activns during eguipsent
erechion ai DFRP,

Ore fatal accidem ook place at FRIFCF
projecl sile om Algust 29 2018 Details ol the
incidens are given wunder section 1.8,

(i MNFC-Kota
Construction of the plant buildings is under

progress ol NEC-Rota Site. There were no major
reportisble incidents m MFC-Ko

1.5.2 Sofery Performanee of Nuclear Foviliries
in Operation

M operstionol performance and significant
events ure reviewsd and the reguined modifications
are implemented. The oporativnal performance of
oil the MPPe has remamed satisiretory during last
yeur. One significant event ot MAPS-1. Demils of
the incident are given under section 1.8,

Al the 33 significamt evemis ocewrred a1
wperaling ~PPs were reviewed i detadl in ACRB
to see the adeguacy of tnvestigations, comeclive
actiong, kessons lenmed and the need Tor anv further
regu litory actions.

All fuel cvcle facilities operated safehy
during the perid. However., there were few Taial

AFRER nsizal :I-h.-lr-hln - M=
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abter comphaccan of the en-masse voolent chisninel
CPECSITENT A v ikes,

AERD rollows-up the implementitun of ol

the actrs for resalution o the repwr fed dey ftions,
Orange and Red fndings wie roviewad for
appropraate foliow-up or enforeement actions. The
closure of the Green, Orange and Red Kodings are

considered by AERB after review and RCCoplinee
of the comective acuions. The Licenser has its KNP 384 3
own intermal mechanism for rcmltt{'r.-uﬂ ol White KAPP-384 %
findings. which ix checked by AERB inspeciurs on — - -
sample basis during subsequent inspections. T ; s
GHAVP-j &2 !
During the yew 2018, AERB cunduied PFER £ —
159 regulatory inspections in under vonstruction
nd operafing nuclear facilities. The number af  _DTRE a
Inspections conducted in each of these facilidesare _FRFCF **
given in Table 3.1, 3.2 and 3.3 respectively, NFC-Kota 3
Tosal i W

Details of Special [nspections

= Inclusing one spocial 7]

KOS Unil-] had continous uperation of
962 days. AERD conducted additions! inspections
(=pecinl Az well as urmanounced) 1o pbserve the
status of various safety related svstem and the

s TATE '-.'i.-:.:__'__l'.;_!_ iin s
aery:1nspections of;
ks l:'.:l_il'_I_I-L'-.F." W

additionsl administrutive measuncs wken by the MNu. of lespections
station o ensure safery during the vperation of the Annvonced | Unasnounced
umil. AERE also comductiad  special Inspection of TAPS. | &2 7 |
FRFCF, IGCAR (o assess the deckdent scensrip TAPS. 384 s 2
and the measures taken by facility, alier the sl RAPS- 143 R
accident leading to death of n worker an Augus RAM. 28 5
29. 2018, A special mspection of Mis Trimex RAPS-5814 5 -
Seuds Pvi Limited was carricd out 10 cover the MAPS- 12 5 —
radiolotneal safery aspects. One special ingpection NATS. 182 ' 5 2
each of Jeduguda wnd Bhatin mines was carricd o RAPS-1& i 3 c
to check the preparedness for restan of production KOS &2 & 3
¢ operation alfter 4 years of suspension and one KOS & »
special inspection of Jaduguda mill 1e check (e KNP 5 5
aspecis relned to efluents management and tailing IGCAR (FATR, 3 <
ponds, AERB carried out one special unannouneed KAMINL [FSm
inspection 1o cover radickagical sufety aspecis al T IGCAR, CORML 2 :
IREL, OSCOM. IGEAR, RMI, i .

In sddition W the continuosty deploved IGCAR.RCL i
onsite observers st Kakrapar site. AERD deputed GCAR, FRTG | .
additional iespeciors 1 obsen e activities during _ Tenal B ._r__ﬁa . T

Jfomunissioning and san-up of KAPS Unit2 * Inwiaing e spevial R

WFRE S Wopase - 5108 @ .
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== e FE= ey i
aﬂil}- ’ o, af Faciliey Na.of
Inspestions [nzpections
HWE¥at 3 U‘l:llf.-H.ﬂhtﬂ-ﬂill ine I
m T 2 ACTL-Bhurin Ming F
HWP-Talchor i LICH -Marwupahar Mine i
HWP-Hazim 3 UCTL-Banduinuraag Mine 1 )
HWP-Managiary 3 IREL -Chsvara I
HWPiBsogs ] IRFL-Udyagamandal 1
HWPE-Tuticosin i IREL-Q5C0M r
W I 1 [REL-Mangsalokurtchi |
m 3 BEM&ENORM Facilities iz
LHCTL- Byl i) 3 ECIL Hyderaba 2
UCTL-faduguda Mine -3 ECTL-Tinpati [
- BGIL-Turmdih 11 I RRCAT 1
UCIL-Tammdih Mine 1 { MPIL-Teluja |
. 2 RAFPCOF, BRIT |
Tt 51

* Inelmding ane special BRI, # Including sne unanmousced

REGULATORY INSPECTIONS OF
RADIATION FACILITIES

i3

Winle planning the inspection of radiion
Gaciliticn, the prority of inspecton was 1o il
faciliies having reponed cides of excessive
rachiation exposures and the Facilitics from when
periedic reports were not reveived particulardy
nactive aucleonic mue instilutions 1. per the
specified requirements. As an innovative measure,

'
.l' =

wareness  programnws on radiolegical safety
Aipeets were ddded to poutine Inspection activities
o improve complianee o regilatony requinanents
While AERD has been effectively regubaiing (e
fugh harand mechear Gacilivies ond other raduition
applications, it is facing challenges in bringing 1he
widely spread medical digrostic radiology { X-rav)
fcilities wnder s reaulstory contrgl. Althowgeh,
Xemy facilities are of fow hazard protential. they
ieed W e operited in sccondunce with AERB's

AEEIE Ypinert Bojaest = 2i0ln




v, Menavalakurien
and Chavara were operational. Monazis Processing
Flant [MoPP) & IREL OSCOM Chamapur were in
Oparation,

(a) Renewal of Licences for Operation of Beach
Sand Minerals (BSM) Facilities

The lieences for operation of Beack sand Mingrak
[BSh) Facilities ai IREL b‘h-m.mhh;:id‘u‘ (i),
Chavara and issued under the Alamie Enermy

i resiew, AERB rengwed (he licence
peration of BSM facifities at IREL Manavalakurichi
IMK), Chavarn ang OSCOM under the Atomic Erlergy
Act, 1962 (and rules framed thersunder; up 1o ALust
31. 2024,

(b} Renewa| of Licence for
KMML, Chavarg

The licence Jor operaiion of Me Kerala Minoras
and Metals Limingd {KMML), Chavara erals under the
Atomic Enargy Act, 1962 tend rules frameg thereunder)
wes valid up 1y August 19 2019 Safely review
t during the liceno Pamied. the operationa)
bological satus of ihis facaiity yisg salisfacrony. The
Average indwldual dose of (he mine workers wera wagl]

Operation of Iis

Wb the requlatony [imic The faeibny hag adequarg
e ior siorage of manarie enriched tailings for nax:
5 vears, On eabisfaciony review, AERB reseweel
the heence for operalion of Mis Herals Mingrals anc
Metals Limited (KMML), Chavara, Kerala up to August

31, 2024,

[iiF) MNuclaar Fuszl
Complex 2C)

Al the planm o NFC, Hyderabad
Pazhayakayal aperated safak, during the year

[a) Capacity Enhancemeant of Zirconium Complex
(ZC, Pazhayalcaya)

Complex (NFC) & Lirconium

and ZC,

fram E*:.r Pazha for enbancemen;
of Zireanium Sponge production Chpacily fram 250
MT to 300 MT .

for enhancament in sponge preduction capmcin; & 20
Pazhayakaval fram 250 MT 1o 300 MT per yoa,

livl Heavy Watey Flants (Hwp)

Heawy urarar Plents al Kopa, Manuguing, Hazig ang
Thal were operational, wherpas HWPz Barada, Tubcarin
and Taleher were non-coperational due i Lnavalahility of
leed sunthesis e from Jeriiizer Pinnt. Praseaily HIWE.
Baroda 15 ongaged in producing of potassium metal,
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Teble 3.3 Regulatory luspections of Industsial and Fuel Cycle Focilities

A e ; i
%l - | S"ll ::H e g -
UCIL-Bhann Ming

HWREpa e, 2
HWPF-Thal 1 UCIL-Narunpahosr Mins 1
FIWP Hagira i UCIL -Barnduhurang Mine 1
HWPRManugurs 2 LICIL -Bagiam Mine 1
HWP-Barads | IREL-Udyegnmandal 1
TOPRCF-Mumbed 1 IHEL-O5C0OM 1
MFC-Hydembad 2 [REL-Mansvalasurichi 1
| EC-Pazheyalayel 2 B5M & MORM Facilities 1
(RN}
UCIL-Jaduguda Ml and Mine 4 [2 gach) ECIH.-Hyderabad 1
LRCHL Turamdih Mill and Mina 211 gach) ECIL Tirupari |
UCIL Turnenaliapaile Mill and Mins 4 (2 aach| MPIL Taloia 1
LUICIL-Mohuldil Mine | RAPPCOF BRET, Koua 2
Tatal — 37 ) .
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Vst i K iga-BE6 or Mo v i by L5 i,

AERE nuviewwd Pre-commisaiviing et
reports of DFRP, Fabrication and erwction wirk
was In progress for  head-sng Fagiliny
Commissioning activities wrt Advd-Tri-bytv
plwpluwﬂ'm’]rmuhaﬂb“nmmplutn{.

Construction cunsent 1o MFC-Kota was
Eranted on Fabruary 05, 2018 wyp veTtain
stipulations. Curvenily, comstruction uf FHWR
Fuel Fabrication Facility (PFFF) and Zirealoy
FihimdunFlfHIt;pﬂundErpmm

Safuty Surveillance of MNuclear Power Plants
INPPs] and Resesrcl Reactors (W its)

AERB continued its negulmony supervision
of 22 operating NEPs in [ndia, The radiation
EApasUrE to occupational workers in thess planis
wis below the proseribed Fimd | i

0ns were extensively reviewed tn mult.
Her systems ay pur the eslablishied mechanisem jn
AERH

AERE memuovwd the lioences fur prabion
undar  the  Afomic Emergy  Act  us2
fand  fules framed thereunder), (he
Factories A, 194g fond  rules  frameq
thereumder) and authorisstion for safe disposal
J transfer of eaddoactive Wt whider G5R-175 f
RAPS-586, KKNPP-1&2 and MAPS-1&2 ARRH
had also renewed the leence for operation of
KAMINI under ihy: Awmie Erbrey Act, 1962 jand
Fubes Framed theroundor).

vun=Iruchion of Cnsile Emergoncy Suppor
Cuntre VOESCY, nstallating of Containmen
Filtered Venting System (CFVE) arein progress a
various NPP sites. Az a part of hirdrogen
Managament provisions, oul of 17 opefiting
PHWR umits, Passive Catalytic Recombiners
(PCR) have beyn campletely installed at 9 unirs
nmtpﬂrhlilyhnutradf&rmwm;Eumu.

i aie] |

Safety Surveillancy of Mue
Facilities and ather relyted Industrial Fucilities

AERBuuniinued 1o revlew the safery aspocts
of fhe Nuchar Ful Cyele facilities wnder it
Purview'. During this Year, AERB renswpd
lleences fur operation of Baggatn Ming, Ind
Mill and Rare Earths Extraction Plant [REEP) ar
IREL {India) Led., OSCOAS, ALRD alsu reneved
the licences fur vporation of | feg, v Water Plants
al Keda Talcher and Manuguru, AERE sranizd
i consont fnr

Siting of AERE s responsible lop

solven [
vilracilon

administration of The
Factories Ack 183 and the

In this A
todal H siznaficant
EWen ks W
reported froo the
oporating MNP
The event repors

The Fradipactivily relessey
immﬁwhﬂﬁwuvhqw
the ABRE specified fimiis,
Eifuctive dote 1o muember o
public In the vicinite of Mpp
Bléet was Fur boss than the

were reviewed i 2rnusl dose Kt of | g8y

f AEEB 15 5oy ibe

1 adequacy ol IVEStgalions, yorresiive i,
keisons fearot and the necd hor anv regulatur:

actions. The everiis wire rabesdan)y DN 2cal-

Implemeniation tilentifed hisns term
enhancemenis baual n Pt Fukushim wsch ¥
provision lor management o by drogen,

lant f HWwWp.  Alomie Engrgy {Fu:tnr‘!u}
mmu-rln. Rales, 1996 in il the unitg of
conseat  for D'J'Eﬂ'lﬂﬂ'hplm'n.-w.
5iljn! and
Cunstruciiun

Ioc sethng up kA Pretetype soudivm ol af

HW P, Barody and appraeeal
Extrusion amj Fucl Tuise
AERS renewsd 1hy
of ECIL. [lvderabd drnd extesded

Hyderatad
VReraliun

for sslting up New
Facility ay Nrc,
licence for

Blage-] siAminissming approval uf slhidal

Crcloison ar VECCT, Kolkata,

COMAELIning

Alsu granied
cousemt fur Stage-d of [ADL%

L“'I.'H-": Tk ﬁH":"'I. [ rl'lll.rqll'L"_
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: Maum sf the Commies
I'ﬂﬂr_'-t :

fersnarhede, UL IL-AMD Saloiw Uomimim saul ' 1
EANE-MCIEM Sallvry Caamnpaileees )

WY -
|edwiachile BFC iﬂwl_LCeﬂulm L]
:‘_mhlﬂ‘h-. HWP Safety Lnfwmisiee s 0L ] _]
Safer, Commidieg)

ﬁldlﬂﬂindﬁrr?ﬁ_l}'m"lkm:l . 1
Ukirupaabamat Heallhs Safvir Cometbos L8 01 Z
Tutal m

trial eperation and authurizetion for dispesal/
transfer of radioactive waste wnder the Atomic
Energy (Safe Disposal of Radioactive Wasies)
Huies, 1997 of Tummalapalle mill for ome pear La.
up o June 30, 2121 to cnable UCIL ro resolve the
pending issues stisfaciorily.

{e) Henewal of Licence of Jaduguda Mill

The livence for operation of Jaduguda Mill
issied under the Atomic Epergy Act, 192 jand
rules framed (hereunder} and the authorizatln
for disposal! trensfer of radinactive waste under
Hhe Alomic Enerpy (Saty Disposal of Radisactive
Wasie) Rubes. 1987 were valld ull Cecember 31,
20 UCIL application for renewal of the licence
was reviewed in AERB following multi-tier
meview process. During reveew, it was moled (hat
tests S surveilance of 5508 were carried ol
periodically aml resulis were ound o be
satisfactory, The average occupational doses {1y
the mill workers & radicaclive was|e
discharged/ transferred Trom mill were well
within the AERE authorieed limits. Baged on
suhslactory safely mevicw. AERB romewed the
licenes fur operation and authorization for
dispogal/ Iransfer ol radivactive wasy ol
Induguda auill fornext frve vears e 16 Decomber
ot e, 1 L

{if) Indian Rare Earths Linited (IREL]

Rare Earth Division (RED] a1 IREL
Udyogamandal and Minsral Soparation Plants
(MSP) of [REL at Chavara, Manavalakurichi dnd
Chatrapur operated salely dunng (e yvear
Mlonazite up-graditien plamis at IRFL Qrissa
Sand Comples (050044), Manavalakurichi s
Chavara wen-operational Operativrsof all these
Facilites woemn: suspunded duving the porssd of
makiomess ide foh i e e S0 DWW e
parndvmes. Hamiweswr, all omso nibial g AP T
eI e o TR e fivs porno

i - - -

(2l Extension of {icence for uperation of Rare
Earths Extraction Flant, IREL {India) Lid,
CASTON

The beener Tur gporathsn of Rary Earth
Exirantion Plan: [KEET] |esirlber pamed as
soraziie Processing Mani (MolPy] of IREL
{madia) Lbd. OSCOR, Orissa were valid tll April
3, 2000, The application for renewal ol licence
subimitted by IREL was reviewed in AEHE
following mulbi-tier review process.
review indiceted (REL had complied with mes:
of the recommendations made by AERE and has
initiated actions for resolution of the pending
recommendations. In view of above, AERS
extended the valldily of existing licence far
operation  and  authoerization  for
disposal/ tranafer mdioactive waste for one yRar
ieopto April 30, 2071

(i) MNuclear Fuel Complex
Zirconium Complex (ZC)

INFC) &

Al thi plants of NFC. Hyderabad and 2T,
Pazhay shaval upesated saluly during the year,
Hivwrever, vperation of all these Faeilitie, were
suspendind during the period of nation-wide
haghosduny nadue o COVTD- 19 pandemic.

(2] Approval for Setbing up Mew Extrusion
and Fuel Tube Facility at NFC, Hyderabard

AEC T I derabaud Yiad sishmittod & propossl
for setling ap Mew Extrustun and Fuel Tube
Facilitv-Fot Warking (EETR- W) in wnder 1o
vz e extrusion capacity from exsting
VUL Lo 27.000 entrusions per year to meet the
requirements. During review, I was noted that
MFC hae suritably wldreased the safely aeperts
telated fo building design and lavout of the
wectlity. NFC has further commtivd w comply
wath B axjuipament sateb segquinemaents diiring
the cquipmwnt greciiom Based nn the safiety
reviess AERB accorded rhe permission for
sk up MEFTE-HW At NFC Hyierabad,

fiv) Heavy Water Plants (HWP)

Heavy water planis ot Ko, Manigur,
Hazira acmd Fral Wer aporativnal Haeavy vater
production sl HWP-Baroda angd Tulcker wiene
suspended due 0 unavailability of fead
synlbsia o from Fertifizer plant. Heavy seater
production Lailitn 8 HWPTaticorns has bueen
Ui btred & CLOBELY Drversifiod sotnitiee ai
ML Bl ol Tomgosrsn  aone

Pufadbnnz Sochidory Detbostzsinge  Plane

LA

r

ALEY Naae; o B Sl 'L I
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TAPS-142 Sl 3
[ Tarses 1 . ! '“f"' """_ :
— - W P farins 1
S : HW DA aneuru 1
NFC-Hvder,
tdidoun ' : ! | uvem p..u.,:::d Mid ;
it | - | [ LEN Jauguds e |
A e 3 o
| NI Torsmdsh A amd Mg M vach) |
FAFS-162 ! H T i
RIS &2 5 i VCIL-Baygata Mins 1
KCE-3d4 b UCIL- Bhatin Ming 2
LTS i i LCIL-Narwapahat Mine 2
E;__E_ IGCAR Facilifies LCL-marduharang Mine 1
FETE, KascN, 1758 | | IREL-Ldvpamandal 1
Total £ | IREL-ORCOM 2

T Hda- = =, iy ooy o
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tad Bewewal o |iceoee lor perurion of Bare
Farih Fatraction Plant (REEPFL IREL (Tniding
Lol UrsC 0N

I'he Licence for operstion of Rare Eanh Extraction
Flaot (REEP) [earlier named us Momiete procegsing
plant (MoPPY] of IREL (lndia) Lid. OSCOM. Odisha
was valul Gl Apdl 30, 2001 |REL findia) LuL
submitted spplications fur rencw gl ul the
licencesamharization. The upplications were
reviewed in AERB following multi-tier review
process. Safety review indicated (hai IREL (Tndia}
Lad. bad sddressed mosi of the regulstony pending
issues, Operational & radiclogicsl status of yhe
lacility was saligfaciory, Bosed on sulisfactory
revicw, AERB rencwed the Licence for eperanon and
authorization for disposaliransfer of rilioactive
wagie of REEP for remaining 4 vears i¢. up W April
30,2035,

(b} Permission for Setting Up o Sepurate Fueility
for Processing Lesn Rare Earth {RE) Chiluride
Solution at Rare Earlh Extraction Ptant (REEM.
at IREL (India) Lo O5C0M

IREL [Iruia) Licl. hod subminey prapusal for selling
Up of a sepwrale fcliny fur prucessing Lean Rare
Earth {RE) Chluride solunion Rare Farths
Extrucoon Plant (REEP) of OSCUM The prupusal
was reviewed in AERB. Basod on sATABCION: eview
AERB granted the pamission for Eclling up of &
separate facility fur processing lean Rare Eaeth tRE}
Chioride soluwtivn o Rare Farth Extrction Plant
{REEP) at IREL( Indiad Lid.. OSCOM

{ill} Nuclear Fuei Complet [NFC) & Zirconipm
Complex (ZC)

All the plants of NFC, Hydernbad and ZC,
E'mlmyul.'u;m!l.rpc-mrnlnf-:lydurluguh.-;.-n:r.

() Renewal of Licence or Operativn af
Lircanium Complex, Pazha yukayal

Lixeiice for uperation of 2L Pazhuyiitaval upder The
Factories Act, 1948 (and rubes (ramed therewsder)
wis valid up te June 30, 202), 20 Pazhiyakiyal
submtiied application for renvwal of Ligence for
aperation bovoml this pesrul. Thas dpplicaion way

" oreviewed in ATRB follvwing wuliiaice review

thiari g ik

i o H

provess Safry reviewn unbicatad o
Licetive purival, Z0° s aperitedd w0

5

by 37
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sapay and operational & sy perfanisince his
been Rnsmctory. In-Service Ipections of pla
530 ond ¢ivil structurey are beang curried ow as per
e reguirements. Bised on salisloctory review,
AERB renewed the Licence for openifion of 7T
Pazhayakeayal for five vears e _ fune 0, 2026,

{l) Extenston of valldity of Consent for
Constroction of Pilot Plant ar New Uranfum Oxidp
Fuel Plant (NL OFP). NFC, Hyderabat

LConsem Jor congtruclion ol pilgt plant for provess
[nmyesr uprin'l:i:.nthnul'L'mm'umﬂreE'ﬂn::nlral'.tn
al NUOFP-NFC was valid up o March 31, 2021
NFC hod submitted application fur exiengion of
existing comsent ol construstion & to May 31, 2013
for completion of the pending consiriction activitjss.
NFL submitted thar construction g receipd of some
equipment got deluyed due 1o lockduwn impesed in
view of outhreak of COVID-19. Based on
salisfactary review of application. AERB exiended
e comsent fur construction of pelu plan a NLIOFP-
NFC ap o May 34, 2022

i) Extension of vitlidity of Clearance far Shting &
Consiruction af Moagnesium Recveling
Technology Development & Bempnstration
Facility {MRTDDF) st Zirconium Complex (ZC).
Pazhayakayul

The clearunce for siine & construction of
Magneum Recyeling Technology Deveiopiiom &
Demanstratiun Facility (MRTDDF) w Zirconium
Comples (70, Pachayukaval was vafig o
Seplember 30, 2021 In arder tocomplen the pending
stivities, 70 hodd submitiod applicanon e exiension
of enisting clearance to AERD. Based wn the
sHisfn review of Z(° ipplwation. AFRB had
extended the validivy of exiing clesrance fur Aling
& constriction of MRTDOF a1 Zircunium Complex.
Parbis ik o Ry aap fo December 30, 300 gnel
then Murch 11, 2423,

fiv}) Ell.-:hru Wearer Plisnis (HW "3

Hewy waner planes w Ko, anngure, Thal and
Hapiry sy operilional HWP 51 Barudy and

Tadcher remained under shutdown due o
s s babadits oo feesd sy mthcas g Mo feruliser

M ey amer pasdiscing Favileny o0 THAP-
Tutwsvran s hion declared o 0L OIS L
Popvwggertod Ol L LT RV L Ty Bkt anal
.;,_"L'ﬂ?
I

- i R
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¥ s
A
Falls 2200 Bemalators Faspo i al Ghs faiinr Sis Gear b ooy ibrfic s .
fecilities . Na, of Inspections Facilitics [ MNo. of Inspections
Operating NPP
T TAPS-182 3 NAPS-183 E -
TAPS-3&4 3 | KAPS-i&2 | 4 :
RAPS-143 F | OKGS-1&7 | .
RAPS-384 4 | KGS-3&4 | 2
RAPS-586 b KOS Siker | |
. RR Site* r | KENPP-1&2 3 ‘
MAPS-1&3 3 KK Sife® | :
i - S T : —
FETR. KAMINI, IFSB 2 _ FRTG. RCL. RML 3
| CORAL 2
< i T_..r:: L :r, : ﬂ __r
* fnspction covering mulenr ee iy iy ol wileale sie o I
Baaple 3,05 PRwismni Yre ' il PR T T
- Tatilities No. ol fnspections | Fuciliies | Nerof [nspections
HWP-Kota L | UCIL-Turamdih Mine I
WP Thal e — UCIL-Tummdih Mill 2
HWP-Hogim | | LCIL-Mohuldib Ming |
HWP-Manugury I LICTL-Bagjisa Ming I i
Hivi-Romds. | SR 5 ...\ .. TR, USRS
HWP-Talcher | [ UL =dairwagsabus Mline 1
HWP-Tuticorin | " | UCIL-Banduburang Mim: I
o TDP- Chentbur YR e - L""."._ TIEL'I'Ir'II:I-i.“J_p.l“I.' Mlinee .
| NFC-Hyderabud | | UCIL: Fumnalspalie A | 7
£C- Hydembad ; I ; HREL thwdap Lid.. Lohounmanda) o I—‘H__g
ECIL- Hydembod, | TREL tindias Lid., OSCOM [
ECIL- Tirupathi | IREL {lndea) L. M absssirchi : |
T —— | |IREL (Indin) Lid. Chavara |
Uit o b (ML T ] I
Bl il B i A O S A SR
T. | =
g AT i
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QFFICE OF THE CHIEF DISTRICT MEDICAL & PUBLIC HEALTH OFFICER, GANJAM, BERHAMPUR

Letter No. | @) %0 /PHSIDSP38/37 oate - i -0~ <

e — —

Tiox
The Collector and District Magistrate
Ganjam, Chatrapur

sub.  Kegarding submission ol information v kidoey diseuse oy per the activn poinl mentioned i
proceeding of the jointcommiliee mevting.

Rell Mroceeding of the mseeling ol the joint commiltee members held on 12.04.23 a1 the confervnce
Dkt ool corlbectore, Gajanm vonstiteied by Hon By NOGT. PB New Delbi

NiT,
With reference to Lhe subject cited above, | do hereby submit the detailed prevalence ol

kidney disease in comparison to affected GP i.e.Kanomana, Badsarjyapalli, Kalipalli with Berhampur.
Chatrapur & Ganjam urban area, the details report is amached it nnnexure

Fhis s o Bvwowr oF your s (o Foressieon sl tecessary e

Enclgsed: As sbove

Yours fathfully,

Chief District Medica ubiic Health Officer,

Gﬂﬂj:p'lf ur
emo Mo- IIDBE'] Date - ~O7 -7 7

Copy forwarded 1o Regionzl Officer, State Poliution Cohlrol Board, Berhampur, Ganjam for

informatian & necessary action /

Chief District Medical & P ﬁic alth OHicer,
b Ganjam, 3

oA

[RTHTE "ﬂﬂ.lﬁ-ﬁ}_{._‘-‘ o
| REGIONSL AEErr 307

.
o

Taw  FN mu




The chronic kidney disease cases (Mow & (al) are
GPKanamana, GE Kalipalli, GP Bada Arjyapalli and NAL Chatrapur,

272

Annexure - 1%

Berhampur.

17T r “THravalence (per |
r::!rze of the GP/Urban | Fopileiin Cases | 100 popuiation)
Ao Mo

3P Kanamana 8530, 0.02

GP Bada arfyapalli O A G 085
_GP Kalipalh 7796 3 1 as .

MAC Chatrapur 23610 22 0.0%
NAL Ganjam 12875 5 0.04 _1
BeMC, Rerhampur 356598 B3 Q.02 |

.

presently wnder beatment il
MAL Ganjam, HeMl,

It has been observed (rom above table that, the burden of prevalence of the chronic kydniry disease 15 1235
than 1% one) in rural ares sl iess than 0.5 % in urban area which has Low indicator wilh reference 1o the

data on disease burden grven below

5o the estimated burden of chranic kickney d'm:rs.'e is iegs than 1% [one percent) in u fBan a5 well as in fural argat

ot

.--'E. .
e o et OV
f::..i'-.\ﬁ\"- " mjtw‘-‘ﬁﬂ"‘”
T . O o, 8™
O sirict Pubfe Hesih Officer Ge

Camsm, Beriampur

peference ﬂ:!aE'a saurce)

,mpified from repor of Ing wOrking group on fisvase burden tor 127 Ave year pian
{Table 1:1 Indicative purden for major Non- communicable Disease, Training Manual for NCD Programme

pianager at srate B Districl feyad , 2017)

indicator Rural -

High

B . — i LI |

F | b

Assumpiien ol o T i l
purden ! - mm——— i =
Pravious chioni 1 l

| kidney Disease [%) |

Urban
1- .
B sch.aim

l

e b — - ——

v om =4

-ty
I.
Hagh

1.5

————
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T Annesine~ X11
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° OFFICE OF THE SUPERINTENDING ENGINEER:RWES DIVISION:EERHAMPUR
Near Jarada Bunglow, Pin ~ 760004, Ph. 0680-2296344

a&mﬂa_m_.mw in rwssham@gmail.com

No. I‘FI'E-M} [Dated the g3-43- 23
To i
The Collector & District h-iagis:_rate,
Ganjam , Cha_u'a.pur
Sub: 0.A. No. EEIED‘EELEE r-.-Eu,t'endm Panigrahi - Vrs - State Odisha
IRE Lad. m&ttﬁr - mga.rl:lmg
Sir, . +‘r’d=..'.5 m.#ﬁ;’ LI ol

I - —— rb—u.EFu::ﬂ.' b Ak,
With ruﬁrenﬂﬁ,in gbgg&g;a.?ﬂ, sﬁu}uﬁt,h am submitting herewith the

test report of different water. qlmlgl:r parameters during 2016-17 and 2017-
1B . Water supplied [rom the bore wells and tube wells those water quality
was within permissible limit as per LE-].DEEI(LEH]E Periodically Dislrict
Laboratory have hl.'iEI: tﬁt%ma watf.r aan:qﬂaa of tube wells and
preduction wells from Kanamana |, ﬁqipalli and Kalipalli. Recently water
.aramp‘:es from the B.buw GFB are _sent to State Laboratory Khandagird,
Bhubaneswar for testing. o =

A mega water Euppljr scheme work is going on, taking river
Rushikulys as source of water (o Pl‘-l:ﬂ'ldﬁ gafe drinking water to all the
villages n[Kanammm ﬂrjlpa]h and I{ahpaﬂ.n GPs.

This is for favour of your kind information and necessary action.
Encl: Water sample test report.

T

Yours faithfully,

{Qib' rLake=
Executive Engineer (RWS8S)
emo No. |4 / Dt. g:lr-.rﬂr e S

77 Copy along with copy of water samples test reports submitted to the
Regional Office, State Polhition Bodrd, Odisha, 2nd ficore, New Division
office, IDCO , Berhampur Division, IndustrialEstate , Berhampur-760008
for kind inﬁ:rmatﬁm .

Encl: Water sample lest report.
Biaid o £ BN B .
REGIORA, Gee it I_z,ﬂ .- Ta-] '(‘a‘ﬁ“""ﬁ
iy | Execulive Engineer (RWS&S
e 2rwLm8 | :;i s s
RECEIVID '
E e i S~~~
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012078 |37, 367 Vide latber Mo, 317/c=1e0
Samp's Recehe Dals ; 27.012018 f
§ mw Dzl 2.0 508 .
Craniity of Sample Heoghmd : 0 r. (ench Sampis
Sample callaclad by ol spasiied
{ Locslione! he Sample ¢ A5 par ketier undar redanence{abova) B b of T 205
Samping Prcioog! ; Samplus am nol collecied by s Iabormiony. MARL Accredited Lay
i Petor ol Araliee - On, 37.02.2018 ba 2802 3014
] Tt Parumeters | Units Resnls T —— | Teat Mrhnd
“I%i EE!
ik e el [T
L=l il ol s
iy
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7 REs
B- BT I'!
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OFFICE OF THE ANALYST (CHEMIST)
RWS&S CENTRAL LABORATORY, ODISHA
KHANDAGIRI, BHUBANESWAR -751030

r :
-
1 *lﬂl-hl*-iﬂll--immu-m-.q

o. _ y? l't_tﬂ Dt. ﬂlﬁl;‘g?‘?fﬂﬁ';

Ta
The Emmﬂﬁgﬂﬂnm,
RWSS Division,Barhampur,
Sub: Teat report of water samples,
Ref: Your office letter No.317 /Dt 27.01.2018. )
Sir,

The test report of the water samples sent to this Laboratory for
testing of Chemicals Parameter & Heavy Metal analysie f5 apeiossd
herewith for your kind information and necessary action,

Enclosed: - As above, . Yours faithfuily,

o
Wmi ] ard
Analyst [Ehrr-ﬂ.i_s{}
BEWS&S Central Lzbomtory,

dagiri, Bhubansswar,

C.C. Submitied to : Ik,

w

Engincer-in-Chief, RWS&S(0}, Bhubsneswar for favour of Kind
Information and necessary action,

Chiaf Engineer-1l RWS&S5/Chief Enginser -IT RWS&S Odisha,
Bhubaneswar for favour of kind information and gecessary action.
Superintending Engineer (WQ)RWSS Cirole, Cutrack for favour of
kind information and necessary sction,




ai o et o
F
LIST OF WATER SAMPLES _ _ ____.—oorre — ==
"B 1 Bottle No. | Mame of} Name of the ' Locanon
No. | | the Q.P. | rehabilitated
| yillage I
;1 ' Red-d Kalipalli | P.Lexmipur . Nesr Tataya Rao Housas
5 (Red-3 | Kabpall 5 Taemipar T Prodaction welis PWS 10 Laxmipur
i3 | Baick T-3 | Kalipall P.Laxmaipur ;:*Icnr Cump house i
—1EciT3 | Kalpwi |P.Laxmipur |inside achool
S [Red & Sadapud [Badapud  Nua sahi
6 (Redb | Badaputi | Badaput | Meas mandapa
7 |Red? Badaputi | Badaputi Hnfront AWC 1 - =
1 8 Red B Badapuli Badaputi : Infront AWC 2
o Red® Badaputi | Badaputi . Middle of villags
10 | Red 10 Erdaputi | Badaputi = anahi Padara Pry, School =5
iTl i_‘i'ﬂ'.itn 85 | Dadaputi | Badaputi Tiain coad side |# bore B
™5 | White 85 | Badaputi | Badaputi Ha.-mrnn.d mde 3nd hote
713 [Red 1] Badaputi | Badaputi Hcar commuity centar corner
1% TRed 12 Sidaput |Badspun  Might side 2° row middic
15 ! Black 23 Bagaputi | Badaputi UP school
[16 |Red 13 Sadapuli | Badapun | fini chhaka oS T
7 | f:d 14 Eﬂdnpu'r.i Badsputi | G.Babu Rao (Prvewsl
al 111'.|r.=|:|. 15 ‘_E:d.a.putl. j‘ﬂaﬂaput’u ' D.Simandri [Privatel
“i9 |Rea 16 | Badaputl | Badaputi Tera basa
;30 | Red 17 FBacaputi | Badaputi _“E.Eém'mr'na?;?.iéﬁu' '
‘i 21 |Red 1B Badapuu | Badaputi 4 -G Somaya (Proivate]
"ﬁ Elark 20 | Badaputi | Badaputi ‘ : Near chaura 2
11.3 iE:d 19 | Badaputi | Badaputi Tew atreet 2 .

v — e —

’T’ ¢
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3 Lll.., a,- .
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STATE WATER TESTING LJLBURATERT RWS&S
Lo i L% T DR .Hﬁ' Nﬂ" anli!mﬂ

o annf 2
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o FHL; e

'S8 Division, Berhampur,

FPoge:1/5

(0), KHANDAGIRI, BHUBANESWAR,

s Emurlwl

sample Registration Detafls

Tvpm ol Source ; _ﬁ:_uu-rnm

[ Hol sgecifed

CRO2 17 (1030 AV Vida lelier No. 416 axled 07,00.2007 |

08,02 2047

1000 ) gach

ot speciied

Az enclegad

K5 BB 1)~ 190 7-R- 1088 A1

From OL 14,02.2047 ia DL17.03.2017

Results

Requirements
IS 1500 : a0
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OFFICE OF THE ANALYST (CHEMIST)
RWS&S CENTRAL LABORATORY, ODISHA
KHANDAGIRI, BHUBANESWAR -751030

Ennil pogsguinite bk oF o il gaw, Tl Vo 06751346280

- e

- : No. oL Lek) pi D1y 313

To
: l The Executive Engineer,
RWSS Division, Berhampur.
Sub: Test report of water samples.
Ref Your office letter No.416/ D 07,02.2017,
Sir,

The test report of the warer samples sent 1o this Laboratory for tesling of
Chemicals and heavy metal is enclosed herewith for your kind information and NECYSEnry

action.
j] Enciosed: - As above - 5 shests Yours fithfplly.
T |
T
nalyEl (Chemist)
RWS&S Central Laboratory,
Ehandugiri, Bhubsneswar,
CCio:

* Chief Engineer, RWS&S( Sanitation ) Odisha, Bhubaneswar, for favour of
kind Information and necessary action.

* Superintending Engineer, RWS£&S PMD & Investigation Circle, Bhubeneswar for
favour of kind information and necessary action

* Superiniending Engineer, RWSS Circle, Berhampur, for favour of kingd
information and necessary action,
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| List of Watersample of Chatrapur Block

|
ek |
L NO| MAMEOF GP | NAME OF VILLAGE LOCATION I
s 1
, . water supply tank _
apall i
: Hai]ff ) piistich i [near kiaphul bhati) -
2 Kaliapalli upalapati main road isde
3 _ Kaliapalli basanaputi near village entrance
4 Kaliapalli basanaputi nayak sahi last !
= |
: water supply tank
5 Kaliapalli basanapu
Sy i e (near schoal) ’
6 Kaliapalli basanaputi main road side J
7 Kaliapalli kaliaplli near village entrance |
: | sliapalli kaliali village middle :
. E *almpald bt . inear Han!,l manstatue) |
5 ! Kaliapalli kaliaplii village last -
|
0 Kaliapalli kaliaplli acrp site tubewil
l (near pump hﬂum}_ B
il | chamkhandi rdmaya palli village middie ;
12 chamkhandi ramaya palli water supply tank ]
13 q-amkhan_di _ Plaxmipur village entrance |
il
A E: chamkhandi p.laxmipur VRS
i g o {(near pump house| ™
| " : irsicl p
e chamkhand | o laxmipur iFdle Heghunsthpar 1 i
: school r
16 chamkhandi bhaginipenta village entrance o
i7 | chamkhandi bhaginipenta inside schooi ;
_ 18 | kanamana matikhala village entrance |
19 | kanamana matikhala inside up school 1
0 ketamana | kanarnana ___ village last S
&1 ' Xonamana Reiamana vilage middle
;; 2 | Kanamana RatImana miront of panchayat oflice
LA . I
a3 kanamana Kanamana inside up school !
i il i
24 kanamana T.berhampur _w RESEOAmnee
- _ Linfrant of schaol) -
.25 _kenamane | T.berhampur . wirijana sahi o
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STATE WATER TESTING LABORATORY, RWSE5 (01, KHANDAGERT, BH1TRANESW 312

vl ﬂmwﬁm_ﬂm Pl Na: 080 — 2I80280

ﬂn;lyﬁt&l Repo
[ Test Report No. SWTL-TR/1A/2017-18/5-120 Date of fsie - 0207 %2

Mame of Customer @ _Exceotive Enginesr RWSS Division, Berbanpar,

CRUL G LU OME L LS
Hug;glt Regisiration Dutails
" Tyen of Source : [T — i
T L — T S—————_
Sample Fleceis Dmte : 21013017 {1030 AM  Vide latiar Mo z'ur"m.'n B :w
Bumpde Regiratsn s - 2.00.2017 ) I
Quanity of Bpvple Racsived : 1090 iz gach i sy
P ——r— Hal aper fieg '
Locetion of fhe Sampis | As eoakaed ——— i
T —— 1S 3025-{P-1)-1987-R. 1998 Amai|
Pencd of Aneyas : From Db 2801200740 CL2300 2017 1
!T-u-r Unies Resuliz Reguiremeais Toat Weilianl
| Pursneolers IS 00500 : 2012
i | ek Feratbaaibily | bt in
i Iime alisrere ol aligrmacse
I e -.I.ril'
. AR T . Ty |
i 2 = 1,0 g ]
3 = €1liape
I 4 -« Bpm .
i - 1 dpph |
& - =1 0pgh [
T = o1.0psh
.= .00 ,
§ = <1 Dpps
i d W o=l s
i3 = @18 psd
i 11 = #1808 | |
13 = 21 Bepn
S P et o e
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9 = &10pet [ E
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OFFICE OF THE ANALYST (CHEMIST)
RWS&S CENTRAL LABORATORY, ODISHA
KHANDAGIRI, BHUBANESWAR -7510.3)

Emall: mesprmiptafastiintapeatt cugy, Yol Male Ty 2 s, b0

PR ESS SN TE B P R s e B

No__ 13 b 3.3.13

To
The Executive Engineer,
REWS&S Dvision, Berhampur,
Su Test report of water samples,
. Ref: Your office letter Mo, 21% E4. 20.01.2017
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heevy metal Is enclosed hesewith for your kind information i ety st
intimate you that Arsanic and Mercury testing could nuot b juesilds din

water samples
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» Chief E‘iﬂil‘m‘, RWSES( Sanitation ) Jodisha, Bhubang=wan L
information end necessary aclion.

» Superintending Eagineer, RWS&S PMD & Investigini-a | vk b
favour of kind information and necessary action.

» Superintending Engineer, RWS&S. Circle, Berhamjpur, tos Laven
information and necessary ection.
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